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 LOK  SABHA

 Saturday,  20th  December,  1958

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  SPEAKER  in  the  Chair]

 Mr.  Speaker:  There  is  no  Question
 Hour  today.

 PAPERS  LAID  ON  THE  TABLE

 Report  on  SECOND  GENERAL  ELECTIONS
 in  InpraA,  ‘1957,  (Vou  I—GENERAL)

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Report  on  the  Second
 General  Elections  in  India,  4957
 (Volume  !—General)  {Placed  m
 Library.  See  No  LT-57/58)

 NOTIFICATION  UNDER  ALL  INDIA  SeEr-
 vices  AcT

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  (Shri  Datar):

 I  beg  to  lay  on  the  Table,  under  sub-
 section  (2)  of  section  3  of  the  All
 India  Services  Act,  95l,  a  copy  of
 Notification  No.  GSR.  63  dated  the
 3th  December,  1958.  [Placed  im
 Library  See  No  LT-/58/58  |

 STATEMENT  CORRECTING  REPLY  TO
 STARRED  QUESTION

 The  Minister  of  Education  (Dr.
 KK.  L.  Shrimali):  I  beg  to  lay  on  the
 Table  a  copy  of  the  statement  cor-
 recting  the  reply  given  on  the  30th
 August,  958  to  a  supplementary  by
 Shri  D.  A.  Katti  on  starred  question
 No.  696  regarding  Government  of

 303  (A)  LS  0  —l

 6560
 India  scholarships  to  Scheduled  Castes
 and  Scheduled  Tribe  students.
 [Placed  m  Library.  See  No.  LT-59/
 58].

 Report  or  Srupy  Group  on  SOocraL
 Srcurrry

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Report  of  the
 Study  Group  on  Social  Security
 {Placed  wn  Library.  See  No.  LT-60/
 58]

 NOTIFICATIONS  UNDER  ESSENTIAL  Com-
 moprrres  Act

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):
 I  beg  to  lay  on  the  Table,  under  sub-
 section  (6)  of  section  3  of  the  Es-
 sential  Commodities  Act,  ‘1955,  a
 copy  of  each  of  the  following  WNotifi-
 cations

 (i)  GRS.  No.  29  dated  the  28th
 November,  1958,  making
 certain  amendment  to  the
 Delhi  Roller  Flour  Mills
 (Atta  Price  Control)  Order,
 ‘1958;

 (ia)  GSR.  No.  330  dated  the
 29th  November,  ‘1958,  making
 certain  further  amendment,
 to  the  Orissa  Rice  (Prohibi-
 tion  of  Export)  Order,  1957;

 (a)  GSR.  No.  52  dated  the
 3rd  December,  ‘1958,  making
 certain  further  amendment,
 to  the  Rice  and  Paddy  (West
 Bengal)  Second  Price  Con-
 trol  Order,  ‘1958;

 Qv)  GSR.  No  55  dated  the
 4th  December,  1958;
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 of  Members  from

 the  Sittings  of
 the  House

 (Shr:  A.  M.  Thomas)
 (v)  GSR.  No.  56  dated  the  4th  rae

 December,  ‘1958;

 (v!)  GSR.  No.  7757  dated  the
 5th  December,  958  making
 certain  further  amendment
 to  the  Rajasthan  Gram  (Pro-
 hibition  of  Export)  Order,
 1958,

 (vii)  GSR.  No.  58  dated  the
 5th  December,  2958  containing
 the  Rice  (Uttar  Pradesh)
 Price  Control  Order,  ‘1958;

 (viii)  GSR  No.  58-A  dated  the
 7th  December,  1958,

 (ix)  GSR  No  1160,  dated  the
 8th  December,  ‘1958;

 (x)  GSR  No  ‘1190,  dated  the  llth
 December,  ‘1958,  and

 (xi)  GSR  No.  9]  dated  the  l]th

 December,  958  [Placed  wm
 Library,  See  No  LT-36/58).

 11-013  hrs,

 COMMITTEE  ON  GOVERNMENT
 ASSURANCES

 Minutes  oF  TentTH  Srrrinc

 Pandit  Thakur  Das  Bhargava
 (Hissar)  I  beg  to  lay  on  the  Table
 the  Minutes  of  the  Tenth  Sitting  of
 the  Committee  on  Government  As-
 surances  held  during  the  Sixth  Ses-
 sion.

 11-023  hrs.

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  THE  SITTINGS

 OF  THE  HOUSE

 Mrvures  or  TentH  and  ELEVENTH
 :  Srrtincs

 Shri  Mulchand  Dube  (Farrukha-
 bad):  beg  to  lay  on  the  Table  the

 Sabha

 Minutes  of  the  sittings  (Tenth  and
 Ki€venth)  of  the  Committee  on  Ab-
 sence  of  Members  from  the  Sittings
 of  the  House  held  during  the  Sixth
 Session.

 i-03  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:—

 “I  am  directed  to  inform  the
 Lok  Sabha  that  the  Parliament
 (Prevention  of  disqualification)
 Bill,  ‘1958,  which  was  passed  by
 the  Lok  Sabha  at  its  sitting  held
 on  the  3rd  December,  1958,  has
 been  passed  by  the  Rajya  Sabha
 at  its  sitting  held  on  the  380
 December,  ‘1958,  with  the  follow-
 ing  amendments’ —

 Clause  3

 ]  That  at  page  2,  line  21,  the
 words  ‘which  is  an  advi-
 sory  body’  be  deleted;

 2  That  at  page  2,  lines  37-38,
 the  words  ‘director  or
 member’  be  deleted;  and

 3  That  at  page  3,  line  9,  for
 the  words  ‘clauses  (h)  and

 4)?  the  words  ‘this  sec-
 tion’  be  substituted

 I  am,  therefore,  to  return  here-
 with  the  said  Bull  in  accordance
 with  the  provisions  of  rule  226
 of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya
 Sabha  with  the  request  that  the
 concurrence  of  the  Lok  Sabha  to
 the  said  amendments  be  com-
 municated  to  this  House”.
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 ‘11-044  hrs,

 PARLIAMENT  (PREVENTION  OF
 DISQUALIFICATION)  BILL

 Lam  ON  THE  TABLE  AS  RETURNED  BY
 Rasyva  SABHA  WITH  AMENDMENTS

 Secretary:  I  lay  on  the  Table  of  the
 House  the  Parliament  (Prevention  of
 Disqualification)  Bull,  958  which  has
 been  returned  by  Rajya  Sabha  with
 amendments

 Pandit  Thakur  Das  Bhargava:  With
 regard  to  this  Bill,  we  have  not  been
 able  to  understand  the  full  :mplica-
 tions  of  what  has  been  done  by  the
 Rajya  Sabha  because  the  words
 ‘director  or  member’  have  been  de-
 leted  Now  does  it  mean  that  a  person
 can  be  a  director  as  well  as  a  mem-
 ber

 Shri  Ranga  (Tenal:)  He  can  be  a
 member  as  well’as  a  director,  but  not
 the  president

 Pandit  Thakur  Das  _  Bhargava:
 (Hissar)  The  words  are  ‘director  or
 member’

 Mr.  Speaker:  I  am  sure  the  hon
 Membcr  does  not  expect  the  Secre-
 tary  to  explain  it  It  is  for  hon  Mem-
 bers  to  construe  or  send  it  back  as
 they  like

 4i-06  hrs.

 CALLING  ATTENTION  TO  A  MAT-
 TER  OF  URGENT  PUBLIC  IMPOR-

 TANCE

 Lay-orr  BY  ASSAM  RAILWAY  TRADING
 Co

 Shri  Mahammed  Elias  (Howrah).
 Under  rule  197,  I  beg  to  call  the
 attention  of  the  Minister  of  Steel,
 Mimes  and  Fuel  to  the  following
 matter  of  urgent  public  importance

 Leave  of  Absence
 6564

 and  I  request  that  he  may  make  a
 statement  thereon.

 “The  reported  lay-off  of  800
 workers  by  the  Assam  Railway
 Trading  Co  due  to  reduced  coal
 allocation  oe

 The  Minister  of  Steel  Mines  and
 Fuel  (Sardar  Swaran  Singh):  So  far  as
 the  fact  could  be  ascertained,  it
 appears  that  workers  of  Namdung,
 Ledo  and  Baragola:  collieries  of  Assam
 Railways  and  Trading  Company,  Mar.
 gherita,  went  on  strike  on  the  morn-
 ing  of  December  ‘15,  consequent  upon
 the  laying  off  of  approximately  800
 workers  due  to  a  shortfall  in  the  off-
 take  from  these  collieries  during  the
 last  two  or  three  months  The  North
 East  Frontier  Railway  are  the  main
 consumers  of  the  produce  from  these
 collieries  and  it  appears  that  they
 could  not  take  the  ful!  quota  allotted
 to  them  from  these  collieries  During
 the  last  one  month  period  they  could
 take  only  14,000,  tons  against  the  nor-
 mal  allocation  of  18,000  tons  This  has
 resulted  in  accumulation  of  some
 stocks  ain  the  collieries  in  question  As
 soon  as  this  was  brought  to  the  notice
 of  the  Coal  Controller,  he  took  steps
 to  allocate  part  of  the  surplus  from
 these  colheries  to  the  Tea  industry
 in  that  region  Further,  it  is  expected
 that  from  January,  959  onwards,  the
 North  East  Frontier  Railway  will  take
 20,000  tons  per  month  In  the  circum-
 stances,  there  was  no  obvious  justi-
 fication  for  laying  off  of  workers  by
 the  Assam  Railways  and  Trading
 Company  and  the  consequent  strike
 by  the  workers  More  details  of  the
 subject  matter  of  the  notice  are  not
 yet  available,  but  the  latest  informa-
 tion  shows  that  the  strike  was  called
 off  on  the  7770  December,  958

 11-073,  hrs,

 LEAVE  OF  ABSENCE

 Mr.  Speaker:  The  Committee  on
 Absence  of  Members  from  the  sittings
 of  the  House  m  their  Eleventh  Report



 6564  Leave  of  Absence

 {Mr  Speaker]
 kave  recommended  that  leave  of  ab-
 220०९  may  be  granted  to  the  following
 Menjbers  for  the  periods  indicated  in
 the  Report

 l  Shri  U  Muthuramalinga  Thevar

 2  Shri  B  Pocker,

 3  Shr  S  C  Choudhury,

 4  Shr:  Bishan  Chandra  Seth,

 §  Shr  Laxm:  Narayan  Bhanja
 Deo,  and

 6  Shri  Keshavrao  Marutirao  Jedhe

 I  take  it  that  the  House  agrees  with
 the  recommendations  of  the  Commit-
 tee

 Shri  S.  M.  Banerjee  (Kanpur)
 May  I  know  what  has  happened  to
 Shn  T  T  Krishnamachari?  There  is
 20  leave  or  anything  of  that  sort

 Mr.  Speaker.  Shri  T  T  Krishnama-
 ehari  comes  and  goes,  as  hon  Mem-
 ber  would  be  aware

 Shri  S.  M.  Banerjee.  We  did  not  see
 lum  That  is  why  we  are  asking

 Mr.  Speaker.  Shall  I  bring  him
 here?  Unless  leave  of  absence  is  ask
 ed  for,  I  am  not  watching  the  course
 af  events  with  respect  to  every  indi-
 vidual  It  is  for  him  to  takc  care  of
 himself?

 I  suppose  there  will  be  general
 agreement  that  leave  of  absence  may
 be  granted  to  the  Members  whose
 mames  I  had  read  out

 Several  Hon.  Members:  Yes

 Mr.  Speaker:  The  Members  wil]  be
 mformed  accordingly

 20  DECEMBER  7958  6566

 ‘11-09  bra,

 CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION  NO.  568.

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  With  your
 permission,  I  wish  to  amend  the  reply
 given  by  me  to  starred  question  No
 583  on  4th  December,  1958,  m  the  Lok
 Sabha  In  reply  to  the  question  whe-
 ther  it  was  a  fact  that  a  large  sum
 Was  due  from  Pakistan  which  was
 paid  by  India  as  ther  share  of  contri-
 bution  to  the  International  Civil  Avi-
 ation  Organisation  after  independence,
 I  had  mentioned  that  a  sum  of  $  ‘15,685
 was  recoverable  from  Pakistan  and
 the  matter  was  being  pursued  through
 the  Secretary-Generai  of  internationa?
 Civil  Aviation  Organisation  In  reply
 to  the  supplementary  question  I  had
 mentioned  that  Pakistan  had  agreed
 to  pay  this  share  of  $15,635  and  that
 the  only  question  that  remamed  was
 the  method  to  be  adupted  for  adjust-
 ment  of  the  dues  We  have  since  re-
 ceived  intimation  through  our  Repre-
 sehtative  on  the  International  Civil
 Aviation  Organisation  that  the  Inter-
 national  Civil  Aviation  Organisation
 has  received  the  sum  of  $15,635,  from
 Pakistan  on  the  I6th  September,  958
 ३  greatly  regret  that  the  information  I
 gave  to  the  House  on  the  4th  Decem-
 ber,  958  did  not  convey  the  latest
 Position

 2.204  hrs

 PREVENTION  OF  DISQUALIFICA-
 TION  (AMENDMENT)  BILL

 The  Minister  of  Law  (Shri  A  K.
 Sen):  I  beg  to  move:  oo

 “That  the  Bill  further  to  amend
 the  Prevention  of  Disqualification
 Act,  1953,  be  taken  into  considera-
 tion  ”

 The  House  will  recollect  that  thus
 Act  was  to  expire  on  the  3ist  Decem-
 ber  of  this  year  Though  we  had  ex-
 tended  it  only  up  to  the  3lst  Decem-
 ber  of  this  year  in  the  thought  that in  the  meantime,  the  Parlhament
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 (Prevention  of  Disqualification)  Bill
 which  has  been  passed  by  this  House
 would  be  passed  by  the  Rajya  Sabha
 also,  yet  unfortunately,  there  have
 been  two  amendments  passed  by  the
 Rajya  Sabha  as  a  result  of  which  that
 Bill  has  come  back,  as  the  Secretary
 had  read  out  from  the  message  earlier.

 So  it  is  all  the  more  important  that
 we  extend  the  life  of  the  parent  Act
 which  is  now  in  force  for  another
 year.  Another  year  »  a  matter  of
 drafting,  because  as  soon  as  the  other
 Bill  is  passed,  by  reasons  of  its  re-
 pealing  clause,  this  Act  will  come  to
 an  end.  This  extension  is  necessary
 because  many  of  the  Members  of  this
 House  and  also  of  the  other  House
 would  be  disqualified  :f  this  Act  is  not
 extended.

 So  I  submit  that  we  may  pass  this
 Bill  as  quickly  as  possible.

 Mr.  Speaker:*  Motion  moved:
 “That  the  Bull  further  to  amend

 the  Prevention  of  Disqualification
 Act,  1953,  be  taken  into  considera-
 tion”.

 I  think  this  was  sufficiently  argued
 the  other  day  Shri  Ranga  also  asked
 8  question

 Shri  Narayanankutty  Menon  (Muk-
 andapuram)‘  There  is  one  point  on
 which  I  want  clarification  ...

 Mr.  Speaker:  Pandit  Thakur  Das
 Bhargava.

 Pandit  Thakur  Das  Bhargava (Hissar):  We  passed  this  legislation  in
 4958  and  since  then  every  year  this
 is  being  extended  The  extension  of this  Bill,  without  passing  another  Bill
 for  all  these  years  means  that  we
 have  really  been  contravening  the
 provisions  of  the  Constitution.

 It  is  true  that  the  Constitution  does allow  Parliament  to  declare  by  law
 certain  offices  which  are  exempted

 from  disqualification,  but  all  the

 ine
 the  intention  of

 that  without  going  into the  matter  fully,  the  House  should
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 pass  a  Bill  of  this  kind  every  year.
 This  means  that  we  are  not  obeying
 our  own  Constitution.

 So  far  as  the  present  Bull  is  con-
 cerned,  I  understand  it  has  been
 necessitated  by  the  fact  that  both
 Houses  have  not  been  able  to  pass  the
 other  Bill.  At  the  same  time,  so  far
 as  that  is  concerned,  who  is  respon-
 sible  for  the  delay.  If  the  hon.  Law
 Minister  had  brought  forward  that
 Ball  in  time,  there  would  not  have
 been  this  delay  and  we  would  have
 been  able  to  pass  it.  This  only  means
 that  next  year  also  certain  persons
 will  be  sitting  in  the  House  whe
 would  otherwise  have  incurred  dis-
 qualification  on  account  of  their  ae-
 cepting  offices  of  profit,  which  cer-
 tainly  is  not  a  desirable  thing.

 It  is  clear  from  the  statement  read
 out  just  now  by  the  Secretary  that  as
 a  matter  of  fact  the  Bill  we  passed
 has  been  modified  in  a  very  material
 aspect  by  the  other  House.  This
 would  practically  mean  that  except
 for  the  chairman,  all  other  posts  will
 be  open  to  be  accepted  by  hon  Mem-
 bers  of  this  House.  It  is  very  un-
 fortunate  that  the  real  object  of  the
 Bill  which  we  passed  has  been  frus-
 trated  by  the  other  House

 Shri  A.  K.  Sen:  On  a  point  of  order.
 Is  it  relevant  to  discuss  the  merits  or
 demerits  of  the  amendments  the  other
 House  has  passed  until  we  have  taken
 up  the  other  Bill?

 Mr.  Speaker:  He  wants  to  throw  out
 this  Bill  Therefore,  he  can  certainly
 refer  to  the  delay  that  is  happening, and  what,  according  to  him,  is  going to  happen  He  is  expressing  his  ap-
 prehensions.  There  is  no  aspersion
 cast  He  can  state  that  we  did  one
 thing  and  the  other  House  has  done
 something  else  Although  all  the
 details  are  not  rejevant,  in  so  far  as
 the  extension  of  the  ‘life’  of  Members
 here  who  would  otherwise  have  %p- curred  by  reason  of  their  membership of  sthose  Committees  considered  as
 offices  of  profit,  ia  concerned,  he  is
 quite  in  order,
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 {Mr  Speaker]
 80  far  us  this  matter  38  concerned,

 fwe  do  not  know  whether  there  will
 be  many  more  disqual:fications  I
 think  there  38  nothing  wrong  in  this

 Pandit  Thakur  Das  Bhargava:  Apart
 from  that,  my  submission  is  that  if
 this  Bill  which  is  before  the  House
 now  is  not  passed,  nothing  will  be
 Igst,  because  last  time  when  we  pas-
 sed  it,  it  was  given  out  to  all  th2
 Members—everybody  knew—that  in
 the  coming  six  months  everybody  con.
 cerned  had  to  resign  According  tome,
 even  extending  the  ‘ilfe’  of  those
 Members  for  six  months  more,  as  hap
 pened  last  time,  was  unfair  and  un-
 constitutional  On  the  contrary,  I
 suggested  then  that  the  Bil]  may  be
 brought  and  within  six  months  al]  the
 committees  may  be  gone  into  and  wr
 might  try  to  have  a  complete  and
 comprehensive  Bill  But  that  was  not
 accepted  by  the  hon  Law  Munistcr
 then

 Now,  I  am  bound  to  say  that  as  a
 matter  of  fact,  the  manner  in  whici
 the  entire  thing  has  been  done  35  very
 objectionable  I  was  referring  to
 article  02  of  the  Constitution  which
 says  that  so  far  as  offices  of  profit  are
 concerned,  every  person  concerned  ०
 disqualified  except  in  cases  when
 Parliament  by  itself  by  Jaw  declared
 that  thev  were  not  disqualified  That
 would  have  been  a  very  exceptional
 thing  According  to  what  fell  from
 you  then,  the  Law  Minister  should
 have  taken  a  hint  ‘You  were  pleased
 to  give  guidance,  that  only  in  those
 matters  where  such  declaration  was
 not  all  objectionable,  the  declaration
 may  be  made  That  was  the  view
 which  was  also  held  by  the  late
 Speaker,  Shri  Mavalankar  That  was
 also  what  the  late  Dr  Ambedkar  and
 Shn  C  C  Biswas  told  us  in  the  House
 Not  only  that  I  understand  that  all
 the  Members  of  the  House,  very  res-
 pectable  Members,  who  spoke  on  pre-
 vious  occasions  took  the  view  that  as
 a  matter  of  fact,  the  independence  of
 Parliament  should  remain  intact  and
 people  should  not  be  allowed  to  be
 seduced,  and  hon  Ministers  ought  not
 to  exercise  the  power  of  nepotism

 *  It
 was  to  secure  stich  independence  of  the
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 Ministers  as  well  as  of  the  Members
 of  this  House  thet  this  House  expres-
 sed  0n  many  occasions  that  the  inde-
 pendence  of  the  Members  should  be
 kept  intact

 But  what  do  we  find  now?  When
 the  Bill  was  brought  forward,  the
 only  point  the  hon  Law  Mnunister
 wanted  to  emphasise  was  that  the
 sole  consideration  ought  to  be  the
 quantum  of  compensatory  allowance
 That  was  in  the  original  Bill  To  that
 we  did  not  agree  Then  we  appointed
 a  Select  Committee  to  consider  the
 whole  matter  I  am  very  glad  that  the
 Select  Committee  did  its  work  and  we
 produced  a  Bil  which  was  in  conson-
 ance  with  the  spirit  of  the  Constitu-
 tion  as  well  as  the  spirit  of  the  speech-
 es  that  were  already  made  It  was
 also  in  keeping  with  the  tradition  of
 the  Mother  of  Parliaments  ’

 Now,  so  far  as  that  aspect  is  con-
 cerned  it  has  been  totally  ignored  I
 am  very  gnmeved  to  ste  that  in  this
 matter  the  Law  Minister  and  several
 other  Ministers  were  influenced  by
 other  considerations  They  thought
 that  the  whole  country  and  the  whole
 process  of  development  would  go  to
 pieces  if  we  did  not  allow  Members  to
 go  to  those  Committees  I  value  that
 opinion,  at  the  same  time,  I  am  very
 sorry  to  say  that  the  hon  Mnunisters—
 incorruptible  perhaps  as  they  are—do
 not  know  what  corruption  is  That  5
 the  difficulty  The  Mother  of  Parlia-
 ments  took  the  view  90  957  that  thete
 were  many  committees,  many  organ!-
 sations,  of  which  even  membersh’p
 was  taboo  No  Member  of  Parlia-
 ment  may  be  appointed  even  as  a
 Member  But  what  do  we  find  here®
 The  view  expressed  by  the  hon  LaW¥
 Minister  and  other  Ministers  is  that
 unless  the  Members  go  and  are  allow-
 ed  to  serve  on  those  Committees,  Cor-
 porations  etc,  no  Corporation  or  Com-
 mittee  would  succeed  This  is  entirely
 a  false  idea  At  the  same  time,  it  is
 against  the  provimons  of  the  British
 House  of  Commons  Act  which  has  got
 the  experience  of  centuries

 Mr.  Speaker:  Except  casually  refer-
 ring  to  the  other  Bill  which  wil!  be
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 coming  back,  the  hon  Member  will
 confine  himself  to  what  can  be  done
 now

 Pandit  Thakur  Das  Bhargava:  My
 humble  submission  is  that  this  Bull
 before  us  38  unnecessary  Now  the
 other  House  has  made  some  amend-
 ments.  If  we  concurred  with  them,
 then  only  the  question  of  the  assent
 of  President  would  have  been  there
 So  nothing  would  be  lost  if  this  Bill
 extending  the  life  of  the  Act  by  one
 year  had  not  (been  proceeded  with
 now  If  Parliamentary  standing  com-
 mittee  could  perhaps  go  into  the  ques-
 tion  and  finalise  the  recommendations
 of  all  committees  within  three
 months,  that  would  not  have  been
 difficult  They  can  even  appoint  a
 committee  beforehand

 Mr  Speaker.  The  hon  Munster  has
 stated  that  as  sgon  as  the  other  Bill  is
 enacted  and  comes  into  operation,  this
 will  lapse

 Pandit  Thakur  Das  _  Bhargava.
 Suppose  we  extend  it  for  one  year
 They  will  not  appoint  a  committee  for
 six  months  So  another  ycar  will  be
 lost  I  am  anxious  that  even  without
 passing  this  Bill  the  committee  may
 be  appointed  by  you  as  well  as  by  the
 Chairman  The  committee  will  go  in-
 to  the  various  committees  and  finish
 everything  within  three  months  Whv
 should  we  wait  for  one  year?  I  want
 that  all  those  Members  who  come
 within  the  mischief  of  the  Act  mav
 Tesign  all  at  once,  because  we  do  not
 want  that  Parliament  may  be  com-
 posed  of  Members  who  held  offices  of
 profit  This  is  the  principle  and  it
 must  be  adhered  to  No  time  should
 be  lost  We  should  not  allow  one
 year  to  go  by  If  you  allow  them  for
 one  year,  the  committee  may  not  be
 there  for  9  months  and  then  within

 3  months  they  may  go  into  the  ques-
 tion  The  committee  can  be  appoint-
 ed  now,  without  this  Bill  being  pas-

 by  the  Speaker  and  the  Chairman

 Therefore,  I  humbly  submit  that
 this  Bill  is  absolutely  unnecessary  so
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 far  as  extension  for  one  year  is  con-
 cerned  The  period  can  be  reduced  to
 six  months  or  three  months,  if  they
 want  to  have  st  though,  according  to
 me,  it  35  not  necessary  at  all  to  pass
 the  Bill  Also,  holders  of  offices  of
 profit  can  resign  at  once  They  know
 about  the  provisions  of  the  Bill  Sup-
 posing  this  Bill  did  not  come  now,
 they  would  have  had  to  resign  But
 the  hon  Minister  has  given  the  Mem-
 bers  more  life,  unnecessary  life,  which
 they  did  not  deserve  We  do  not  want
 to  go  to  committees  which  are  taboo
 Therefore,  my  submission  1s  that
 nothing  will  be  lost  ४  the  Bull  is  not
 passed  or  if  the  period  is  reduced  to,
 say,  six  months  At  the  same  time,
 I  must  emphasise  that  the  words  that
 fell  from  you  must  be  respected  by  the
 House  You  said  that  only  in  excep-
 tional  cases  al]  these  directorships  and
 membership  of  these  bodies  should  be
 exempted  To  that  I  will  advert
 again  My  humble  submission  is_  that
 either  the  Bill  may  not  be  passed  or
 its  Irfe  may  be  reduced  to  as  little  a
 period  as  possible

 hri  Ranga  (Tenali)  Mr  Speaker,
 Sir,  I  am  sorry  that  on  this  occasion
 I  am  not  able  to  agree  with  my  hon
 friend  Pandit  Thakur  Das  Bhargava
 I  am  anxious  that  this  Bill  should  be
 passed  immediately  without  any  delay
 because  it  would  not  be  might  If  it
 had  been  right  to  appoint  so  many  cf
 our  hon  Members  to  so  many  of  these
 committees,  boards  and  councils  and
 if  they  could  have  continued  all  these
 7  years,  the  Heavens  are  not  going  to
 fall  af  we  allow  them  to  continue  for
 another  3  or  4  months  It  would  be
 wrong  to  ask  them  straightaway  to
 cease  to  play  the  role  which  they  have
 been  playing  simply  because  we  want
 to  save  the  canon  of  legal  conscience
 or  whatever  it  may  be

 econdly,  the  hon  Minister  has  al-
 ready  given  us  an  assurance  the  other
 day  in  this  House—and  he  has  repeat-
 ed  it  today—that  he  does  not  expect
 thgt  this  particular  Bill  when  it  be-
 cames  law  would  have  its  full  course of  life  of  one  year  He  would  attach
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 an  enabling  clause  or  whatever  it  is
 in  the  other  Bil)  that  is  already  before
 Parliament  to  see  that  as  soon  as  that
 ig  passed  and  becomes  an  Act  this
 would  become  ineffective

 Shri  A.  K.  Sen:  It  is  already  there:

 Shri  Ranga:  So,  it  is  already  there;
 and  it  is  not  necessary  that  we  wotld
 have  to  wait  for  one  year  before  this
 question  is  given  its  final  considera-
 tion.

 Thirdly,  I  do  not  think  it  is  neces-
 sary  for  us  to  be  very  suspicious  of
 the  Ministry,  in  regard  to  this  parti-
 cular  matter.  Since  the  Ministry  has
 given  sO  many  assurances  and  has
 already  incorporated  that  particular
 clause  in  the  other  Bill  and  as  Parlia-
 ment  is  already  seized  of  it—and  not
 even  an  autocratic  or  irresponsible
 government  can  possibly  withdraw  a
 Bill  which  has  reached  such  a_  high
 stage  of  consideration  at  the  hands  of
 both  Houses  of  Parliament,  and,  cer-
 tainly,  we  cannot  expect  this  Ministry
 which  we  consider  to  be  a  democratic
 Ministry  and  a  responsible  Ministry  to
 commit  such  an  irregularity—it  can
 only  be  a  matter  of  a  few  months.
 During  the  next  session,  I  am  sure,  it
 might  possibly  be  the  very  first  one  or
 two  items  on  the  agenda,  and  it  is  sure
 to  be  passed  in  the  course  of  a  day.

 Therefore,  I  sincerely  hope  that  my
 hon.  friend,  Pandit  Thakur  Das  Bhar-
 gava  would  excuse  us  if  we  do  not  fall
 in  line  with  the  canon  of  legal  con-
 stience  which  he  considers  to  be  so
 very  necessary  that  he  should  be  plac-
 ing  it  before  us  in  a  such  beautiful
 manner  on  this  occasion  also.  I  hope
 the  House  would  agree  to  the  passing
 of  this  Bill  passed  giving  further  lease

 Of  lite
 for  a  few  months  to  the  original

 t.

 Shri  Narayanankutty  Menon:  Sir,
 during  the  third  reading  of  the  other
 Bill,  I  submitted  before  the  House  and
 {  appealed  to  the  hon.  Law  Minister
 that,  in  view  of  the  magnitude  of  the
 carttroversies  raised  in  this  House  and
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 also  the  complete  lack  of  unanimity  ag
 far  ag  opinion  is  concerned  which  cut
 partywise  that  Government  should  fur-
 ther  consider  the  proposals  contained
 in  the  Bill.  Now  the  House  has  pas-
 sed  that  Bill  and  it  had  gone  to  the
 Rajya  Sabha  which  has  suggested  cer-
 tain  amendments  to  it.  Therefore,  it
 has  become  necessary  to  support  this
 Bill  because  it  gives  some  more  time
 to  give  further  ‘consideration  for  the
 Government  to  assess  the  impact  of
 the  opinions  expressed  in  this  House
 and  also  in  the  Rajya  Sabha.  Assess-
 ing  that  the  Government  should  still
 consider  whether  there  is  any  neces-
 sity  of  introducing  the  Bill  in  this
 House  as  it  has  been  passed  by  the
 Rajya  Sabha.

 I  once  again  appeal  to  the  '  hen.
 Minister  that  the  provisions  of  the
 Bill  both  as  passed  by  this  House  and
 as  amended  by  the  Rajya  Sabha  are
 still  very  dangerous  and  it  is  far  bet-
 ter  to  show  more  wisdom  at  this  stage
 when  the  Rajya  Sabha  has  curtailed
 certain  dangerous  and  injurious  provi-
 sions  of  the  Bill.  I  utilise  this  occa-
 sion  once  again  to  appeal  that  the
 Bill  as  it  is  amended  by  the  Rajya
 Sabha  should  be  further  considered
 by  Government  and  the  dangerous
 character  of  those  provisions  should
 be  completely  assessed  and  Govern-
 ment  should  refrain  from  coming  for-
 ward  in  this  House  with  the  dangerous
 provisions  already  contained  in  that
 Bill.

 Today  this  Bill  is  being  considered
 because  of  the  amendments  introduced
 in  the  Rajya  Sabha  and  the  original,
 Act  will  expire  by  the  3lst  December
 So,  it  is  a  sine  qua  non  that  this  Bill
 should  be  there  before  some  other
 legislation  is  there  as  far  as  this  parti-
 cular  subject  is  concerned.  This  occa-
 sion  gives  an  opportunity  to  the  en-
 tire  House  to  see  why  as  far  as  the
 provisions  of  that  Bill  are  concerned,
 the  Rajya  Sabha  had  to  amend  cer.
 tain  provisions  which  we  had  passed
 and  why  there  should  be  room  for  re-
 consideration  as  far  as  some  of  the
 Provisions  of  that  Bill  are  concerned.
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 Mr.  Speaker:  We  need  not  go  into
 all  this.  The  hon.  Member  has  said
 that  the  Government  must  have  some
 more  time  to  consider  and  that  is  why
 one  year  is  necessary.  Let  us  not  go
 into  details  of  the  other  Bill

 Shri  Narayanankutty  Menon:  There-
 fore,  my  humble  submission  is  that
 this  one  year  period  which  the  Gov-
 ernment  is  getting  today  should  be
 utilised  for  assessing  the  situation.  The
 example  of  the  British  Parliament  was
 quoted,  There  was  so  much  of  dis-
 cussion  as  far  as  the  British  practice
 is  concerned  and  because  of  certain
 steps  taken  by  successive  Governments
 in  Britain  from  94l  onwards,  those
 very  hon.  Members  of  the  Br:tish
 Parliament—the  leaders  of  the  Labour
 Party  themselves—in  the  year  1951,
 when  they  came  to  assess  the  disas-
 trous  results  of  their  own  viewpoints
 which  they  took  in  1941,  had  to  change
 their  views.  We"  should  be  able  to
 benefit  by  their  experience  how  they
 were  compelled  to  change  their  views
 as  far  as  the  nationalised  industries
 ‘were  concerned.

 So,  I  would  appeal  to  the  Minister
 that  he  should  not  be  guided  by  the
 Report  of  the  Select  Committee  of  the
 House  of  Commons  in  94l  because
 after  submitting  that  report  in  1941,
 the  British  House  of  Commons  took
 4  years  to  incorporate  the  provisions
 into  a  Bill  and  by  that  time  whatever
 they  tried  in  the  Select  Committee  had
 to  be  thrown  overboard.  Therefore,
 what  he  should  consider  is  not  the
 957  Act  which  incorporated  the  Select
 Cammittee  Report  but  the  woeful  re-
 sults  of  the  British  nationalisation  and
 the  running  of  the  public  sector.  He
 should  come  forward  with  a  compre-
 hensive  Bill  without  any  dangerous
 provisions  and  the  Government  should
 utilise  this  one  year  in  order  to  bene-
 fit  by  the  views  expressed  both  m  this
 House  and  in  the  other  House.  I
 would  desire  that  Government  should
 make  their  opinion  sufficiently  clear
 aa  a  result  of  which  either  in  the  next
 session  or  in  any  other  coming  session
 within  one  year  we  will  bave  a  Bill
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 which  will  not  have  all  these  bad  fea~
 tures  but  a  Bill  which  conforms  to
 article  02  of  the  Constitution,

 to  रखाबीर  सिह  (रोहतक)  :  भ्रष्यक्ष
 महोदय,  में  अपने  साथी  पंडित  ठाकुर  दास
 मार्गन  के  साथ  सहमत  होता  झगर  में  यह
 मानता  कि  जो  सदस्य  कुछ  कमेटियों  में  है
 वे  वहां  पर  सिर्फ  अपनी  जाती  भगराज  के

 लिय है  घौर  मे  यह  मानता  कि  यह  भ्रच्छा
 तरीका  होगा  कि  बहू  इस्तीफा  दें  ताकि

 हमें  उन  की  मेम्बरी  को  बचाने  के  लिये  कोई

 कानून  पास  ने  करना  हो  ।  लेकिन  में  उठ
 से  इस  बात  से  सहमत  नहीं  हु  ।  क्योंकि  में
 मानता  हू  कि  वह  उन  कमेटियों  में  देश  के
 हित  के  लिये  हैं  ।

 दूसरा  सवील  है  समय  की  अवधि  का
 कि  आया  दो  तीन  महीने  या  एक  साल  जरूरी
 है  या  नहीं  1  मे  समझता  हू  कि  एक  साल

 बहुत  जरूरी  है  और  बहू  इसलिये  कि  हो
 सकता  है  कि  जो  सिफारिश  की  गई  है  शौर
 जिसे  राज्य  सभा  ने  पास  किया  है,  यह  सदन
 उस  से  सहमत  न  हो  t

 श्रगर  लोक-सभा  राज्य  सभा  के  संशोधन
 में  सहमत  न  हुई  तो  हो  सकता  है  कि  ज्वाएंट
 सेशन  बुलाना  पड  जाय  या  इस  के  लिये  किसी
 एक  कमेटी  के  बनाने  की  राय  बन  जाय  I
 इसलिये  इस  की  लाइफ  एक  साल  के  लिये
 बढ़ाना  बहुत  जरूरी  है।  साल  से  कम  में
 शायद  काम  न  चले।  इस  पर  विचार  करने
 के  लिये  पहले  जो  सेलेक्ट  कमेटी  बनी  उस  ने
 काफी  अर्स  तक  इस  पर  विचार  किया,  १३००
 कमेटियो  के  बारे  में  विचार  हुआ  ौर  उस
 ने  अपनी  रिपोर्ट  दी  लेकिन  इस  सदन  को
 या  राज्य  सभा  को  कमेटी  की  फ़ाइडिग्स  से
 सहमत  नहीं  करा  सकी  धौर  इस  से  यह
 चीज़  साफ  जाहिर  हो  जाती  है  कि  यह  सवाल
 किन्ही  खास  सदस्यों  की  मेम्बरी  को
 क्रांयम  रखने  झा  नहीं  बल्कि  देश  के  झन्दर
 झाजे  जो  ढांचा  चलता  है  उस  को  सही  तरीके
 से  चलाने  का  है  ।
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 पूचौ०  रणवीर  सिंह]
 आप  जानते  हैँ  फि  इस  विषय  में  सदस्यो

 में  पूर्ण  सैक्य  नही  है।  दो  किस्म  के  खयालात
 के  संदस्य  है  ।  कुछ  सदस्यों  का  तो  यह  मत

 है  कि  प्राइवेट  सैक्टर  के  भ्रन्दर  भले  ही  उन
 का  सहयोग  हो  और  ये  चेभरमेन  भ्रथवा

 डाइरेक्टर्स  हो  तो  भी  वे  पालियामेट  के  सदस्य
 बने  रह  सके  भौर  डिस्ववालिकाइड  ने  हो
 जबकि  कुछ  माननीय  सदस्यों  का  ऐसा  खयाल

 है  कि  अगर  उन  के  पास  इम्पोर्ट  या  एक्सपोर्ट
 का  लाइसेंस  भी  हो  तो  भी  उन  को  पालियामेंट
 का  सदस्य  नहीं  रहना  चाहिये  ।  ब  इस
 सम्बन्ध  में  मेरा  निवेदन  है  कि  इस  को  पुराने
 अग्रेज़ी  राज  के  ढंग  से  मुकाबला  नहीं  किया
 जा  सकता  और  आज  के  बदले  हुए  युग  को

 हमें  ध्यान  मे  रख  क्र  विचार  करना  होगा  ।

 चहले  तो  यह  सब  कारखाने  बगैरह  प्राइवेट
 सैक्टर  में  प्राइवट  सैक्टर  वाले  ही  चलाते
 थे  लेकिन  शब  वह  हालत  नही  रही  है  भौर
 अब  इस  देक्ष  के  प्रन्दर  सरकार  की  बडी
 बडी  ६१  कम्पनिया  और  कारखान  चल  रही
 है,  पब्लिक  सैक्टर  काफी  बढ़  गया  है  और
 सरकार  का  जितना  खर्चा  ला  एड  द्ाडर
 के  लिये  होता  है  उस  स  कही  ज्यादा  रुपया
 डेवलपमेंट  के  लिय  खर्च  हो  रहा  है  इसलिये

 यह  देखना  बहुत  ज़रूरी  हो  जाता  है  कि

 राष्ट्र  का  जो  खर्चा  होता  है  वह  मही  तरीके
 से  खर्च  हो  श्रौर  इस  के  लिये  ज़रूरी  है  कि

 यह  एक  साल  की  मियाद  बढाई  जाय  क्योकि

 हो  सकता  है  कि  राज्य  समा  क'  सिफारिश
 से  यह  सदन  इत्तिफाक  न  करे  भौर  फिर

 ज्वाएट  सशन  हो  या  कोई  नया  बिल  या  कोई

 दूसरी  कमेटी  बनाने  की  तंजवीज़  जाये  ।

 Mr.  Speaker:  Except  in  cases  where
 any  Bull  38  here  and  the  hon.  Minis-
 ter  who  is  in  charge  of  a  Bill  would
 like  to  consult  any  person  in  the
 Official  Gallery,  I  would  not  hke  any
 hon.  Member  to  carry  on  conversat-
 102  with  people  in  the  Official  Gallery
 It  disturbs  the  House  and  takes  away
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 (Amendment)

 Beit

 its  decorum  I  hope  even  Ministers
 would  not  carry  on  conversation  there
 except  m  cases  where  they  have  to
 consult  the  officials  there  while  a  Bill
 or  Resolution  or  ahy  other  matter  is
 pending  before  the  House  Otherwise,
 if  they  want  to  carry  on  conversation,
 let  them  go  into  Lobbies  and  do  so

 Shri  Naushir  Bharucha  (East
 Khandesh)  Suir,  I  desire  to  take  only
 two  minutes  There  is  no  doubt  that
 this  Bill  38  a  logical  corollary  to  the
 events  in  which  we  find  ourselves  to-
 day  If  we  do  not  extend  the  life  of
 section  4  till  3I-]2-959,  many  hon.
 Members  would  immediately  incur
 disqualification  and  would  be  sub-
 jected  to  exclusion  from  this  House
 The  point  I  desire  to  make  is__—  this
 Section  4,  the  hfe  of  which  we  seek
 to  extend,  mentions  this

 °

 “It  is  hereby  further  declared
 that  the  following  offices  shall  be
 deemed  never  to  have  disqualified
 and  shall  not,  if  held  for  any
 period  not  extending  beyond  the
 3ilst  day  of  December,  ‘1958,  dis~
 quahfy  the  holders  thereof  for
 being  chosen  as,  or  for  being
 members  of  Parliament,

 I  hope  that  in  the  new  Bill  a  re-
 trospective  clause  will  be  inserted.
 As  the  Bill  was  referred  to  Rajya
 Sabha,  to  my  mind,  there  is  no  such
 clause  to  give  retrospective  effect
 So,  the  passing  of  this  Bill  merely
 will  not  protect  the  people  once  ‘tks
 Bill  lapses.  Therefore,  I  appeal  to
 the  hon  Munster  to  see  that  the  ret-
 rospective  effect  of  the  present  Bill
 is  retained  in  the  new  Bill,  for  that
 purpose  a  retrospective  clause  8
 absolutely  necessary  Otherwise,  it
 will  give  protection  so  long  as  it  laste
 and  with  its  lapse  the  retrospective
 effect  will  lapse  and  the  Members
 will  be  disqualified.  I  would  request
 the  hon.  Minister  to  bear  that  point
 in  mind.  rr
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 (Amendment)  Bill

 Shri  A  K  Sen:  Sir,  it  is  not  neces-
 sary,  with  due  respect  to  Pandit
 Thakur  Das  Bhargava,  to  deal  with
 his  arguments  because  he  has  been
 ‘very  pronounced  in  his  views  with  re-
 gard  to  exemptions  granted  either
 under  the  Act  which  is  in  operation
 now  or  under  the  new  Bill  which
 has  now  come  back  from  Rajya  Sabha
 ‘He  has  accused  us  of  delay  and  :t  5
 necessary,  therefore,  to  answer  that
 charge  a  little  The  House  would
 remember  that  the  other  Bill  was
 introduced  jong  btfore  this  Act  was
 going  to  expire  on  31-8-1958  Then  7
 went  to  the  Select  Committee  which
 took  more  than  nine  months  to  report
 In  the  meantime  we  were  told  by
 Pandit  Bhargava  himself  to  extend
 the  hfe  of  the  original  Act  bv  six
 months  It  has  been  found  that  even
 by  extending  it  by  six  months,  we
 have  not  been  able  to  get  it  passed  by
 both  the  Houses  In  the  meantime,  he
 certainly  does  not  want  that  those
 hon  Members  who  have  been  serving
 in  various  committees  under  exempt-
 ions  granted  under  the  Act  to  sudden-
 ly  become  disqualified  on  81-12-1958
 for  no  fault  of  ther  own  It  has  not
 been  suggested  that  they  have  been
 functioning  mdependently  or  that
 they  have  not  discharged  any  useful
 functions

 With  regard  to  the  point  raised  ५9
 Shr:  Bharucha,  there  is  a  provision
 in  the  Bill  which  has  been  passed
 by  Rajya  Sabha  and  this  House  which
 says  that  six  months  are  allowed  to
 all  existing  Members  who  are  exempt-
 ed  under  the  present  Act  They  will
 get  more  or  less  six  months  holiday,
 @xactly  to  serve  the  purpose  he  has
 in  view  Ido  not  think  any  further
 amendment  of  this  Bill  or  the  other
 Bill  is  necessary  50,  I  submit  that
 this  Bill  may  be  passed

 Mr.  Speaker:  The  question  is"

 “That  the  Bill  further  to  amend
 the  Prevention  of  Disqualification
 Act,  I958,  be  taken  into  consider-
 ation.”

 The  motion  was  adopted
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 Regulation  (Amend-

 ment)  Bill

 Mr  Speaker:  The  question  is’
 “That  Clauses  l,  2,  the  Encting

 Formula  and  the  Long  Title  stand
 part  of  the  Bill”

 The  motion  was  adopted
 Clauses  I,  2,  the  Enacting  Formula

 and  the  Long  Title  were  added  to  the
 Bill

 Shr  A  K.  Sen:  Sir,  I
 move

 “That  the  Bill  be  passed”
 Mr  Speaker:  The  question  is

 “That  the  Bill  be  passed”

 beg  to

 The  motton  was  adupted

 7.38  hours.
 FOREIGN  EXCHANGE  REGULA-

 TION  (AMENDMENT)  BILL

 The  Deputy  Minister  of  Finance
 (Shri  B.  R  Bhagat):  Sir,  I  beg  to
 move

 ‘That  the  Biil  further  to  amend
 the  Foreign  Exchange  Regulation
 Act  1947,  be  taken  into  consider-
 ation”

 The  amendment  !s  a  simple
 intended  merely  to  define  more  pre-
 cisely  the  powers  conferred  by  the
 Act  so  that  there  is  no  room  for  mis-
 apprehension  in  India  or  abroad.
 Section  1A  of  the  Foreign  Exchange
 Regulation  Act  empowers  Govern--
 ment  to  prohibit  the  holder  of  a  now
 fied  security  payable  outside  India
 in  8  notified  country  from  having  the
 payment  of  such  security  made  in
 India

 This  Section,  3६  will  be  noticed,  was
 couched  in  very  general  terms.
 Actually  Government  needed  the
 powers,  m  order  to  regulate  the
 transfer  to  India  of  Government  gf India  securities  issued  before  the
 i5th  August,  947  and

 enfaced
 fpr

 payment  outside  India.  In  fact  also
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 ment)  Bill

 [Shri  B.  R.  Bhagat)
 the  powers  conferred  by  the  Act  have
 been  utilised  for  this  limited  put-
 pose,  under  a  notification  issued  on
 the  9th  October,  1987,  empowering
 the  Reserve  Bank  to  regulate  the
 tranesfer  of  such  securities  and  to
 ensure  that  no  transfer  of  these
 securities  to  India  takes  place  except
 with  the  consent  of  the  Reserve  Bank
 and  under  general  arrangements
 agreed  to  between  the  Government  of
 India  and  the  Government  concerned
 with  the  transfer.

 .39  hrs.

 [Panprr  THAKUR  DAS  BHARGAVA  m
 the  Chavr.}

 It  is  not  the  intention,  therefore,  to
 make  use  of  the  powers  conferred  by
 the  Act  except  for  regulating  the
 transfer  of  Government  _  securities
 issued  before  the  5th  August,  1947,
 The  3957  Act  itself  did  not  however
 specify  precisely  the  class  of  securities
 coming  under  the  restriction  and
 merely  mentioned  securities  general-
 ly

 The  matter,  however,  has  been  re-
 considered  m  the  light  of  the  follow-
 ing  circumstances  A  loan  made  by
 foreign  investors  to  an  Indian  com-
 pany  payable  outside  India  may  be
 in  the  form  of  bonds,  debentures  or
 debenture  stocks  and  would  thus  be
 a  security  within  the  meaning  of  the
 Foreign  Exchange  Regulations  Act.
 As  the  Law  now  stands,  which  deals
 with  securities  generally,  it  is  theore-
 tically  open  to  India,  although  it  is
 not  our  intention  to  do  so,  to  notify
 at  any  time  that  no  payment  of  such
 a  loan  (including  the  payment  of  in-
 terest)  can  be  made  in  India  without
 the  Reserve  Bank’s  permission  It
 has  been  suggested  that  foreign  in-
 vestors  are  not  likely  to  be  aware  of
 the  limited  reasons  for  the  enact-
 ment  of  this  provision  and  since  the
 Section  is  expressed  in  broad  terms,
 may  believe  that  there  is  some  un-
 expressed  intent  to  keep  a  checle  on
 the  payment  of  obligations  to  foreign

 investors  in  India.  Such  a  misappre-
 hension,  if  it  is  created,  might  stand
 in  the  way  of  possible  foreign  invest-
 ments,  which  it  is  our  policy  to  attract
 on  reasonable  terms  and  for  approv-
 ed  purposes.  The  purpose  of  the
 amendment  proposed  in  this  Bill
 is  to  remove  possible  doubts  by  iden-
 tifying  precisely  the  Government
 securities  to  which  alone  the  Section
 will  then  be  applicable.  The  amend-
 ment  will  have  the  effect  of  restrict-
 ing  the  powers  vested  in  Government
 to  the  regulation  of  Government
 securities  as  defined  in  the  Public
 Debt  Act,  1944,  relating  to  the  loans
 floated  before  the  l5th  August,  947
 and  payable  outside  India  in  any
 country  or  place  notified  by  the
 Central  Government.  I  have  every
 hope  that  hon.  Members  will‘  extend
 their  support  to  this  legislation,  and
 I  commend  the  motion  to  the  House.

 Mr.  Chairman:  Motion  moved:

 “That  the  Bull  further  to  amend
 the  Foreign  Exchange  Regulation
 Act,  1947,  be  taken  into  consider-
 ation.”

 Shri  Narayanankutty  Menon
 (Mukandapuram):  Sir,  I  am  sorry
 that  the  hon.  Deputy  Finance  Minis-
 ter  simply  read  out  the  objects  and
 reasons  which  in  themselves  were  un-
 understandable  to  anybody  who  reads
 them.  If  you  look  into  the  original
 provision  of  Section  13,  Sir,  you  will
 find  that  even  in  the  event  of  85
 extra-ordinary  construction,  as  far  as
 anybody  in  India  is  concerned,  thete
 was  no  room  for  any  doubt,  But
 the  hon.  Deputy  Finance  Minister  was
 frank  enough  to  say  that  there  are
 certain  apprehensions  in  the  minds
 of  foreign  investors  of  capital  in  this
 country  and  this  amending  Bil  is
 introduced  in  order  to  remove  the
 apprehensions  still  hanging  in  the
 minds  of  foreign  private  investors.  I
 do  not  know  whether  the  apprehens-
 fon  has  been  gathered  by  the  an.
 Finance  Minister  duxing  hig  tour  of
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 the  United  States  of  America,  because
 a  series  of  apprehensions  have  been
 the  subject  matter  of  discussion  in
 ‘the  Press  both  in  the  United  States
 of  America  and  in  the  Continent.
 Anyway,  following  up  the  utterances
 and  pronouncements,  and  also  the
 guarantees  made  in  public  by  the
 Finance  Minister  both  at  montreal  and
 also  in  Washington,  he  should  be  con-
 gratulated  for  keeping  his  promise
 of  coming  before  the  House  to  guaran-
 tee  them  anything  that  they  might
 ask  for.  क ६

 Shri  C.  D.  Pande  (Naini  Tal):  That
 is  of  interest  to  us  also.

 Shri  Narayanankutty  Menon:  It
 may  be  of  interest  to  certain  people
 in  this  country.

 e
 Shri  C.  D.  Pande:  To  all.

 Shri  Narayanankutty  Menon:  But
 I  should  like  to  state  categorically
 before  the  House  that  this  is  not  a
 matter  of  any  interest  as  far  as  the
 people  of  India  is  concerned;  because,
 even  though  this  particular  Bill,
 according  to  the  Deputy  Finance  Min-
 ister,  is  nnocuous  and  only  the  forma)
 sanction  of  the  Reserve  Bank  is  re-
 quired  as  far  as  transfer  of  securities
 is  concerned,  the  Bill  contains  more
 meaning  and  more  assurances  as  far
 as  foreign  capital  is  concerned.
 Therefore,  I  appeal  to  the  hon.  Mem-
 bers  not  to  take  the  hon.  Deputy
 Finance  Minister’s  words  characteris-
 ing  this  piece  of  legislation  as  an
 innocuous  one  and  of  a  simple  charac-
 ter.  It  is  of  a  more  serious  nature,
 Which  gives  more  assurances  and
 more  guarantees  as  far  as  foreign  pri-
 vate  capital  is  concerned.

 Sir,  when  a  provision  is  introduced
 in  the  Bill  that  the  Reserve  Bank
 gets  certain  powers  of  deciding  this
 thing  this  way  or  that  way,  it  is  very
 highly  necessary  for  this  House  to
 go  into  the  whole  question  as  to  what
 are  the  powers  of  the  Reserve  Bank

 ment)  Bill
 in  deciding  and  scrutinising  the
 transfers  of  money  from  this  country
 to  foreign  countries  and  also  from
 &  foreign  country  to  this  country.
 When  we  look  into  the  other  provis-
 ions  of  the  Bill  and  also  the  exper-
 ience  that  we  have  got  as  far  as  trans-
 fer  of  money  by  the  Reserve  Bank
 from  this  country  to  other  countries
 is  concerned,  that  experience  is  a  very
 sorrowful  experience.  Whatever
 power  the  Reserve  Bank  has  got  is
 only  a  nominal  power,  and  the  Re-
 serve  Bank  even  today  has  no  ides
 about  the  nature,  extent  and  quantum
 of  money  that  is  being  transferred
 from  this  country  overseas.

 On  the  24th  of  September,  when  I
 put  a  question  to  the  hon.  Minister
 for  Steel,  Mines  and  Fuel  about  the
 nature  of  the  money  that  is  transferred
 by  the  oil  companies  from  India  over-
 seas,  Sardar  Swaran  Singh  had  to  say
 that  there  is  some  lacuna  in  the  legis-
 lation,  and  we  are  not  able  to  scru-
 tinise  the  entire  quantum  and  nature
 of  money  that  the  oil  companies  are
 tranesferring  overseas.  The  hon.
 Home  Minister,  who  was  officiating  as
 Prime  Minister  at  that  time,  interven-
 ed  to  assure  the  House  that  if  neces-
 sary  the  whole  question  will  be  en-
 quired  into  and  legislation,  if  at  all
 necessary,  will  be  brought  in  order
 that  a  complete  scrutiny  of  the
 accounts  of  these  foreign  companies
 will  be  available  to  the  Government
 of  India.  May  I  ask  the  hon.  Deputy
 FBinance  Minister  whether  the  Gov-
 ernment  of  India  or  the  Reserve
 Bank  or  the  Registrar  of  Joint  Stock
 Companies  in  India  have  got  any  idea
 today  as  to  how  much  money  is  being
 transferred  by  these  foreign  com-
 panies  from  India  overseas?  [If  this
 amount  of  money  is  being  tranesferr-
 ed,  do  they  know  the  nature  of  the
 money  and  whether  that  is  in  terms
 of  profit  earned  in  this  country  in  the
 reguiar  course  of  business  or  by
 means  of  excessive  profits?
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 [Shn.  Narayanankutty  Menon]
 Very  recently,  Sir,  the  Government

 of  India  appointed  a  committee  of
 accountants  to  go  into  and  scrutimse
 the  accounts  of  oil  companies  for  the
 purpose  of  fixing  the  price  of  oul
 taking  into  account  the  accounts  of
 the  companies  for  the  last  six  or  seven
 years  The  accountants  of  the  Gcv-
 ernment  of  India  went  to  the  offices
 of  these  companies,  but  what  sight
 they  saw  as  far  as  the  accounts  are
 concerned  will  look  to  you,  Sir,  hke
 a  fairy-tale  When  in  the  years  956
 and  4957  the  Government  of  Irdia
 tried  to  have  a  httle  probe  into  the
 accounts  of  these  ०]  companies,  they
 proved  to  be  more  clever  than  the
 Government  of  India,  and  they  chang-
 ed  their  entire  accounting  system  all
 of  a  sudden  Go  to  any  ol  company
 today,  you  will  not  find  Indian
 accountants  preparing  their  accounts
 but  you  will  find  slotting  machines
 there  and  innocent  girls  operating
 these  slotting  machines’  with  codes
 Recently  I  came  across  an  account  of
 Rs  56  lakhs  under  code  D  to  be
 settled  in  the  New  York  office  of  the
 Standard  Vacuum  0)  Company,  be-
 cause  code  D  names  muscellaneous  in
 New  York  accounts”  I  ask  the  Deputy
 Finance  Minister  whether  he  कद.  शान
 titled  today  under  any  foreign  ex
 change  regulations  to  ask  the  Stand?rd
 Vacuum  0.9  Company,  what  these
 miscellaneous  expenses  are  that  they
 incurred  to  the  extent  of  Rs  56  lakhs
 and  what  is  the  nature  of  the  ex-
 penses  in  India?  I  can  assure  tne
 House  that  neither  the  Deputy  Finance
 Minister  nor  the  Finance  Minister  ran
 ask  the  oil  companies  how  _  thrse
 people  have  spent  Rs  56  lakhs  under
 the  miscellaneous  account  What  35
 the  result?  The  result  is  that  the
 whole  accounts  are  given  to  the
 people  of  India,  to  this  Parhament
 and  also  to  the  Registrar  of  Joint
 Stock  Companies  mn  such  a  form  that
 the  Government  will  be  compelled  to
 behheve  that  so  much  35  the  expendi-
 ture,  so  much  38  the  income  and  =  80
 much  35  the  profit  that  they  are
 getting  What  is  the  result?  The
 result  78  that,  unauthorisedly,  with-

 ment)  Bill

 out  the  knowledge  of  Parliament
 and  without  the  knowledge  of  the
 Government  of  India,  these  people
 are  transferring  huge  amounts  of
 money  which  are  never  termed  as.
 their  profits  and  which,  therefore,
 will  not  come  in  the  balance  sheet
 and  profit  and  loss  accounts  of  those
 companies  This  js  one  instance  of
 the  ol  companies

 Secondly,  on  the  same  day,  I
 pointed  out  that  because  of  the  trans-
 ference  of  the  mter-company  bonds
 and  debentures  so  much  of  money  75
 being  taken  away  from  this  country
 One  instance  can  ‘be  pointed  out
 Now,  there  are  two  oil  companies
 functioning  Caltex  and  Burmah  Shell
 and  again  there  is  the  Standard
 Vacuum  0)  Company  The  Standard
 Vacuum  On  Company  borrows  six-
 lakh  tons  of  oll  from  the  Caltex  com-
 pany’s  refinery,  putr  a  code  there
 and  the  code  accounts,  which  38
 called  2,  35  settled  in  the  New  York
 office  The  whole  payment  for  the
 borrowing  of  the  six-lakh  tons  of  oil
 38  made  in  New  York  That  means
 the  value  of  the  six  lakh  tons  of  ol
 is  paid  without  any  customs  duty,  or
 without  any  other  tax  and  is  adyjust-
 ed  m  New  York  The  Government
 simply  sits  there  without  knowing
 what  exactly  has  happened  between
 Caltex  and  the  Standard  Vacuum
 companies

 Mr  Chairman  I  do  not  want  to
 interfere  but  I  must  say  that  I  am
 afraid  that  the  hon  Member  is  go
 ing  outside  the  scope  of  this  Bull
 The  scope  of  the  Bill  is  very  restrict-
 ed  It  amends  section  438  of  the
 existing  Act,  limiting  its  applicability
 specifically  to  Government  securities
 m  regard  to  the  loans  floated  before
 the  5th  August,  3947  The  intention
 was  that  they  could  not  be  transferred
 to  India  for  payment  of  interest  and
 principal  in  India  except  with  the
 permission  of  the  Reserve  Bank
 This  is  a  simple  Bill  All  other  as-
 pects  of  the  matter,  important  though
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 they  may  be,  are  not  germane  so  far
 ‘as  this  Bill  is  concerned  I  would  re-
 quest  the  hon  Member  to  confine  him-
 self  to  the  scope  of  this  Bull

 Shri  Narayanankutty  Menon:  I  sub-
 mitted  all  this  because  the  amend-
 ment  is  introduced  for  the  purpose
 of  having  a  little  more  control  for
 the  Reserve  Bank  as  far  as  the  trans-
 actions  are  concerned

 Shri  C.  D  Pande’  Is  there  any
 objection  to  that  restnction?

 Mr  Chairman:  The  ‘Bill  38  restrict
 ed  in  scope  ह  relates  to  the  pay-
 ment  of  principal  and  interest  in  res-
 pect  of  certain  securities  which  were
 ussued  before  the  3500  August,  947
 The  Bill  seeks  to  lay  down  that  no
 payment  can  be  made  without  the
 general  or  special  permission  of  the
 Reserve  Bank  That  ७  all

 Shri  Narayanhnkutty  Menon:  I
 understand  the  provisions  of  the  Bill,
 and  my  whole  point  was,  if  the
 Government  have  come  before  this
 House  to  amend  the  Foreign  Exchange
 Regulation  Act  and  to  give  a  certain
 amount  of  control,  whatever  might
 be  quantum  of  that  control  as  far  as
 the  securities  are  concerned,  the  Gov-
 ernment  is  penny-wise  and  pound-
 foolish

 Mr.  Chairman:  That  75  a  matter  of
 general  policy  That  cannot  be  con-
 sidered  at  this  stage  so  far  as  the
 Bill  38  concerned  The  Bill  3  restrict-
 ed  in  scope,  and  J  will  certainly  allow
 the  hon  Member  to  continue  his
 speech  in  so  far  as  that  restricted
 scope  of  the  Bill  is  concerned  But
 we  are  not  concerned  with  any  quest-
 ion  that  is  outside  the  scope  of  the
 Bill

 Shri  Narayanankutty  Menon:  I
 am  not  commenting  on  the  genera!
 control  at  all  If  the  Government  As
 satisfied  at  any  time  that  section  43
 or  any  other  provision  of  the  Foreign
 Exchange  Regulation  Act  has  to  be
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 amended,  my  submission  before  the
 House  is  that  the  Government  has
 come  out  with  this  amendment  which
 is  not  going  to  produce  any  result
 at  all

 Mr  Chairman:  We  are  not  con-
 cerned  even  with  section  33  We  are
 only  concerned  with  section  438  which
 is  very  restricted  in  scope

 Shri  Narayanankutty  Menon:  I
 fully  understand  your  point  that  it  8
 very  restricted  in  scope  Fut  my
 whole  point  ४  that  the  Government
 ought  not  to  have  come  before  this
 House  with  such  a  restricted  8९  996  if
 at  all  they  really  wanted  ary  ९77००
 over  such  transactions

 Mr.  Chairman:  Therefore,  whet  he
 has  said  35  enough  If  he  saye  that
 the  Government  should  have  nore
 control,  I  will  certainly  all-w  him  to
 speak  about  that  point  On  _  that
 point,  however,  he  has  already  spoken
 too  much  0०  far  as  this  Bull  75
 concerned,  as  he  himself  admi's,  it  75
 very  restricted  m  scope,  and  he  muet
 confine  himself  to  the  scope  of  this
 Bill

 Shri  Narayanankutty  Menon:  I
 will  not  go  into  the  question  of  genera]
 control  What  I  wanted  to  impress  on
 the  Government  was  that  by  this  Bill
 nothing  is  going  to  be  achieved  The
 real  danger  35  somewhere  else

 Mr.  Chairman.  Quite  right  The
 hon  Member  himself  admits  that  the
 real  danger  35  somewhere  clse  and
 we  cannot  go  into  that  real  danger
 So  far  as  this  Bill  38  concerned,  it  ४5
 very  restricted  m  its  scope,  and  |  am
 bound  to  see  that  the  scope  of  the
 arguments  is  not  stretched  out  so  wide
 as  to  bring  in  aspects  which  are
 outside  the  scope  of  this  Bil  What
 is  the  use  of  bringing  in  here  the
 entire  question  of  control?  Not  that
 the  entire  question  38  not  :mnortant;
 it  38  important  But,  at  the  same
 tyme,  so  far  as  this  Bill  is  concerned,
 we  cannot  travel  outside  its  scope  I
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 (Mr,  Chairman]
 would  again  request  the  hon.  Mem-
 ber  to  restrict  his  remarks  to  the
 scope  of  the  Bill.

 Shri  Narayanankutty  Menon:  I  will
 restrict  my  arguments  to  the  scope  of
 this  Bill  alone.  The  hon.  Deputy
 Minister’s  argument  m  bringing  in
 this  piece  of  legislation  was  to  clear
 the  apprehension  in  the  minds  of
 certain  people  overseas.  I  am  taking
 a  fundamental  objection  to  that  itself,
 because,  when  the  Government  found
 that  there  are  certain  apprehensions
 in  the  minds  of  foreign  investors  in
 this  country,  and  the  Government  took
 time  to  bring  in  a  pnece  of  legislation
 to  remove  those  apprehensions  in  the
 minds  of  foreign  investors,  I  have
 got  every  right  to  poimt  out  that  the
 real  apprehension  is  not  today  in  the
 minds  of  the  foreign  investors,  but
 that  the  real  apprehension  35  in  the
 minds  of  the  Indian  people  Further,
 it  ३5  not  that  there  are  more  restric-
 tions  as  far  as  foreign  capital  is
 concerned  but  that  more  restrictions
 ought  to  be  there  as  far  as  transfers  of
 those  monies  are  concerned

 Mr.  Chairman:  There  may  he  some
 other  Bill  to  remove  the  apprehensions
 in  the  minds  of  the  Indian  people
 But  this  is  only  for  removing  the
 apprehension  in  the  minds  of  the
 foreigners,  about  the  security,  etc

 Shri  Narayanankutty  Menon:  I  will
 confine  to  that  point,  namely,
 whether  there  is  anything  done  today
 to  remove  any  apprehension  in_  the
 minds  of  the  foreign  investors.  But
 there  is  nothing.  The  prime  need  in
 this  country  today  is  not  that  any
 apprehension  in  the  minds  of  the
 foreign  investors  should  be  removed,
 because  they  have  no  reason,  under
 the  circumstances  existing  in  the
 country  today,  to  have  any
 apprehension  at  all,  for,  they  are
 given  almost  a  free  hand  to  bring  in
 money  and  to  transfer  money.  There
 is  absolutely  no  contro!  at  all,  as  fer
 as  the  transfer  of  the  money  is
 concerned.  So,  there  is  no  need  for

 this  so-called  apprehension,  Wher
 there  is  no  time  even  in  the  House,  on
 the  last  day  of  this  session,  to  go
 through  the  business  though  there  are
 so  many  important  pieces  of  legisla.
 tion...

 Shri  B.  R.  Bhagat:  May  I  correct
 the  hon,  Member,  because  he  is  using
 that  expression  again  and  again—that
 there  is  no  control  over  the  transfer
 of  money?  That  is  what  he  said.  I
 want  to  correct  him  and  say  that  there
 38  an  absolute,  400  per  cent  control
 over  any  transfer  of  money  outside
 India

 Shri  Narayanankutty  Menon:  The
 other  day,  the  hon.  Speaker  had  to
 intervene  when  the  Minister  of  Steel,
 Mines  and  Fuel  said  that  though  there
 were  certain  figures  shown  in  the
 balance  sheets  of  the  Burmah-Shell]
 oO  Storage  and  Distribution  Co,  Ltd.,
 they  did  not  know  exactly  what  trans-
 fers  were  made.  The  hon  Speaker  had
 to  intervene  and  say  that  the  Govern-
 ment  of  India  should  know  the  nature
 of  the  transactions  and  transfers.  I
 assert  that...

 Mr.  Chairman:  I  am  very  sorry  to
 interfere  again  The  hon  Member  has
 made  a  point  to  which  the  hon.  Deputy
 Minister  has  replied,  that  is,  there  is
 every  kind  of  control  As  a  matter  of
 fact,  the  question  of  general  control  is
 out  of  the  province  of  this  Bill,  f
 cannot  allow  the  hon  Member,  and  the
 hon  Deputy  Minister  also  to  say  that
 there  is  full  control.  Then  the  whole
 thing  widens  out.  I  want  the  hon
 Member  to  restrict  his  argument  to
 the  scope  of  the  Bill  and  not  to
 introduce  the  question  of  general
 control.  Otherwise,  we  will  be  on
 the  sea.

 Shri  दि  P.  Nayar  (Quilon):  The
 hon.  Deputy  Minister  also  cannot  be
 allowed  to  interfere  and  say  what  he
 did  say.

 Mr.  Chairman:  He  only  replied  to
 what  the  hon.  Member  pointed  out
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 fie  Gd  not  proceed  with  any  argu~
 ment.  The  hon  Member  pomted  out
 that  there  are  certain  defects  so  far  as
 the  control  38  concerned,  and  the  hon
 Minister  got  up  and  said  that  there  is
 full  contro]  But  then,  the  province  of
 this  Bul]  will  be  so  widened,  and  the
 entire  purpose  of  this  Boll  which  ७5
 restricted  in  scope,  will  be  wasted
 away.  I  would  request  the  hon
 Member  to  confine  himself  to  the
 scope  of  the  Bill

 Shri  Narayanankutty  Menon.  I  wil!
 have  to  submit  before  this  House  that
 the  piece  of  legislation  that  they  have
 brought  now  s  so  infructuous,  meffec-
 tive  and  ७  ८  certear  extard,  crestor  &
 misapprehension  m  the  minds  of  the
 hon  Members  that  the  Government  75
 very  serious  about  controlling  the
 transfer  of  money  both  into  India
 and  outside  India  I  will  have  to  tell
 the  hon  Members  that  this  piece  of
 legislation,  though  innocuous  it  may
 be  according  to  the  hon  Munister,  35s
 so  infructuous  {n  its  character  that
 there  are  absolutcly  no  bona  fides  in
 the  mind  of  the  Government  to  pre-
 vent  really  any  transfer  both  inside
 and  outside  India

 Therefore  in  support  of  my  argu-
 ment  I  would  like  to  add  that  if  the
 Government  really  wanted  to  have
 any  control  either  regarding  the  trans
 fer  to  India  or  outside  India,  so  far  as
 the  very  little  purpose  of  bonds  and
 securities  is  concerned,  the  Govern-
 ment  ought  to  have  come  forward
 with  a  comprehensive  piece  of  legis-
 lation  I  oppose  this  piece  of  legis-
 lation  in  the  sense  that,  even  though
 the  httle  power  that  the  Reserve
 Bank  of  India  is  getting  is  a  welcome
 feature,  this  wil]  be  a  misleading  Bill
 Therefore  the  Bill  will  have  to  be
 apposed

 ३8  hrs

 What  prevented  the  Goverement
 from  bringing  forward  a  comprehen-
 five  piece  of  legislation  when  it
 demded  that  there  should  be  some
 wort  of  a  definition  or  some  sort  of
 clarity  so  far  as  section  8A  was  con-
 303  (Al)  LSD—2
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 cerned?  Was  the  Government  for-
 geting  the  dangers  mherent  m_  the
 transfer  of  money?  I  cannot  submit
 that  the  Government  was  forgetful
 about  that  or  that  it  was  ignorant
 about  that  Every  time  during  the
 last  Session  and  also  in  the  Session
 previous  to  that,  as  far  as  the  transfer
 of  securities,  bonds  and  profits  is  con-
 cerned,  many  questions  arose  and
 leading  members  concerned  of  the
 G-vernment  came  forward  to  say  that
 there  was  a  lacuna  in  the  legislation
 When  a  Bill,  as  you  know,  38  sought
 to  be  amended  उच्च  order  to  remove  our
 apprehensions  or  to  fill  up  a  gap,
 essentially  a  debate  takes  place  in  the
 ouse  as  ta  whether  the  emendiment
 is  proper  or  whether  it  satisfies  the
 purpose  of  filling  up  the  gap  in  the
 Act  My  submission  3s  relevant  to  the
 discussion  in  that  that  this  Bill  does
 not  satisfy  the  purpose  of  filling  up  the
 gap  already  existing

 The  one  appeal  that  I  have  got  to
 make  to  the  hon  Finance  Minister  is
 that  let  him  not  come  forward  before
 this  House  with  a  hittle  provision
 which  will  not  really  forestall]  the
 danger  already  inherent  m  the  whole
 transaction  regarding  foreign  ex-
 change,  both  in  the  case  of  foreign
 exchange  being  taken  out  of  the
 country  and  brought  into  the  country
 It  is  almost  agreed  that  there  is  no
 control  today  as  far  es  the  transfer
 of  securities  is  concerned  He  wants
 a  httle  control  by  the  Reserve  Bank.
 I  am  speaking  of  that  type  of  control
 and  it  73  very  material  and  cogent  as
 far  as  this  discussion  73  concerned  that
 even  af  this  control  73  given  to  the  Re-
 serve  Bank,  that  control  will  be  mneffec-
 tive  and  infructuous  because  the  neture
 of  the  control  is  never  defined  In  many
 places  in  the  parent  Act,  the  word
 ‘control’  is  there  In  the  amending
 clause  of  section  I8A  the  word  ‘contro!’
 is  there  But  what  is  the  nature  of
 the  control?  The  Reserve  Bank  will
 get  returns  That  33  the  nature  of  the
 contro]  that  the  Reserve  Bank  exer-
 cises  I  am  submitting  that  whatever
 control]  is  there  as  far  as  the  Reserve

 K  is  concerned,  it  is  absolately  no
 control  in  effect  because  m  spite  of
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 [Shr  Narayanankutty  Menon]
 the  fact  that  the  Reserve  Bank  may
 control  everything  the  contro!  boils
 down  to  this  that  a  return  is  received
 ty  the  Reserve  Bank  and  some  sort
 of  statistics  are  maintained  by  the
 Reserve  Bank.  If  the  Government
 desires  to  have  real  control  over  this,
 the  control  of  the  Reserve  Bank  will
 have  to  be  defined

 Mr,  Chairman:  I  am  sorry  to  say
 again  that  the  general  question  is
 being  gone  into  again.  I  have  already
 submitted  that  so  far  as  the  present
 Bull  is  concerned,  we  cannot  go  into
 the  question  of  general  control  except
 for  the  purpose  of  just  making  a  com-
 ment  that  this  Bill  is  not  necessary.
 Only  to  that  extent  a  comment  can  be
 made  and  I  have  allowed  it  already.
 So  far  as  going  into  the  question  of
 general  control  and  getting  a_  reply
 that  full  control  :s  there  and  going
 mto  the  provisions  of  the  Foreign
 Exchange  Regulations  is  concerned,
 that  will  not  be  germane  to  the  pur-
 pose  of  this  Bill.  I  would,  therefore,
 request  the  hon  Member,  if  he  has  to
 say  anything  more,  to  restrict  himself
 only  to  this  particular  provision,  ie.,
 section  I8A

 Shri  Narayanankutty  Menon:  I  have
 got  only  one  more  point.  I  respect
 your  ruling  and  according  to  that  I
 am  not  going  into  that  question,  but
 if  the  hon.  Minister  comes  forward
 and  says  that  there  :s  apprehension
 ih  the  minds  of  foreign  investors  and
 that  in  order  to  remove  that  appre-
 hension  we  are  moving  this  piece  of
 legislation,  is  not  the  House  entitled
 to  go  into  the  question  whether  there
 is  actually  any  apprehension  or  whe-
 ther  the  apprehension  is  to  the  con-
 trary?  My  submission  35  that  the
 House  should  be  satisfied  first  of  all
 that  there  are  reasonable  grounds  for
 any  apprehension  in  the  mind  of
 foreign  capital,  ax  far  as  foreign
 investors  are  concerned  If  according
 to  the  statement  of  objects  and  reasons
 of  the  Bill  and  also  according  to  the
 hon.  Minister  when  he  introduced  the
 Bl  the-purpose  of  the  Bill  was  to

 ment)  Bill

 remove  an  apprehension  in  the  muna’
 of  foreagn  capital,  the  House  will  haye
 to  be  gatasfied  first  of  all  that  there  is.
 a  reasonable  ground  for  apprehension
 in  the  mind  of  foreign  capital.  My
 whole  submission  was  that  there  was
 no  ground,  es  far  as  foreign  capital  ss
 concerned,  for  any  apprehension  or
 misapprehension.  Therefore  there  is
 no  necessity  for  this  amendment  at
 all.

 Secondly,  the  anxiety  of  the  hon.
 Minister  and  the  anxiety  of  the  Gov-
 ernment  of  India  to  search  for  appre-
 hensions  existing  in  the  mind  of  for-
 elgn  capital  is  going  too  much  now-
 a-days.  This  Bill  is  a  result  of  the
 Government’s  over-anxiety  to  satisfy
 m  place  and  out  of  place  foreign
 capital,  without  any  reason  at  all.  Why
 should  the  Government  go  into  the
 question  that  this  little  apprehension
 exists  in  the  mind  of  foreign  capita?
 and  give  them  assurances  after  assur-
 ances?  7

 An  Hon.  Member:  Because  they  are
 asking  for  it

 Shri  Narayanankutty  Menon:  We
 are  inviting  foreign  capital  today  in
 this  country  on  very  reasonable
 terms  There  35  absolutely  no  justifi-
 cation  for  any  apprehension  in  the
 mind  of  foreign  capital  because  we
 are  not  expropriating  foreign  capital
 here  A  reasonable  amount  of  free-
 dom  as  regards  movement  of  capital,
 movement  of  profit  and  everything  1B
 given  in  this  country.  As  I  have  sub-
 mitted  earlier,  it  is  relevant  to  the
 point,  there  is  too  much  of  freedom
 as  far  as  foreign  capital  is  concerned
 in  this  country  today  Why  is  the
 Government  more  anxious  to  come
 forward  with  a  piece  of  legislation  in
 order  to  remove  the  anxiety  of  the
 foreign  capital  alone?  My  only  sub-
 mission  in  this  connection  is  that  this
 Bill.  as  I  have  submitted  earlier,  fs  a
 result  of  certain  representations  made
 to  the  hon.  Finance  Minister  when  he
 was  having  his  tour  in  the  United
 States  of  America.  He  comes  back
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 fram  there  and  comes  to  this  House
 im  arder  to  substantiate  or  fulfil  the
 a@isurances  that  he  has  given  in  the
 United  States  of  America  My  submis-
 sion,  which  is  again  relevant  to  the
 port,  w  that  instead  of  the  hon  Fin-
 atice  Munister  coming  before  this
 House  to  fulfil  this  assurance  that  he
 has  given  he  should  have  come  here
 in  order  to  see  that  the  lacuna  already
 existing,  as  far  as  our  existing  foreign
 exchange  regulations  are  concerned,  is
 removed  and  at  the  same  time  a
 guarantee  is  given  for  legitimate
 Business  in  this  country

 Lastly,  I  wish  to  point  out  that  as
 far  as  foreign  companies  are  concern-
 ed,  it  is  a  flowing  in  of  their  capita)
 into  the  country  and  flowing  out  of
 the  profits  from  this  country  Regard-
 ing  the  entire  question  of  foreign
 exchange,  there  are  serious  difficulties
 as  far  ‘as  the  Bill  is  concerned  and  the
 mere  existence  of  the  Foreign
 Exchange  Regulation  Act  today  is  8
 misnomer  becauge  both  in  the  case  of
 foreign  companies  and  m  the  case  of
 Indian  companies,  the  Government  ts
 unable  completely  to  control  any  sort
 of  foreign  exchange  transactions  in
 respect  of  both  flowing  out  and  flowing
 in  JI  am  pointing  this  out  today
 because,  as  you  have  suggested,  the
 necessity  for  bringing  in  a  compre-
 hensive  piece  of  legislation  ts  all  the
 more  their  desire  even  though  this  3s
 confined  to  foreign  capital  What  ts
 happening  regarding  Indian  capital  35
 a  more  relevant  question  Even
 though  the  Government  by  this  Bull
 desires  to  have  a  little  control  with
 the  Reserve  Bank,  I  again  submit  that
 the  dangers  are  not  m_  section  438
 but  in  every  section  of  the  Foreign
 Bxchange  Regulation  Act  there  ४७  a
 danger  That  danger  is  bemg  utthsed
 by  everybody,  both  by  foreign  com-
 panies  and  by  Indian  companies
 Because  you  have  taken  a  particular
 view  regarding  that  matter,  I  am  not
 going  into  that  question  in  detail,  but
 T  feel  it  mv  duty  to  pomt  out  the  dan-
 gers  in  other  sections  also  though  not
 in  detail

 The  Government  knows  very  well

 ment)  Bill
 from  a  case  which  is  already  pend-
 yng—I  am  not  making  a  reterence  to
 ;t  because,  even  though  it  is  not
 exactly  sub  jgudice,  the  Government
 mentioned  that  it  ts  pending  investi-
 gation—that  large  amounts  of  foreign
 exchange  have  been  earned  by  Indian
 yadustrialists  which  are  being  blocked
 uP  in  foreign  banks  What  can  you
 do  under  this  Act?  In  that  case  also
 the  Government  said  that  they  cannot
 doanything  The  Reserve  Bank  of  Indie
 ¢annot  doanything  The  Reserve  Bank
 af  India  does  not  know  anything  about
 this  foreign  exchange  What  is  the
 Government  going  to  do  as  far  as  the
 smuggling  of  this  foreign  exchange  in
 the  country  is  concerned?  If  any
 fndian  industnahst  can  hold  foreign
 exchange  in  foreign  banks  today
 without  the  knowledge  of  the  Govern~
 ment  of  India  and  without  the  know-
 ledge  of  the  Reserve  Bank,  :s  it  not
 pertinent  that  the  Foreign  Exchange
 Regulation  Act  will  have  to  be  amend-
 ed  not  in  this  particular  fashion,  ४.९  ,
 by  amending  section  434  alone,  but
 by  amending  other  provisions  also%
 Therefore  my  appeal  is  that  this  Bull.
 which  is  innocuous  as  he  has  said,
 does  not  fulfil  the  purpose  of  filing  up
 the  gap  that  exists  m  the  Foreign
 Exchange  Regulations  Act  A  Bull,  so
 unsatisfactory  m  character  33  brought
 without  any  bona  fides  at  all  It  is
 brought  only  with  the  particular  inten-
 tion  of  satisfying  the  whims  and
 fancies  of  certain  industrialists  abroad
 mn  order  that  the  hon  Finance  Minia-
 ter  can  again  assure  them  that  “I  am
 capable  of  fulfilling  the  assurance  that
 I  have  given  you  during  my  tour  of
 the  United  States  on  the  floor  of  the
 Indian  Parhament  also”  That  ९४8  the
 only  purpose  of  bringing  forward  this
 Bill  Therefore  I  submit  that  because
 this  Bill  will  not  m  any  way  satisfy
 the  real  requirements  of  the  Foreign
 Exchange  Regulation  Act,  even  though
 this  Bill  जद  passed  today,  the  Govern-
 ment  should  come  forward  if  there  are
 anybona  fides  behind  heir  intention
 with  a  more  comprehensive  Bll  which
 will  replace  the  most  ineffective  for-
 eign  exchange  regulations  that  exist
 today  and  which  will  be  the  real  For-
 eign  Exchange  Regulation  Act,  which
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 will  regulate  the  flow  of  foreign
 exchange  both  from  this  country  to
 outside  and  from  outside  to  this
 country

 Shri  Easwara  lyer  (Trivandrum)
 Sur,  I  shall  not  go  into  the  desirability
 of  a  comprehensive  legislation  370  res-
 pect  of  foreign  exchange,  but  I  shall
 confine  my  remarks  to  the  question  of
 the  present  Amending  Act

 A  reading  of  the  present  Amending
 Act  would  show  that  it  deals  with
 Government  securities  as  defined  in
 the  Pubbe  Debt  Act,  1944,  created  and
 yasned  ‘ior  (he  porpose  oi  rmmng  a
 public  loan  before  the  ३500  day  of
 August,  1047  This  Bull,  therefore,
 contines  itself  to  the  case  of  public
 securities  within  the  definition  of  the
 Public  Securities  Act  which  have  been
 assued  prior  to  a  particular  date,  thet
 as,  I5th  August,  3947  The  section  as
 at  originally  stood,  as  I  understand  it,
 was  to  apply  to  al)  public  securities
 without  reference  to  any  particular
 date  The  necessity  for  confining  this
 restriction  of  gettmg  the  consent  or
 permission  of  thc  Reserve  Bank  35  felt
 according  to  the  Government,  with
 respect  to  the  securities  issued  prior
 to  947  and  therefore,  they  have  come
 forward  with  an  Amending  Act  saying,
 let  us  fix  3९  with  reference  to  a  parti-
 eular  date  in  947  The  reasons  !
 cannot  understand

 l  am  particularly  concerned  with  the
 reason  why  such  a  restriction  as_  to
 payment  of  interest  or  otherwise  in
 respect  of  public  securities  should  be
 restricted  with  respect  to  public  loans
 issued  prior  to  947  and  not  with  res-
 pect  to  all  kinds  of  loans  floated  The
 reason  given  seems  to  be,  as  the  hon
 Deputy  Minister  said,  that  the  foreign
 mwvestors  are  feeling  some  apprehen-
 stons  Why  should  they  feel  some
 apprehension?  We  are  not  given  the
 grounds  for  such  ean  apprehension
 From  where  did  he  get  the  information

 that  foreign  investors  are  shy  of
 investing?  Just  because  the  payments
 of  loans  or  interest  are  not  made  with
 respect  to  loans  issued  prior  to  1047,
 why  should  not  the  restriction  be
 there  im  respect  of  the  loans  issued
 subsequent  to  947  also?  Why  should
 not  the  Reserve  Bank  go  into  all  this?
 I  cannot  understand  and  I  must  con-
 fess  to  a  sort  of  bewilderment  why
 the  Reserve  Bank’s  permission  should
 not  be  obtained,  which,  according  to
 the  Deputy  Munster,  is  only  a  formal
 or  mformal  thing  Why  should  not
 that  restriction  be  there  with  respect
 to  even  loans  issued  subsequent  to
 1947,  so  that  we  may  know  what  is
 the  nature  of  the  foreign  investment
 that.  baz,  hrean.  made?  Th  tha  Rasare
 Bank  38  there  to  give  permussion  in
 respect  of  payment  of  interest  or  pay-
 ment  of  principal  with  respect  te  loans
 subsequent  to  ‘1947,  it  will  facilitate
 the  matters  for  the  Reserve  Bank  to
 keep  track  of  all  these  things  Why
 we  should  exempt  is  a  matter  for
 which  I  cannot  find  an  explanation

 The  Statement  of  Objects  and
 Reasons  would  say,  it  is  a  musappre-
 hension  or  apprehension  on  the  part
 of  the  foreign  investors,  let  us  be  good
 to  them  Why  should  it  be  so?  Has
 the  Deputy  Minister  of  Finance  or  the
 Finance  Mimister  given  any  reason  for
 this  apprehension?  Perheps  his  tour
 round  America  might  have  given  him
 this  apprehension,  or  some  of  his
 fmnends  m  America  may  apprenena
 certam  dangers  Do  we  say  that  with
 respect  to  the  issue  of  public
 loans  we  will  not  return  the  loans?
 All  that  we  have  said  is,  in  respect
 of  principal  of  a  loan  that  has  to  be
 paid  or  the  interest  that  has  to  be
 paid  with  respect  to  an  investment
 made  by  foreign  investors,  they  shouid
 get  the  permission  of  the  Reserve
 Bank  The  Reserve  Bank  as  the  con-
 trolling  authority  of  finance  must  keep
 track  of  all  these  things  This  8  a
 very  desirable  provision  I  cannot
 understand  the  necessity  or  expediency
 of  such  an  amendment  I  would  only
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 say  that  the  original  section  as  it-
 stands,  must  stand  and  I  would  res-
 pectfully  submit  to  this  House  that  this
 Bill  is  highly  inexpedient  and  i:t  must
 be  thrown  out.

 Shri  Achar  (Mangalore):  Mr  Chair-
 man;  the  purpose  of  the  Bull  is  ७०
 clear  and  I  was  really  surprised  at
 the  confused  way  of  attacking  the
 Bill

 Shri  Easwara  lyer:  There  is  no  con-
 fusion

 Shri  Achar:  Section  3A  iw  so  very
 clear  about  the  point  as  to  the  muis-
 apprehension  The  Statement  of
 Objects  and  Reasons  has  clearly  stated
 the  position  Anyhow,  for  the  benefit
 of  the  House,  I  may  read  that  portior
 of  it

 *

 “Section  438  was,  however,
 couched  in  very  general  terms  and
 it  has  been  pointed  out  that  it  is
 open  to  Government  under  the
 powers  vested  in  them  by  this  sec-
 tion  to  notify  at  any  time  that
 repayment  of  a  loan  made  by  a
 fo.eign  investor  to  an  Indian
 company  would  not  be  permitted
 even  in  India  without  the  specific
 approval  of  the  Reserve  Bank”

 This  seems  to  be  a  clear  explanatio:.
 of  section  3A  There  can  be  na
 doubt  about  that  Section  438  reacs

 “Notwithstanding  anything  con-
 tained  in  any  other  law  or  in  any
 eontract,  agreement  oor  other
 instrument,  the  holder  of  any
 security  or  class  of  securities  noti-
 fied  in  this  behalf  by  the  Central
 Government  m  respect  of  which
 the  principal  or  interest  or  both  is
 for  the  time  being  payable  outside
 India  in  any  country  or  place  so
 notified  shall  not  be  entitled,  ex-
 cept  with  the  general  or  specia!
 permission  of  the  Reserve  Bank
 to  have  any  such  payment  made  at
 any  place  in  India”

 p  Shri  Easwara  lyer:
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 There  uw  no
 prohibition

 ह...  Achar:  There  can  be  no  doubt
 that  the  section  as  it  stands  will  create
 a  musapprehension  m_  the  foreign
 investors’  mind.

 So  far  as  the  present  situation  35
 concerned,  we  know  very  well,  we
 require  foreign  aid.  We  are  inviting
 foreign  capital  The  other  day,  I  re-
 ferred  to  the  position  of  the  tea  indus-
 try,  for  example.  We  have  an  exam-
 ple  of  capital  going  out  of  the  coun-
 try  In  fact,  I  asked  the  Govern-
 ment  a  question  whether  the  Govern-
 ment  has  made  any  enquiry  about  this
 fact  and  whether  they  have  got  facts
 and  figures  because  we  hear  so  much
 m  the  papers  On  behalf  of  the  Gov-
 ernment,  it  has  been  stated  that  they
 have  no  figures  and  they  are  trying  tc
 ascertain  it.  There  is  no  doubt,  there
 Is  a  sort  of  apprehension  that  imvest-
 ment  in  India  is  not  quite  safe  and
 they  would  hke  to  transfer  their  capi-
 tal  out  of  the  country  When  that
 is  the  situation,  when  we  want
 investment  from  foreign  countries,  I
 can  very  well  understand  Govern-
 ment’s  apprehension  that  any  reasons
 which  would  give  cause  for  foreign
 capital  to  be  shy  should  be  removed
 and  so,  they  would  hke  to  amend  such
 Portions  of  the  Acts  Here,  it  ss
 -learly  stated,  “except  with  the  gene-
 ral  or  special  permission  of  the  Re
 serve  Bank”  This  policy  is  there  The
 Reserve  Bank  may  grant  or  may  not
 grant  permission  There  75  that  situa-
 tion  also  The  persons  who  invest
 from  foreign  countries  would  see  this
 danger  and  they  may  not  be  willing
 to  invest  When  the  provision  is  so
 clear  and  when  they  have  to  depend  on
 the  permission  of  the  Reserve  Bank,
 it  is  but  natural  that  foreign  mvestors
 may  have  some  apprehension

 The  Bili  has  not  dealt  with  any
 other  aspect  of  the  position  with  re-
 gard  to  foreign  exchange  or  foreign
 capital  With

 regard
 to  this  particular

 point.  I  submit’  that  the  sectfon
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 creates  that  impression,  and  is  a  cause
 of  apprehension  in  the  mind  of  the
 foreign  capitalists.  There  is  absolute-
 ly  no  harm  in  having  certain  amend-
 ments  to  clarify  the  law.  I  would  not
 like  to  go  into  any  other  aspect  of  the
 question  and  I  support  this  Bill

 Shri  B.  B.  Bhagat:  I  am  surprised
 that  controversy  has  been  created  over
 a  matter  where  actually  there  need  be
 no  controversy.  I  can  understand
 some  hon.  Members  trying  to  raise
 political  red  herrings  to  distract  atten-
 tion  from  the  genuineness  and  simple-
 ness  of  the  measure  That  is  quite
 understandable,  but  I  would  hke  to
 explain  some  of  the  points  or  some  of
 the  misapprehensions  which  the  hon
 Members  have  tried  to  rase

 The  point  made  by  the  hon.  Mem-
 ber,  Shri  Narayanankutty  Menon,
 about  the  question  of  the  transfer  of
 money  abroad,  as  you  have  ruled,  is
 quite  beside  the  point,  and  I  will  only
 repeat  what  I  said  that  under  the  pre-
 sent  Act  there  is  not  only  the  power,
 but  it  38  also  the  practice  of  the  Re-
 serve  Bank  to  control  all  transfers
 Actually,  nobody  can  make  any  trans-
 fer  without  the  permission  of  the
 Reserve  Bank,  and  we  have  full]  krow-
 ledge  of  every  pie  that  is  transferrcd
 outside  the  country.

 If  I  may  explain  again  what  I  said
 while  making  the  motion,  the  Bil)  as
 it  is  does  not  give  any  fresh  quarantee
 or  any  concessions  to  the  foreign  in-
 vestors.  It  onlv  incorporates  what
 is  the  present  practice  in  a  different
 way,  by  defining  more  precisely  the
 term  “security”.  Under  the  existing
 Act,  it  is  security  as  notified  by  the
 Government  from  time  to  time.  We
 have  a  notification,  as  I  mentioned  in
 mv  speech,  of  9th  October,  957  under
 the  Act,  which  defines  “securitv”
 precisely,  and  what  we  are  actually
 aoirg  now  is  to  put  the  same  defini-
 tlon  that  exists  in  the  notification  into
 the  present  Bill  Se.  there  is  absolute-
 ly  no  fresh  guarantes.
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 The  apprehension  in  the  mind  of  the
 foreign  investors  is  this.  Their  law-
 yers,  when  they  are  finalising  the
 terms  of  the  contract,  are  only  aware
 of  the  Act  as  it  is.  Many  of  them,  or
 a  large  number  of  them,  are  not  aware
 of  the  large  number  of  notifications
 that  may  be  there.  So,  it  was  sug-
 gested  informally...

 Shri  Prabhat  Kar  rose—

 Shri  B.  R.  Bhagat:  If  the  hon.  Mem-
 ber  has  any  questions,  he  may  ask
 afterwards  and  I  will  answer  them

 Se,  we  Seeaday  th  wold  be  rether
 better  to  put  the  definition  that  is  in
 the  notification  into  the  Act  itself
 That  is  the  only  thing  that  we  are
 doing,  and  that  is  why  I  said  it  was
 a  simple  and  innocuous  measure  and
 that  it  need  not  raise  any  controversy

 The  point  was  raised  by  Shr:  Menon.
 why  should  it  be  only  in  respect  of
 pre-!947  securities?  The  simple  rea-
 son  is  that  only  pre-947  securities  are
 enfaced  for  payment  outside  India  All
 post-947  securities  are  only  enfaced
 for  payment  inside  India.  So,  the
 Bill  takes  care  of  those  securities
 which  are  enfaced  for  payment  outside
 India  and  which  may  be  transferred
 to  India  for  payment  in  India.  It  #
 for  these  securities  only  that  we  want
 that  there  should  be  control  and  regu-
 fation  by  the  Reserve  Bank.  So,  any
 question  of  later  securities  does  not
 arise.

 e
 As  I  explained,  the  Bill  as  it  is

 should  not  arouse  any  controversy,  and
 it  is  not  with  any  other  purpose  or  to
 make  any  concession  that  we  have
 tried  to  come  with  this  amendment
 It  is  actually  to  incorporate  in  the  Act
 itself  what  is  existing  in  the  notifica-
 tion.

 hri  Prabhat  Kar  (Hooghly):  I  want
 to  put  only  one  question.  tt  ४४  stated
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 ip  the  Statement  of  Objects  and
 Reasons:

 “Section  !3A  was,  however,
 couched  in  very  general  terms  and
 it  has  been  pointed  out  that  it  is
 open  to  Government  under  the
 powers  vested  in  them  by  _  this
 section  to  notify  at  any  time  that
 repayment  of  a  loan  made  by  a
 foreign  investor  to  an  Indian  com-
 pany  would  not  be  permitted  even
 in  India  without  the  specific  ap-
 proval  of  the  Reserve  Bank.  This
 might  create  some  misappre-
 hension  a el ®

 That  was  in  general  terms,  and
 now  the  hon.  Deputy  Minister  has
 come  forward  with  a  Bill  to  amend  it.
 ‘The  question  is,  has  there  been  any
 actudi  case  where  any  foreign  inves-
 tor  has  pointed  out  that  because  of
 this  particular  section  which  is  word-
 ed  so

 generally,
 he  is  not  in  a  position

 to  invest,  or  did  it  only  occur  to  the
 Government  that  there  might  be  such
 a  misapprehension.

 While  making  the  motion  tne  hon
 Deputy  Minister  did  not  mention  what
 exactly  was  the  reason.  Is  the  Cov-
 ernment  finding  any  difficulty,  or  have
 any  foreign  investors  pointed  out  any
 difficulty  to  the  Government,  or  :s  it
 simply  in  the  mind  of  a  pa:ticular
 Minister  that  there  may  be  some  2,!sS-
 apprehension  and  so  they  १7९  coming
 forward  with  this  amendment?  If  he
 makes  the  point  clear  stating  these  are
 the  specific  cases  where  Government
 has  found  it  difficult  to  bring  in  the
 foreign  investor,  then  this  pnint  can

 *be  considered,  but  no  such  psint  has
 been  made  by  the  hon.  Deputy  Minis-
 ter.

 Shri  B.  BR.  Bhagat:  This  is  a  very
 simple  matter,  and  it  is  a  matter  of
 commonsense  which  the  hon  Member
 should  understand.  The  word  as  it
 was  “security”.  In  the  notification  the
 conditions  are  mentioned  that  this
 velates  to  Government  securities  as

 ment)  Bill
 defined  in  the  Public  Debt  Act  and  to
 loans  floated  before  l5th  August,  1947,
 But  these  facts  are  not  known  to  in-
 vestors  all  over  the  world.  So,  natu-
 rally  in  their  negotiations  they  raise
 such  points.  Their  legal  experts  raise
 certain  legal  points.  Unnecessarily
 such  misapprehensions  are  created.
 Actually,  what  we  are  trying  to  do
 is  to  bodily  lift  the  provision  in  the
 notification  and  incorporate  it  in  the
 Act.  It  does  not  make  any  fresh  con-
 cession,  but  only  clarifies  the  point.
 So,  what  is  the  objection?

 Shri  Easwara  Iyer:  Give  us  one
 instance  of  a  foreign  investor  who
 sought  this  clarification.

 Shri  B,  R.  Bhagart:  It  is  very  diffi-
 cult  for  me  to  quote  the  names  and
 other  things,  but  I  think  it  should  ve
 left  to  the  Government  to  exercise
 commonsense  and  intelligence.  We
 feel  there  is  a  misapprehension  about
 certain  things  unnecessarily.

 Shri  Nagi  Reddy  (Anantapur):  Who
 were  the  people  who  were  under  a
 misapprehension?

 Shri  B.  R.  Bhagat:  I  do  not  think
 there  is  any  legitimate  ground  for  the
 hon.  Members  to  feel  that  we  are  un-
 necessarily  making  a  concession.  We
 are  making  no  concessions,  rather  we
 are  clarifying  the  position.

 Mr,  Chairman:  The  question  is:

 “That  the  Bill  further  to  amend
 the  Foreign  Exchange  Regulation
 Act,  1947,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.

 Mr,  Chairman:  There  are  no  amend-
 tgenta.
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 The  question  is:

 “That  clauses  l  and  2,  the  Enact-
 ing  Formula  and  the  Long  Title
 stand’  part  of  the  Bill.”

 7  The  motion  was  adopted.
 Clauses  !  and  2,  the  Enacting  For-
 mula  and  the  Long  Title  were  added

 to  the  Bill.
 हिले  B.  R.  Bhagat:  I  move:

 “That  the  Bill  be  passed”
 Mr.  Chairman:  The  question  is:

 “That  the  Bill  be  passed”
 The  motion  was  adopted

 ३2.29  hrs.
 COST  AND  WORKS  ACCOUNTANTS

 BILL

 Motion  To  Concur  witH  Rasya  SABHA
 re.  Joint  CoMMITTEE

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 I  beg  to  move:

 “That  this  House  concurs  in  the
 recommendation  of  Rajya  Sabha
 that  the  House  do  join  in  the  Joint
 Committee  of  the  Houses  on  the
 Cost  and  Works  Accountants  Bull,
 1958,  made  in  the  motion  adopted
 by  Rajya  Sabha  at  its  sitting  held
 on  the  00  December,  4958  and
 communicated  to  this  House  on  the
 2th  December,  1958,  and  _  xesolves
 that  the  following  members  of  Lok
 Sabha  be  nominated  to  serve  on  the
 said  Joint  Committee,  namely.

 Shri  Nibaran  Chandra  Laskar,
 Shri  Etikkala  Madhusudan  Rao,
 Shri  Bhol:  Sarda:,  Shrimati  Jaya-
 ben  Vajubhai  Shah,  Shri  Radhe-
 lal  Vyas,  Shri  C.  R  Narasimhan,
 Shri  S.  A  Agadi,  Shr:  Satish
 Chandra  Samanta,  Lala  Achint
 Ram,  Shr:  Radheshyam  Ramkumar
 Morarka,  Swam:  Ramanand  Shas-
 tri,  Shr:  Padam  Dev,  Shm  Sunder
 Lal,  Shri  Prabhat  Kar,  Shr
 Rayendra  Singh,  Shri  Jatpal  Singh,
 Shri  Karsandas  Parmar,  Pandit
 Braj  Narayan  “Brajesh”  the  Mover
 and  Shn  Lal  Bahadur  Shastri.”

 Accountants  Bil  CHn6.

 I  commend  for  the  acceptance  of
 the  House  the  recommendation  of
 the  Rajya  Sabha  that  the  Cost  and
 Werks  Accountants  Bill,  ‘1958,  be
 referred  to  a  Joint  Committee  of  the
 two  Houses.

 The  Bull  is  intended  to  set  up  an
 Institute  of  Cost  and  Works  Account-
 ants,  which  is  to  be  entrusted  with  the
 functions  of  regulating  the  profession
 of  cost  accountancy.  There  is  a  gener-
 al  recognition  of  the  fact  that  without
 a  sound  system  of  cost  accounting,  the
 evaluation  of  the  progress  of  the
 working  and  development  of  indus-
 tries  in  the  public  sector,  where  the
 ordinary  forces  of  competition  may
 not  always  operate  effectively,  is  con-
 siderably  hampered.

 The  Tariff  Commussion  has  repeated-
 ly  emphasised  the  need  for  a  proper
 system  of  costing  so  far  as  the*pro-
 tected  industries  are  concerned,  not
 only  from  the  point  of  view  of  ascer-
 taining  the  fair  price  9f  the  products
 of  protected  industries  but  also  of
 assessing  their  progress  periodically.

 The  Estimates  Committee  in  their
 Ninth  Report  on  Administrative,  Fin-
 ancial  and  Other  Reforms,  have
 recommended

 "  Government  should  take
 early  steps  to  set  up  un  Institute  of
 Custs  and  Works  Accountants  and
 to  train  sufficient  number  of  men
 in  this  lne  with  the  modern  and
 up-to-date  methods  suited  to  the
 various  types  of  undertakings
 Meanwhile,  every  endeavour  should
 be  made  to  tap  the  existing  man-
 power  trained  m  this  line  in  order
 that  Cost  Accounting  Units  are
 introduced  where  not  already  done
 or  are  improved  where  such  units®
 are  in  existence.”

 Their  report  for  1954-55.  on  organisa-
 tion  and  administration  of  nationalis-
 ed  industmal  undertakings  refers  to
 the  early  adoption  of  the  costing  sys-
 tem  as  under:

 “That  Committee  have  noticed  that
 the  importance  of  cost  accounting
 is  not  appreciated  in  some  of  these
 nationalised  undertakings.  In  the
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 absence  of  cost  accounting,  control
 of  expenditure  and  efficient  work-
 ing  are  difficult.  The  Committee
 would,  therefore,  urge  that  even
 from  the  outset,  cost  accounting
 should  be  introduced  as  a  matter  of
 course”

 The  Public  Accounts  Committee  too
 have  stressed  from  time  to  time  the
 necessity  to  have  a  system  of  modern
 cost  accounting  in  industrial  under-
 takings  run  by  the  Government

 Costing  and  cost  accountancy  have
 assumed  great  importance  m  the  pre-
 gent  tascussions  on  mdusina)  manage-
 ment,  consequent  on  the  fast  pace  of
 industrialisation  in  the  context  of  our
 planning.  Problems  of  production  and
 employment  cannot  be  considered
 merelyein  terms  of  simple  aggregates
 of  output  or  of  labour  force  employed,
 but  have  to  be  viewed  in  the  light  of
 the  quality  and  unit  costs  of  the  end-
 pro?  iets  of  wndustry,  and  the  nature
 and  the  quality  of  employment  creat-
 ed  These  problems  can  be  solved
 satisfactorily  only  by  a  combination
 of  productive  skill  and_  efficient
 management  But  neither  of  these  can
 be  effected  without  efficient  technical
 guidance  There  has  to  be  a  carefully
 contrived  balance  between  all  the
 functions  of  industry,  and  this  can  be
 brought  about  by  skilled  direction,  by
 the  knowledge  of  where  and  how  to
 exert  pressure  to  obtain  better  results,
 and  by  research  into  the  fundamentals
 of  labour  and  material  utilisation  It
 is  here  that  cost  accounting  has  _  its
 special  part  to  play  in  industrial
 management  There  is  no  law  at
 present  imposing  any  obligation  on
 industrial  undertakings  in  regard  toe
 the  maintenance,  certification  or  pub-
 lication  of  cost  accounts.  Unhke  the
 profession  of  general  accountancy,
 which  has  been  in  the  field  for  a  long
 time  and  has  been  subject  to  some
 form  of  statutory  regulation  for  about
 forty  years,  by  virtue  of  the  provi-
 sions  in  the  Companies  Act,  the  cost
 accountancy  profession  is  of  compara-
 tively  recent  origin  in  this  country.
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 The  first  prerequisite  for  develop-
 ment  of  the  profession  is,  therefore,
 its  organisation  on  a  sound  and  syste~
 matic  basis,  so  as  to  assure  a  constant
 flow  of  well-qualified  accountants  to
 meet  the  needs  of  the  industry  both
 in  the  public  and  the  private  sectors.

 The  question  of  undertaking  legis-
 lation  m  this  regard,  especially,  in  the
 hght  of  the  recommendations  of  the
 Estimates  Committee,  the  Tariff  Com-
 mission,  the  Public  Accounts  Commit-
 tee,  etc,  has  been  under  consideration
 of  Government  for  some  time  A  Bill’
 was  actually  drafted  for  this  purpose
 in  1956,  but  due  to  the  necessity  for
 consulting  professional  opinion,  as  at
 present  represented  by  the  Institute
 of  Cost  and  Works  Accountants,  Cal-
 cutta,  the  various  Ministries  concern-
 ed  in  the  matter  and  also  the  State
 Governments  (the  subject  being  2m.
 the  Concurrent  List  in  the  Constitu-
 tion),  all  of  which  took  time,  it  has
 been  possible  to  introduce  the  Bull  in
 Parliament  only  now.  Pending  the
 enactment  of  the  necessary  legislation
 for  setting  up  of  a  statutory  body  to
 assume  the  responsibility  for  the  main-
 tenance  of  requisite  standards,  quali-
 fications,  discipline  and  conduct  of  the
 members  of  the  profession,  however,
 Government  have  accorded  admunis-
 trative  recognition  to  the  existing
 institute  in  November.  ‘1956,  as  a  first
 step  towards  the  creation  eventually
 of  a  statutory  organisation

 Cost  accounting  Is  a  function  entirely
 different  from  general  or  financial
 accounting  Cost  accountancy  covers
 a  wide  range  of  subjects,  with  special
 emphasis  on  cost  accounting,  factory
 organisation  and  management,  engi-
 neering  techniques,  and  knowledge  of
 the  working  of  the  factories.  The  cost
 accountant  performs  services  involy-
 ing  pricing  of  goods,  preparation,  veri-
 ficataon  or  certification  of  cost  accounts
 and  related  statements,  or  recording
 presentation  or  certification  of  costing
 facts  or  data.  In  a  manufacturing
 concern,  he  works  out  the  economical
 cost  of  production  and  evaluates  its
 progress  at  each  stage  of  production.
 In  mass  production  enterprises,  he
 points  out  wastage  of  man-power  due-
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 to  over-staffing  or  inefficient  organi-
 sation  and  indicates  the  output,  the
 capacity  of  the  machines  and  labour,
 the  stock  position,  the  movement  of
 stores,  and  weaknesses  in  the  produc-
 tion  processes  The  systemate  deter-
 M™mination  of  cost  in  every  single  and
 @istinct  process  of  manufacture  pro-
 vides  a  continuous  check  on  the  mar-
 Zin  of  waste  in  the  processing  of  raw
 and  semi-finished  materials,  on  the
 utilisation  of  the  machinery  installed,
 on  man-power  expended  and  the  per-
 centage  of  rejection  of  finished  pro-~
 ducts  This  pin-points  also  the  parti-
 cular  process  in  which  defects  and
 deficiencies  exist,  thereby  enabling
 ummediate  remedial  measures  being

 taken  Costing,  m  short,  aims  at  mak-
 ing  the  organisation  efficient  and  eco-
 nomuical,  by  providing  the  minimum  of
 labour  and  materials  and  getting  the
 full  capacity  of  the  machine  output
 The  cost  accountant  therefore,  is  con-
 cerned  solely  and  mainly  with  the
 internal  economy  of  the  industry,  and
 renders  services  essential  to  the  day-
 to-day  management  of  the  undertak-
 ing  The  chartered  accountant,  on  the
 other  hand,  engages  himself  to  per-
 form  services  involving  preparation,
 verification  or  certification  of  financial
 accounts  and  related  statements  in
 accordance  with  the  requirements  of
 statutes  such  as  the  Companies  Act
 or  assess  any  matters  of  principle  or
 details  relating  to  the  financing  of
 business  enterprises  His  work  is  more
 in  the  nature  of  an  overall  assessment
 of  the  results  of  the  working  of  an
 undertaking  and,  therefore,  serves  a
 field  entire'y  different  to  that  of  the
 cost  accountant

 In  view  of  this  fact,  it  s  considered
 desirable  to  entrust  the  regulation  of
 the  professions  of  chartered  and  cost
 accountancy  to  different  institutes
 Besides,  the  core  of  the  work  done  by
 cost  accountants  being  different  from
 that  of  the  chartered  accountants  in
 its  nature  as  well  as  in  its  scope,  a
 single  governing  body  for  both  would
 have  to  face  serious  difficulties,  m
 matters  relating  to  discipline  and  con-
 ‘trol  over  the  members  of  the  profes-

 sion  It  would,  therefore,  not  be  pos-
 sible  for  the  existing  Institute  of
 Chartered  Accountants  of  India  to  deal
 both  with  genera]  accountancy  and
 problems  relating  to  cost  accountancy
 unless  it  sets  up  a  completely  sepa-
 rate  organisation  for  dealing  with  cost
 accountancy  Further,  the  experience
 of  various  advanced  countries  indicates
 that  it  is  necessary  to  have  a  separate
 Institute  of  Cost  and  Works  Account-
 ants  as  distinct  from  that  of  chartered
 accountants

 The  existing  Institute  of  Cost  and
 Works  Accountants  in  Calcutta,  full-
 fledged  members  of  which  would
 automatically  be  enrolled  on  the  regis-
 ter  of  the  proposed  statutory  Insti-
 tute,  was  established  in  3944  as  a
 non-profit-making  public  company
 limited  by  guarantee  It  was  set  up
 at  a  time  when  the  dearth  of  men
 having  costing  knowledge  or  handling
 accounts  of  war  production  was  being
 keenly  felt  and  the  Institute  was
 actual  y  supported  by  Government
 during  the  initial  period  of  its  exist-
 ence  During  the  early  war  years,  the
 then  Government  of  India  m  the  Min-
 istry  of  Supplv  had  set  up  an  advisory
 body  of  accountants  known  as  the
 advisory  panel  to  advise  Government
 on  the  pricing  of  war  contracts  As
 this  did  not  meet  the  needs  of  Gov-
 ernment  at  that  time  adequately  and
 the  registered  accountants  were  not
 fully  competent  to  do  this  specialised
 work  satisfactorily,  Government
 actively  sponsored  the  formation  of
 the  Institute  so  that  it  could,  apart
 from  being  an  examining  body,  also
 impart  training  to  students  as  also  to
 junior  staff  of  Government  at  that
 time  This  was  the  beginning  of  the
 institute  in  944

 The  Institute  has  at  present  388  fuil-
 fledged  members  on  its  rol's  and  368
 persons  who  have  passed  the  examina-~
 tions  but  have  not  enrolled  themselves
 as  members  There  are  also  about  60
 persons  who  have  qualhfied  as  cost
 accountants  through  the  examinations
 held  in  India  by  the  Institute  of  Cost
 and  Works  Accountants,  London  Fur-
 ther,  there  are  now  8300  students
 registered  with  the  Institute  preparing
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 for  professional  examinations.  3,600
 examinees  are  expected  to  appear  at
 the  next  examination  to  be  held  by
 the  Institute  in  January  1959.  The
 syllabus  of  the  examinations  conduct-
 ed  by  the  Institute  was  originally
 modelled  on  that  of  the  Institute  of
 Cost  and  Works  Accountants  in  U.K.
 It  has,  however,  recently  been  revised
 and  can  now  be  said  to  be  of  even  a
 somewhat  higher  standard.  There  is
 no  other  similar  Institute  imparting
 trainmg  in  or  ho'ding  examinations  mn
 ost  accountancy  in  this  country.  The
 existing  Institute  is,  therefore,  the
 only  nucleus  around  which  the  statu-
 tory  body  envisaged  in  the  Bill  can  be
 built  up  if  the  objectives  of  legisla-
 tion  are  to  be  fully  realsed

 There  have  been  many  complaints
 about  the  low  percentage  of  passes  in
 the  examinations  and  inadequate  faci-
 hties  provided  for  trainng  for  intend-
 ing  students  These  are  matters  which
 will  be  governed  by  regulations  made
 under  the  Act  amd  it  25  Government's
 intention  immediately  after  the  statu-
 tory  body  35  set  up  to  look  into  all  these
 Matters  to  ensure  that  improvements
 are  effected  in  the  present  arrange-
 ments  The  proposed  legislation  fol-
 Jows  closely  the  pattern  of  the  Chart-
 ered  Accountants  Act,  1949,  with  suit-
 able  adaptations  to  meet  the  require-
 ments  of  the  case  Since  the  Act
 mainly  provides  for  the  forin  of  orga-
 nisation  and  the  scope  and  functions
 of  the  Institute,  there  is,  as  far  as  the
 organisational  aspect  23  concerned,  not
 much  fundamental  difference  between
 the  two  Institutes.  The  present  Bill,
 therefore,  takes  into  account  the  vari-
 ous  amendments  proposed  to  be  made
 in  that  Act  through  the  Chartered
 Accountants  (Amendment)  Bull,  ‘1958,
 which  this  House  will  be  considering,
 I  think,  in  the  next  session.

 Certain  changes  were  made  in  the
 Bill  during  its  passage  in  the  other
 House  and  some  changes  might  also
 be  necessary  in  this  Bill  which,  I  have
 no  doubt,  the  Joint  Committee  will
 agree  to  make.  Broadly,  the  proposed
 legislation  provides  for  the  creation  of
 &  body  corporate  by  the  name  of  the
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 Institute  of  Cost  and  Works  Account-
 ants  with  two  classes  of  members,
 namely,  Associates  and  Fellows.  It
 provides  for  the  entrustment  of  the
 management  of  the  affairs  of  the
 Institute  to  a  Council  consisting  of
 elected  representatives  of  the  members
 of  the  Institute  and  nominees  of  Gov-
 ernment,  election  by  members  of  the
 representatives  of  the  Institute  being
 on  a  regional  basis.  It  vests  the  requi-
 site  powers  in  the  Council  which  is
 to  be  an  autonomous  body  except  in
 respect  of  certain  specified  matters  and
 subject  to  the  over-riding  power  of
 the  Central  Government  to  issue  such
 directions  from  time  to  time  as  might
 be  conducive  to  the  fulfilment  of  the
 objects  of  the  legislation.  It  provides
 for  the  conferment  of  powers  on  the
 Council  and  the  Central  Government
 to  recognise  foreign  qualifications  on
 a  basis  of  reciprocity,  if  they  are  satis-
 fied  that  such  recognition  is  in  public
 interest  and  also  for  the  recognition
 of  accountancy  qualifications  granted
 by  other  institutions  in  India

 The  छा  provides  for  the  formation
 of  regional  bodies  to  assist  the  Council
 in  its  work,  such  regional  bodies
 being  subject  to  the  guidance,  super-
 vision  and  control  of  the  Council
 and  also  for  the  enrolment  inutia'ly
 of  the  members  of  the  existing  Insti-
 tute  at  Calcutta  as  members  of  the
 proposed  statutory  body  m  the  same
 way  as  was  done  in  the  case  of  regis-~
 tered  accountants  when  the  Chartered
 Accountants  Act,  1948,  was  brought
 into  force  It  provides  for  the  wind«
 ing  up  of  the  existing  Institute  at
 Calcutta,  the  transfer  of  its  assets  and
 habilities  and  the  services  of  its
 employees  to  the  proposed  statutory
 body.  The  Institute  is  expected  to  be
 financially  self-supporting,  though
 Government  may  make  suitable  grants
 to  it  from  time  to  time  for  the  mple-
 mentation  of  specific  schemes  of  deve~
 lopment.

 In  view  of  the  fact  that  a  statutory organisation  is  ‘sing  created  for  the
 regulation  of  this  young  profession  for
 the  first  time  and  since  the  members
 of  jhe  other  House  felt  that  the  expe- rience  gathered  of  the  working  of  the
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 Institute  of  Chartered  Accountants
 would  be  of  benefit  in  scrutinimng  this
 Bili,  Government  have  agreed  to  the
 reference  of  this  Bull  to  a  Joint  Com-
 mittee.  I  hope,  Sir,  that  this  House
 will  accept  the  recommendation  of
 the  Rajya  Sabha.

 Mr.  Chairman:  Motion  moved:
 “That  this  House  concurs  in  the

 recommendation  of  Rajya  Sabha
 that  the  House  do  join  in  the  Joint
 Commuttee  of  the  Houses  on  the  Cost
 and  Works  Accountants  Bull,  ‘1958,
 made  in  the  motion  adopted  by
 Rajya  Sabha  at  its  sitting  held  on
 the  409  December,  4958  and  com-
 municated  to  this  House  on  the  l2th
 December,  1958,  and  resolves  that
 the  following  members  of  Lok  Sabha
 be  nominated  to  serve  on  the  said
 Joint  Committee,  namely

 Shri  Nibaran  Chandra  Laskar
 Shri  Etikala  Madhusudan  Rao,
 Shri  Bholi  Sardar,  Shrimat:  Jaya-
 ben  Vajyubha:  Shah,  Shri  Radhe
 lal  Vyas,  Shri  C  R  Narasimhan,
 Shn  S  A  Agadi  Shri  Satish
 Chandra  Samanta,  Lala  Achint
 Ram,  Shr:  Radheshyam  Ramkumar
 Morarka,  Swami  Ramanand  Shas
 tm,  Shri  Padam  Dev,  Shri  Sunder
 Lal,  Shri  Prabhat  Kar,  Shri  Rajen-
 dra  Singh,  Shri  Jarpal  Smgh,  Shri
 Karsandas  Parmar,  Pandit  Braj
 Narayan  “Brajesh”,  Shri  Satish
 Chandra  and  Shri  Lal  Bahadur
 Shastr:”
 Shri  Warior  (Trichur)  Sir,  I  stand

 to  welcome  this  piece  of  legislation
 about  the  Cost  and  Works  Accountants
 of  India  This  subject  had  come  before
 this  House  in  a  previous  session  as  a
 Private  Member's  Resolution  Shri
 C  R  Narasimhan  moved  a  resolution
 on  that  occasion  recommending  to  Gov-
 ernment  the  bringing  forward  of  legis-
 jation  with  the  same  object  At  that
 time  we  were  sorry  that  although  all
 sides  of  this  House  supported  that
 resolution  of  Shri  C  R.  Narasimhan,
 the  Government  expressed  its  opinion
 that  the  time  was  not  mature  enough
 for  the  establishment  of  such  an  Insti-
 tute  We  are  glad  now  at  least  wis-
 dom  has  dawned  on  Government  and

 it  has  come  forward  with  this  legis-
 lation,

 Thia  is  not  in  any  way  a  complete or  comprehensive  legislation  #0  to
 say  There  is  legislation  already  here
 but  there  are  so  many  things  to  be
 incorporated  in  this  and  modified  so
 that  we  will  profit  from  the  experi- ence  of  the  working  of  the  Chartered
 Accountants  Institute  legislation  also.

 The  hon  Minister  was  pleased  to
 say  that  cost  accounting  is  quite  dif-
 ferent  from  general  accounting  In
 genera]  accounting,  they  place  more
 emphasis  on  the  financial  aspect  of  the
 concern  whereas  this  is,  in
 Improving  upon  those  financial  records
 which  are  presented—especially  the
 closing  accounts,  the  profit  and  loss
 account  and  the  final  balance-sheet  It
 creates  a  fear  m  the  minds  of  certain
 industrialists  when  they  thmk  about
 this  cost  accounting  as  a  probe  into
 their  affairs  Actually,  tis  not  so  As
 far  as  I  understand  and  I  have
 Jearnt,  cost  accouhting  as  only

 a  continuation  and  amplification  of
 general  accounting  So,  there  is  no
 room  for  apprehension  from  any  quar-
 ter  at  all

 In  the  West  Cost  Accounting  had
 come  into  being—and  similar  institu-
 tions  have  been  cstablished—only  very
 lately  Even  in  UK,  f  I  remember
 correctly  it  was  only  m  9I9  that  an
 enactment  came  into  force  and  this
 Cost  Accountants  Institute  was  estab-
 hshed  there

 The  hon  Minister  was  saying  that
 it  35  particularly  for  the  public  sector
 That  is  not  so  Even  for  the  private
 sector,  it  75  very  helpful  because  m  the
 complex  system  of  manufacture  wast-
 age  iS  a  very  important  factor  now-
 a-days  Some  people  think  that  wast-
 age  is  natural  m  the  course  of
 processing  and  manufacture  That  ७
 not  always  true  It  is  only  partially
 true  There  are  direct  and  imdiurect
 wastages  There  are  manipulated
 wastages  also

 Long  time  before,  in  the  Trade  Umon
 movement,  I  remember  to  have  reac
 in  the  forties  or  so  that  Subhash  Babu
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 once  remarked  about  the  Tata  Iron  and
 Steel  Co.,  that  wastage  is  created  there
 mtentionally  for  certain  purposes.  In
 modern  industries  wastage  has  at  times
 to  be  thought  of  rather  as  profit  and
 not  actually  wastage,  because  there
 are  so  many  processes  and  so  many
 loopholes.  Intimately  connecteg  with
 the  textile  imdustry,  I  have  come
 across  many  instances  of  intentional
 wastage  created  so  the  management
 could  get  huge  profits  unaccounted  for
 That  is  a  very  important  point

 Apart  from  that,  in  our  economy
 which  35  a  planned  economy  to  a  cer-
 tain  extent,  it  ४७  imphed  that  there
 must  be  some  control  In  an  unplan-
 ned  economy,  there  is  not  so  much
 necessity  or  importance  to  check
 wastage  at  every  stage  of  manufacture
 But,  m  a  planned  economy,  it  implies
 control,  contro]  at  every  stage  and
 every  level  of  manufacture  For  that
 ordinary  general  accounting  35.70
 enough  In  ordinary  general  account-
 ing,  a8  we  all  know,  only  the  correct
 figures  are  required  and  the  auditors—
 the  chartered  accountants—who  go
 into  those  accounts  have  only  to  check
 up  whether  there  are  vouchers  sup-
 porting  the  entries  in  the  debit  and
 credit  columns,  But,  finally,  when
 the  profit  and  loss  accounts  or  the
 trading  accounts  are  prepared,  we  do
 not  know  whether  those  are  actually
 correct  or  not

 There  are  always  disputes  from  the
 labour  point  of  view  that  these  profit
 and  loss  accounts  are  not  to  be  taken
 as  the  real  profit  and  loss  accounts  and
 the  profits  or  losses  shown  in  them  as
 real  profits  or  losses  Why  is  there
 this  dispute?  Because,  the  profit  and
 logs  account  can  be  manipulated  and
 50  many  small  things  which  go  out  of
 the  factory  or  which  go  to  increase
 the  cost  of  production  can  be  shown
 85  waste  and  are  unaccounted  The
 final  profit  and  loss  account  also  de-
 pends  upon  the  stocks.  That  is  also
 very  important.  The  stock  also  has
 to  be  valued  very  correctly

 In  genera]  accountancy  the  primary
 principle  accepted  is  that  the  valua-
 tion  of  the  stock  should  be  made

 according  to  the  market  value  obtain-
 ing  at  the  time  of  the  closing  of
 accounts  or  according  to  the  production
 cost,  whichever  78  less  That  is  the
 general  rule.  But  nobody  can  vouch-
 safe  that  this  is  the  price  The  market
 value  vanes  from  market  to  market
 and  during  the  same  day.  But,  how
 can  we  arrive  at  the  correct  figure?  A
 single  anna  in  a  unit  of  a  commodity
 can  increase  the  profit  or  decrease  the
 profit  as  the  case  may  be  and  accord-
 ing  to  the  necessity  of  the  manege-
 ment  If  the  management  wants  to
 defraud  the  share-holders  and
 workers,  it  may  reduce  it  by  one  anna
 and  a  million  and  odd  annas  would
 come  to  so  many  rupees  and  the  whole
 profit  will  come  down  to  a  loss  _So,
 also,  77  it  wants  new  debentures  to  be
 floated  or  new  shares  to  be  floated,  it
 can  increase  So,  there  is  no  vouch-
 safing  the  correctness  of  the  profit  and
 loss  account  This  has  become  a
 very  irritable  question  in  the  labour
 movement

 Ordinarily,  the  workers  have  a  horse
 sense  of  the  profits  or  losses  incurred.
 They  know  what  is  the  cost  of  the
 material,  how  much  they  ere  paid,
 how  much  the  expenses  of  manage-
 ment  are  and  so  on,  how  much  the  fuel
 and  other  accessories  and  spare  parts
 costs,  ete  They  have  a  rough  calcula-
 tion—it  35  rough  no  doubt  ang  not
 recorded;  but  at  the  same  time  they
 know  also  how  much  these  commodi-
 ties  are  fetching  in  the  market.  From
 8  comparison  of  these  figures  they
 come  to  a  general  understanding  as  to
 how  much  of  profit  or  loss  has  been
 there  The  profits  and  loss  accounts
 generally  show  nothing  near  this  cal-
 culation  of  the  workers  Often  the
 figures  are  much  lower  and  in  a  very
 few  cases  they  may  be  higher;  but
 that  is  an  exception  Generally,  it  is
 lower  than  the  calculation  of  the
 workers  efhployed  in  different  11.1!
 of  the  industry
 i3  hrs.

 Now  the  controversy  aries.  The
 management  will  say  that  a  piece  of
 cloth  has  fetched  only  a  particular
 amount.  The  workers  know  that  it
 fetches  much  more  and  all  these  at-~
 cumulated  together  will  necessarily
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 {Shri  Warior}
 give  a  much  higher  figure  than  ac-
 tually  shown  in  the  profit  and  loss
 accounts  The  most  important  factor
 im  manipulating  profit  and  loss  38  in
 the  stack  which  the  workers  do  not
 know.  Even  if  cost  accounting  is  ins-
 tituted  it  is  only  possible  in  big  units.
 There  38  no  doubt  about  it  Nobody
 is  saying  that  cost  accounting  can  te
 instituted  in  small  scale  industries  It
 as  impossible,  because,  by  and  large
 the  cost  of  cost  accounting  will  be
 much  higher  than  what  is  actually
 gained  frem  the  operation.  This  is  in-
 tended  more  or  less  for  the  bigger
 units  It  3s  very  essential  also,  because
 now-a-days  industnes  and  manufac-
 ture  have  got  a  general  tendency  of
 making  this  more  complex  by  simpli-
 fying  For  instance,  in  the  textile
 industry  a  new  machine  has
 come  which  iss  called  the
 Simplex  machine,  but  the  process  is
 more  complicated  than  before  In
 every  industry  that  process  35  coming
 and  it  is  very  difficult  to  assess  where
 the  leakage  is,  where  the  loophules
 are,  where  the  losses  are  and  where
 the  wastage  is  If  at  every  stage  of
 the  processing  the  check  s  there,  the
 cost  accounting  is  there,  we  can  find
 out  what  the  industry  is  gaining  or
 losing  Hence  this  is  very  important
 from  the  point  of  view  of  planning,
 from  the  point  of  view  of  settling  dis-
 putes  amicably  with  labour

 There  is  a  general  tendency  to
 believe  that  Iabour  is  always  recaleit-
 rant  That  is  not  so  Labour  is  also
 very  reasonable  That  is  my  experi-
 ence  of  the  trade  union  movemcn‘
 Labour  never  goes  against  the  interests
 of  the  industry  But  the  industrialists
 in  order  to  hide  their  profits  do  cer-
 tain  tricks  m  accounting  If  proper
 cost  accounting  783  there  surely  a
 number  of  labour  disputes—99  per
 cent  of  them—can  be  amicably  settled,
 because  of  the  reasonableness  of  the
 workers  in  understanding  that  the  in-
 terests  of  the  industry  is  as  paramount
 as  their  own  monetary  interests

 Coming  now  to  the  Bill  I  do  not
 want  to  expatiate  upon  it  We  had
 8  rea)  thesis  from  the  Deputy  Munis-
 fer  who  is  in  charge  of  the  Bill  .  In
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 regard  to  the  membership  of  the  ins-
 titute,  es  envizsaged,  I  have  to  make
 one  or  two  suggestions.  Ag  the  Mints-
 ter  has  given  out  the  figures  we  have
 only  a  very  few  qualified  hands  in
 cost  accounting  and  I  do  not  know
 how  much  even  they  are  qualified.  It
 is  an  examination  conducted  hy  &
 private  institute,  no  doubt
 ed  by  Government  But  cost  account-
 ing  is  a  highly  specialised  subject;  it
 has  gone  through  so  much  of
 improvement  im  foreign  countries,
 particularly  in  the  United  Kang-
 dom  and  the  Umted  States  Add
 to  the  specialised  nature  of  the  sub-
 ject  the  complexity  of  the  manufac-
 turing  organisations  are  also  there,  It
 can  be  conducted  efficiently  onl,  if
 checks  are  made  at  different  stage:  of
 manufacture  Ordinary  penple  cannot
 check  up  these  processes

 All  the  same  our  chartered  ac-
 countants  also  do  a  portion  of  cost
 accounting  in  their  syllabus  To  some
 extent  they  have  36  been  doing  the
 work  of  cost  accountants  So,  there
 is  a  real  apprehension  m  the  minds  of
 the  chartered  accountants,  and  many
 of  them  had  also  approached  me  say-
 ing  that  ths  will  take  away  their
 living  because  many  of  the  irdus-
 tries  have  grown  up  horizontally  as
 well  as  vertically  Government  by  in-
 troducing  this  measure  are  depriving
 them  of  their  means  of  hvel:hood

 In  regard  to  the  constitution  of  the
 Cost  Accountants  organisation,  I  have
 to  make  a  suggestion  for  the  con-
 sideration  of  the  Joint  Committee  :f
 the  Chartered  Accountants  pass  a
 special  paper  or  examination  in  cost
 accounting  they  also  may  be  permit-
 ted  to  become  members  of  this  Insti-
 tute  as  well  as  of  the  Chartered  Ac-
 countants  Institute  A  dual  member-
 ship  may  be  given  to  them,  so  that
 this  sort  of  apprehension  may  be  re~
 moved  from  their  minds

 The  other  suggestion  I  have  to  make
 is  m  regard  to  the  autonomy  of  the
 Institute  I  do  not  know  very  much
 about  the  working  of  the  Chartered
 Accountants  Institute,  how  :t  38  fune-
 tioning  and  all  that  But  eny  way  !
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 wish  to  inform  the  hon.  Minister  that
 there  is  enough  of  taik  among  the
 lower  category  of  Charterea  Account-
 ants,  or  the  junior  members  of  the
 profession,  that  all  is  not  well  with  it.
 ह  am  only  giving  this  information  for
 him  to  check  up  Why  is  it  80?
 Statutorily  it  has  been  provided  that
 25  per  cent  of  the  Members  of  the
 Institute  would  be  nominated  by  Gov-
 ernment,  and  the  75  per  cent  sould
 be  elected  But  while  these  elected
 memoers  come  from  different  parts  of
 the  country,  Government  nomunated
 Members  come  from  Delhi:  As  such
 the  nominated  element  has  a'ways
 been  having  an  overwhelming  voice
 m  the  affairs  of  the  Institute,  wnich  in
 vte  turn  has  become  a  hard  maid  of
 the  Government  This  78  their  cum-
 plaint  I  do  not  mean  to  say  tha’  the
 complaint  is  quite  correct  I  do  not
 know,  but  there  is  such  &  complaint
 and  thfs  is  voiced  by  the  chartered
 eccountants  themselves

 Shri  Satish  dra:  I  may  correct
 the  facts  given  by  the  hon  Member
 There  are  twenty-five  members  cn  the
 Council  of  the  Chartered  Accountants
 of  which  five  are  nominated  by  Gov-
 ernment.  They  are  not  government
 officers,  excepting  two  or  three,  the
 fest  come  from  Chambers  of  Com-
 merce  in  the  country,  also  from  differ-
 ent  parts  of  the  country

 Shri  Warior:  Five  out  of  twenty
 makes  twenty-five  per  cent  That
 was  what  I  said.  As  sucn  these  peo-
 ple  have  an  overwhelming  voice

 Shri  Narasimhan  (Krishnagiri)  The
 five  can  be  fine  maha-bhudas

 Shri  द  P.  Nayar  (Quilon)  Or
 pagcha  bhudas

 Shri  Warlor:  I,  therefore,  suggest
 that  instead  of  eight  being  elected
 and  four  nominated,  ten  should  be
 elected  and  only  two  nominated  The
 elected  members  should  be  at  least
 three  times  more  than  the  nominated
 members

 This  38  called  an  autonomous  imsti
 tute.  The  autonomy  of  the  institute  us
 of  paramount  importance  Whatever
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 goes  against  that  shoulg  be  carefully
 watched.  I  would  therefore  request
 the  Minister  to  accept  an  amendment
 that  more  than  three  membeis  will
 be  nominated  by  Government  and  the
 rest  will  be  elected.  I  am  only  giving
 the  points  and  suggestions

 Mr  Chairman;  Only  two  hours  are
 allowed,  there  are  other  members  also
 who  wish  to  speek

 Shri  च,  ह  Nayar:  There  may  not  be,
 except  Shr:  Narasimhan

 Shri  Warfor:  The  life  of  this  Council
 is  three  years  I  wish  to  have  elec-
 tions  every  year  The  Council  iay
 remain  for  three  years  But  President,
 and  Vice  Presidents  and  others  e-
 main  there  It  is  the  office  be@rers
 who  really  control  all  these  thangs  for
 three  years,  for  the  hfetirne  of  the
 Council  That  may  be  amended  suit-
 ably  so  that  these  Beople  may  know
 that  they  are  ne  permanent  there  and
 that  their  actions  will  be  reviewed
 They  maiy  know  that  they  are  ‘ikely
 to  checked  out  if  their  pe:  formance
 iS, tan  up  to  the  mark  These  posi-
 tions  are  very  powerful  positions.  So
 many  things  are  involved  So,  there
 should  not  be  a  monopoly  of  pcewer
 at  the  head  of  such  an  autonomous
 institute

 I  am  doubtful  about  the  effect  of
 clause  2]  It  must  be  modified  The
 Central  Government  is  alone  vested
 with  powers  for  taking  disciplinary
 action  JI  do  not  know  whetner  the
 Bar  Council  or  the  Medica!  Council
 or  such  alj-India  institutions  of  pro-
 fessionals  have  got  such  a  thing  as
 Government  taking  disciplinary  action
 It  may  have  powers  of  appeal  but
 actual  disciplinary  action  must  be
 vested  not  with  the  Government

 Shri  Satish  Chandra:  It  us  vested  ut
 the  Counei)

 Shri  Warior:  There  is  appeal  to  the
 Central  Government  m  clause  32,  That.
 also.may  be  modified
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 ह  Satish  Obandva:  Only  the
 appeal  hes  to  the  Government
 Power  to  take  disciplinary  action  is
 vested  with  the  Council.

 Shri  Warior:  Who  takes  the  action?
 ‘The  Central  Government  takes  the
 action  If  I  am  wrong,  I  am  subject
 40  correction  It  as  in  clause  21(6)

 Shri  Satish  Chandra;  Under  that
 clause,  power  to  take  disciplinary  ac-
 tion  33  vested  in  the  Council

 Shri  Warior:  I  am  sorry,  I  am  sub-
 ३3९९६  to  correction  When  I  looked
 into,  perhaps  it  slipped  over  How-
 ever,  it  may  also  be  looked  into
 38  13  hrs

 (Mr  SpgeaKER  था.  the  Chair)

 Tne  whole  procedure  of  disc'plinay
 action  yRust  be  gone  into  because  =
 80  not

 ae
 whether  it  is  the  same

 thing  lifted  rua
 the  Chartered  Ac

 countants’  Act  I  iave  not  checked  :t
 There  is  so  much  of  room  for  con-
 fusion  in  this  section  I  .yink  the
 Joint  Committee  must  go  into  ह  in
 more  detail  and  see  that  these  things
 are  facilitated  and  no  unnecessary  and
 undue  harassment  is  there  for  the  ac

 scountants

 By  way  of  conclusion  I  may  say  that
 I  welcome  this  piece  of  legislation
 though  there  38  room  for  improvement
 T  hope  the  Joint  Committee  will  go
 into  the  Bill  and  give  us  a  much  im-
 proved  Bll  taking  into  account  the
 experience  gained  from  the  Charterea
 Accountants  Institute

 T  now  come  to  the  training  facilties
 of  these  cost  accountants  I  thmk  av
 is  completely  the  monopoly  of  the
 Calcutta  Institute  But  the  necessity
 for  these  people  is  increasing  day  by
 day  Even  in  the  university  curncu-
 lum  there  must  be  some  modification
 and  this  may  be  included  after  the
 Intermediate  stage  Students  go  fox
 B  Com  and M  Com  It  has to  be
 seen  whether  this  course  cannot  be
 included  for  specialisation  so  that  any
 number  of  cost  accountants  may  come
 an  the  fleld  to  fill  75  the  gap
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 Finally,  there  must  be  statutory
 provision  or  ethendment  made  to  the
 Company  Law  to  have  these  cost  ac-
 countants  if  it  is  over  and  above  a
 certain  level  I  know  it  is  impossible
 to  have  a  cost  accountant  in  each  unit;
 it  is  a  costly  affair  Even  their  opera-
 tzon  and  performance  38  costly.  So,
 if  the  investment  3३  above  a  certain
 level,  there  must  be  a  statutory  pro-
 vision  for  a  cost  accountant.  That
 must  be  provided  for  either  by  way
 of  gn  amendment  or  a  new  piece  af
 legislation

 Shri  C.  R.  Pattabhi  Raman  (Kumba-
 konam)  Sir,  I  shall  confine  myself  to
 certain  aspects  of  the  Cost  and  Works
 Accountants  Bill  No  7,  now  before  the
 House  While  dealing  with  this,  we
 have  to  bear  in  mind  that  an  amend-
 ing  Bill  has  ;been  mtroduced—No  8
 of  958—to  9४  Chartered  Accountants
 Act  which  is  fbw  on  the  Statute  book
 You  will  find  that  a  bifurcation  is
 being  attempted  The  work  of  the
 chartered  accountant  77  hmited  con-
 cerns  35  one  which  38  necessary  under
 twe  Companies  Act  An  audited  state-
 ment  from  him  is  necessary  and  is
 legally  required  We  are  going  te
 have  a  new  profession  of  cost  aceount-
 ants  It  35  no  doubt  true  that,  as  ad-
 mitted  by  the  Government,  we  are
 putting  the  cart  before  the  horse
 There  38  no  provision  in  any  enact-
 ment  today  requiring  cost  accountants
 That,  I  dare  say,  will  come  later  in
 another  Bill  We  are  now  trying  to
 manufacture,  if  I  may  use  that  word,
 certain  number  of  cost  accountants
 who  have  to  get  trained  for  a  certain
 duty  It  is  true  that  the  Tarif  Com-
 mission  has  emphasised  the  need  for
 cost  accounting,  especially  for  protect-
 ed  industries  and  for  the  public  sector
 When  we  have  a  monopoly  m  the
 pubhe  sector  we  must  ensure  that}
 there  is  proper  trading,  we  must  know
 whether  the  consumer  is  getting  the
 goods  at  competitive  rates  or  whether
 he  35  being  made  to  pay  more  on  ac-
 count  of  the  wasteful  expenditure  and
 lack  of  cost  accounting  I  do  con-
 ceive  that  good  cost  accounting  will
 become  necessary  in  view  of  the  mix-
 ed  economy  of  our  countrv
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 I  think  there  is  some  justifiable
 complaint  so  far  as  chartered  account-
 ants  are  concerned  Cost  accounting
 which  deals  with  cost  accounts  and
 weérks  accounts  is  different  from  finan-
 cial  accounts  Ht  is  really  a  special-
 wation  That  is  to  say,  it  35  hke  ear,
 nose  and  throat  man  among  doctors
 A  student  gets  the  MBBS  degiee
 and  thereafter  specialises  in  opthal-
 mology  or  ENT  work  Have  we  a
 separate  institute  for  these  specialists?
 We  have  only  a  general  Medical
 Council  dealing  with  all  doctors  and
 surgeons  That  is  what  seems  to  be
 their  complaint  Why  are  you  taking
 away  a  very  important  part  of  audit
 from  the  realm  and  scope  of  the
 chartered  accountants?  I  take  st  that
 when  it  emerges  from  the  Committee
 it  will  be  made  more  elastic  so  that
 there  may  be  movement  as  between
 chartered  accountants  @nd  cost  ac-
 countants  The  chartered  accountants
 may  be  permitted  to  go  from  one
 sphere  to  another  If  that  3  allowed
 it  will  allay  a  ict  of  fear  After  all
 I  do  not  think  that  the  industries  and
 companies  are  absorbing  all  the  chai-
 tered  accountants  Many  of  them  aie
 without  full  employment  Therefore,
 when  that  :s  the  position  so  far  as
 the  chartered  accountants  are  concern
 ed,  it  may  be  asked  whether  it  is
 advisable  to  have  a  separate  bifurcat-
 ed  cost  accountancy  department,  as  it
 were  and  a  separate  profession

 It  is  no  doubt  true  that  in  England
 you  have  an  institute  of  cost  and
 works  accountants,  but  it  is  not  deal-
 ing  with  a  separate  profession  The
 qualification  of  cost  end  works  ac-
 counting  is  only  an  additiona}  qi  ali-
 fication  for  a  charteregd  accountant
 The  whole  procedure  has  been  ex-
 plained  in  the  memorandum  which
 these  auditors  have  given  _I  find  that
 so  far  as  guidance  from  advanced
 countries,  as  they  are  called,—so  far
 as  USA  and  U.K  are  concerned,
 they  do  not  have  a  separate  profession
 as  envisaged  here  in  India’  A  separate
 cost  accountants  institute  is  being
 envisaged  now

 I  find,  also,  that  there  is  likely  to
 be  some  little  rivalry  Are  vou  going
 303  (Ai)  LSD—3
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 to  make  it  necessary  for  all  financia’
 anq  industrial  undertakings  to  have
 cost  accounting  first,  then  have  finan-
 cial  accounting?  Have  the  signatures
 of  both  these  people  to  be  obtained  in
 any  audited  statement?  Is  :¢  going  tc
 be  made  part  of  the  audited  state
 ment  required  under  the  Compan)
 Law?  I  am  thinking  aloud  on  this
 Point  Supposing  there  is  difference  of
 oPmion  between  the  cost  accountant
 anq  the  chartered  accountant,  what
 happens’  Is  there  going  to  be  a
 stalemate  on  thet?  This  question
 arises  especially  in  the  case  of  fac-
 tories  whether  in  the  private  sector
 or  in  the  public  sector—even  m  oul
 corporations  This  questian  will  have
 So  be  answered  What  heppens  if
 there  is  a  rivalry  or  disagreement  bet-
 ween  these  two  sectors  of  accountants”

 t  Then,  it  is  also  true  that  unless  the
 cost  accountants’  institute  is  able  to
 Produce  a  numbe:  of  cost  accountants

 7  q  short  time,  this  :s  going  to  be  only
 a  Bill  on  the  statute-book  without
 mUch  use  80  far  as  the  industria]  units
 376  concerned  Though  the  functions
 of  the  Council  are  referred  to  in  sec
 tioh  5  nowhere  in  this  enactment  As

 t  mentioned  as  to  what  the  scope  ot
 cost  accounting  should  be  whether
 that  is  legally  necessary  m  industria!
 undertakings  or  not  I  dare  say  the
 Select  Committee  will  give  due  atten-
 Oh  to  this  aspect  of  the  matter

 So  far  as  the  qualification  for  cos‘
 accountants  is  concerned,  nothing  is

 tated  in  this  Bill  Is  he  a  iaan  with
 Intermediate  (Mathcmatics)  who  has
 to  branch  off  and  go  to  cost  account
 mg?  Is  he  to  be  a  pute  cost  acoun-
 ant?  If  he  is  to  be  a  puie  cost  ac-
 cOuntant,  is  he  going  to  be  8  pei-
 manent  employee  of  industitul
 undertakings  0  only  a  consultant?  If
 né  ig  going  to  be  a  permanent  em-
 Playee  aie  his  comments  or  remarks
 lng  to  be  useful  so  far  as  the  .ndus-
 trial  undertakings  are  concerned?  If
 he  is  not  going  to  be  a  permanent  em-
 playee  and  he  ts  only  to  go  and  check
 the  stocks  of  goods  etc  in  industrial
 undertakings  is  he  going  to  be  an  in-
 dependent  man  employed  by  the
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 [Shri  C.  R.  Pattabhi  Raman.)
 undertaking  for  the  purpose,  or  is  he
 necessarily  to  be  employed  as  a  result
 of  any  enactment  Government  may
 think  of  in  time  to  come?  These  are
 some  of  the  questions,  Sir,  that  come
 to  my  mind  when  I  take  up  this  Bill.

 A  reference  has  been  made  by  Shri
 Warior  to  Government’s  powers  with
 regard  to  disciplinary  action  in  cases
 of  misconduct.  In  sub-clause  6  of
 Clause  2]  it  is  said:

 “On  receipt  of  any  case  under
 sub-section  (4)  or  sub-section  (5),
 the  Central  Government  shall  fix
 a  date  for  the  hearing  of  the  case
 and  shall  cause  notice  of  the  date
 so  fixed  to  be  given  to  the  mem-
 ber  of  the  Institute  and  the
 Council...  Pon

 I  do  not  know  if  the  Central  Gov-
 ernment  is  going  to  take  pon  itself
 this  sort  of  onerous  duties  so  far  the
 discipline  and  conduct  of  the  cost  ac-
 countants  are  concerned.

 Shri  Satish  Chandra:  It  is  only  a  re-
 view.

 Shri  C.  R.  Pattabhi  Raman:  I  under-
 stand  it  is  a  review.  I  quite  see  the
 point.  But.  even  in  review,  I  think
 your  hands  are  full  enough  end  to
 take  up  the  review....

 Shri  Wartor:  And  the  machinery
 for  it  also.

 Shri  C.  RB.  Pattabhi  Raman:  The  hon.
 Minister  was  drawing  my  attention  to
 the  fact  that  it  is  really  at  the  review
 stage.

 Shrimati  Parvathi  Krishnan  (Coim-
 batore):  Work  for  one  more  Minister
 or  Deputy  Minister.

 Mr.  Speaker:  Why  not  it  be  chosen
 from  this  side?

 Shri  C.  R.  Pattabhi  Raman:  In  view
 of  the  amendment  which  is  being  in-
 troduced  in  Bill  8  of  958  seeking  to
 amend  the  Chartered  Accountants  Act
 and  in  view  of  this  Bill  before  the
 House,  I  think  it  is  too  late  in  the  day

 to  suggest  that  this  sort  of  cost  ac-
 counting  may  be  left  to  the  Chartered
 Accountants’  body.  But,  anyhow,  it
 must  be  very  clearly  demarcated  80
 far  as  the  functions  are  concerned.  It
 must  also  be  made  part  of  any  enact-
 ment  that  is  to  come.  Naturally,  it
 has  to  come.  After  all,  nothing  at  all
 is  stated  here  as  to  what  the  industrial
 undertakings  have  to  do  so  far  ys  cost
 accounting  is  concerned,  It  is  only
 echoing  the  pious  wish  of  the  Tariff
 Commission,  nothing  more,  nothing
 less.  We  know,  as  I  conceded  in  the
 very  beginning,  that  we  need  to  pro-
 vide  for  cost  accounting,  and  my
 friend  Shri  Narasimhan  has  been  at  it
 for  a  long  time.  I  am  glad  that  there
 is  &  Bill  like  this  before  the  ‘House.
 But,  Sir,  there  are  serious  apprehen-
 sions  in  the  minds  of  chartered  ac-
 countants,  which  I  think  the  Govern-
 ment  must  allay.

 =

 Shri  Narasimhan:  I  am  glad,  Sir,
 that  though  some  months  ago  I  press-
 ed  for  an  institution  of  this  kind  and
 Government  were  not  willing  to
 accept  it  at  least  now  they  are  accept-
 ing  it.  The  hon.  Deputy  Minister  was
 saying  that  this  Bill  was  on  the  same
 pattern  as  that  of  the  Chartered
 Accountants  Act  wh'ch  we  are  now
 going  to  amend.  But,  while  he  seems
 to  be  satisfied  that  he  is  copying  a
 good  model,  I  have  my  own  doubts.
 Certain  defects  there  also  have  crept
 in  here—that  is  how  I  will  put  it.

 The  chief  defect  in  the  new  Bill  or
 the  Chartered  Accountants  Act,
 regarding  which  an  amending  Bill  is
 being  circulated  and  which  probably
 will  be  considered  in  the  next  session,
 is  that  there  is  the  predominance  of
 government  representatives  in  the
 institute.  That  does  not  help  in  the
 healthy  growth  of  the  institution.  That
 is  how  I  feel  and  many  accountants
 outside  feel.  I  do  not  know  whether
 the  Institute  of  Chartered  Accountants
 was  officially  consulted  about  the
 matter;  we  are  yet  to  know  about  it.  A
 large  volume  of  opinion  of  chartered
 accountants  outside  the  Executive
 Committee  of  the  Institute  is  that
 such  predominance  does  not  help.



 66a7  Cost  and  Works  20  DECEMBER  958

 While  it  is  so,  there  has  been  a  fur-
 ther  deterioration,  In  the  existing
 Chartered  Accountants  Act  which
 Government  seek  to  amend  it  is  put  that
 any  resolution  will  be  effective  only  if
 Government  countersign  :t  Import-
 ant  resolutions  of  a  particular  cate-
 gory  will  have  validity  and  will  come
 into  force  only  after  Government  has
 approved  them  That  is  good  enough
 With  a  strong  number  of  five  people,
 whom  I  humourously  described  as
 Pancha  Mahabhooth,  doing  everything
 when  they  are  there,  Government  has
 in  addition  the  power  of  vahdating
 signing  things  and  gettmg  them  vali-
 dated  But  I  do  not  think  there  Js  any
 necessity  for  a  further  power  to  be  in
 voked,  namely  that  of  ordering  and
 making  them  do  m  the  way  thev  like
 That  is  just  hke  stitching  a  cloth  and
 asking  you  to  wear  it  It  is  not  at  all
 good  I  thmk  the  principle  under-
 lying  the  proposed  amendment  of
 Chartered  Accountants  Act  is  not  at
 all  sound  Government  should  not
 give  a  Strait  jacket  and  compel  others
 to  wear  it  This  Cost  Accounts  Bull
 being  on  the  same  pattern  as_  the
 other  Act  has  the  same  defect

 Sir,  while  I  am  not  seriously  object-
 ing  to  this  kind  of  power  remain  ng
 m  the  new  Bill  as  the  Institute  that
 will  be  created  wil)  be  at  :ts  mfancy,
 the  tendency  38  there  that  Govern-
 ment  when  they  get  power  never  feel
 hike  parting  with  it  It  has  become  a
 regular  chronic  disease  with  them
 They  first  want  power,  then  more
 power  They  say  that  the  institution
 is  an  autonomous  one’  Both  in  the
 objects  here  and  also  in  the  Objects
 and  Reasons  of  the  Chartered  Account-
 ants  Bill  which  was  introduced  on  the
 last  day  of  the  Constituent  Assembly
 it  is  said  that  the  institution  should
 be  autonomous  But  Government,  m
 the  name  of  transitory  needs  get  some
 power,  and  then  they  ask  for  more
 power  It  has  become  a  kind  of  regu-
 lar  chronic  disease  I  do  not  know
 whether  the  need  is  felt  by  the
 Secretariat,  by  the  Mimustry  er  by  the
 Ministers  I  am  not  able  to  explain
 that  There  is  an  ever-growing  desire
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 on  the  part  of  Ministers  just  to  take
 what  the  Secretaries  say,  and  there  is
 a  never-ending  desire  on  the  part  af
 Secretaries  to  ask  for  more  and  more
 power  This  tendency  should  be
 curbed  and  it  should  not  be  mdulged
 in  when  we  intend  to  set  up  auto-
 nomous  bodies  When  the  object  itself
 is  that  it  should  be  autonomous,  the
 powers  should  not  be  there  Further,
 when  the  Government  want  more
 powers,  it  means  that  the  measure  has
 failed  in  its  purpose  To  the  extent
 that  the  Government  want  more  powers
 or,  77  any  Act  does  not  function
 properly,  the  Government  should  also
 accept  a  certain  amount  of  responsi-
 bility  for  the  state  of  things

 I  would  also  like  to  know  whether
 It  will  be  open  to  any  Member  or
 whether  it  will  be  proper  for  any
 Member  to  seek  to  put  in  a  clause  jn
 the  Bill  while  it  is  being  discussed  in
 the  Joint  Committee,  which  would
 have  the  effect  of  compelling  certain
 categories  of  companies  to  have  cost
 accountants  in  their  firms  for  certify-
 ing  certain  costs  I  would  lke  to  have
 a  ruling  from  the  hon  Speaker  on  that
 point  Supposing  a  clause  to  that
 effect  १5  sought  to  be  moved,  I  would
 hke  to  know  whether  it  will  be
 beyond  the  scope  of  the  Bill  I  would
 like  to  have  vour  rulmg,  Sr,  on  that
 matter

 I  would  say  that  without  such  a
 clause,  without  such  a  step  __—ibeing
 taken  this  piece  of  legislation  will  be
 an  ‘ncomplete  measure  The  purpose
 of  this  law  will  not  be  fulfilled,  unless
 at  an  early  stage,  it  is  possible  for  the
 Institute  of  Cost  Accountants  that  8
 going  to  come  into  existence  to  expect
 every  important  concern,  public  or
 private,  to  have  the  costs  certified  The
 sooner  that  the  cost  accountants  are
 appointed,  the  better  So,  some  kind
 of  provision  to  that  effect,  either  re-
 commendatory  or  elastic,  may  be
 made  m  this  Bull,  and  it  will  be  vers
 useful  I  would  hike  the  Jomt  Com-
 mittee  to  remember  this  As  I  said,
 I  would  lke  to  know  whether  it  will
 be  permissible,  by  way  of  a  rule,  te
 make  such  an  additional  clause  mn  the
 Br'l  at  the  Joint  Committee  stage  I
 lkave  nothing  more  to  say
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 Mr.  Speaker:  So  far  as  the  point
 raised  by  Shri  Narasimhan  is  concern-
 ed,  the  Speaker  cannot  be  called  upon
 to  give  an  idea  or  a  ruling  about  the
 admissibility  of  any  amendment  that
 is  likely  to  be  made  If  there  is  a
 motion  here,  requesting  the  House
 to  give  instructions  to  the  Joint  Com-
 mittee  on  such  and  such  a  matter,  that
 is  another  matter,  and  I  could  under-
 stand  it.  But,  when  no  such  motion
 is  here,  there  is  nothing  to  be  done.
 If,  however,  the  Jomt  Committee
 looks  into  the  matter  and  adds  any
 particular  provision,  then,  it  38  for  the
 House  to  consider  it  after  the  report
 of  the  Joint  Committee  comes  up  for
 consideration  here.  Ido  not  know
 whether  the  companies’  accounts
 should  generally  be  looked  into  only
 by  cost  accountants,  as  has  been  laid
 down  in  the  Companies  Act  where  the
 accounts  are  to  be  looked  into  by
 chartered  accountants  Now,  the  point
 is  only  hypothetical!

 Of  course,  hypothetically  and  acade-
 mucally,  one  can  say  that  under  a
 particular  set  of  circumstances,  the
 statement  of  accounts  shall  be
 examined  ans  certified  only  by  cost
 accountants,  as  only  certain  persons
 qualified  for  a  thing  can  practise,  such
 as,  say  doctors  or  nurses.  or  m  any
 other  capacity  for  which  qualifica-
 tions  are  prescribed  One  can  certainly
 prescribe  qualifications  for  all  that
 Parliament  can  certainly  pass  legisla-
 tion  to  that  effect  But  now,  :t  is  only
 a  hypothetical  matter  I  do  not  want
 to  give  any  ruling  over  a  matter  which
 is  hypothetical.

 Shri  Barman  (Cooch-Bihar—Reser-
 ved—Sch.  Castes):  Just  before  Shri
 Narasimhan  spoke,  another  hon
 Member  had  doubted  the  utility  ०
 cost  accountants

 43°34  hra

 {Mr.  Deeory-Spraxer  in  the  Chair!
 He  has  mentioned  that  there  may  be
 confusion,  and  that  there  may  be  dis-
 agreement  between  the  chartered
 accountants  and  cost  accountants  ire
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 any  particular  case.  I  cannot  visualize
 whether  such  confusion  will  ari#e  or
 not,  but  generally  speaking,  it  {s  my
 considered  op:nion  that  we  need  cost
 accountants  and  the  more  so  because
 India  is  fast  developing  in  industry,
 both  in  the  private  sector  as  well  as
 m  the  public  sector.  At  present,  50
 far  as  I  know,  there  is  a  dearth  of
 cost  accountants.  Even  in  our  public
 installations,  when  we  ask  the  manag-
 ing  director  or  whoever  might  be  res-
 ponsible  for  running  the  industry
 whether  they  have  got  any  cost
 accountants  with  them,  they  say  that
 it  is  very  difficult  to  have  a  qualified
 cost  accountant  for  these  intricate
 production  matters  So,  there  is  no
 gainsaying  the  fact  that  we  need  an
 institution  of  cost  accountants  run  in
 an  efficient  way  with  all  the  adminis-
 trative  safeguards  necessary  for  pro-
 ducing  qualified  cost  accountants  and
 regulating  their  work.  We  need  cost
 accountants  in  large  numbers

 Unlecs  we  know  whetaer  8  parti-
 Cular  job  5  adequately  done  or  whe-
 ther  there  has  been  a  lavish  expendi-
 ture  of  money  on  at,  we  cannot  ascer-
 tain  the  utility  of  the  job,  and  we  can-
 not  know  all  the  facts  unless  we  have
 costing  In  the  private  sector,  the
 private  industries  produce  the  goods
 and  the  consumers  have  to  pay  for
 them  The  Tariff  Commission,  if  it
 examines  an  industrv,  gets  an  overall
 costing  of  the  production.  There  is
 no  matcrial  before  the  Tariff  Commis-
 sion  even  to  justify  the  various  stages
 of  production  So,  the  Commiss'on
 simply  examines,  so  far  as  I  know,  the
 costing  from  the  vouchers  and  other
 relevant  papers  and  after  coming  to
 some  decision,  १६  allows  a  certain  per-
 centage  of  profit  But  it  is  not  possi-
 ble  for  the  Tariff  Commission  to  say
 whether  in  the  industry—private  or
 public,  for,  the  case  is  almost  the
 same—they  have  observed  any  econo-
 my  in  production,  whether  there  has
 been  any  favouritism  by  paying  for
 any  particular  job  or  particular  man
 who  is  not  really  qualified  for  that
 payment,  and  whether  the  manage-
 ment  is  taking  too  much  profit  or  not
 The  Tariff  Commission  cannot  say
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 anything  this  way  or  that  way  im  re-
 gard  to  such  matters.  But,  if  we  have
 cost  accountants,  then  we  could  com-
 pare  the  costing  of  several  jobs  in  one
 industry  with  that  of  another.  There-
 trom  we  can  adjudge  that  in  the  same
 process,  in  the  same  amount  of  work,
 the  quantity  of  managerial  skill  or
 the  amount  of  technical  skill  in  one
 industry  has  produced  the  goods  at  a
 much  lesser  cost  and  so  on,  and  ask
 why  it  should  be  at  a  greater  cost  in
 the  other  industry  There  is  some-
 thing  to  judge  whether  the  industry
 is  doing  well  or  is  doing  a_  thing
 according  to  its  own  sweet  will.  So,
 the  necessity  of  cost  accountants  can-
 not  be  denied  by  anybody

 My  friend  has  raised  the  question
 as  to  whether  there  shall  be  any  con-
 fusion  between  the  opinion  of  a  cost
 accountant  and  the  opinion  of  a
 chartered  accountant  According  to
 my  knowledge,  the  two  things  are
 quite  different  The  chartered  account-
 ant  does  not  fo  into  the  cost  of  pro-
 duction  of  the  jobs  and  of  the  pro-
 ducts,  whereas  the  cost  accountant’s
 job  will  be  particularly  that  king  ot
 work.  So,  there  cannot  be  any  con-
 fusion

 Private  industry  will  certainly,  by
 necessity,  be  compelled  to  keep  cost
 accountants  37  the  industry  is  forced
 by  law  to  produce  the  costing  of
 several  items  of  jobs  before  the  Gov-
 ernment-appointed  cost  accountant  so
 that  the  latter  might  certify  that
 things  are  all  right  Sometimes,  the
 manager  himself  does  not  know—and
 the  shareholders  certainly  do  not
 know—whether  he  is  doing  the  right
 thing  or  not  Further,  if  there  be  4
 cost  accountant  in  the  industry,  then.
 his  work  will  be  further  verified  bv
 the  Government-appointed  cost  ac-
 countant,  and  in  that  case,  the  share-
 holders  will  also  be  able  to  judge
 the  work  done.  The  Government
 also  wilt  have  the  necessity  to  judge
 the  affairs,  because,  after  all,  it  is  the
 consumers  who  are  going  to  pay  for
 the  products  they  buy.  From  all
 these  considerations,  I  think  that  the
 Institution  of  Cost  Accountants  which
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 is  being  proposed  by  this  Bull  is  quite
 timely  and  quite  relevant,  and  is  a
 necessity  for  the  development  of  our
 industries.

 Dr.  Melkote  (Raichur):  Mr.  Deputy-
 Speaker,  Sir,  the  previous  speaker,
 my  hon.  colleague,  has  voiced  gen-
 erally  speakmg  my  own  feelings  in
 the  matter.  I  entirely  agree  with
 what  he  has  said  and  welcome  the
 move  of  the  Government  in  this  mat-
 ter  Both  as  one  who  has  worked
 among  labour,  and  has  known  a  num-
 ber  of  factories  working  and  a  num-
 ber  of  factories  which  have  also  closed
 down  also  due  to  a  variety  of  factors
 and  as  one  who  has  had  some  ex-
 perience  with  regard  to  these  factories
 being  given  money  by  the  Govern-
 ment,  as  a  Munister  of  Finance  for  a
 couple  of  years  m  Hydeiabad,  I  feel
 that  this  move  of  the  Government  is
 most  appropriate  and  welcome  at  this
 juncture  The  usual  audit,  and  all
 those  things  that  go  with  it,  by  the
 chartered  accountants  or  even  the
 pre-audit  will  be  unable  to  prevent
 deceiptful  transactions  with  regard  to
 the  sums  of  money  that  have  already
 been  budgeted  when  those  monies  are
 spent  regularly  day  today.  Neither
 the  audit  nor  the  pre-audit  would
 know  exactly  where  the  faults  lay  in
 a  factory  for  which  the  Government
 was  giving  plenty  of  money  in  the
 private  sector  as  well  as  in  the  public
 sector  It  is  very  necessary  for  us  to
 know  as  to  where  exactly  things  are
 going  wrong  It  is  not  a  post  mortem
 examination  of  the  thing  that  would
 help  at  the  end  of  the  year  and  if
 correction  has  to  take  place  it  is  this
 cost-accounting  right  from  the  begin-
 ning  in  respect  of  the  purchase  of
 material  that  has  to  be  done.  It  is
 not  a  question  of  mstallation  of  a  fac-
 tory  with  machinery  and  these  things
 that  matters.  It  is  with  regard  to  its
 working  and  where  its  working  would
 be  going  wrong  It  is  the  purchase  of
 material,  the  cost  of  labour  and  the
 cost  of  other  incidentals  that  go  to
 make  up  for  the  suceess  of  a  factory
 in  the  leng  run.  If  it  has  to  be  suc-

 ssful  this  cost  accounting  has  got  to
 te  done  very  meticulously  and  by
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 {Dr.  Melkote]
 competent  people.  Therefore,  it
 would  be  but  right  to  lay  down  stand-
 ards  of  education  and  to  set  up  a
 body  of  specialists  which  might  be
 a  part  of  the  work  of  general  ac-
 countants.  This  work  323  of  a  special-
 ist  nature  just  as  a  medical  man  may
 be  a  surgeon  or  an  ear,  nose  and
 throat  man  or  anything  that  has  been
 mentioned  now.  So,  this  type  of
 special  accounting  has  got  to  be  done.
 Therefore  it  us  necessary  to  have
 specially  trained  personnel.

 India  छ  spending  a  lot  of  money
 over  many  of  these  industries  and  we
 see  year  after  year  a  number  of  fac-
 tories  being  closed  down.  Apart  from
 closing  down,  these  factories  in  the
 private  sector  demand  money  for  their
 normal  running.  When  given  they
 spend  it  as  they  hke.  So  far  88  the
 chartered  accountants  are  concerned,
 they  go  through  the  accounts  at  the
 end  of  the  year  and  say  that  every
 thing  8  all  right  according  to  budget-
 ed  provision.  But  with  regard  to  the
 monies  that  they  further  demand  in
 the  shape  of  tariffs  etc  by  saying,
 “We  cannot  carry  on.  There  is  com-
 petition—foreign  and  local’  what
 exactly  is  happening,  we  do  _  not
 know.  In  many  of  these  monopolist
 concerns  whom  Government  also
 helps  by  tariff  walls,  we  will  be  able
 to  find  out  exactly  how  much  profit
 these  people  are  making  by  irregular
 methods  it  this  type  of  cost  account-
 ing  is  done.  We  would  then  possibly
 be  in  a  position  to  arrange  for  the
 manufacture  of  goods  not  merely  cheap-
 ly  but  we  will  be  able  to  amend  our
 tariff  rules  and  also  know  with  regard
 to  the  quantum  of  money  that  the
 Government  ought  to  give  to  these
 industrialists,  whether  it  be  in  the
 private  sector  or  in  the  public  sector.
 I  therefore  have  to  most  heartily  wel-
 come  this  move  and  support  it.  I  only
 hope  that  the  Government  will  keep
 in  view  the  necessity  of  getting  the
 proper  technical  people,  who  may  al-
 ready  have  been  trained  in  general
 accountancy,  or  they  may  even  include
 that  kind  of  knowledge  in  this  Insti-
 tute.
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 Shri  Satish  Chandra:  Mr.  Deputy-
 Speaker,  Sir,  the  object  and  the
 principles  underlying  the  Bill  have
 been  welcomed  by  almost  every  sec-
 tion  of  the  House.  My  hon.  friends
 opposite  and  on  this  side  have  both
 spoken  in  support  of  the  measure,
 though  they  have  expressed  disagree-
 ment  with  certain  provisions  con-
 tained  in  the  Bill  dealing  mainly  with
 administrative  details.

 Shri  Warior  said  something  about
 the  composition  of  the  Council.  He
 thinks  that  the  number  of  nominated
 members  in  the  Council  of  the  Chart-
 ered  Accountants’  Institute  is  too
 much.  I  intervened  and  said  there
 are  five  members  nominated  by  the
 Government  in  a  25-person  body,  but
 out  of  those  five,  there  are  only  two
 or  three  Government  officers  and  the
 rest  are  non.officials  nominated  by
 the  Government  with  a  view  to  give
 representation  to  certain  commercial
 bodies.  So,  it  38  not  correct  to  say
 that  the  Government  is  very  much
 over-represented  there.

 Here,  7  the  Cost  and  Works  Ac-
 countants’  Institute,  the  proportion  at
 present  appears  to  be  high  But  as  the
 Institute  is  just  making  a  start  and  is
 hkely  to  grow,  the  membership  of
 the  council  may  also’  increase’  in
 future  Though  only  eight  persons
 representing  the  members  of  the  In-
 stitute  have  been  provided  on  the
 Council,  their  number  is  likely  to  in-
 crease  in  due  course  Out  of  four
 which  will  be  nominated  by  the  Gov-
 ernment  a  few  will  not  necessarily  be
 Government  officers.  Therefore  this
 objection  may  be  considered  in  the
 light  of  the  explanation  that  I  am

 |

 giving.
 Shri  Warior  also  said  something

 about  the  powers  of  the  Government
 to  take  disciplinary  action.  The  posi-
 tion  is  that  the  powers  to  take  disci-
 plinary  action  are  vested  in  the  disci-
 plinary  committee  and  the  Executive
 Council  of  the  Institute.  If  the  disci-
 plinary  committee  or  the  Council  feel
 that  the  name  of  a  member  should  be
 removed  from  the  Register  or  the
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 ends  of  justice  will  be  met  by  simply
 reprimanding  the  member,  the  com-
 muvstee  or  the  council  can  in  almost  all
 Cases  tae  tne  acuon.  Tnere  43  of  course
 @  provision  that  if  a  person  48  punish-
 ed  or  his  name  is  removed  from  the
 Register  for  a  period  exceeding  five
 years,  then  there  should  be  a  second
 review  by  the  Government  and  the
 Council  of  the  Instutute  must  refer
 that  case  to  the  Government.  When
 you  are  depriving  a  man  of  his  pro-
 fession  for  a  long  period  of  more  than
 five  years,  it  is  only  right  and  pro-
 per  that  there  must  be  some  scrutiny
 of  such  a  case  and  a  second  thought
 be  given  by  a  second  set  of  persons.
 It  is  in  that  spirit  that  that  power  of
 review  has  been  provided.  According
 to  the  present  Chartered  Accountants
 Act,  such  power  of  review  vests  in  the
 High  Court,  but  experience  has  shown
 that  the  reference  to  High  Courts  of
 these  disciplinary  cases  involves  a  lot
 of  time,  delay  and  suspense  which  is
 neither  good  for  the  man  against  whom
 discip]inary  action  35  taken  nor  is  m
 the  interests  of  the  profession  as  a
 whole.  To  overcome  that  difficulty,
 provision  has  been  made  that  such
 cases  may  be  reviewed  by  the  Gov-
 ernment.

 There  is  also  a  fundamental  differ-
 ence  between  the  Chartered  Account-
 ants  Institute  and  this  Institute.  In
 the  case  of  chartered  accountants,  the
 man  against  whom  disciplinary  action
 is  taken  is  completely  deprived  of
 his  means  of  livelihood.  Under  the
 Companies  Act,  it  is  compulsory  for
 the  accounts  of  a  company  to  be  audit-
 ed  by  chartered  accountants  and  a
 chartered  accountant  can  only  be  one
 who  is  an  associate  of  the  Institute  or
 a  fellow  of  the  Institute.  If  disciph-
 nary  action  is  taken  against  him,  he
 cannot  carry  on  his  profession.  In  the
 case  of  cost  and  works  accountants,
 as  has  been  pointed  out  by  several
 hon.  Members  themselves,  there  is  no
 statutory  obligation  on  any  company,
 whether  in  the  public  sector  or  in  the
 private  sector.  to  get  the  accounts
 checked  by  a  cost  accountant.  There-
 fore,  even  if  disciplinary  action  is  tak-
 en,  the  man  is  not  deprived  of  his

 livelihood.  So,  it  has  been  thought
 that  it  is  not  necessary  to  have  these
 cases  reviewed  by  the  High  Courts.
 The  case  can  be  reviewed  easily  in  the
 department  of  Company  law  Admuni-
 stration  by  senior  officers.  This  ig  a
 provision  which  affords  a  greater  mea-
 sure  of  protection  to  the  members  of
 the  profession.  It  is  not  something
 by  which  the  Government  is  depriving
 the  Council  or  the  Disciplinary  Com-
 mittee  of  the  Institute  of  the  opportu-
 nity  to  have  its  full  say  and  decide
 the  case.  They  only  forward  the  case
 with  their  recommendations  to  the
 Government  for  a  second  review.

 It  has  been  suggested  by  several
 hon.  Members  that  there  should  be
 compulsory  checking  by  the  cost  and
 works  accountants.  This  question,
 though  it  may  be  desirable,  has  to  be
 examined  in  the  context  of  present
 conditions,  I  have  just  now  given
 figures  that  there  are  a  little  over
 300  cost  and  works  accountants  in  the
 country  who  have  enrolled  themsel-
 ves  as  Members  of  this  Institute.
 There  are  00  or  so  more,  who  have
 passed  the  examination  conducted  by
 the  Cost  and  Works  Accountants  In-
 stitute  of  the  U.K.  With  this  num-
 ber,  obviously,  Government  cannot
 compel  any  set  of  industries  to  have
 their  accounts  checked  compulsorily
 by  cost  and  works  accountants.
 Firstly,  the  nature  of  the  work  of  the
 cost  and  works  accountant  is  not  like
 that  of  the  chartered  accountant,  who
 sits  after  the  end  of  the  year,  checks
 the  balance~sheets  and  vouchers  and
 the  profit  and  loss  account  and  certi-
 fies  that  thev  are  in  conformity  with
 the  books  maintained  by  the  com-
 pany.  Their  work  is  day  to  day  work.
 A  cost‘and  works  accountant  must  be
 attached  to  a  particular  factory.  He
 must  look  into  the  cost  of  the  raw
 materials,  whether  labour  and  machine
 capacity  is  being  fully  utilised,
 whether  there  is  a  proper  balance  in
 the  utilisation  of  raw  materials,  man-
 power  and  machinery  in  a  particular
 factory,  and  so  on,  He  has  to  see
 whether  the  entire  expenses  of  the
 administration  and  management  are
 being  properly  incurred  and  whether
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 trey  are  gutung  the  best  out  of  the
 manpower,  materiai  and  the  finance!
 resources  available  to  the  factory:
 That  being  the  position,  and  with  tht
 number  that  we  have,  it  would  be
 inativisable  at  this  stage  to  introduce
 an  element  of  compuision.  This  ques-
 tion  may  come  up  for  consideration  Ww
 future.  The  introduction  may  _  star
 perhaps  more  profitably  in  the  public
 sector.  A  large  section  of  the  private
 sector  has,  80  far,  not,  fully  apprecia-
 ted  the  need  for  a  proper  system  of
 cost  and  works  accountancy  may  bé
 for  vatious  reasons.  Some  hon.  Mem-
 bers  will  say  that  they  do  not  inten-
 tionally  want  to  introduce  the  system
 Some  may  say  that  they  have  nol
 realised  its  smportance  even  though  it
 is  for  their  own  benefit.  If  a  mor€
 enlightened  attitude  is  taken,  they  wil]
 appreciate  its  benefit  as  they  know
 where  they  stand,  whether  they  art
 utilising  thei  resources  properly
 Many  things  can  be  said.  But  the  fact
 remains  that  at  the  present  moment.
 there  are  not  enough  cost  and  work‘
 accountants  to  undertake  that  work

 Secondly,  as  has  already  been  point-
 cd  out,  it  38  not  within  the  orbit  of
 this  Bill  to  make  such  a  provision
 As  the  hon  Speaker  was  pleased  (०
 say,  provision  is  made  m  the  Com-
 panies  Act  that  all  the  companies  will
 get  their  accounts  verified  by  charter-
 ed  accountants  Similarly,  it  may  b¢
 necessary  to  amend  the  Tariff  Act  to
 say  that  the  protected  industries  for
 which  this  House  or  the  Government
 affords  protection  and  the  consumer
 is  asked  to  pay  higher  prices,  must  be
 checked  at  every  stage.  That  provi-
 sion  should  be  made  in  the  Tariff  Act
 and  not  in  the  Cost  and  Works  Ac-
 counts  Bill.  This  Bill  is  mainly  for
 the  regulation  of  the  profession,  to
 organise  them,  to  make  proper  ar-
 rangements  for  their  training,  to  con-
 trol  them,  to  tay  down  a  code  of
 behaviour,  to  deal  with  disciplinary
 cases  and  so  on.  Though  I  agree  that
 cost  accountancy  is  important,  whe-
 ther  it  is  practicable  to  introduce  an
 element  of  compulsion  at  this  stage

 and  whether  it  should  come  im  this
 $l4,  is  a  different  matter,  While  ३
 not  disagree  with  the  basic  appepach,
 4  would  respecjfully  submit  that  this
 is  not  a  matter  which  can  come  with-
 in  the  provisions  of  this  particular
 Bult.

 Sn.  7.7  ratiebh  Raman  said  taat
 uiere  stluuld  Be  sOMe  fexbie  arrange-
 Ment  80  that  te  ९०४०  accountants  can
 periorm  uhe  work  o4  the  chertered
 acevuuntants  and  tne  cnartered  account-
 ants  can  wildertake  ine  work  ot
 cest  accountants.  ‘here  is  nothing  in
 nis  Mili  to  prevent  a  man  if  he  is
 tully  qualined  from  becoming  a
 member  of  tnus  Institute.  He  can  do
 so  A  chartered  accountant,  7  he  5
 qualitted  to  work  as  a  cost  and  works
 accountant,  can  also  become  a  member
 ot  the  Cost  and  Works  Accountants
 insutute,  ४  he  wants  to  practise  this
 profession.  Similarly,  a  cost  and
 works  accountant  can  become  a  mem-
 ber  ot  the  Institute  of  Cnartered  Ac-
 countants  But,  im  practice,  छ8  the
 nature  of  the  work  is  different,  many
 persons  will  not  like  to  do  so.  It  is
 the  practice  m  all  countries  which  are
 industrially  and  technologically  ad-
 vanced  to  specialise  in  one  subject.
 The  Chartered  Accountants  generally
 pertorm  post-mortem  examination,  If
 I  may  give  the  example,  the  nature  of
 the  dutzes  of  the  cost  and  works  ac-
 countants  and  of  the  chartered  ac-
 countants  is  as  different  as  the  work
 of  the  Estimates  Committee  of  this
 House  and  the  Public  Accounts  Com-
 mittee  The  Public  Accounts  Com-
 mittee  looks  into  the  accounts  when
 the  year  is  over  or  two  years  have
 passed  and  certain  accounts  and  cer-
 tain  reports  are  presented  before  it,
 and  tries  to  find  out  as  to  how  things
 can  be  remedied  in  the  future  on  the
 bass  of  past  experience.  But  the  Cost
 and  Works  Accotuntant's  function  is  to
 check  from  day  to  day  whether  the
 industry  is  working  satisfactorily,
 whether  various  cost  factorg  are  pro-
 perly  balanced,  whether  the  end  coat
 will  be  reasonable  if  so  much  is  spent
 on  various  items  today.  He  looks  after
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 the  present,  whule  the  Chartered  Ac-
 countant  looks  after  what  has  already
 happened  So,  their  work  s  dimeica:
 White  the  Chartered  Accountant  must
 have  very  good  knowledge  of  financial
 transactions  and  book-keeping,  of  the
 system  of  keeping  vouchers,  and  of
 proper  checking  of  accounts,  the  Cost
 and  Works  Accountant  must  have
 some  knowledge  of  the  techniques  of
 production,  how  an  industry  functions,
 what  should  be  the  proportion  of  the
 labour  cost  to  the  materia]  ete  There-
 fore,  they  are  somewhat  different  from
 each  other,  though,  of  course  there  is
 some  relationship  between  the  two
 The  basic  qualifications  may  be  the
 same  80,  if  a  Cost  and  Works  Ac
 countant  38  qualified  to  be  a  Chartered
 Accountant,  he  can  become  a  member
 of  both  the  Institutes  He  is  not  pre-
 vented

 e
 ह छ  hrs

 Shri  C  R  Pattabhi  Raman  Also  the
 other  way?  -

 Shri  Satish  Chandra  Also  the  othe:
 way  A  membe:  of  the  Institute  of
 Chartered  Accountants,  ४  he  is  quali-
 fied  by  his  training  and  experience  to
 do  the  work  of  a  Cost  and  Works
 Accountant,  can  become  a  member  of
 the  Institute  of  Cost  and  Works  Ac-
 countants  on  passing  the  prescribed
 examination  I  think  that  satisfies  my
 two  friends  The  Joint  Committee
 may  in  its  wisdom  make  some  changes
 in  the  existing  provisions  or  amend
 them  but  under  the  present  draft
 they  can  become  members  of  both
 the  Institutes

 कप  Shn  C  R  Narasimhan  spoke  in
 somewhat  strong  language  in  favour
 of  the  autonomy  of  the  Institute  The
 institute  35  autonamous  Autonomy  75
 being  conferred  on  tt  by  the  Bull,
 there  is  no  doubt  about  it  Because
 there  is  a  provision  that  in  case  a
 situation  arises  and  semething  happens
 to  necessitate  the  use  of  reserved
 power  by  the  Government  which  may
 issue  directions,  he  feels  that  the
 autonomy  has  been  taken  away  and
 that  Government  wants  to  grab  more
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 4nd  more  powe:  simply  to  satisty  its
 Vamiy  Sither  Government  0  Gov-
 Ciuunent  omcers  want  to  grab  this
 Power,  ne  4  not  sure  whether  the
 *  tuotels  want  it  or  the  secretariat
 Want,  i.  4  can  assure  him  none  of
 Us  wants  this  power  If  he  looks  into
 the  matter  in  the  right  perspective,  he
 Will  realize  that  the  very  fact
 that  Government  has  felt  the  neces-
 Sity  of  according  statutory  recogni-
 Yon  to  this  Institute  and  conferring
 Autonomy  on  it  is  proof  of  our  inten-
 tions  that  Government  wants  to  build
 Up  this  profession  on  healthy  lines  and
 with  the  least  interference  in  its  affairs
 Government  wants  to  develop  and  help
 the  profession  in  the  formative  stage
 Because  the  Government  is  not  satas-
 fied  with  the  progress  so  far  made  and
 With  the  present  arrangements  for
 traming  or  for  the  conduct  of  exa-
 Munations,  we  have,  in  consultation
 With  the  existing  Institute  and  with
 their  concurrence,  brought  forward
 this  measure

 hr:  ९.  R.  Narasimhan:  Did  they
 agree  to  this  power,  I  want  to  know

 Shri  Satish  Chandra.  We  have  had
 discussions  with  them  on  broad  mat-
 ters,  but  the  experience  gamed  through
 the  functioning  of  the  Institute  of
 Chartered  Accountants  hag  made  us
 Wiser  in  this  matter  In  the  Chartered
 Accountants  (Amendment)  Bul]  which
 has  been  passed  by  the  Rajya  Sabha
 and  which  will  come  up  before  this
 House  early  next  session  for  consi-
 deration,  we  have  similaily  taken  over
 the  same  powers  There  have  been
 Occasions  when  the  Members  of  the
 Institute  failed  to  resolve  their  diff-
 frences,  approached  us  to  give  deci-
 Sions  and  asked  us  to  issue  directions
 because  they  could  not  come  to  an
 agreement  among  themselves  Such
 Occasions  have  arisen  in  the  past  It
 45  in  the  hght  of  the  experience  of  the
 Working  of  the  Chartered  Accountants
 Act  for  nme  years  that  such  a  provi-
 Sion  is  being  introduced  in  that  Act,
 and  that  is  why,  in  this  particular  Bill
 Which  33  being  brought  forward  for
 the  first  time  m  order  to  organise  a
 Né@w  profession,  it  has  been  considered
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 all  the  more  necessary  for  the  Gov-
 ernment  to  assume  such  a  power.
 After  all,  when  Parliament  gives  sta-
 tutery  recognition  to  the  Institute  of
 Cost  and  Works  Accountants  and  the
 Government  is  held  administratively
 responsible  for  its  successes  and  failu-
 Tes,  it  is  not  too  much  to  ask  for  some
 reserve  power  which  it  may  not  be
 necessary  to  use  from  day  to  day.
 There  must  be  some  power  with  the
 Government  by  which  it  can,  if  neces-
 sity  aries,  take  corrective  action,
 when  the  Institute  itself  is  not  able
 to  reach  decisions  in  the  larger  in-
 terests  of  the  profession.

 I  have  nothing  more  to  say.  I  am
 grateful  to  all  the  hon.  Members,  who
 have  welcomed  the  provisions  of  this
 Bill.  I  hope  that  matters  of  detail
 will  be  looked  into  by  the  Joint  Com-
 mittee.  If  there  are  any  suggestions
 which  hon.  Members  make  to  im-
 prove  the  structure  of  the  Bill,  Gov-
 ernment  will  be  very  glad  to  make
 suitable  amendments.

 I  request  the  House  to  agree  to  my
 motion.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  this  House  concurs  in
 the  recommendation  of  Rajya
 Sabha  that  the  House  do  join  in
 the  Joint  Committee  of  the  Houses
 on  the  Cost  and  Works  Accountants
 Bill,  1958,  made  in  the  motion
 adopted  by  Rajya  Sabha  at  its
 sitting  held  on  the  l0th  Decem-
 ber,  958  and  communicated  to
 this  House  on  the  ३20  Decem-
 ber,  1958,  and  resolves  that
 the  following  members  of  Lok
 Sabha  be  nominated  to  serve  on
 the  said  Joint  Committee,  namely
 Shri  Nibaran  Chandra  Laskar,
 Shri  Etikala  Madhusudan  Rao,
 Shri  Bholi  Sardar,  Shrimati  Jaya-
 ben  Vajubhai  Shah,  Shri  Radhelal
 Vyas,  Shri  C.  R.  Narasimhan,  Shr}
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 S.  A.  Agadi,  Shri  Satish  Chandra
 Samanta,  Lala  Achint  Ram,  Shr
 Radheshyam  Ramkumar  Morarka,
 Swami  Ramanand  Shastri,  Shri
 Padam  Dev,  Shri  Sunder  Lal,
 Shri  Prabhat  Kar,  Shri  Rajendra
 Singh,  Shri  Jaipal  Singh,  Shri
 Karsandas  Parmar,  Pandit  Braj
 Narayan  “Brajesh”,  Shri  Satish
 Chandra  and  Shri  Lal  Bahadur
 Shastri.”

 The  motion  was  adopted.

 14-08  hrs,

 REPRESENTATION  OF  THE  PEOPLE
 (AMENDMENT)  BILL

 Mr.  Deputy-Speaker:  The  ‘House
 will  now  take  up  consideration  of  the
 Representation  of  the  People  (Amend-
 ment)  Bull,  1958,  as  reported  by  the
 Select  Committee.

 The  Minister  of  Law  (Shri  A,  K.
 Sen):  I  beg  to  move’:

 “That  the  Bill  further  to  amend
 the  Representation  of  the  People
 Act,  ‘1950,  and  the  Representation
 of  the  People  Act,  1951,  as  report-
 ed  by  the  Select  Committee,  be
 taken  into  consideration.”

 The  House  will  recall  that  the  Bill
 is  substantially  an  amending  Bill.
 Most  of  the  provisions  have  been
 necessitated  by  reason  of  the  reorga-
 nisation  of  States.  There  are  only
 some  important  provisions  which  have
 been  affected  by  amendments  in  the
 Select  Committee.

 If  we  go  to  clauses  7  and  8,  it  will
 be  observed  that  a  lot  of  difficulty  has
 occurred  in  the  preparation  of  electo-
 ral  rolls  for  a  particular  constituency,
 having  regard  to  the  application  of
 the  words  “is  ordinarily  resident  in  a
 constituency”.  In  the  Select  Commit-
 tee  amendments  were  moved  to  clause
 8  which  seeks  to  amend  section  20

 *Moved  with  the  recommendstion  of  the  President,
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 of  the  Act  of  I950  by  defining  that
 simply  because  a  person  owns  or  pos-
 sesses  a  house  in  a  particular  area,  he
 does  not  become  an  ordinary  resident
 of  that  area  ४080  facto,  I  think  it  35
 a  very  healthy  explanation,  and  Gov-
 ernment  have  accepted  3६  For,  what
 happens  38  that  a  man  might  not  be
 living  at  all  in  the  constituency,  and
 yet,  f  he  had  only  a  house  or  posses-
 sed  only  a  house,  he  would  be  entitled
 to  be  included  within  the  rolls  of  that
 particular  constituency

 The  next  amendments  which  are
 important  are  those  m  sections  lA  and
 IB  in  section  20  of  the  Act  of  3950
 Hon  Members  will  observe  that  they
 also  appear  to  be  very  healthy  amend-
 ments  by  way  of  explanation  A  man
 may  be  out  of  his  constituency  tem-
 porarily,  let  us,  say,  on  a  tour  abroad,
 or  on  a  pilgrimage  or  for  work  out-
 side,  and  he  may  be  returning  after  a
 lapse  of  a  temporary  period,  and  yet
 at  the  time  the  rolls  are  prepared,  if
 he  is  not  found  there,  he  becomes  dis-
 entitled  to  be  included  therein’  So,
 what  is  meant  to  be  conveyed  by  sec-
 tion  IA  is  that  temporary  absence
 from  the  const:tuency  would  not  make
 this  person  appear  to  be  not  ordinari-
 ly  resident  in  the  constituency

 Section  B  is  also  very  healthy
 Members  of  Parhament  or  Members
 of  State  Legislatures  have  to  be  away
 from  their  constituencies  in  connec-
 tion  with  work  in  Parhament  or  in
 the  State  Legislatures,  and  it  fre-
 quently  happens  that  when  the  offi-
 cers  go  round  every  house,  they  find
 that  this  man  is  absent,  and,  there-
 faze,  he  is  put  out  of  the  rolls  It  has
 happened  in  my  own  case.  I  found
 to  my  great  surprise  that  in  my  own
 constituency,  at  the  last  bye-election
 which  was  held  in  August  last,  I  found
 that  my  name  had  been  struck  out,
 simply  because  I  was  here  in  connec-
 tion  with  my  work  Of  course,  the
 existing  Act  covers  the  case  of  a  Min-
 ister,  but  does  not  cover  the  case  of  a
 Member  of  Parliament  or  a  Member
 of  a  State  Legislature,  and,  therefore,
 this  amendment  was  introduced,  and
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 Government  have  accepted  it  I  would
 recommend  to  the  House  that  these
 amendments  may  be  accepted  as  heal-
 thy  ones

 The  next  one  concerns  itself  with
 the  amendments  which  we  have  pro-
 posed  for  the  purpose  of  rectifying
 either  wrong  inclusions  or  wrong  ex-
 clusions,  and  a  proviso  has  been  add-
 ed  by  the  Select  Committee,  which
 hon  Members  will  find  at  page  3  of
 the  Bill  as  it  now  appears,  which
 reads  as  follows

 “Provided  that  before  taking
 any  action  on  any  ground  under
 clause  (a)  or  clause  (b)  or  any
 action  under  clause  (c)  on  the
 ground  that  the  person  concerned
 has  ceased  to  be  ordinarily  resi-
 dent  m  the  constituency  or  that
 he  is  otherwise  not  entitled  to  be
 registered  m  the  electoral  roll  of
 that  constituency,  the  electoral
 registration  officer  shall  give  the
 person  concerned  a_  reasonable
 opportunity  of  being  heard  in
 respect  of  the  action  proposed  to
 be  taken  in  relation  to  him.”

 This  opportunity  of  being  heard
 was  implicit  in  the  Act  itself,  and  in
 fact,  the  rules  also  provided  for  it
 But  since  it  i8  a  primary  requirement
 that  the  person  who  is  sought  to  be
 excluded  as  not  being  an_  ordinary
 resident  in  that  constituency  should
 be  heard  when  his  rights  are  going
 to  be  affected,  :t  is  only  proper  that
 he  should  be  given  an  opportunity
 of  being  heard,  and,  mm  fact,  he  has
 been  heard  in  the  past  Since  hon
 Members  of  the  Select  Committee  felt
 that  we  should  make  it  clear  in  the
 Act  itself,  we  did  not  mind  accepting
 this  amendment,  and  it  is  quite  umph-
 cit  in  the  origina!  Act  also

 The  next  one  38  m  clause  5  of  the
 छा!  Hon  Members  will  recall  that
 we  proposed  amendments  to  section  7
 of  the  1951  Act,  which  disqualified
 persons  having  @  subsisting  contract
 or  service,  or  supply  and  various
 other  things  It  transpired  that  vari-
 ous  Members  who  may  be  giving
 occasional  broadcasts  in  the  AIR  or  the
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 {Shri  A  K,  Senj
 thousands  of  people  who  may  be  sup-
 plying  foodgrains  to  Government  and
 procurmg  foodgrains  for  the  benefit
 of  the  people,  might  become  disqual-
 fied

 Shri  Naushir  Bharucha  (East
 khandesh)  What  is  wrong  about  at?

 Shri  A.  K.  Sen:  It  is  not  a  question
 of  mght  or  wrong.  I  am  merely  ex-
 planing  the  position.  Some  people
 have  thought  that  it  is  wrong,  and  the
 majority  of  the  Meinbers  of  the  Select
 Committee  have  thought  so  We  did
 propose  an  amendment  to  the  origi-
 nal  section,  and  which  saved  many  of
 these  petty  technical  contracts  of
 service  like  broadcasts  and  so  on,  but
 the  majority  of  the  Select  Committee
 felt  that  the  whole  section  should  go,
 as  in  the  English  Act  Hon  Members
 will  bear  in  mind  that  in  England,  in
 1957,  they  had  abolished  the  provi-
 sion  which  was  similar  to  our  section
 7,  and  it  was  felt  by  the  Select  Com-
 mittee  that  we  should  do  the  same,  but
 if  it  35  found  on  the  future  that  any
 restriction  38  warranted  by  reason  of
 our  experience,  after  the  abolition  of
 this  section,  we  might  review  the  mat-
 ter  later  on  It  38  for  the  House  to
 conside:  whether  it  will  accept  the
 Bill  as  it  was  originally  moved  for
 consideration  or  the  amendment
 which  now  the  Select  Committee  has
 made  by  omitting  section  7  altogether

 There  is  anothe:  amendment  which
 Government  propose  to  accept  and
 which  appears  to  be  very  healthy,  for
 the  .eason  which  I  shall  mention  pre-
 sently  It  38  in  clause  5  (b),  a3
 amended  by  the  Select  Committee
 which  reads  thus’

 ‘gn  clause  (e)  for  the  words
 ‘or  managing  agent  of,  or  holds
 any  office  of  profit  under’,  the
 words  ‘managing  agent,  manager
 or  secretary  of'  shall  be  subst-
 tuted”

 The  original  provision  in  the  parent
 Act  was  that  any  managing  agdéht  or

 ment)  Brill

 any  person  who  holds  an  office  of  pro-
 fit  in  a  company  in  which  Government
 hold  not  less  than  25  per  cent  of  the
 share  capital  would  de  disqualified.
 Now,  what  appears  18,  and  it  has  been
 rightly  pointed  out,  that  hundreds  of
 workers  working  in  these  factories
 would  become  automatically  disquaii-
 fied,  because  they  are  workers  earn-
 ing  wages,  and  naturally,  they  would
 be  regarded  as  holders  of  offices  of
 profit  The  mtention  of  Parlement
 was  never  to  debar  these  hundreds  of
 odd  types  of  workers  working  in  these
 companies  in  which  Government  hap-
 pen  to  own  not  less  than  25  per  cent
 of  the  share  capital,  but  to  disquah-
 fy  people  hke  managing  agents,  or
 managers  or  secretaries,  who  are  real-
 ly  regarded  as  persons  in  control  of
 these  companies,  so  that  these  persons
 who  may  be  exercising  a  good  deal
 of  influence  or  patronage  in  these
 companies  may  not  be  qualified  to
 stand  for  Parliament  I  think  it  is  a
 very  healthy  amendment,  and  |  shall
 recommend  the  acceptance  of  this
 amendment,  so  that  the  words  ‘office
 of  profit’  are  defined  to  indicate  what
 3९  meant  by  that  term

 I  do  not  think  any  other  important
 amendment  has  been  made  by  the
 Select  Committee,  except  the  minor
 one  at  page  7,  in  clause  34  Hon  Mem-
 bers  will  recall  that  by  reason  of  a
 judgment  of  the  Supreme  Court
 wherein  they  held  that  under  the  Act,
 bribery  was  not  a  corrupt  practice,
 we  had  to  make  the  amendment  now
 introduced  in  clause  34,  so  that  bri-
 bery  as  defined  m  clause  34  we-ld
 become  a  corrupt  practice  Now,  what
 has  been  done  by  the  Select  Comunit-
 tee,  and  rightly,  is  this  If  hon  Mem-
 bers  will  turn  to  page  7,  clause  34,
 under  ‘clause  i(A)’  giving  the  defini-
 tion  of  bribery,  the  original  wording
 was

 “any  gift,  offer  or  promise  by
 a  candidate  or  his  agent  or  by  ariy
 other  person.  Pa
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 Now,  the  words  that  have  been
 added  are

 “with  the  consent  of  a  candi-
 date  or  his  election  agent”

 I  think  it  is  a  healthy  amendment,
 because  the  words  ‘any  other  person’
 were  vague,  if  any  person  does  it
 without  the  man  knowing  anything
 at  all  about  it  or  without  his  agent
 knowing  anything  at  all  about  it,  then
 the  Act  will  debar  him  all  the  same
 as  having  been  guilty  of  a  corrupt
 practice.  I  think  what  was  meant  was,
 and  what  is  now  made  explicit  by  this
 amendment  is  that  7  it  is  done  with
 the  consent  of  the  candidate  or  his
 election  agent,  then  it  will  amount  to
 corrupt  practice  That  is  the  amend-
 ment  intioduced  by  the  Select  Com-
 mittee

 Of  course,  there  are  minutes  of  dis-
 sent  about  omission  of  section  7  and
 also  clause  25  of  the  Bill  relating  to
 the  provision  for  ¢he  production  of
 identity  cards  in  constttucncies  where
 identity  cards  have  been  issued

 I  request  hon  Members  to  perusc
 this  clause  very  carefully,  for  a  good
 deal  of  musunderstanding  has  arisen
 by  reason  of  not  enough  attention
 being  given  to  the  language  of  this
 clause  itsclf  This  clause  envisages  a
 power  given  to  the  Returning  Office:
 under  the  original  Act  to  impose  the
 requirement  of  having  indenble  ink
 or  other  identifymg  marks  put  on
 the  thumb  of  the  elector  The  imno-
 vation  made  in  the  amendment  is  to
 enable  him  further  to  require  the
 production  of  an  identitv  card  with
 or  without  photograph  Then  the  all
 imPortant  words  follow—“electors  of
 the  constituen  y  m  which  the  polling
 statfOn  is  situated  have  been  supplied
 with  identity  cards  with  or  without
 their  respective  photographs  attached
 thereto”  This  power  is  an  enabling
 power,  enabling  the  officer  to  require
 the  production  before  the  Presiding
 Officer  or  the  Polling  Officer  of  a  pol-
 ling  station  by  every  such  elector  as
 aforesaid  of  his  identity  card  before
 the  delivery  of  a  ballot  paper,  as  now

 ment)  Bill
 the  Polling  Officer  requires  the  man
 to  submit  himself  to  a  mark  with  in-
 delible  mk  being  put  on  his  thumb
 before  the  ballot  paper  35  given  to
 him  This  xs  a  further  power  given
 to  hum  requiring  the  voter  to  pro-
 duce  an  identity  card  Then  what  is
 important  is  that  this  powe:  will  be
 exerciseable  only  in  constituencies
 where  the  electors  have  been  supplied
 with  these  mdentity  cards,  not  other-
 wise  So  in  constituencies  where
 under  the  rules,  the  Chief  Election
 Commissioner  does  not  think  that  the
 voters  should  have  mdentity  cards,  as
 द  the  case  with  most  of  our  rural
 areas—according  to  the  information
 of  the  Chief  Electron  Commissioner
 the  problem  of  impersonation  hardly
 cxists  im  rural  areas—this  provision
 will  not  apply  It  is  very  difficult  mm
 rural]  areas  to  find  many  men  who
 would  be  willing  to  imperson
 ate  for  others  by  changing  their
 own  names.  fathers’  names  and

 o  on  But  m_  urban  =  areas
 having  a  floating  population  specially
 m  the  industrial  areas  where  the
 labour  population  is  very  floating  and
 the  voters’  rol]  38  never  accurate  and
 suffers  from  imaccuracy  sometimes
 upto  50  per  cent,  the  problem  of  mm
 personation  assumes  very  serious
 proportions  Our  experience  has  told
 us  that  it  35  mn  such  areas  that  the
 largest  impersonation  of  votes  takes
 place  and  if  we  want  a  proper  elec-
 tion  with  proper  votes  being  cast,  2t
 i,  absolutely  necessary  that  m  such
 areas  the  Chief  Election  Commission-

 ¢r  should  by  rules,  7  he  =  thinks—-
 we  should  leave  it  to  him-—under  the
 rule-making  power  under  the  Act  of
 1950  prescribe  the  requirement  of
 production  of  identity  cards  In  cer-
 tain  areas  photographs  may  be  neces-
 sary,  in  others,  they  mav  not  be  But
 onlv  in  such  areas  the  Polling  Offi-
 cers  wall  be  entitled  to  require  the
 production  of  an  identity  card  before
 he  gives  a  ballot  paper  to  the  elector
 concerned

 Shri  C  K_  Bhattacharyya  (West
 Dmajpur)  Has  the  Election  Commis-
 sioner  mentioned  any  area  in  this
 regard?
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 Shri  A.  K,  Sen:  It  will  be  very
 ious  I  think  local  prejudices  are
 stich  that  I  shall  not  advise  the  Elec-
 tloh  Commussioner  to  publish  the
 names  of  areas  where  he  thinks  im-
 personation  prevalent  But  we  can  say
 that  it  is  m  the  heavy  urban  areas
 with  a  large  floating  industrial  popu-
 lation  In  fact,  I  shall  not  be  giving  a
 secret  away  if  I  tell  hon  Members
 that  the  proposed  rule  we  are  going
 to  frame  under  the  Act  of  950  would
 prescribe  the  conditions  for  the  im-
 position  of  the  requirement  of  identi-
 ty  cards  m  areas  where  according  to
 the  opmuon  of  the  Election  Commis-
 sioner,  having  regard  to  the  composi-
 tion  of  the  populatron—the  floating
 nature  of  the  population  and  so  on—
 there  is  hkehhood  of  impersonation
 being  practised  on  a  fairly  large  scale
 I  cannot  give  the  exact  language,  but
 it  is  contemplated  somewhat  on  these
 Imes  I  have  no  doubt,  having  regard
 to  my  personal  experience  mm  an  area
 where  the  population  38  certainly  ur-
 ban  and  floating,  that  this  will  be  a
 very  healthy  mnovation  and  the  only
 way  by  which  we  can  check  the  abuse
 of  large-scale  impersonation  being
 practised  in  general  and  bye-elections

 There  is  another  amendment—
 though  a  nove]  one—which  follows
 logically  from  the  Prevention  of  Dis-
 qualification  Bill  which  the  Lok  Sabha
 has  passed  That  is  with  regard  to  the
 provision  about  lambardars,  malgu-
 zars  and  others  who  do  not  exercise
 any  police  function  Hon  Members
 will  recollect  that  we  have  under  the
 Prevention  of  Disqualification  Act
 exempted  malguzars  and  lamberdars
 and  other  hereditary  revenue  officials
 who  are  remunerated  by  a  share  of
 produce  only  where  they  do  not  exer-
 cise  any  police  function  Sub-clause
 (7)  of  section  23  of  the  Act  of  ‘1951
 makes  :t  illegal  for  any  candidate  to
 take  the  help  of  any  revenue  officials
 like  malguzars  and  so  on  without
 making  any  distiction  as  between  those
 who  exercise  police  functions  and
 those  who  do  not  or  as  between  those
 who  only  get  remunerated  by  a  share
 of  the  produce  and  those  who  are  re-
 gularly  remunerated  on  a  salary.  basis

 ment)  Bilt
 IT  think  it  is  consequential  that  the
 two  Bills  should  be  brought  on  a  par,
 the  Lok  Sabha  having  passed  the
 other  provision

 At  page  8  hon  Members  will  see  a
 new  clause  (f)—

 “revenue  officers  other  than
 village  revenue  officers  known  as
 lambardars

 ad

 That  means,  we  are  preventing  reve-
 nue  officers  from  assisting  candidates
 in  an  election,  but  we  are  making  the
 exceptions  in  line  with  the  Prevention
 of  Disqualification  Act,  and  it  reads  as
 follows

 “revenue  officers  other  than
 village  revenue  officers  known  as
 lambardars,  malguzars,  ‘“patels,
 deshmukhs  or  by  any  other  name,
 whose  duty  is  to  collect  land  reve-
 nue  and  who  are  remunerated  by
 a  share  of  or  commission  on,  the
 amount  of  land  revenue  collected
 by  them  but  who  do  not  discharge
 any  police  functions”

 Exactly  the  language  we  have  em-
 ployed  in  the  Prevention  of  Disquali-
 fication  Act  Some  Members  pointed
 out—I  think  mghtly—that  the  two
 Bilis  become  rather  contradictory  if
 one  Bill  exempts  malguzars  and  others
 they  can  stand  themselves—and  the
 other  does  not  allow  them  to  assist
 others  It  is  rather  an  incongruous
 position  and  I  think  this  amendment
 logically  follows  from  the  provision
 which  we  have  accepted  in  the  Lok
 Sabha

 e
 That  is  all  I  have  to  say  I

 commend  the  motion  to  the  Hous.

 Mr  Deputy-Speaker:  Motion  moved

 “That  the  B:ll  further  to  amend
 the  Representation  of  the  People
 Act,  1950,  and  the  Representation
 of  the  People  Act,  1951,  as  report-
 ed  by  the  Select  Committee,  be
 taken  into  consideration”
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 aft  qureen  राय  (खेरी)
 '  मानतीय

 उपाध्यक्ष  महोदय,  आज  के  दिन  माननीय
 मंत्री  जी  ने  इलेक्शन  कमीशन  की  रिपोर्ट
 समभा-पटल  पर  रखी  है|  भच्छा  तो  यह  होता
 कि  एक  कप्रीहेंसित  बिल  बनता  जिस  में  जो

 सुझाव  इलेक्शन  कमीदान  ने  दिये  है  वे  भी  झा
 जाते  और  उन  पर  विचार  हो  जाता  ।  परन्तु
 किसी  करण  से  मत्री  जी  को  जल्दी  है  कि  यह्‌
 कानून  पास  हो  जाये  भौर  सदन  के  इसी  सत्र
 में  पास  हो  जाये  ।  इसलिये  उन  का  इसरार  है
 कि  झाजण  के  दिन  ही  इस  पर  बहस  हो  जाये
 में  तो  ब  भी  समझता  हू  कि  इस  को  पास
 करने  की  जल्दी  बही  है,  क्योंकि  जो  सशोषन
 करने  सरकार  जा  रही  है  वे  ऐसे  नही  हैँ  कि
 उन  के  बिना  कोई  काम  रुक  जाये  |  सिर्फ  एक
 बात  है  कि  पहली  जनवरी  शप  ने  क्वाली-
 फाइगए  छेट  रखी  है  झौर  भाप  समझते  है  कि
 अगर  यह  बिल  पास  हो  जाता  है  तो  रेवन्यू
 झाफिसस  को  झासानी  होगी  भौर  वह  झासानी
 से  हलेक्टोरल  रोल्स  का  रिवीजन  कर  सकेंगे  !
 सिवी  इस  के  और  कोई  वजह  नहीं  है  कि  इस
 को  जल्‍दी  पास  किया  जाये  |

 फिर  भी  जब  आप  ने  इस  को  पेश  कर
 दिया  है  तो  ठीक  है।  मुझे  एक  बात  का  दु  ख
 है  ।  साधारणतया  तो  यह  होता  है  कि  जब
 कोई  बिल  प्रवर  समिति  के  सामने  जाता  तो
 सुधर  कर  झाता  है  तेकिन  इस  बिल  में  वहा
 जाने  पर  भ्वनति  हुई  है।  सन्‌  १९५१  के
 झधिनियम  में  जिस  सिद्धान्त  को  माना  गया
 था  यह  बहुत  भ्रच्छा  सिद्धान्त  था  लेकिन  उस
 को  इस  में  से  निकाला  जा  रहा  है।  में  तो  यह

 ऋस मसता  हु  कि  क्लाज  ७  ढी०  का  रहना
 आवश्यकीय  है  i  यह  ठीक  है  कि  उस  में  कुछ
 संशोधन  होना  चाहिये  ।  जैसे  कि  स्टेट  ट्रेडिंग
 है  जिसमे  कित्ती  को  सरकार  को  गल्ला  देना
 पढता  हो,  वह  आरादमी  इस  में  न  भाये  इसलिये
 में  ने  शब्द  “नारमल”  बढ़ा  दिया  है  t  में
 ने  जो  सशोधन  दिया  है  उस  में  लिखा  है

 ‘mm  the  course  of  normal  trade
 or  business’
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 ment)  Bill

 झाजकल  स्टेट  ट्रेडिंग  हो  रहा  है।  इसलिय
 जो  भी  सरकार  को  गल्‍ला  देगा  उस  पर  इस
 का  असर  पढ  सकता  है।  लेकिन  यह  नही  होना
 चाहिये  कि  जो  भी  ठेका  लें  ाप  उन  को  इस
 में  शामिल  कर  लें  |  में  यह  नही  चाहता  कि  यह
 सभा  ठेकेदारों  की  सभा  बन  जाये  ।  मत्री
 जी  ने  कहा  कि  इगलिस्तान  में  भी  ऐसा  ही
 किया  गया  है  लेकिन  उस  के  पीछे  एक  बहुत
 बडा  इतिहास  है  t  माननीय  मत्री  जी  को

 मालूम  है  कि  वहा  पर  ठेकेदारों  की  डिस्क्वा-
 लीफिकेशन  के  बारे  में  कानून  १७८२  में
 पास  हुआ  था  शौर  सन्‌  १८०१  में  बही
 कानून  झायरलैण्ड  के  लिये  किया  गया  था  |
 इतन  दिनो  का  उन  के  पास  इतिहास  है।  फिर
 जन्हों  ने  देखा  कि  उस  की  ब  कोई  जरूरत
 नही  है,  इस  के  झलावा  उस  में  कुछ  कमी  थी,
 कुछ  ऐसे  ठेकेदार  थे  जिन  को  वह  कवर  नहीं
 कर  पाता  था।  इस  के  अलावा  जो  यूनाइटेड
 किंगडम  में  उस  कानून  पर  विचार  करने  के
 लिये  सिलेक्ट  कमेटी  बैठी  उस  के  सामने  यह
 शहादत  शाई  कि  पिछले  सौ  वर्षों  मे  ऐसा  कोई
 मामला  नहीं  सामने  झाया  जिस  में  यह  बात
 हो  कि  एग्जी  यूटिव  ने  करप्ट  करने  के  लिये
 किमी  मेम्बर  को  ठेका  दिया  हो।  यह  ठोक
 है  कि  १९वी  सदी  और  प्रठारहवी  सदी  में
 ऐसे  केमेज  स।मने  क्राय  ।  सिलेक्ट  कमेटी  के
 सामने  जो  शहादत  पेश  हुई  उस  का  वह  खास
 हिस्सा  में  भाप  के  सामने  रखना  चाहता  हू
 जिस  में  यह  कहा  गया  है  कि  सौ  वर्ष  से  इस
 तरह  का  मामला  पालियामेंट  के  सामने  नहीं
 आया  ।  सिलेक्ट  कमेटी  के  सामने  एटारनी
 जनरल  झौर  क्लर्क  शाव  दी  हाउस  की  शहादत
 हुई  थी  जिस  मे  उन्हों  ने  यह  कहा  था  कि  पिछले
 सौ  वर्षों  से  ऐसा  कोई  मामला  पालियामेट
 के  सामने  नहीं  शाया  जिस  से  किसी  को  इस
 तरह  से  करप्ट  किया  गया  हो  ।  सिलेक्ट  कमेटी
 की  रिपोर्ट  मे  यह  कहा  गया  है

 “In  a  supplementary  memo-
 randum  he  made  it  clear”  (he
 refers  to  the  Clerk  of  the  House)
 “that  the  House  maght  properly
 treat  as  a  contempt  the  offer  of  a
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 ment)  Bill

 [tt  सुशवफ्त  राथ]
 Government  contract  by  a  member
 of  the  Executive  to  a  member  of
 Parhament  in  order  to  mfluence
 his  Parhamentary  conduct.”

 सिलेक्ट  कमेटी  के  सामने  क्लर्क  झाव  दी  हाउस
 हे  यह  प्रएण  पूछा  गया  था

 “You  have  जुधाडा,  said  that  you
 know  of  no  case  where  corruption
 or  bad  faith  has  been  alleged  at
 all,  at  any  rate  not  since  the  ]8th
 century?  Not  for  the  last  i00
 years  any  way”

 तो  सिलेक्ट  कमेटी  के  सामने  ये  बातें  झाई
 थीं  जिन  की  वजह  से  जन्हों  ने  सन्‌  १७८२
 के  कानून  को  रिपील  कर  दिये  जाने  की  सिक्रा-
 रिश  की  ।  लेकिन  मे  कहना  चाहता  हूं  कि  भ्रभी

 हमारी  वह  अवस्था  नही  है  कि  जो  यूनाइटेड
 किगडम  की  है  ।  हमारा  प्रजातत्र  अभी  आठ
 साल  पुराना  ही  है  क्योकि  यह  सन्‌  १६५०
 सें  ही  कायम  हुआ  है  और  उस  के  बाद  से  हम

 यह  स्वस्थ  परम्पराये  नहीं  कायम  कर  सके

 हैं  कि  जो  लोग  सरकार  से  ठेका  ले,  सरकार
 से  फायदा  उठाये  उन  को  यहा  आने  की  इजाजन
 दी  जा  सके  |

 इस  का  एक  और  पहल  भी  है।  ऐसे  लोगो
 के  पास  पैसा  बहुत  होता  है  शौर  वह  उस  पैसे
 को  दुरुपयोग  करेगे  क्योंकि  अगर  वह  इस
 सदन  में  या  राज्यो  की  अ्रमेम्बलियों  मे  पहुच
 जायेंगे  तो  सरकार  में  उन  की  पहुच  हो  जायगी
 मत्रियों  फे  पास  उन  की  पहुंच  हो  जायेगी  ।

 यह  तो  मैं  नहीं  कह  सकता  कि  वे  इस  में  कहा
 तक  कामयाब  होगे  ।  लेकिन  अभी  दो  तीन
 दिन  पहले  इस  सदन  में  इरा  बात  पर  बहस

 हुई  थी  कि  जो  रिटायड  गवनमेट  श्राफिणियल्म

 है  उन  को  यह  इजाजत  न  दी  जाये  कि  वे
 प्राइवेट  कम्पनियों  मे  नौकरी  करे  |  उस  समय
 सदन  के  एक  सदस्य  ने  यह  भी  कहा  था  कि

 यह  बात  तो  उन  पर  भी  लागू  होती  है  जो
 श्ाज  मंभिमडल  में  है  |

 तो  मेरा  कहना  है  कि  'झाच  हम  ने  के
 स्वस्थ  परम्परानें  कायम  नहीं  कर  पाई  है  इस

 देश  में  कि  हम  उस  हालत  में  हों  कि  हम  लास
 ७  Sto  को  हटा  सकें  a  में  शप  के  लर्यों से से

 मंत्री  जी  से  निवेदर करना  चाहता हूं  कि  थे
 मेश  सशोधन  स्वीकार  कर  लें  ।

 मुझे  दो  तीन  बाते  भर  कह्भी  है  ।  एक
 बात  तो  मुझे  सेक्दान  ११  के  बारे  में  कहनी  है
 आप  ने  इस  दफा  में  र्ला  है  कि  इलेक्टोरज
 रजिस्ट्रेन  झाफिसर  झगर  कोई  गड़चडी
 करे  तो  उन  को  Yoo  रुपया  तक  जुश्माता
 हो  सकता  है  |  में  लमझता  हू  कि  यह  जुरमाना
 बहुत  कम  है।  झगर  आप  दड  देना  चाहते  है
 तो  कह  इतना  होना  चाहिये  कि  जिस  को
 द्ड  दिया  जाय  वह  उस  को  महसूस  करे  t
 श्राप  जानते  है  कि  अगर  कोई  इलेक्टोरल
 रजिस्ट्रेशन  आफिसर  से  गडबडी  करा  सकता
 है  तो  बहु  कोड  पार्टी  ही  करा  सकती  है
 और  जब  पार्टी  यह  गडबडी  करायेगी  तो  ५००
 रुपये  का  जुरमाना  बहुत  कम  है।  ५००
 रुपया  तो  पार्टी  श्रपने  उम्मीदवार  की  जमानत
 के  लिये  जमा  कर  देती  है,  इसलिये  वह  इतना
 रुपया  आसानी  से  दे  सकेगी  ।  इसलिये  में  चाहता

 हू  कि  श्राप  ४०००  रुपया  जुरमाना  रखे  श्रगर
 आप  चाहते  है  कि  इस  को  यह  असर  हो  कि  इस
 तरह  की  गड़बड़ी  न  हो  ।  इतना  रुपया  पार्टी
 के  लिये  भी  देना  कठिन  होगा  ।  माननीय  मत्री
 जी  ने  जो  यह  प्रावीजन  क्रिया  है.  वह  शायद
 इसलिये  कि  केरल  में  जो  एलेक्शन  हुए  थे
 उन  के  बारे  में  कहा  गया  था  कि  इस  तरह
 की  गड़बड़ी  हुई  और  नाम  बढा  दिये  गये  |
 झौर  वह  इनमेक्टोरल  रजिस्ट्रेशन  भराकिसर
 की  वजह  से  बढ़ाये  गये  t  तो  मे  समझता  हूँ
 कि  इस  भाप  को  इंतिजाम  करना  चाहिये  |
 शाप  का  यह  द्ड  बढ़ा  कर  yoo  से  ५०००
 कर  देना  चाहिये  t

 तीसरी  बात  जो  मे  कहना  चाहता  हूं,
 वह  धारा  २८  से  सर्म्ना धत  है।  यह  बात  मेरी
 समझ  में  नहीं  भ्राई  कि  धारा  २८  में  यह
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 पक्सप्लैनेशन  क्यों  जोड़ा  जाता  है  मूल
 झषिनियम  की  भारा  ८५  इस  प्रकार  है--

 “If  the  provisions  of  sections  81,
 ,  and  ॥7  have  not  been  com-

 plied  with,  the  Election  Commis-
 sion  shall  dismiss  the  petition.”

 धारा  ८४५  में  आप  ने  जो  भ्रधिकार

 इलैडशन  कमीशन  को  दे  रखा  है,
 बही  अधिकार  धारा  €०  (३)
 में  ग्राप  ने  इलेक्शन  ट्रिब्यूनल  को  दे  रखा  है
 उस  जगह  उस  की  अपील  नहीं  हो  सकती
 और  दूसरी  जगह  अपील  हो  सकती  है  ।

 पिछले  चुनाव  में  जो  इलेक्शन  पेटीशन्ज  दाखिल

 हुईं,  उन  में  से  सोलह  पेटीशन्य  इन्हीं  कारणों
 से  इ क्दिन  कमीशन  ने  खारिज  कर  दी  ।

 ज  सरकार  की  और  से  जो  रिपोर्ट
 दी  गई  है,  उस  में  बताया  गया  है  कि  इलेक्शन
 कमीशन  ने  धारा  ्  के  प्रन्तर्गत  सोलह
 इलेक्शन  पेटीशम्ज़  खारिज  कर  दी  ।  उन
 की  कोई  भ्रपील  नही  है--कहीं  कोई  सुनवाई
 नहीं  हो  सकती  है  |  लेकिन  ० (३)  के
 अन्तर्गत  इलैक्शन  द्विब्यूनल  को  जो  अधिकार
 दिया  गया  है,  उस  की  अपील  हो  सकती

 है  ।  प्राखिर  कितनी  दफा  अपील  होगी  ?

 झगर  €६०  (३)  में  इलेक्शन  पेंट/शन  खारिज

 हो  जाय,  तो  पेटीशनर  अपील  करे  या  रेस्पॉर्डेट
 अपील  करे  ।  उस  के  बाद  जब  फिर
 द  के  भ्रन्तर्गत  दूसरा  फ़ैसला  हो,  तो  फिर
 झपील  करे  t  प्रश्न  यह  है  कि  क्या  सरकार
 ख़र्चों  बढ़ाना  चाहती  है।  मेरा  निवेदन  है  कि

 जो  प्रतिबन्ध  ध.रा  ८५  के  लिये  है  के  उस  में
 ई  झपील  नहीं  हो  सकती  है।  उसी  तरह  से

 धारा  ० (दे)  के  प्रन्तगंत  भी  अपील

 नहीं  होनी  चाहिये  ।

 चौथी  बात  में  धारा  २०,  ३१  के  बारे
 में  कहना  चाहता  हूं  ।  इस  दफ़ा  जब  इलेक्शन
 पेटीशन्ज  हुईं,  तो  इलैकक्षस  कमीशन  नें--
 #  नहों  जानता  कि  किस  तरह  से---अधिकांश

 इलेक्शन  पेटीशन्ज  के  बारे  मे  एतराज़  कर
 दिया  कि  उन  की  जो  सिष्योरिटो  दाखिल  है,
 सिभ्योरिडी  का  जो  चालान  झाया  है,  उस  में
 9303  (Ai)  L.S.D.—4.

 ment)  Bilt

 यह  मालूम  नहीं  होता  कि  सिक्योरिटी  का
 रुपया  किस  कै  नाम  जमा  है  ।  उन्हों  से  कहा
 कि  यह  मामला  ऐसा  है  कि  इस  को  इलैक्शन

 ट्रिब्यूनल  देख  ले  भौर  देख  कर  उचित  फेसला
 कर  दें  ।  मुझे  ठीक  मालूम  नहीं  है--में ने
 एक  सवाल  पूछा  था,  जिस  का  जवाब  भ्मी
 तक  नहीं  दिया  गया  है--कि  जो  ४६७
 इलेक्शन  पेटीशन्ज  हुई  थीं,  उन  में  कितनों
 पर  यह  एतराज़  किया  गया,

 जरि  ं समझता  हूं  कि  काफी  पर  यह  एतराज
 गया  ।  यह  एतराज़  इलेक्शन  दिव्यूनल
 के  सामने  पेश  हुआ  ।  जाहिर  बात  है  कि  जब
 इलेक्शन  कमीशन  ने  लिखित  एतराज़  कर  दिया,
 तो  पार्टीज़  ने  यह  एतराज़  लिया,  उस  पर  बहस
 हुई  और  मामला  झागे  गया--वह  हाई  कोर्ट
 तक  गया  और  मेरा  ख्याल  है  कि  सुप्रीम  कोर्ट
 तक  दो  मामले  गये  1  इलेबशन  कमीशन  की
 मेहरबानी  से  यह  बात  हुई।  इलेक्शन  कमीशन
 को  ऐसा  करने  की  कोई  ज़रूरत  नहीं  थी  ।
 अगर  वह  समझते  थे  कि  धारा  ११७  की
 कम्पलायेंस  नही  हुई  है,  तो  उन  को  स्वयं  ही
 इलेक्शन  पेटीशन  को  खरिज  करने  का  भ्रधिकार
 था,  लेकिन  ऐसा  न  कर  के  उन्होंने  मामला
 नीचे  की  झदालत  को  भेज  दिया,  जिस  के  ऊपर
 इस  बात  का  बड़ा  भारी  असर  पड़ा  कि  इलैक्शन
 कमीशन  से  लिख  कर  यह  आया  है  भौर  उन्होंने
 लिख  दिया  कि  हमारी  समझ  में  सिक्योरिटी
 ठीक  नही  है  ‘  उस  का  नतीजा  यह  हुभा  कि

 सैकड़ों  तो  नहीं,  दस,  बीस,  पचास"“पेटीशन्ज
 खारिज  हो  गई  और  उन  में  से  ऐसी  पेटीशन्ज
 भी  खारिज  हो  गई,  जो  कि  नही  होनी  चाहिए
 थी,  क्योंकि  बाद  में  हाई  कोर्ट  ने  फैसला  दे
 दिया  कि  सब्स्टेशियल  कम्पलायेंस  ही  काफ़ी  है
 शौर  लिटरल  कम्पलायेंस  की  ज़रूरत  नहीं
 है।  लेकिन  यह  फैसला  होने  में  देर  लगी  शौर
 मामला  हाई  कोर्ट  और  सुप्रीम  कोर्ट  में  गया  ।
 जो  पेटीशन  सारिज  हो  चुकी  थी,  उने  के  बारे
 में  कोई  चाराजोई  नहीं  हो  सकती  1  इस  की
 सारी  जिम्मेदारी  इलैक्शन  कमी-:न  की  थी  4
 अगर  इनैक्शन  कमीशन  ने  मन  सिखा“होता,
 तो  यह  सब  न  होता।  मेरे  ध्यान  में  भी  यह  बात
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 [श्री  ि  बषत  राय]
 तभी  झआई--मे  एक  इलैक्शन  पेटीशन  में
 वकील  था---जब  इलेक्शन  कमीशन  ने  एतराज
 किया।  में  जानता  था  कि  इस  के  लिम्रे  एक
 इलैक्शन  ट्रिब्यूनल  ने  फैसला  भी  किया  है,
 हेकिन  मेरे  ध्यान  में  बात  नही  भ्राई।  जब  में  ने
 इलेक्शन  कमीशन  का  एतराज़  देखा,  तो  मेरे
 ध्यान  में  बात  भाई  भौर  में  ने  भी  एतराज़  किया।
 इलक्शन  ट्रिब्यूनल  से  पेंटीशन  भी  खारिज
 कर  दी,  लेकिन  हाई  कोर्ट  में  फैलला  खिलाफ

 हुभा।  मेरे  कहने  का  मतलब  यह  है  कि  ज़रूरत
 इस  बात  की  है  कि  झाप  ऐसा  कानून  बनाये  कि
 जिस  की  वजह  से  न  तो  इलेक्शन  पेटीशनर
 को  कोई  परेशानी  हो  और  न  रेस्पा्डट  को
 परेशानी  हो  ।  जहा  तक  सिक्‍योरिटी  की  बात
 है,  उस  के  लिये  सिर्फ  इतना  ही  काफी  होना
 चाहिये  कि  जो  इलेक्शन  पेटीशनर  है,  वह
 चालान  दाखिल  कर  दे  शोर  उस  चालान  से

 मालूस  पड  जाये  कि  एक  हजार  रुपये  स्टेट  बेक
 या  रिजवं  बंक  श्राफ  इडिया  में  जमा  हो  गये  है
 और  इलक्शन  कमीशन  के  सेक्रेटरी  को  बे
 एवेलेबल  हो  जाये।  श्राप  को  यह  सुन  कर  ताज्जुब
 होगा  कि  जब  इलेक्शन  कमीशन  ने  एतराज़
 कर  दिया,  उस  के  बाद  कुछ  लोगो  ने  इलैक्शन
 कमीशन  की  शहादत  दिलवाई  और  उन्होंन
 कहा  कि  रुपया  इशक्शन  कर्मशन  के  सेक्रटरी
 को  एवलेबल  है।  लेकिन  इलेक्शन  नेमीशनर्ज
 को  बडी,  परेशानी  हुई  शर  उन्हें  हाई  कोर्ट  तक
 जाना  पडा।  सुप्रीम  कोर्ट  में  भी  दो  मामले  श्राय
 भौर  सुप्रीम  कोर्ट  का  भी  फुसला  हुआा 1
 मेरे  कहने  का  मतलब  यह  है  कि  शाप  एसा  कानून
 बनाये,  जिस  से  इल॑क्दान  पेटीशनर  परेणानी
 में  न  पड़े।  इसलिये  में  ने  सेक्शन  ११७  का  जो
 झमेडमेंट  दिया  है,  यह  ज़रूरी  है  कि  उस  को
 मान  लिया  जाये

 में  श्राप  को  धन्यवाद  देता  हू  कि  श्राप  न

 मुझे  प्रवसर  दिया  |

 चौ  रामत्‌  (नरसापुर)  उपाध्यक्ष

 महोदय,  रिप्रेंजेन्टेशन  अफ़  दि  पीपल
 एक्ट

 ment)  Bill

 में  कुछ  सुधार  करने  के  लिये  यह  बिल  लाया
 गया  है।  प्राइडन्टिटी  कार्ड  के  बारे में  जो
 व्यवस्था  की  जा  रही  है,  उस  को  कुछ  सदस्यों
 ने  भ्रच्छी  तरह  से  नही  समझा  है।  उस  के  बारे
 में  कहा  गया  है  कि  उस  से  इलैक्शन  कमीशन
 को  बहुत  सुविधा  होगी,  लेकिन  उस  से  जो
 दिक्कतें  पैदा  होगी,  उन  पर  विचार  नही
 किया  गया  है।  हम  इस  चुनाव  को  शुद्ध  रखता

 चाहते  हे  भौर  यर-कानूनी  तौर  पर  लोग  वोट
 न  दे  सके,  इस  उद्देध्य  से  इस  बला  को  रखा
 गया  है,  ऐसा  हमे  बताया  गया  है।  लेकिन
 मेरे  ख्याल  में  जब  यह  कानून  अमल  में  जायेगा,
 तो  गैर-कानूनी  कामों  के  बहुत  बढ़  जाने  का
 खतरा  है,  क्योकि  हमे  इस  बात  का  विचार
 रखना  चाहिये  कि  उस  के  रमल  का  रूप  कैसा

 होगा।  मत्री  महोदय  ने  बताया  है  कि  देहात  में
 लोगो  को  पहचानने  में  दिबकत  होती  है।  जो
 लाग  भारत  के  देहात  की  स्थिति  को  जानते  हें,
 उन  को  ज्ञात  है  कि  लोग  एक  दूसरे  को  न  पहचाने,
 ऐसी  हालत  देहात  में  नहीं  है,  शहर  में  हो
 सकती  है।  देहात  में  तो  पहचानने  की  कोई
 दिवकत  नही  है।  हर  एक  झ्रादमी  दूसरे  को
 जानता  है।  वहा  पर  गाव  के  पटेल  पटवारी
 बैठने  हैं  औ्रौर  सभी  पाटियों  और  सभी  उम्मीद-
 बारों  के  एजेन्ट  बैठते  हें  ।  इसलिये  बहा
 एम्प्संनशन  हान  की  काई  सम्भावना  नही  है।
 इसलिय  मेरा  निवेदन  है  कि  इस  से  बहुत
 गडबड  हो  जायेगी,  बहुत  मैलप्रैक्टिस  हो
 जायेगी।  इसलिये  कृपा  कर  के  इस  को  निकाल
 दीजिय।  सरकार  गर-वानूनी  कार्यवाहियों  को
 रोकना  चाहती  है,  लेकिन  इस  कानून  को  अमल
 में  लाने  में  क्या  दिक्कतें  खड़ी  हो  सकती  हे,
 इस  का  ध्यान  रखना  भावश्यक  है।  देहात“मे
 फील्ड  लेबरजें  शौर  एग्रीकल्नरल  लेबरजं  होते
 है,  जो  कि  किसी  लंड-ला्ड  के  खेत  में  काम
 करने  के  लिये  जाते  हूँ,  इलेक्शन  भ्राफिसर
 उन  को  कह  सकते  हे  कि  भ्रमुक  समय  पर  अमुक
 जगह  पर  हम  तुम्हारा  फोटोग्राफ  लेंगे,  बहा
 का  जाओ।  लेकित  वहा  पर  जिंतने  बोटर्स  हे
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 उन  सभी  लोगों  को  ठीक  समय  पर  बहा

 पहुंचना  भी  मुमकिन  नहों,  जो  लोग  पहुंचे
 उन  सभी  की  तसवीर  निकालता  भी  दिवकत

 है।  वहा  की  जो  भौरतें  हे  वे  कुछ  पुराने
 स्यालात  रखती  हे  और  ये  इसके  लिये  हो
 सकता  है  तैयार  न  हो।  इसके  साथ  ही  साथ  जो
 गरीब  लोग  हूं  उनको  अ्रपनी  फोटो  ल्विचवाने
 का  समय  नहीं  मिलेगा  वे  खिचवा  नहीं  सकंगे
 और  इसका  नतीजा  यह  होगा  कि  जो  बोट

 लिस्ट्स  हे  वे  अधूरी  रहेंगी।  बाद  में  इसका
 फल  यह  निकलेगा  कि  उन  लोगों  को  अपने
 वोट  के  इस्तेमाल  से  हम  वचित  कर  देंगे  जोकि
 ढीक  चोज़  नहीं  है।  प्रापको  चाहिये  कि  ये  जो
 खतरे  हूं  इनको  शाप  समझे  भौर  म॑  चाहता  हू
 यह  सदन  इस  के  बारे  मे  काफी  सोच  विचार  के
 बाद  ही  कोई  कदम  उठाये।

 इसके  साथ  ही  साथ  फोटो  उतारने  में  जो
 खर्चा  होगा  उसकी'  तरफ  भी  झापका  ध्यान
 जाना  चाहिये।  कल  यहा  पर  झाधे  घटे  की

 बहस  हुई  थी  झौर  वह  आरा  में  शूगर  फैक्ट्रीज
 के  बारे  में  थी।  उसमें  मत्री  महोदय  की  तरफ
 से  कहा  गया  था  कि  हमारे  पास  पंसे  की  कर्म  है
 फारेन  एक्सचेंज  की  कमी  है  भ्रौर  वे  कुछ  कर

 नहो  सकते  हूँ  7  अगले  चुनावों  तक  वोटस  की
 तादाद  १६-२०  करोड  तक  पहुच  जाने  की
 सम्मावना  है  भौर  गर  हेम  २०  करोड़
 आादमियों  के  लिये  फोटो  उतरवाने  के  लिये

 कानून  बनाते  हूं  तो  श्राप  श्रदाज़ा  लगा  सकते  हूं
 कि  कितना  खर्चा  पढेंगा ।  साथ  ही  साथ  जो
 फिल्म्स  हें  वे  हमारे  देश  मे  नहीं  बनती  हूं,
 रॉ  फिल्म्स  नही  बनती  हूँ  उनको  हम  विदेशों  से
 मगाते  हूं  भौर  हो  सकता  है  कि  इस  काम  के  लिये

 हैम  को  ०  करोड  रुपये  की  आवश्यकता

 महसूस  हो।  यह  रुपया  हम  को  फारेन  एक्सचेंज
 में  चाहिये  जोकि  हम  खर्च  नहीं  कर  सकते  हूं  1
 करोड़ो  रुपयो  का  चीनी  उत्पादन  करने  वाली

 शुगर  फैक्टरी  के  लिये  पूजी  नहीं  है,  लेकिन
 तसधीर  निकलवाने  के  लिये  दस  करोड़  खर्च
 करने  का  कानून  बनाते  हूं  बड़ी  दुख  को  बात  है।

 ment)  Bull

 फोटो  के  साथ  जो  आप  फूल  प्रूफ  सिस्टम
 बनाना  चाहते  हैँ  भ्रौर  भ्राप  यह  भी  चाहते  हें
 कि  जालसाजी  बन्द  हो  जाये,  तो  उसका  यह
 तरीका  नही  है।  क्या  जालसाजी  को  बन्द  करने
 का  भापके  पास  यही  एक  तरीका  बच  रहा  है  ?

 जो  नेता  लोग  है,  जो  पाटिया  हे,  वे  मिल  कर

 इस  प्रइन  पर  सोच  सकती  हूँ  श्रौर  जो  लोग
 सच्चे  तौर  पर  इन  इलैक्दाज़  में  श्रद्धा  रखते  हूं
 वे  भी  अपने  सुझाव  दे  सकते  हे  शौर  इस
 जालसाजी  को,  में  समझता  हू,  बन्द  किया
 जा  सकता  है  शीर  बड़ी  ्रासानी  से  बन्द
 किया  जा  सकता  है।  इसको  रोकने  का  कोई
 न  कोई  तरीका  ग्रवश्य  निकाला  जा  सकता  है।
 झगर  शाप  फोटो  की  बात  करते  रहेंगे  तो
 इसका  मतलब  यह  होगा  कि  एक  हाथ  से
 तो  झाप  वाट  देन  का  अ्रथिकार  लोगों  को  देंगे
 श्रौर  दूसरी  तरफ  से  उनके  हाथ  से  उनके

 इस  अधिकार  को  छीनेगे  i  इस  वास्ते  में

 चाहता  हू  कि  मत्री  महोदय  इस  पर  फिर  से
 विचार  करे  इस  सम्बन्ध  में  जो  एक  खास

 सुझाव  में  देना  चाहता  हू  वह  यह  है  कि  आप

 दूसरी  पाटियों  स ेबातचीत  कर  सकते  हे,  उनकी
 राय  ले  सकते  हूं  शर  मे समझता  हू  इस  बिल
 को  पास  करने  में  हम  को  जल्दी  नहीं  करनी
 चाहिये।  जो  जनरल  इर्नक्शास  हवे  अभी  दूर
 हैं  उनको  अभी  तीन  साल  का  समय  पढा

 हुआ  है  श्रौर  उनके  पहले  इस  काम  को  किसी
 भी  समय  असानी  के  साथ  किया  जा  सकता  है,
 जो  झसली  बिल  है,  उसको  किसी  भी  समय  एमेंड
 क्रिया  जा  सकता  है  और  इस  को  एमेंड  करने
 में  सभी  पाटिया  सहमत  हो  सकती  हूं  1

 फोटो  इत्यादि  पर  इतना  खर्च  करने  के
 बाद  भी  क्‍या  होगा  ?  गावो  के  जो  लेडला्ंस
 ह  उनका  बहुत  जोर  है  शौर  हो  सकता  है  कि
 जो  माल-प्रक्टिस  आज  है  वह  दूसरी  तरह  से  बढ
 जाये।  वह  जो  लैडलाड  है  वह  इन  सब  एग्रि-
 कलचरल  लेबरस  के  आइडन्टिटी  कार्ड  इकट्ठा
 कर  लेगा  और  अपने  पास  रख  लेगा  शौर  जब
 वें  बेचारे  वोट  देने  के  लिये  जायेगे  तो  इनसे  कह

 दिया
 जाये  कि  तुम्हें  वोट  देने  का  हक  नही  है  भौर
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 उनको  भिरादा  हो  कर  वहां  से  वापिस  भाना

 पड़ेगा।  इस  तरह  से  बोट्स  क  हक  फिजूल हो
 जाने  का  खतरा  बढ़  सफता  है।  इससे पाप  जो
 मालप्रेमिटस  कम  करना  चाहले  हे  वह  कम  नही
 होगी  भ्रौर  हो  सकता  है  कि  वह  बढ़  जाये  |
 इसलिये  में  चाहता  हू  कि  इस  पर  भाप  फिर
 विचार  कर  लें।  *

 अगर  गववर्ममेट  चाहे  तो  वह  यह  कर  सकती

 है  कि  बजाय  इसके  कि  भाइडेंटिटी  कार्ड  लोगो
 मे  बाटे  वह  अपने  रजिस्टर  मे  आइडेष्टिटी  मार्क
 ा  बोटर  का  रूप  रग  दर्ज  कर  सकती  है  भौर
 उस  रजिस्टर  को  पोलिग  झ्ञाफिसस  के  पास  रख

 सकती  है  भौर  इस  में  जालसाज़ी  का  कोई
 खतरा  पैदा  नहीं  हो  सकता  है।  उसमें  जो
 मार्क  लिखे  होगे  उनको  जो  बोट  देने  झ्ायेगा
 उसके  मार्कों  से  मिलाया  जा  सकता  है  भौर
 जालसाज़ी  को  रोका  जा  सकता  है।  जो  पोलिंग
 आाफिसर  है  बहू  बैलट  पेपर  देने  से  पहले
 भ्राइडेंटिटी  मार्क  देख  सकता  है  और  इस  तरह
 से  जालसाज़ी  को  कम  किया  जा  सकता  है।
 मे  चाहता  हू  कि  इस  मेरे  सुझाव  पर  विचार
 किया  जाये  1  प्रगर  इस  में  कोई  दिबकत  पेश
 येंगी  तो  फिर  इस  प्रइन  पर  विचार  किया
 जा  सकता  है।  इस  बास्ते  में  कहना  चाहता  ह
 जो  फोटो  देने  का  तरीका  आप  झपनान
 जा  रहे  हे,  उस  पर  आप  दुबारा  विचार
 कर  लें  ।

 शब  में  जो  पहले  विल  में  क्लाज़  ५६
 थी  और  जिसको  श्र्ब  एमेड  करें"  कौंसिल
 पे  लिय  का  समय  कम  करने  की  बात  सोची
 जा  रही  हू,  उसके  बारे  में  कुछ  कहना  चाहता

 हूं  ।  भापषका  विभार  यह  हू  कि  आठ  घटे  के
 बजाय  छ.  घंटे  या  चार  घण्टे  कर  दिये  जाय  |

 आप  जानते  ही  हैं  कि  गावो  में  मी-स  ्राफ

 कम्युनिकेशन  कम  है,  झाने  जाने  की  सुविधाये
 कम  है  भौर  भगर  झापने  वक्‍त  को  कम  कर  दिया
 तो  बहुत  सी  दिक्‍्कतें  पदा  हो  जायेंगी  ।  भाप
 पोलिंग  समय  को  कम  करने  के  लिए,  हस्त

 खफा

 बनाने  के  लिए  इलेक्दान  कमीशन  को  अ्रणि-

 कार दे  रो  है  ।  क्या  हमारा  मंधा  यह  है  कि
 हम  पोलिंग  आफिससे  को  दो  भार  धंटे  कम
 बैठने  के  लिए  यह  करें  और  उनके  बंकिंग
 ध्राव्स  कम  कर  दिये  जायें  ?  इसका  कया
 फायदा  होगा

 ?
 उस  दिन  वे  लोग  किसी  वूसरी

 नौकरी  पर  या  दुबारा  पने  ही  काम  पर
 जाकर  काम  नहीं  कर  सकेंगे  ।  उस  दिन  तो
 उनको  यही  काम  करना  होगा  साथ ही
 साथ  जो  देहाती  लोग  हें  उनकी  सुविधा  का
 भी  हमको  ध्यान  रखना  होगा  ।  भाने  जाने
 के  उनके  पास  कोई  साधन  नही  है  ।  वे  ठीक
 समय  पर  वोट  देने  के  लिए  पहुंच  नहीं  सकते

 है,  उनको  पाने  में  देरी  हो  सकती  हूँ  भौर  इस
 कारण  से  हो  सकता  हैँ  वे  भपना  वोट  न  दे  सके
 झगर  वक्‍त  कम  कर  दिया  गया  ।  इसका  नतीजा

 यह  होगा  कि  उनका  जो  वोट  हूँ  वह  जाया
 चला  जायगा  और  उनका  हक़  उनसे  छिन
 जाएगा  ।  इस  वास्ते  पोलिंग  झावर्स  कम  करने
 की  बात  सोचना  उचित  नही  है  ।  मे  चाहता
 ह्  कि  जो  पुरानी  बलाज़  थी,  वही  रहे।  भगर
 बे  लोग  रेलगाडी पर  या  किसी  दूसरी  रह  भी
 जायेगे  तब  भी  उनको  घटा  दो  घंटा  देरी  हो
 सकती  हूँ  ।  हमारा  रेलगाडी  दो  तीन  घंटा
 देरी  में  पहुचाना  मामूली  बात  हो  गया  है
 इस  वास्ते  जो  दिबवकत  उनको  होगी  उसका
 भी  हमें  ख्याल  रखना  होगा  ।  इससे  फायदा
 कोई  नहीं  हे  बल्कि  नुकसान  ही  ज्यादा  हैं  ।

 इस  बास्ते  इन  दोनो  स० दान्स  के  बारे  में  में

 कहना  चाहता  हू  कि  ब  जो  सुझाव  श्रापने

 रखा  हूँ  उसको  न  रखें  पौर  पुराने  से  शन्स ही
 रहने  दे  ।  दिल्‍ली,  कलकत्ता,  बम्बई,  मद्य

 जैसे  बड़े  बडे  भर  झब्यल  दर्जे  के  शहरों
 के  लिए  या  इं  इस्टिमल  एरियाज  के  लिये  अगर
 श्राप  फोटो  की  बात  करें  तो  बात  समझ  में

 भा  सकती  हैं  t  लेकिन  देहातों  में  लोगों  को

 फोटो  देने  की  बात  समझ  में  नहीं  प्रती  है  1

 हमारे  देह  में  जब  फिल्में  तैयार  होने  लग  जाये,
 उसके  बाद  इस  प्र्द्न  पर  विचार  किया  जा
 सकता  हूं  ।  जो  गरीब  लोग  हैं  &  जिन्दगी



 6663  Representation  of  20  DECEMBER  i959  the  People  (Amend-  6664

 भर  भपती  तस्वीर  खिवचवाने  की  बात  भी

 नहीं  सोच  सकते  हे  ौर  झाप  इतना  रुपया
 उनकी  फोटो  खिचवाने  के  लिए  खर्च  करने
 की  बात  सोच  रहे  है  1  हमारे  पास  चीनी  मिलों
 के  लिए  मशीनरी  मंगवाने  के  लिए  फारेन

 एक्सचेंज  नहीं  हैं  भोर  आप  दस  करोड़
 रुपया  फोटो  खिंचवाने  के  लिए  खर्च  करमा

 चाहते  है,  यह  ठीक  नहीं  हे  ।  जालसाज़ी  को

 दूसरे  तरीके  से  रोका  जा  सकता  है  और  में

 चाहता  हूं  कि  मंत्री  महोदय  इन  सथ  बातों  पर
 फिर  विचार  कर  ले  |

 15:  हर  ह .*....  जक  ई डिमार)  :

 जनाब  डिप्टी  स्पीकर  साहब,  इस  बिल  के

 श्रम्दर  जो  तबदीलियां  की  गई  हे  उनमें  जैसे
 मेने  भर्ज  क्या  था  बहुत  सी  तबदीलियां
 तो  निहाबत  अच्छी  थी,  खुशगवार  थी

 Shri  M.  C,  Jain  (Kaithal):  Sir,  I
 have  to  make  one  request.  I  request
 you  to  fix  some  time  limit

 Shri  Braj  Raj  Singh  (Firozabad):
 But,  why  ask  for  a  time  hmit  when
 Pandit):  has  begun  to  speak?

 पंडित  ठाक्र  वास  भागव  जनाबे-
 वाला,  मुझे  यह  शब  तक  मालूम  न  था  कि
 ऑ्रापके  सिवाय  इस  हाउस  में  कोई  शर  भी
 डिप्टी  स्पीकर  है  जो  मेरे  बोलों  ही  टाइम
 लिमिट  का  रुूयाल  करता  है  1  में  उनका

 शुकरिया  अदा  करता  हूं  कि  वह  ओर  मंम्बर

 साहिबान  को  भी  मौका  देना  चाहते  है  ।  यहा
 तक  तो  ठीक  हूँ  लेक्लि  पेहतर  इस  कि  में
 जागे  चलता  उन्होंने  शुरू  में  ही  जो  यह  कह
 दिया है,  यह  मुतासिब  नही  था

 उराध्यक्ष  महोदय  :  झाप  उनका  दर्जा
 कम  करने  के  लिए  उनको  डिप्टी  स्पीकर
 क्यों  कहते  है  ?

 पंडित  'ढाकर  दास  भागंद  :  में  उनको
 डिप्टी  स्पीकर  नहीं  समझता  भौर  में  तो
 उनको  झौर  की  ऊंचा  बढ़ाना  चाहता  हूं  ।  मेरी
 झदब  से  गुज़ारिए  यह  है  कि  वहु  थोड़ा  सा

 ment)  Bitt

 ae  करते  भ्रौर  देखते  कि  में  कितनी  देर
 बोलता  हूं  भौर  कितनी  देर  नहीं  बोलता  हूं  ।
 इतने  बेताब  वह  क्यों  होते  है.  ...  me

 उपाध्यक्ष  भहोदय  :  झब  इस  बात  को
 झाप  जाने  दीजिये  भौर  अपना  भाषण  शुरू
 कीजिये  ।

 बढ़ित  ठाकुर  दास  सागव:  में  झ्जे  कर

 रहा  था  कि  इस  बिल  के  भ्रन्दर  जो  कि  शुरू
 मे  लाया  गया  था,  बहुत  सी  खशगव.र  चाजें  थीं।

 बहुत  ऐसी  चीजें  रक्खी  गई  थी,  जिनके  वास्ते

 हमारे  ला  मिनिस्टर  साहब  ने  एक्सप्लेनेशन
 भी  दिया  था,  जो  सिवा  चन्द्र  के  सब  की  सब

 ऐसी  थी  जिनको  मैंने  सपोर्ट  किया  था  1  अब
 भी  में  इस  बिल  की  दफाधों  को  जेनरली
 सपोर्ट  करता  हूं  ।  लेकिन  इस  बिल  के  अन्दर
 तीन  या  चार  ऐसी  कंटेंशस  चीजें  हे  जिन  के
 बारे  में  म॑  भ्रजें  करना  चाहता  हूं  ।

 T§  hrs.

 इस  बिल  की  दफा  ७  क  ऊपर  बहुत  से
 सेम्बरान  ने  अपनी  तरामीम  पेश  की  हे  भौर

 उन्होंने  कहा  है  कि  दफा  ७  (डी)  को  झोमिट
 करने  से  कुछ  गलती  हुई  है  ।  दफा  ८  पर
 इतनी  तरामीम  तो  नहीं  हें,  लेकिन  ताहम,
 ज़ैसा  ला  मिनिस्टर  साहब  ने  खुद  फरमाया.
 बहा  से  आफिस  झाफ  प्राफिट  उड़ा  दिया
 गया  भौर  उसके  बजाय  सेक्रेटरी  और  मैनेजर
 को  रक्खा  गया  ।  लेकिन  मेरी  गुजारिश  यह  है
 कि  जहा  तक  ७  और  ८  दफा  का  सवाल  है,
 जिस  वक्‍त  औरिजिनल  बिल  यानी  पीपल्स
 रिप्रजेन्टेशन  बिल  बनने  लगा  था  उस  वक्‍त
 भी  हाउस  में  काफी  क्षगड़ा  हुमा  था,  शौर

 हालाकि  शुरू  में  प्रल्फाज  बड़े  वाइड  में,  लेकिन
 प्राखिर  में  दफा  ७  को  रख  कर  उनकी  पभह-
 मियत  कुछ  कम  कर  दी  गई  थी  t  आज  दफा
 ७  में  मुझे  जो  मुसीबत  नजर  आती  हैँ  वहू  यह्‌
 हैं  कि  झगर  दफा  ७  और  ८  को  उनके  असली
 मानों  में  यानी  जैनेरिक  मानों  में  पढ़ा  जाय  तो
 उनके  झल्फाज  ऐसे  हे  कि  मुझे  डर  हैँ  उनका
 दायरा  बेहद  बढ़ा  हुआ  है  |  मसलन  झगर  स्टेट
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 [पिछिति  ठाकर  दास  जार्गग]

 ट्रेडिंग  झाफमेस  (state  trading  of  grains)
 का  फैसला  हो  गया  तो  लाखो  करोड़ो  भ्रादमी
 ऐसे  होगे  जो  उस  की  जद  में  शझा  जायेगे।  श्गर
 इस  कटूबट  के  माने  सिर्फ  मामूली  ठेके  न  लगाये
 जाये,  बल्कि  कट्रैक्ट  को  सिर्फ  एक  झाम  मोझ्रहदा
 समझा  जाय  तो  जेसा  ला  मिनिस्टर  साहब  ने
 फरमाया  उसमें  जितने  भी  बक्स  होगे  वह
 सब  के  सब  कट्रेक्ट  की  इंफिनिशन  में  झा
 जायेंगे  ।  जो  गवनंमेट  के  कर्मचारी  ह्  उनके
 साथ  वह  कट्रैवट  खरीद  व  फरोवत  ही  तो  करते

 हैं  -  उनको  मजदूरी  मिले  या  तनख्वाह  मिले,
 वह  है  तो  कट्रैक्ट  ही।  प्रगर  कट्रैक्ट  के  प्रसली
 माने  लिये  गये  तो  जितने  बडे  बड़े  कारखाने-
 दार  हे,  उनके  सारे  के  सारे  मजदूर  इस  कानून
 की  जद  में  भा  जायेग  जो  कि  दर्अस्ल  कानून
 का  मशा  नहीं  था।  इस  वास्त  में  समझता  हू
 कि  अगर  दफा  ७  और  ८  को  मौजूदा  सूरत  में
 रक्खा  गया  तो  इस  की  स्पिरिंट  को  तो  लोग

 नही  समझेगे  और  दिक्कत  यह  पैदा  होगी  कि

 इसके  शन्दर  बेहद  आदमी  शामिल  हो
 जायेगे  |

 एक  सानतीय  सदस्य  वकीलों  का  क्‍या

 होगा  ?

 पंडित  ठाक्र  दास  भार्गव  वकोल  बेचारो
 का  तो  जो  होगा  उसको  वह  भुगतेग,  लेकिन
 मेरे  स्याल  में  इसका  सब  से  बड़ा  असर
 पालिटीशियन्स  पर  होगा।  उनकी  तो  झ्राफत

 ही  16  जायेगी  t

 मुझे  याद  हैँ  कि  जब  कट्रोल  के  जमाने
 में  दफा  ७  की  एलेक्शन  पिटिशन्स  आईं  ता
 कितने  ही  डिपो  होल्डर  इस  की  जद  में  श्मा
 गये  भौर  भाखिर  में  मामलात  हाईकोर्ट  और

 सुप्रीम  कोर्ट  तक  गये  ।  मुख्तलिफ  हाईकोर्ट स
 ने  मुख्तलिफ  इटरप्रेटशन  किये  शौर  बहुत
 मुबाहसे  के  बाद  कोई  भ्रथारिटेटिव  डिसीजन

 नही  हो  पाया  हैं।  आज  लोग  स्टेट  ट्रेडिंग  की
 माग  करते  है,  बहुत  से  हमारे  भाई  पब्लिक
 सेक्टर  के  हक  मे  है  और  सोशलिस्ट  पैठने

 ment)  Bill

 चाहते  हैं  :  जिस  के  माने  यह  हे  कि  जो  लोग

 ऐसे  कारखानों  में  काम  करेगे  जो  कि  गव्न-
 मेट  से  कट्रैक्ट  लेंगे,  लुसूसन  उस  बष्त  जबकि
 गवर्नेमेट  डिस्ट्रिल्पूशषन  भी  अपने  हाथ  में
 लेगी  तो  हमेशा  कट्रैक्ट  होगा  धौर  उस  में

 बेशुमार  आदमी  झा  जायेगे  और  उनके  भा
 जाने  से  इस  तरह  का  तबका  अहुत  बडा  बन

 जायेगा,  उन  सब  लोगो  को  श्राप  डिसएन्फेंचा-
 इज  कर  देंगे।

 झलावा  इसके  जिस  को  इस  में  आफिस
 आफ  प्राफिट  कहते  हे,  उस  को  आप  इस  दफा
 से  हटा  तो  देंगे,  लेकिन  मुझे  डर  है  कि  इसमें
 भ्राफिस  शाफ  प्राफिट  की  तारीफ  तो  है  नही,
 शौर  आर्टिकल  १०२  को  आप  तब्दील  नहीं
 क्र  रहे  हे--हालाकि  उस  को  हटा  ने  से

 मालूम  नहीं  श्राप  का  मकसद  पूरा  होगा  या

 नहीं--तो  काम  चलना  मुश्किल  हो  जायेगा।

 इसलिये  में  ज  करता  हु  कि  कम  से  कम
 दफा  ८  में  तो  आप  तसमीम  मजूर  कीजिये
 तो  सिचुएणन  थोडी  ठीक  जरूर  हो  जायेगी,
 श्राज  का  डर  कम  हो  जायेगा।  मे  श्र्ज  करता

 हैं  और  आज  हाउस  का  भी  रुझान  में  इस
 तरफ  देखता  हू,  नया  बिल  भी  भ्राया  हूँ  जिसमें
 झाफिस  आफ  प्राफिट  को  ठीक  जगह  न  देकर
 सिवा  चेश्ररमेंन  के  और  किसी  को  भी  डिस्क्वा-
 लिफाई  नहीं  किया  गया  हैँ  ताके  मिनिस्टर
 साहबान  को  ताकत  नेपाटिज्म  कायम  रह
 सके  |  जहा  तक  कह्रैक्ट्स  का  सवाल  हैं,  मान
 लीजिये  किसी  ने  गवनंमेट  का  थोडा  सा  भी
 काम  बिया  और  एक  कर्रैंकड्ट  भी  कर  लिया
 ता  कया  हुआ  ।  नपाटिज्म  इसे  कहते  हैं  कि
 कोई  झ्रादमी  कट्रैक्ट  करता  हैँ  तो  उसे  बेईमानी  .
 से  फायदा  उठाने  के  लिये  वह  कट्रैक्ट  दे  दिया
 जाय  ।  नेपाटिज्म  वही  है  कि  भ्रगर  किसी
 झादमी  की  बेईमानी  से  दूसरे  पर  असर  पडता

 हो  1  यह  चीज  तो  में  समझ  सकता  हू  |  यहा
 पर  जो  मेम्बस  प्राये  हे  श्रगर  उनके  राय  देने
 का  सवाल  उठे  तो  यहा  के  र्ल्स  कहते  है  कि
 उसका  असर  अगर  राय  देने  वाले  पर  पड़ता
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 हो  तो  उस  मेम्बर  को  राय  देने  का  अल्त्यार

 नही  होगा  !  लेकिन  इस  बिल  में  कट्रैक्ट  की
 तारीफ  तो  नहीं  की  गई  कि  कितना  बड़ा
 कट्रैक्ट  होगा  ।  वैसे  यह  मामूली  सी  भौज
 दिलाई  देती  है  लेकिन  इसमें  मुझे  कुछ  दिवकत
 दिलाई  देती  ह्  7  भ्रगर  यह  दिक्कत  दूर  हो
 जाम  भौर  बहुत  से  लोग  इस  दायरे  में  म  भावे
 तो  मुझे  इस  चीज  को  मानने  में  कोई  फुतराज
 नही  है  t

 इसके  भलावा  इस  बिल  में  फोटो  का
 प्राविजन  किया  गया  है  1  मेने  प्रानरेबल  मिनि-
 स्टर  साहब  की  तकरीर  सुनी  ।  उससे  मालूम
 होता  हैं  कि  यह  चीज  प्रबन  एरियाज  के  लिय
 वह  रखना  चाहते  हे  जहा  कि  इम्परसोनेशन
 (impersonation)  ज्यादा  होता.  हूँ  ।

 शायद  ब्वह  प्रेजीडेसी  टाउन्स  में  होता  हांगा
 क्योकि  वहा  के  लोग  ज्यादा  होशियार  हे  शौर
 ऐसी  कारंवाइयों  को  ज्यादा  जानते  हें  ।  कम
 से  कम  गावो  के  भ्त्दर  ऐसा  नही  होता।  में
 समझता  हू  कि  अगर  हम  झाज  गाव  वालों  को
 यह  सर्टिफिकेट  दे  देते  हूं

 उपाध्यक्ष  महौदयथ  गाव  वाले  शहर  में
 झा  जाते  है  तो  उनकी  भी  आदते  ऐमी  हो  हो
 जाती  हैं  ।

 पंडित  ठाकुर  दास  भागब  बहर  सूरत  मे
 तो  यह  देखता  हू  कि  झगर  सारे  देश  में  श्राप
 आइडेटिटी  कार्स  का  सिस्टम  कर  रहेहं  तो
 यह  एक  गैरमुमकिन  चीज  है।  गैरमुमकिन  हूँ
 कि  १८  करोड़  आदमी  जो  यहा  मौजूद  हें,
 उन  की  फोटो  ली  जा  सके  ।  कितने  झादमियों

 फोटो  धाप  लेगे।  इस  के  भ्रन्दर  कहा  गया  हैं
 बनकर  कीटो  नहीं  बदली  जा  सकेगी।  फोटो  की
 तरमीम  तो  नहीं  की  जा  सकेगी,  फोटो  दूसरे
 की  तो  नही  पेश  की  जा  सकेगी।  लेकिन  इसमे
 दूसरी  सारी  खराबिया  मौजूद  होगी।  इतना
 बड़ा  यह  मुल्क  है,  इस  मे  फोटो  की  तजवीज
 करना,  देखते  मे  तो  बडा  श्रच्छा  है,  दूसरे
 मुल्कों  की  नकल  भी  है,  लेकिन  यह  चोज
 प्रैक्टिस  में  बडी  मुश्किल  साबित  होगी।  झगर

 ment)  Bilt

 हम  फोटो  के  बगैर  भी  भाइडेंटिटी  कार्ड्स  को
 रक्खे  तो  भी  यह  बहुत  इमप्रैक्टिकल  चीज
 त्ोगी  ।  कितने  आदमी  आखिर  धाप  इस
 के  लिये  रक्खेंगे,  कितने  छापेखानों  से  झाप
 उस  को  छुपवायेंगे  ?  इस  पर  अमल  करने
 के  लिये  भी  ढी  आप  को  बड़ा  भारी  भ्रमला
 रखना  होगा  ।  कम  से  कम  में  इस  चौज़  के
 हक  में  नही  हु  ।  जहा  तक  मुझे  मालूम  है
 गवर्नमंट  अच्छे  से  भ्रच्छे  कामो  के  लिये  भी
 श्राज  स्पया  नही  स्व  कर  पा  रही  है,  फाइव
 इश्चर  प्लेन  के लिये  ही  उसका  तमास  रुपया
 खर्च  हो  रहा  है,  इसलिये  एक  ऐसी  चीज़  के
 लिये  जो  कि  गैरमुमकिन  हा  में  अपना  स्वाद
 नही  2  सकता  है  7  यह  ठीक  नहीं  है  भौर
 में  इमकी  सम्स  सखालिफत  करता  हु  ।  इस
 में  कृस्पशन  बहुत  बढ  जावेगी--उम्मेदवार
 इसकाढस  को  खरीद  कर  मुख/लिफ  लोगों  को
 महरूम  कर  देंगे  और  बोट  न  देने  देगे  ।

 इम  के  अलावा  हमारे  झ्रानरेबल
 मिनिस्टर  साहब  ने  एफ  के  बारे  में  कहा  I
 जो  व्स्क्विलिफिक्ेशन  आफ  मेम्बर्स  बिल
 च्म  हाउस  में  पास  क्या  गया  उसे  यहा  पर
 लाया  गया  ।  भो  चीज  बहा  पर  पास  की
 गई  उसको  यहा  पर  लाने  की  कोशिक्ष  की
 गई  ।  आरिजिनल  बिल  में  यह  नही  था,
 लेक्नि  इस  म  है  t

 की  उजराज  सिह  सेलक्ट  कमेटी
 मे  यह  आया  है  ।

 पंडित  ठाकुर  दास  भागंब  सेलेक्ट
 कमेटी  स  नहीं  आया,  आरिजिनल  बिल  में
 नहीं  या।  8  ते  दस्बस्ति  की  थी  कि  सारे
 लोगों  की  इस  पर  प्रर्तयार  दिया  जाय  कि
 बह  सेलेक्ट  कमेटी  मे  अपनी  बात  को  रख

 मके,  लेकिन  उस  वक्‍त  इस  चीज़  को  नहीं
 माना  गया  था  क्योंकि  स्रेलेक्ट  कमेटी  को  वह
 चीज  सुपुर्द  नही  की  गई  थी  ।  इम  वक्‍त

 हालाकि  आनरेबिल  मिनिस्टर  साहब  इस

 चीज़  को  बंक्होर से  यहा  पर  ला
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 पिंडित  ठाक्र  दास  भाव]

 रहे  है  लेकिन  इस  में  जो  कुछ  कहा  गया
 है  वह  पहले  से  भी  खराब  कर  दिया  गया
 पहले  जो  प्रविजन  था  वह  इस  तरह  था

 Section  23(2)—

 “pevenue  officers  including
 village  accountants,  such  as  pat-
 waris,  lekhpals,  talatis,  karnams
 or  the  like,  but  excluding  other
 village  officers”

 जनाब  मुलाहजा  'फरमायेंगे  कि  इस  के  प्न्दर
 से  यह  झलफाज  निकाल  दिये  गये  जैसे  पटवारी

 लेबपाल,  ललाती,  ब्ारनाम  बमेरह  वगेरह  ¢
 उन  कौ  जगह  पर  यह  लिखा  गया

 “revenue  officers  other  than
 village  revenue  officers  known  as
 lambardars,  malguzars,  _patels,
 deshmukhs  or  by  any  other  name”
 ete

 जहा  तक  पजाव  का  सवाल  है,  बहुत  सारे
 लोग  हूं  जो  मालगूजार  हैं।  किसी  जगह  पर
 बेचारे  मालगुजार  को  ऐसा  शख्स  नहीं  समझा
 जाता  जिस  पर  ऐसी  पाबवन्दी  श्रायद  हो  1

 मालगुजार  वह  आदमी  है  जो  लेड  रेवेन्य
 देता  है,  हर  एक  झादमी  जिस  के  पास  थोडी
 सी  जमीन  है  वह  मालगुजारी  देता  है  ।  कही
 पर  मालगुजार  पर  कोई  कंद  नहीं  लेकिन

 यहा  पर  झाप  मालगुजार  का  लफ्ज  रखते  हूं  1
 जैसा  में  ने  भर्ज  किया  मालगुजार  को  एग्जेम्प्शन
 देने  की  जहूरत  है।  लेकिन  झाप  ने  यह  मान
 लिया  है  कि  मालगुजार  को  एग्जेम्प्णन  दे
 दिया  जायेगा  ।  झभी  तक  तो  वह  ऐक्ट  भी
 वास  नही  हुमा ।  जब  बिल  पास  होगा  तब
 इस  का  दार  मदार  उस  पर  होगा  कि  वह  इर्स
 को  मानता  है  या  नहीं  ।  बहरहाल  पता  नहीं
 वह  बिल  कब  आायेगा  भौर  कब  मालगूजार
 को  इस  से  छूट  मिलेगी  ।  एक  साल  में  आये,
 पता  नहीं  कितना  वक्‍त  लगे,  तब  तक  पता  नहीं
 एलेक्शन  के  वक्‍त  नम्बरदार  न्ौर  मालगुजार
 पर  कितना  गजब  हो  जायेगा  ।

 People  (Amend-  6676
 ment)  Bill

 इसके  बाद  जनाबबाला  मुलाहिजा
 फ्रमायं गे  कि  वही  अल्फाज  Who  do  not

 discharge  any  police  functions,
 जिन  पर  कि  पहले  ऐतराज्  किया  गया  था
 उनके  मारी  को  लेकर  फिर  झगड़ा  उठेगा
 शौर  में  झदब  से  ह. अ  करना  चाहता  हू  कि

 एलक्शन  पेटिशन  के  भन्दर  जब  झगड़ा  होगा
 तो  सवाल  उठेगा  कि  इन  अझल्फाज़  के  क्‍या

 मानी  है।  प्रीवेशन  झाफ  डिस्कवालिफिकेशन
 ग्रमेंडमेट  बिल  में  यह  बडी  गलती  की  इन

 प्रत्फाज़  को  बगेर  यह  कहे  हुए  कि  यह  एक्सबलू-
 हेड  हे  या  नोनएक्सक्लूडेड  है,  हमने  रख

 दिया  आर  इसका  फंसला  स्कूटिनी  आफिसर
 के  हाथ  में  दे  दिया  कि  भ्राया  वह  पुलिस
 फबशन  एक्सरसाइज  करता  है  कि  नहीं  ।

 ्य  आप  उसी  गलती  को  इस  बिल  में  इम्पोर्ट
 करने  लगे  हें  श्रौर  चूकि  मुबहम  झल्फाज  हूँ
 इसलिए  हर  एक  एलेक्शन  पूटिशन  में  इनको
 लेकर  झगड़ा  उठेगा  और  यह  कहा  जायगा
 कि  यह  पुलिस  फबन  डिसचार्ज  करता  भा  ।

 इसका  फैसला  कि  वह  पुलिस  फक्शन  डिस्चार्ज
 करता  है  कि  नहों,  सक्रूटिनी  ग्राफिसर  के  हाथ
 में  दे  दिया  गया  है  और  चुकि  इन  प्र॒ल्फाज
 के  मवहम  माने  निकलते  हें  इसलिए  वहा  पर
 यह  झगड़ा  उठ  खड़ा  होगा  t  में  चाहता  हू
 कि  आनरेबल  मिनिस्टर  ही  मुझे  यह  बतला
 दें  कि  आखिर  पुलिस  फक्शन  के  कया  माने  है  ?

 मेनें  पुलिस  एक्ट  पढा  है  श्रोर  जिस  जगह  पर

 पुलिस  के  फक्दान  दर्ज  हैं  वही  पर  पुलिस
 फंक्यान  में  यह  भी  दिया  हुआ  है

 to  collect  and  communicate  intelligence
 affecting  the  public

 यह  भी  एक  काम  फबन  पोलिस  का  है  ie
 म  जनाब  की  तवज्जह  क्रिमिनिल  प्रोसीज्योर
 कोड  की  दफा  cy  की  तरफ  दिलाना  चाहता

 हु  जहा  पर  यह  दर्ज  है  कि  हर  एक  डेडमेन  का
 यह  फर्ज़  होगा  कि  गर  कोई  बदमाश  इलाक़
 में  गुज़रे  तो उसकी  खबर  बहू  पुलिस  में  दिया
 करें।  अगर  कोई  जुर्म  हो  या  किसी  जुर्म  के

 होने  का  अदेशा  हो  या  जो  भी  उसके  बारे  में

 peace  a.  ‘
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 ख़बर  मिले  उसकी  जाकर  पुलिस  में  इसिला
 दे।  हैडमेत  को  किसी भी  झौफेंस की  भयवा
 किसी  शभ्रौफेंस  की  एटेम्पट  होने  की  खबर

 लगे,  तो  उसकी  पुलिस  में  उसकी  इत्तिला  करनी

 होती  है।  २३१  से  लेकर  २३८  तक  झौर

 ३०२,  ३०४  भौर  ४३६  दफ़ाशो  के  मातहत
 होने  बालें  जुर्मो  का  अगर  उसे  पता  लगे  तो

 इनकी  इनफ़ार्मशन  वह  पुलिस  में  दे  ।  भौर
 खास  बात  उनमे  यह  है  कि

 any  mattef  likely  to  affect  the  main-
 tenance  of  peace  उसके  सम्बन्ध  में

 भी  जाकर  पुलिस  को  इत्तिला  दे  ।  इसके
 माने  यह  है  कि  पुलिस  फकशस  जो  कि  पूलिस
 एऐंबट  में  दिये  हुए  हूं  वे  सब  लागू  होगे  भौर

 बहु  क्रिमिनल  प्रासीज्योर  कोड  से  तय  हो
 जाते  हू  |

 शल्ल  जो  लिटरेचर  पेश  किया  गया
 उसमे  दर्ज  था  कि  जहा  तक  राजस्थान  शभौर
 पंजाब  का  सवाल"है  वहा  तक  १५  फक्दास

 लम्बरदार  के  हुभा  करते  हैं  ।  जिन  में  से

 एक  यह  है

 His  duty  is  to  help  the  Police

 इसलिए  मरा  हल  यह  है  कि  एस
 अल्फ़ाज़  ही  क्यों  रबखें  जाये  जो  कि  मुंबहम
 हों  भौर  जिनका  कि  इटरप्रेटेगन  एम्बगुप्नस
 हो  ।  वहां  पर  अगर  उनकी  ऐसी  मया  है

 कि  लम्बरदार  को  छुट  होनी  चाहिए  शर

 लम्बरदार  इज़  एक्सक्लूडेंड  तो  मुझे  तो  वह
 पसन्द  है  शौर  उसके  लिए  जो  में  न  तरमीम

 वेश  की  है  कि  इन  को  निकाल  दिया,  उसको

 मजूर  कई  लिया  जाय।  इसका  एक
 नतीजा  यह  निकलेगा  कि  पटवारी  बगेरह
 ब्कफ़्तर  जिनको  कि  १२३  दफ़ा  में  रेवन्यू

 ऋएफिसर  कहा  गया  है  ह्लाकि  पटवारी

 रेवेन्यू  आफ़िंसर  नहीं  है  भौर  में  जनाब  की

 तवज्जह  पैक्सर  ३  (११)  ,  पंजाब  टेनेन्सी  ऐक्ट
 ओर  सैक्शन  ४,  जिमन  (१२)  लेड  रेवेन्यू  ऐक्ट
 की  तरफ  दिलाना  चाहता  हू  जिसके  कि  अन्दर

 तारीफ़  की  गई  है  कि  विलेज  झाफिसर  कौन

 होता  है।  उसमें  विलेज  झाफ़िसर  के  वास्ते

 ment)  Bill

 लिखा  है  village  officer  means  a
 vet.  headmarm,  headman  ar  gatwari.

 फिर  रेक्नयू  भाफ़िसर  की  तारीफ़  है।  सेक्शनुस
 ३  शर  ४  में  लिखा  है  कि  रेबेन्यू  झ्राफ़ितर  वह
 होता  है  जो  कि  ऐक्ट  के  मातह॒त  ग्रपने  भ्रस्त्यार
 बरतता  है।  शब  इन  दोनो  तारोफों  की  रू  से
 लम्बरदार  और  पटवारी  यह  दोनों  के  दोनों

 रवेन्यू  ग्राफिसर  नही  है  और  अगर  कही  इसका
 झंगडा  पडा  और  अगर  एलेक्शन  पेटिशन  हुई
 ती  चूंकि  बह  रेवन्यू  ऑफिसर  नहीं  हूँ  भौर

 they  did  not  satisfy  this  conditior
 ब्रौर  इस  बिना  पर  वह  ऐलेक्शन  सेंट  एसाइड  हो
 जायेगा।  इसलिए  मेरा  कहना  यह  है  कि
 ऐसे  मुबहम  भ्रल्फाज़  क्‍यों  रक्खे  जाय  जिनके
 कि  दो,  तीन  माने  हो  सकते  हों  >  हमारे  ला
 मिनिस्टर  साहब  में  ममझता  हू  कि  वे  शायद
 पंजाब  टेनेन्सी  ऐक्ट  और  लेड  रेवेन्यू  क ेलोकल
 एक्ट  से  पूरी  तरह  वाकिफ  नही  होगे।  इसलिए
 परी  गुजारिश  है  कि  वह  इस  पर  फिर  से  पूरी
 तरह  सोच  विचार  करे  कि  इसका  क्‍या  असर
 पडेगा  और  में  तो  चाहूगा  कि  इसको  थोड़े
 समय  के  लिए  मुल्तवी  कर  दिया  जाय  और
 आद  में  विचार  करके  एक  कम्प्रीहेंसिव  बिल
 लाय  ।  और  उसमे  जो  प्राविजन  जरूरी
 हा,  उनको  रक्खें ।  मुझे  यह  ज़रा  भ्रफसोस
 के  साथ  कहना  पड़ता  है  कि  किसी  प्राइवेट
 मेम्बर  की  बात  चाह  कितनी  ही  रीजमेबुल
 हो,  मिनिस्टर  साहब  अपनी  बिल  में  एक  कौमा
 का  भी  हेरफेर  करना  पसन्द  नहों  करते  हे
 शर  उस  हालत  में  जब  वह  किसी  की  बात
 नही  सुनते  ब्रौर  भ्रपने  मन  को  करनते  हूं  तब
 इसके  लिए  ज़िम्मेदारी  भी  उन्हीं  की  होगी  t
 मेरी  समझ  में  पजाब  में  इसका  खराब  भ्रसर
 होगा  और  हमेशा  लम्बरदार  की  जान  झाफ़र्त
 में  रहेगी  कि  उसको,  एग्लम्पशन  मिला  कि  नहीं
 श्रौर  इसलिए  में  चाहता  हु  कि  यह  डाउटफुल
 है  शौर  इसलिए  उन्हें  निकाल  देना  चाहिए  t

 इस  हमारे  बिल  के  प्रन्दर  जो  कि  झन
 एक्ट  बनने  जा  रहा  है  इसमें  कई  ऐसी  तरमीमें
 हैं  जो  कि  दरअसल  बड़ी  मुफ़ोद  है  मसलन्‌  जहां
 कि  एलेक्टोरल  रोल  तबदील  करने  का  ि
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 झाया  है।  मे  खुश  हू  कि  भापने  श्री  ईदवर

 प्रस्यर  का  यह  सुझाव  मान  लिया  है  कि  जब

 तक  उस  झादमी  को  बुला  कर  सुन  न  लिया  जाय

 तब  तक  उसको  तबदील  ह ह  किया  जाय  ।

 इसलिए  में  एक  बार  फिर  यही  कहूगा  कि  इस

 बिल  के  झन्दर  जो  ऐसी  चीज़  हूँ  जिनमे

 मुकह॒मेबाज़ी  बढ़ंगी  और  एलेक्शन  ला  ज्यादा

 कम्पलीकेटेड  हो  जाय,  ऐसी  चीज़ो  को  रखना

 मुनासिब  नहीं  है,  इन  भ्रल्फाजों  के  साथ  में

 इसको  सपोर्ट  करता  हू

 Shri  Keshava  (Bangalore  City)
 Sir,  no  doubt  this  1s  an  amending  Bill
 and  as  such  it  is  quite  welcome  There
 are  several  provisions  through  which
 they  seek  to  improve  upon  the  im-
 perfections  that  have  crept  in  and
 which  have  been  discovered  in  the
 implementation  of  the  Act  We  are
 also  trying  to  improve  upon  other
 aspects  as  well  Of  course,  the  hon
 speaker  previous  to  me  coming  from
 the  rural  area,  does  not  very  much
 relish  the  ‘issuing  of  identity  cards’
 clause,  but  I  come  from  the  urban
 area  and  I  know  what  it  is  that  im-
 personification  means  It  3५  very,
 very  heavily  prevalent  in  the  city
 areas  and  as  such,  I  think,  everybody
 will  universally  welcome  that  feature
 even  though  in  the  implementation  of
 that  provision,  of  course,  sevcral
 difficulties  may  crop  up,  particularlv
 when  the  Muslim  families  are  con-
 cerned  It  may  be  very  difficult  as
 to  how  we  will  be  able  to  issue
 identity  cards,  whether  by  having
 photographs  or  otherwise,  to  every
 voter  concerned  Anyway,  m  spite  of
 all  those  difficulties,  I  think  it  is  a
 salutary  provision  and  a  new  innova-
 tion  that  we  are  making  and  it  is  cer-
 tainly  welcome  We  could  easily
 give  it  a  trial  We  fould  revise  this
 provision  at  a  futuré  moment  when
 we  find  that  it  is  not  really  work-
 able

 There  »s  one  other  small  matter,
 which  I  would  bring  to  the  notice  of
 our  hon  Law  Munster.  It  came  to
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 my  notice  in  connection  with  one
 constituency,  that  of  Harihar  in  the
 Shimoga  District  As  the  law  stands,
 we  have  allowed  an  appeal  against
 the  decision  of  a  tribunal  to  the  High
 Court  and  the  decision  of  the  High
 Court  is  final  im  all  these  matters  of
 election  disputes  It  so  happens  that
 we  have  not  provided  a  clause  for
 the  communication  of  the  decision  of
 the  High  Court  to  the  Election  Com-
 mission  or  to  the  hon  Speaker  or  the
 Chairman  of  the  House  concerned
 Consequently  that  led  to  a  very  great
 difficulty  and  also  to  an  anomaly  in
 that  particular  case  That  38  why  I
 brought  it  to  the  notice  of  the  Govern-
 ment  An  amendment  33  necessary  m
 that  regard  in  that  immediately  the
 High  Court  issues  an  order  of  stay
 against  an  order  of  a  tribunal  declaring
 an  election  as  invalid  iat  must  comriun..
 cate  its  decision  not  only  to  the  Elec-
 tion  Commission  but  also  to  the  hon
 Speaker  or  the  Chairman  of  the  House
 concerned  or  of  the  local  legislature
 concerned  This  clause  41s.  absolutely
 necessary  It  would  avoid  the  delay
 that  may  be  caused  and  the  mcon-
 venience  that  may  be  caused  to  such
 an  hon  Member  concerned  This  is  a
 very  smal]  amendment  and  I  do  not
 know  as  to  how  this  has  been  lost
 sight  of  Perhaps  it  78  due  to  inadver-
 tence  This  is  a  smal]  amendment  that
 I  have  got  to  move  23  respect  of  clause
 29  of  the  present  Bill  I  request  the
 hon  Law  Minister  to  be  pleased  to
 consider  this  feature  as  well  and  con-
 sidcr  the  same  and  be  pleased  to  ac-
 cept  this  amendment  With  these  few
 vords  I  welcome  this  Bill

 Shri  Naushir  Bharucha:  Mr,
 Deputy-Speaker,  Sir,  it  is  rather  un-
 fortunate  that  at  the  fag-end  of  thg,
 Session  a  most  important  Ball  ss  being
 rushed  through  this  House  I  am  not
 attaching  any  great  importance  to  the
 numerous  changes  made  in  this
 amending  Bill,  but  I  desire  to  concen-
 trate  the  attention  of  this  House  on  one
 most  important  provision  which  opens
 the  floodgates,  for  the  wholesale
 admission  of  Government  contractors,
 to  this  Parliament.  The  main  object  of
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 the  disqualification  provisions  has
 always  been  that  there  should  be  in-
 dependence  of  the  Members  m_  this
 House  and  there  should  be  purity  of
 the  vote  To  my  mind,  I  am  rather
 constrained  to  say  that  the  provision
 deleting  sub-section  (d)  of  section  q
 constitutes  nothing  less  than  a  mock-
 ery  of  people’s  democracy  If  we  per-
 mit  contractors  who  have  contracted
 with  the  Government  for  the  supply
 of  goods  running  into  lakhs  of  rupees,
 sometimes  crores,  I  would  hke  to
 ask  the  hon  Minister  whether
 such  persons  coming  m  this  House
 will  even  retain  any  vestige  of
 independence  If  we  permit  this
 clause  to  come  m  unchallenged,  I
 have  no  doubt  that  the  contractors  of
 Government,  after  coming  into  —  this
 House,  far  from  being  independent,
 will  start  contracting  with  the  Gov-
 ernmént  I  have  yct  to  come  across
 government  contractors  who  would  be
 able  to  stand  up  and  incur  the  dis-
 pleasure  of  the  Government  In  the
 very  nature  of  things,  it  would  be
 within  the  power  of  the  Government
 to  crush  down  the  contractor  in  his
 business  But,  when  it  comes  to  a
 question  of  choosing  between  his  con-
 tract  and  his  duty  as  a  Parliamen-
 tarian,  I  have  no  doubt  as  to  what
 these  contractors  will  choose

 By  virtue  of  their  position  as
 MPs  in  this  House,  the  contractors
 will  be  able  to  get  inside  formation
 which  would  be  otherwise  denied  to
 them  They  will  also  be  in  a  position
 to  overawe  persons  placed  above
 their  works  to  see  that  they  are  pro-
 perly  executed  They  will  be  able  to
 overawe  by  virtue  of  thar  position
 the  officeis  whose  duty  it  is  to  report
 the  defaults  on  the  part  of  the  con-

 “YPactors  or  breaches  of  their  contract
 I  have  no  doubt  that  many  of  them
 will  utilise  their  influence  in  securing
 priority  for  wagons  for  transport  of
 the  contracted  materials  I  ask  this
 House  what  is  the  extraordinary  diffi-
 culty  that  s  being  experienced  in  this
 connection  If  we  take  a  census,  I  have
 no  doubt  that  government  contractors
 and  those  who  fal!  within  this  sub-
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 *clause  (a),  will  form  perhaps  .000
 per  cent  of  the  population  Is  it  seri-
 ously  contended  by  the  Government
 that  this  small  microscopic  fraction
 of  the  population  will  suffer  from
 such  great  injustice  and  m  order  to
 do  them  the  so-called  justice,  the  en-
 tire  springs  of  parhamentary  demo-
 cracy  in  this  country  should  be  sub-
 jected  to  the  risk  of  pollution?  I
 strongly  protest  against  the  admussion
 of  these  government’s  men  into  this
 House

 It  has  been  stated  by  the  Govern-
 ment  in  justification  that  in  England
 a  similar  clause  has  been  scrapped
 We  are  not  aware  of  what  its  reper-
 cussion  in  England  might  be  I  am
 rather  amused  to  find  that  this  Gov-
 ernment  is  citing  the  instance  of  Eng-
 land  without  taking  into  consideration
 the  totally  different  democratic  tradi-
 tions  prevailing  there  and  standard  of
 public  life  prevailing  there  and  with-
 out  taking  into  consideration  the  fact
 that  whereas  democracy  m  England
 is  an  institution  which  has  grown  for
 seven  centuries,  ours  is  hardly  eight
 years  old

 I  would  like  to  ask  the  Govern-
 ment  how  will  they  at  all  counteract
 the  argument  which  will  be  inevata-
 bly  levelled  against  them  that  while
 they  are  attempting  to  obliterate  cor-
 iuption  from  the  country,  they  are
 opening  by  this  particular  amend-
 ment  the  floodgate  of  corruption
 within  the  Lok  Sabha  itself  I  should
 like  the  hon  Minister  to  answer  plain-
 ly  whether  he  still  feels  that  these
 government  contractors  are  such  a
 necessity  in  this  House  that  without
 their  guidance  without  thew  advice,
 the  administration  of  this  country
 cannot  be  run  What  is  the  benefit?

 An  Hon  Member:  They  are  ex-
 perienced  people

 Shri  Naushir  Bharucha:  Experien-
 ced  in  several  things  many  of  which
 are  highly  undesrable

 I  would  also  hke  to  know  what
 this  Government  wants  to  do  They
 want  to  mtroduce  lambardars,  patels
 and  others  who  are  not  connected
 weth  police  functions  I  submit,  one
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 effect  of  this  amendment  will  be  that
 the  Government  will  now  openly  orga-
 nise  armies  of  election  workers  out
 of  these  lambardars  and  such  other
 of  their  paid  servants  So  long  as
 sub-clause  (d)  stood,  the  Government
 were  afraid  of  doing  it  I  must  say,
 by  and  large,  the  Congress  Govern-
 ment  respected  that  provision.  Today,
 we  are  leaving  the  Government  free,
 particularly  the  Congress  perty  free
 to  draw  election  agents  and  election
 workers  out  of  all  these  people  They
 will  issue  an  order  and  see  that  the
 lambardars,  malguzars  and  patels,  all
 these  people,  are  properly  organised
 in  the  service  of  the  Congress  candi-
 dates  That  is  going  to  be  the  effect
 Once  this  is  done,  I  ask,  what  is  left
 of  people’s  democracy  or  the  purity  of
 the  vote  We  are  proud  that  so  long
 our  elections  have  been  managed
 well  by  and  large  by  the  Election
 Commissioner  who  was  an  excep-
 tionally  independent  minded  gentle-
 man  I  understand  he  is  _  retiring
 now

 An  Hon  Member:  Today

 Shri  Naushir  Bharucha.  Todav
 3३  returing  I  think  then  it  is
 a  fitting  day  to  pay  him  a  tribute  in
 this  House  openly  that  he  has  behaved
 in  such  an  independent  manner  that

 he  has  preserved  the  purity  of  the
 vote  Today,  it  39  an  irony  of  fate  that
 another  member  comng  from  the
 same  distinguished  family  3  introduc-
 img  clauses  mm  this  Bill  which  will
 work  in  such  a  way  that  the  springs
 of  democracy  will  be  polluted  Ths  25
 a  very  important  clause  and  I  appeal
 to  hon  Members  not  to  take  it  lightly

 There  is  one  more  point  and  I  shall
 have  done  regarding  identity  cards
 We  do  want  identity  cards  We  do  un-
 derstand  there  has  been  a  kind  of  per-
 sonation  which  may  m  certain  cases  of
 hotly  contested  elections,  tilt  the
 balance  of  the  results.  I  am  not  pre-
 pared  to  have  this  clause  with  regard
 to  photographs  As  I  said,  xf  you
 are  going  to  spend  money  on  identity
 cards,  for  heaven’s  sake,  have  what  I
 suggested  on  the  last  occasion,  iden-
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 tity  cards  of  such  a  nature  which  will
 inelude  the  voter’s  name,  his  number,
 the  page  number  in  the  electoral  roll
 and  the  place  where  he  has  got  to
 vote.  That  itself  would  be  a  suffi-
 cient  identity  card  That  would  save
 the  candidates  lakhs  of  rupees  of  elec-
 tion  expenses  Why  don't  we  do  it?
 That  ean  be  done  even  now  under  the
 rules  by  defining  identity  cards.  If
 that  can  be  done,  4  would  appeal  to
 the  hon.  Munister  to  consider  whe-
 ther  that  would  not  be  feasible.  It
 would  be  killing  two  birds  with  one
 stone  It  will  not  be  possible  for
 some  of  us  to  prevent  the  passage  of
 this  Bill  =‘  :=think  :t  28  a  bad  day  for
 democracy  and  a  very  sad  one  too
 when  we  are  introducing  in  our  nas-
 cent  and  insipient  democracy  elements
 which  are  going  to  eat  into  its  very
 vitals  .

 I  oppose  this  clause  in  the  Bill

 Shn  Barman  (Cooch-Bihar—Re-
 served—Sch  Castes)  ‘Mr  Deputy-
 Speaker,  at  the  very  outset,  I  hke  to
 draw  you:  attention  to  the  remarks
 made  by  ont  of  the  distinguished
 Members  of  the  Select  Committee
 He  has  been  pleased  to  observe  that
 the  Sclect  Committee  has  taken  a
 superficial  view  of  things  Being  my-
 self  a  Member  I  do  not  know  what  is
 his  reason  for  making  this  unfortu-
 nate  remark  After  all,  the  Bill  was
 committed  to  the  Select  Committee  on
 the  llth  We  had  only  two  working
 days  and  on  the  third  working  day,
 we  had  to  submit  the  report.  Most  of
 the  contcntions  were  centred  round
 clause  1,  I  think  The  hon  Member
 referred  to  that  clause  particularly
 Within  the  hmuited  time  at  our  dis-.
 posal,  that  hon  Member  had  spoken
 all  he  wanted  to  speak  If  in  spitg,
 of  his  arguments  he  could  not  convince
 the  majority,  It  was  rather  unfortu-
 nate  for  him,  but  to  say  that  the
 Select  Committee  took  a  superficial
 view  of  things,  I  think,  is  not  correct.

 An  Hen.  Member:  Who  said  that?

 Shri  Barman:  You  read  the  report,
 the  dissenting  note.
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 I  do  not  wish  to  deal  with  the  other
 clauses,  but  I  am  tempted  to  say  a
 few  words  on  clause  I5.  I  think  that
 is  the  most  contentious  clause.

 The  Select  Committee  has  deleted
 section  7(d)  of  the  95i  Act.  My
 hon.  friend  Shri  Bharucha  has  just
 now  told  the  House  that  if  contractors
 are  eliminated  or  disqualified,  only
 0°000l  per  cent  of  the  population
 would  be  eliminated.  I  do  not  find
 any  amendment  which  supports  his
 view.  Neither  Shri  Bharucha,  nor
 any  of  the  hon.  Members

 Shri  Naushir  Bharucha:  I  was
 busy  with  the  morcha  for  two  days
 unfortunately.

 Shri  Barman:  Still  there  is  time

 Mr,  Deputy-Speaker:  If  that  was
 moxe  important,  why  should  he  com-
 plain?

 Shri  Barman:  Even  the  Members
 of  the  Select  Committee  who  took  an
 active  part  in  the  deliberations  of  that
 clause  could  not  give  any  solution  to
 it  though  they  have  dissented  from
 the  final  outcome.  My  hon  friend,
 Shri  Easwara  Iyer  who,  I  know,  35
 not  only  an  astute  lawyer  but  a  very
 considerate  Member  of  this  House
 could  not  also  find  any  solution

 Shri  Easwara  Iyer  (Trivandrum)
 Give  me  more  time  to  find  a  solution

 Shri  Barman:  Though  he  has  dis-
 sented,  he  has  himself  stated  in  his
 Minute  of  Dissent  that  the  original
 clause  had  merits  as  well  as  demerits.
 Was  it  not  convenient  for  him  to  find
 tifme  to  remove  the  demerits?  If  that
 had  been  done,  we  could  have  under-
 stood  that  the  demerits  could  be
 eliminated.

 Generally  speaking,  in  the  Select
 Committee  deliberations  we  thought
 that  if  the  clause  remained  as  it  was
 then  also  it  was  not  acceptable  to  the

 Members.
 The  original  clause  is

 is:

 “if  there  subsists  a  contract
 entered  into  in  the  course  of  his
 trade  or  business  by  him  with  the
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 appropriate  Government  for  the
 supply  of  goods  or  for  the  execu-
 tion  of  any  works  undertaken  by
 that  Government”
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 Some  hon.  Members  were  of  the
 opinion  that  it  was  not  sufficient  to
 disqualify  or  eliminate  only  the
 person  who  enters  into  a  contract
 What  about  his  partnership  business?
 If  his  partners  enter  into  contracts?
 What  about  his  associates?  Suppose
 he  docs  it  through  a  third  person
 while  remaining  the  principal  con-
 tractor?  That  goes  to  the  root  of  the
 original  section  itself.  That  is  one
 way  of  thinking.

 The  other  way,  an  which  the  majo-
 rity  of  the  Select  Committee  thought,
 was  that  this  provision  in  the  Bill
 itself  was  so  wide  that  we  shall  have
 to  exclude  not  0-000l  per  cent  but  at
 least  a  majority  of  the  population  in
 this  way  If  a  person  cannot  stand
 for  election  because  he  has  some  con-
 tracts  subsisting  with  the  appropriate
 Government,  is  72  pr@per  to  say  that
 after  the  election  is  over,  he  can  enter
 into  contracts?  That,  it  was  thought,
 was  illogical  absolutely.  So,  the  word
 “subsists”  remains  there.  If  it
 remains,  what  happens?  Any  kind  of
 Contract  with  the  appropriate  Govern-
 ment  disqualifies  a  man  from  §stan-
 ding  for  elections.

 Government  with  its  expanding
 activities  is  ndw  widening  its  field  as
 a  buyer  from  day  to  day.  Pandit
 Thakur  Das  Bhargava  also  mention-
 ed  it  and  he  has  given  some  amend-
 ments,  and  we  have  practically  ac-
 Cepted  them  He  pointed  out  that
 now  that  the  State  was  going  to  pur-
 chase  all  the  foodgrains  m  the  coun-
 try  Government  could  purchase  dir-
 ectly  from  the  grower.  So,  all  the
 growers  would  be  eliminated.  If
 any  Member  here  is  a  grower  and
 has  surplus  grain  and  sells  it  to  the
 STC,  he  will  be  disqualified  at  once
 Government’s  purchasing  agency  is
 not  confined  only  to  the  STC.  I  find
 there  is  a  pamphlet  issued  by  Gov-

 eermment  regarding  the  activities  of
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 the’  small  industries.  ह  38  written
 here  in  the  very  first  line:

 “The  Government  is  the  largest
 single  buyer  in  the  country,  and
 purchases  a  variety  of  stores,  a
 large  amount  of  which  can  be
 manufactured  and  supplied  by
 small  scale  units.”

 This  3s  as  regards  small-scale  and
 cottage  industries.  It  has  differen-
 tiated  three  kinds:  big  industries,
 medium  industries  and  cottage  industry
 producers  Government  is  going  to
 purchase,  or  is  already  purchasing  We
 are  supplying  shoes  to  Russia,  Czecho-
 slovakia  and  perhaps  other  coun-
 tries  also,  and  trying  to  provide  em-
 ployment  for  our  shoe-makers  Gov-
 ernment  is  purchasing  and  will  pur-
 chase  So,  the  whole  class  is  dis-
 qualified  Those  who  are  purchasing
 for  Government  from  the  makers  of
 shoes  will  be  disqualified.

 In  this  way,  Government,  by  its
 expanding  activity,  is  practically  en-
 tering  into  all@ields  of  purchases.  So,
 it  35  not  correct  to  say  that  77  we  dis-
 qualify  all  contractors,  then  only
 00G0l  per  cent  will  be  affected.  It
 is  not  so.  After  all,  contractors
 enter  into  contracts  with  Govern-
 ments  to  fulfil  certain  obligations
 There  are  rules  of  the  Commerce
 Ministry  as  to  how  a  contract  should
 be  accepted  and  all  that  If  any
 contractor  misbehaves,  there  35  puni-
 shment  for  it,  but  we  cannot  at  one
 breath  say  that  because  one  has  en-
 tered  into  a  contract  whose  value  is
 over  a  million  rupees,  he  should  be
 excluded.

 Shri  Naushir  Bharucha:  The
 ceiling  should  be  much  lower  than
 that.

 Shri  Barman:  Yes,  but  how  to
 distinguish  that,  where  to  find  the
 limit,  that  is  another  difficulty.

 It  was  also  considered  whether  we
 could  have  another  schedule  That  also
 the  Select  Committee  thought  to  be
 absolutely  unwise  from  the  experience
 of  the  Prevention  of  Disqualification
 Bill.  All  these  questions  were

 20  DECEMBER  3958  the  People  6683
 (Amendment)  Bill

 thoroughly  discussed,  and  the  Select
 Committee  could  not  find  any  reasona-
 ble  solution.  The  majority  thought
 that  the  section  itself  should  be  eli-
 munated.

 After  all,  England  has  deleted  it.
 Let  us  follow  England  in  this  case
 also.  We  do  not  have  a  solution  for
 it.  Let  us  watch  and  let  us  see  how
 it  works.  That  was  the  only  deci-
 sion  of  the  Select  Committee.  So,
 it  is  not  mght  to  say  that  no  serious
 attention  was  given  to  this  clause.

 Shri  Shree  Narayan  Das  (Dar-
 bhanga).  On  a  point  of  personal  ex-
 planation,  will  you  permit  me,  Sir?

 Mr.  Deputy-Speaker:  Shn  Das
 Gupta  He  will  be  very  brief.

 Shri  8,  Das  Gupta  (Purula).  I
 refer  to  clauses  5  and  34  Much  has
 been  said  about  the  deletion  or  the
 complete  omission  of  section  7(d)  of
 the  95]  Act  I  had  a  faint  hope  that
 after  all  the  Law  Mnuster  would  at
 least  stick  to  the  original  amendment
 which  he  had  biought  in  the  Bill.

 Clause  35  of  the  orginal  Bill  tried
 to  amend  section  7(d)  of  the  1951
 Act  This  amendment  was  thought
 necessary  by  Government  for  the
 following  reason  which  they  have
 stated  in  the  notes  on  clauses:

 “The  language  of  section  7(d)
 of  the  95l  Act  which  provides
 for  disqualification  in  case  of  con-
 tracts  with  the  Government  is
 wide  and  vague  enough”

 Please  mark  the  words  ‘wide  and
 vague  enough’  That  has  been  a  fruit-
 ful  source  of  election  disputes  in  the
 past  That  is  the  main  reason  for
 bringing  forward  this  amendment  to
 section  7(d)  They  say  they  hav@
 tried  to  put  it  in  a  simpler  and  more
 rational  way  so  as  to  bring  within
 its  purview  only  two  categories  of
 contracts  entered  into  by  a  person
 with  the  Government  in  the  course  of
 his  trade  or  business.  In  the  State-
 ment  of  Objects  and  Reasons  append-
 ed  to  the  original  Bill,  they  have
 categorically  stated  that  they  have

 -
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 brought  forward  these  amendments
 “im  the  light  of  the  further

 experience  gained  by  the  Election
 Commission  and  the  Government
 in  the  working  of  these  two  Acts
 since  their  last  amendments  in
 1956"

 Nowhere  have  the  Election  Commuis-
 sion  or  Government  thought  it  fit
 to  omit  this  clause  totally,  because  in
 the  light  of  their  further  experience,
 they  have  found  that  it  48  necessarv
 that  these  restrictions  are  necessary
 for  our  democracy  and  for  the  purity
 of  our  legislatures  So  where  there
 was  vagueness,  they  have  tried  to
 clarify  it,  they  have  tried  to  define
 it  and  they  have  tried  to  put  it  in  a
 more  concrete  way  But  I  am  sorry
 that  the  Select  Committee  have  found
 it  wise  to  delete  3६  altogether

 In  this  connection  there  :5  one
 thing  that  I  must  urge  this  House  to
 consider  seriously  apart  from  all
 these  technicalities  of  the  law  and
 other  things  We  must  realise  the
 condition  of  our  country  just  now,
 compared  to  that  m  the  UK  and  other
 countries  It  would  have  been  better
 if  we  could  have  at  least  travelled  m
 the  same  way  as  the  UK,  but  that

 is  not  possible  Corruption  in  the
 whole  country  is  so  rampant  that
 our  country  38  in  a  very  dangerous
 condition  Rather  the  nation  is
 so  much  soaked  in  corruption,
 that  if  we  open  the  floodgates
 of  the  legislatures  for  the  persons
 whose  only  motive  is  profit,  then,  the
 purity  of  our  legislatures  cannot  be
 maintained  as  in  the  past  Not  only
 the  contractors  will  have  a  free  access
 to  the  legislatures,  but  there  is  also
 every  risk  and  eveiy  likehhood  of
 Members  who  are  not  Government
 contractors  turning  into  Government

 eapntractors  It  is  a  very  dangerous
 situation  for  our  country

 I  would  request  the  hon  Minister
 to  think  it  over  very  seriously,  whe-
 ther  he  can  reconsider  at  Let  him
 stick  to  his  original  amendment  But
 let  there  not  be  a  blank  cheque  given
 to  all  these  profiteers  and  contractors
 If  anybody  wants  to  do  business  with
 Government  and  wants  to  enter  into
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 contractual  relations  with  Govern-
 ment,  let  him  do  that  But  let  him
 not  come  to  the  Parliament  It  will
 be  quite  a  different  thing  :f  a  person
 who  does  not  earn  for  profit,  who
 does  not  look  for  personal  gains  wants
 to  come  to  the  legislature  in  order
 to  control  at  But  ४  I  am  a  Member
 and  at  the  same  time  a  contractor  of
 Government,  just  imagine  the  posi-
 tion  I  would  again  request  the  Law
 Minister  to  consider  3६  seriously  and
 sec  whether  he  can  accept  any  of  the
 amendments  tabled  by  Members

 Now  I  come  to  clause  34  The
 Select  Committee  have  thought  it  fit
 to  insert  the  words  “with  the  consent
 of  a  candidate  or  his  election  agent”
 The  hon  Law  Munister  has  stated
 that  it  35  a  minor  amendment  I  do
 not  think  so  It  is  a  most  dangerous
 amendment  If  the  consent  of  the
 candidate  or  his  election  agent  is
 required  to  prove  a  case  of  bribery,
 is  it  possible  to  prove?  Let  us  see
 the  risk  involved  an  this  insertion
 Let  us  add  this  consent  clause  “with
 thc  consent  of  a  candidate  or  his
 election  agent”  to  sub-clause  (3),  let
 us  add  this  consent  clause  to  sub-
 clause  (4)—it  reads

 “The  publication  by  a  candidate
 or  his  agent  or  by  any  other
 person  with  the  consent  of  a
 candidate  or  his  election  agent”

 So  if  this  clause  35  added,  what  will
 be  the  position?  Any  candidate  will
 be  at  liberty  to  take  to  corrupt
 practices  unabated  There  will  be
 no  way  of  removing  corruption,  it
 will  leave  the  field  open  for  corrupt
 practices  This  is  what  we  are  trying
 to  do

 So  I  hope  the  hon  Law  Munster
 will  think  it  over  and  reconsider  it.
 At  least  his  original  amendment  or
 any  other  amendment  brought  to
 rectify  this  may  be  accepted  These
 words  ‘with  the  consent  of  a  candi-
 datc  or  his  election  agent’  should  be
 deleted  from  clause  34

 Afte:  all,  we  are  building  up  a
 democracy  and  so  we  must  be  careful

 and
 cautious  so  that  we  build  it  well.
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 One  thing  is  there;  we  should  restrict
 corruption  and  impurity  of  elections
 so  that  these  legislatures  cannot  be  a
 place  for  contractors  or  profiteers  or
 persons  who  would  like  to  have  their
 own  personal  benefit  above  all.

 Shri  Shree  Narayan  Das:  Mr
 Deputy-Speaker,  Sir,  before  I  say
 something  on  the  provisions  of  the
 Bill,  I  would  like  to  submit  that  in
 my  note  of  dissent  I  have  mentioned
 something  which  has  been  objected
 to  by  my  hon.  friend  Shri  Barman
 who  was  the  Chairman  of  the  Select
 Committee.  If  the  use  of  the  word
 there  has  offended  the  Members  of
 the  Select  Committee  I  would  like  to
 withdraw  that.  But  I  would  like  to
 say  that  that  was  my  impression.  I
 would  not  like  to  divulge  any  secret
 about  the  way  in  which  this  amend-
 ment  for  deletion  crept  in  It  gave
 me  that  impression.  (Interruption.)

 When  this  Bill  was  presented  to  the
 House,  it  was  the  view  of  the  Gov-
 ernment  that  it  should  not  be  referred
 to  a  Select  Committee.  But,  after
 some  suggestions  were  made  by  some
 hon.  Members,  it  was  referred  to  the
 Select  Committee.  There  was  some
 suggestion  made  by  Pandit  Thakur
 Das  Bharguva  that  the  whole  Act
 should  be  reviewed  and  Members
 should  be  allowed  to  give  their  own
 suggestions  with  regard  to  such
 amendments  as  they  thought  neces-~
 sary.  But,  that  was  not  accepted  by
 the  hon  Munister

 I  would  like  to  submit  that  before
 every  general  election  the  election
 laws  should  be  revised  in  the  light  of
 the  experience  not  only  of  the  Elec-
 tion  Commission  but  also  in  the  light
 of  the  experience  gained  by  a  large
 number  of  persons  who  participated
 in  the  election—those  who  were  elect-
 ed  and  also  those  who  were  not  elect-
 ed.  This  Parliament  should  consider
 their  views  and  give  opportunities  to
 them  to  submit  their  suggestions.  It
 is  open  to  the  hon.  Members  and
 others  to  submit  their  suggestions  to
 the  Commission.  But  I  would  like  to
 submit  that  after  each  general  election
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 the  Election  Commission  should  invite
 from  the  general  public,  Bar  Asaocia
 tions  and  Judges  their  experience
 the  elections  and  Government  should
 scrutinise  and  examine  them.  Taking
 all  these  into  consideration,  Govern-
 ment  should  come  forward  with  a
 comprehensive  measure.

 But  the  Report  of  the  Election  Com-
 mission  has  just  now  been  laid  on
 the  Table  of  the  House  and  I  have
 not  had  the  time  to  go  into  the
 various  aspects  which  the  Election
 Commission  have  thought  it  worth-
 while  to  draw  our  attention  to.  But  IT
 sec  that  they  have  also  made  sugges-
 tions  about  certain  other  amendments
 with  regard  to  the  Representation  of
 the  People  Act  It  would  have  been
 better  if,  after  having  this  report  and
 after  having  received  suggestions
 from  the  various  hon.  Members,  a
 omprehensive  Bill  had  been  brought

 forward.  But  that  has  not  been  done
 Even  this  Bill,  as  has  been  pointed
 out  by  my  hon.  friend,  is  being  rushed
 through

 With  regard  to  election  petitions,
 after  having  gained  some  experience
 in  the  last  General  Elections,  Parlia-
 ment  amended  the  Representation  of
 the  People  Act.  In  the  previous  Act
 there  was  8  provision  that  the
 decisions  of  the  Tribunals  would  be
 final.  But  the  High  Court  and  the
 Supreme  Court,  under  the  provisions
 of  the  Constitution,  entertained  so
 many  wrt  petitions  and  there  were
 more  delavs  in  the  disposal  of  election
 cases  So,  the  Select  Committee  and
 Parliament  thought  it  proper  that  the
 right  of  hearing  appeals  from  the
 decisions  of  the  Election  Tribunal
 should  be  given  to  the  High  Court.  7४!
 was  felt  that  the  number  of  election
 petitions  would  be  smaller  and  बे...
 disposal  of  election  petitions  would
 be  expedited.  But  those  hopes  have
 been  frustrated.  Even  after  the  last
 general  elections,  there  are  a  large
 number  of  cases  stil]  pending  and
 there  were  many  writ  petitions  against
 the  interlocutory  orders  of  the  election
 tribunals.  Now  what  is  the  sugges-
 tion  of  Government.  It  has  not  said
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 anythmg  with  regard  to  these  things
 I  think  a  large  number  of  Members
 have  got  certain  experience  with
 regard  to  them  They  should  be  asked
 to  give  their  suggestions  and  the
 Select  Commuttee  should  be  empower-
 ed  to  go  into  the  provisions  of  the
 Bill  That  was  not  done  Even  after
 this  measure  is  passed,  I  think  the
 Government  and  the  Election  Com-
 mussion  should  invite  suggestions,  not
 from  political  parties  which  contested
 the  election  but  from  all  those
 persons  By  notification  in  the
 Gazette,  suggestions  should  be  invited
 and  they  should  be  examined  by  the
 Government  and  then  a  comprehensive
 Bill  should  be  brought  forward  before
 the  House.

 Now,  with  regard  to  clause  15,  7
 want  to  say  something,  that  is  the
 only  clause  on  which  I  shall  speak

 Mr.  Deputy-Speaker:  very
 briefly,

 Shri  Shree  Narayan  Das:  Accord-
 ang  to  the  provissons  contained  in
 article  102,  no  person  should  be
 allowed  to  become  a  Member  of
 Parliament  uf  he  holds  any  office  of
 profit  The  principle  on  which  that
 article  has  been  based  apphes  equally
 to  the  provision  contained  in  the
 present  Act,  section  7(d)  It  was  in
 that  spirit  that  Parlament  m  1951,
 while  enacting  the  Representation  ,  of
 the  People  Act  thought  i3t  proper  to
 make  a  provision  to  that  effect  It
 was  after  much  discussion  that  this
 was  done,  the  whole  House  was
 allowed  to  discuss  this  matter  and
 every  Member  was  free  to  give  his
 own  suggestions  there  and  then  Even
 in  this  Bill  the  Government  came
 forward  with  a  certain  amendment  |
 dg  sot  think  that  it  was  a  suitable
 amendment  So,  Government  also
 wated  that  there  should  be  some
 disqualification  arising  out  of  the  con-
 tracts  for  the  supply  of  goods  or
 executing  any  works  But  I  do  not
 isnow  what  led  the  Government  to
 agree  to  the  deletion  of  the  whole
 clause  I  would  request  him  to  take
 note  of  the  views  that  have  been
 expressed  I  do  not  know  what  is
 the  majority  view  or  what  is  the
 303  (A)  LSD  —5
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 minority  view  A  large  number  of
 Members  asked  for  the  retention  of
 this  provision  and  improve  it  with
 some  suitable  amendments  But  as
 the  Chairman  of  the  Select  Commuttee
 has  said  no  amendment  came  forward.
 It  was  because  there  was  no  time.
 Some  suggested  that  the  Lok  Sabha
 might  extend  the  time  for  this  so  that
 the  whole  Bill  may  be  considered
 during  the  imter-session  period
 That  was  not  allowed  by  the  Chair-
 man  He  said  that  there  was  short-
 ness  of  time  The  members  could  not
 therefore  give  proper  thought  to  this,
 and  that  is  why  no  suitable  amend-
 ment  was  brought  forward  by  any
 member  Therefore,  we  should  not
 delete  sub-clause  (d)  of  section  7
 Sub-clause  (d)  of  section  7  should  be
 allowed  to  stand  as  it  is,  and  &  com-
 prehensive  measure  after  taking  into
 consideration  the  suggestions  of  the
 Election  Commission  and  also  other
 suggestions  m  this  regard  should  be
 brought  forward  by  the  Government
 before  the  next  general  elections  80
 that  there  is  sufficient  time  to  decide
 on  this  question  I  would,  therefore,
 request  the  hon  Law  Minister  to  con-
 cede  this  point  at  least  that  nothing  is
 going  to  happen  if  we  delete  the  pre-
 sent  clause  5  or  we  allow  it  to  re-
 main  as  it  38
 6  hrs,

 This  is  the  only  point  that  I  wanted
 to  make  I  would  suggest  that  clause
 25  of  the  Bull  seeking  deletion  of  the
 existing  sub-clause  (d)  of  section  7
 should  not  be  passed  I  have  nothing
 to  sav  against  the  other  provisions  of
 the  Bull

 oft  श्जराज  सिह  उपाध्यक्ष  महोदय,
 दा  तीन  बाते  में  सक्षप  में  कहना  चाहता  हू  ।

 जहा  तक  नए  बिल  की  फोटोग्राफ  और

 आइडेन्टिटी  कार्ड  सम्बन्धी  धारा  का

 सम्बन्ध  है,  मुझे  उस  के  बारे  से  कुछ  शकाय

 हूँ।  में  चाहूगा  कि  कानून  मत्री  इस  को  पास

 करने  से  पहले  यह  देख  ले  कि  कही  यह  धारा

 हमारे  कास्टीट्यूडन  के  झाटिकल  ३२६  झौर

 रिप्रेजेन्टेशन  बझाफ़  दि  पीपल  एक्ट,  १६५१
 की  धरा  ६२  को  तो  इनफ्रिन्ज  नही  करती  है।
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 [aft  wore  सिंह]

 कास्टीट्यूशन  का  आर्टिकल  ३२६  इस  प्रकार

 “The  elections  to  the  House  of
 the  People  and  to  the  Legislative
 Assembly  of  every  State  shall  be
 on  the  basis  of  adult  suffrage,  that
 as  to  say,  every  person  who  38  a
 eitizen  of  India  and  who  is  not  less
 than  twenty-one  years  of  age  on
 such  date  as  may  be  fixed  m  that
 behalf  by  or  under  any  law  made
 by  the  appropriate  Legislature  and
 as  not  otherwise  disqualfied  under
 this  Constitution  or  any  law  made
 by  the  appropriate  Legislature  on
 the  ground  of  non-residence,  un-
 soundness  of  mind,  crime  or  cor-
 rupt  or  illegal  practice,  shall  be
 entitled  to  be  registered  as  a  voter
 at  any  such  election”

 आथिकल  ३२६  में  सिर्फ  यह  व्यवस्था  है  कि

 हर  वह  व्यक्ति  जो  नान-रेजीडेंस,  भ्रनसाउन्ड

 साइन्ड,  क्राइम  या  करप्ट  और  इल्नीगल
 प्रैक्टिस  के  ग्राउन्ड  पर  डिस्क्वालिफाई  नहीं
 होगा,  वह  वोटर  के  तौर  पर  रजिस्टर्ड  हो  सकेगा।
 सेक्शन  ६२  कहता  है--

 “No  person  who  is  not,  and  ex-
 cept  as  expressly  provided  by  this
 Act,  every  person  who  75,  for  the
 tume  being  entered  in  the  electoral
 roll  of  any  constituency  shall  be
 entitled  to  vote  in  that  consti-
 tuency  ry

 faa  के  माने  यह  हूँ  कि  भ्रगर  किसी
 व्यक्ति  के  लिये  ये  ग्राउन्ड्स  नहीं  है  और  वह
 किसी  कास्टीट्युएन्सी  में  रजिस्टर्ड  है,  तो  उस

 को  वोट  देने  का  हक  होगा  इस  नये

 बिल  की  लाज  २५  (सी)  में  यह  कहा  गया

 है:
 “for  prohibiting  the  delivery  of

 any  ballot  paper  to  any  person  for
 voting  at  a  polling  station  if  at
 the  time  such  person  applies  for
 such  paper  he  has  already  such
 a  mark  on  his  thumb  or  any  other
 finger  or  does  not  produce  on  de-
 mand  his  identaty  card  before  the
 presiding  officer  or  a  polling  officer
 of  the  polling  station”
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 मेरा  निवेदन  यह  है  कि  जहा  तक  भंगूठे
 था  उंगली  पर  निक्षान  का  सवाल  है,  बहू  तो
 अब  तक  देखा  जा  सकता  था।  भ्रगर  कोई  मार्क

 हुआ,  तो  पोलिंग  झआफिसर  रिफ्मूज  कर  सकता
 था  कि  तुम  योट  डाल  चुके  हो,  तुम  को  बैलट
 वेषर  नहीं  दिया  जायेगा  t  इस  का  मतलब  यह
 है  कि  रजिस्टर्ड  वोटर  झपने  वोट  देते  के  अधि-
 कार  का  इस्तेमाल  कर  सके  भौर  दोबारा  बोट

 न  दे  सके  |  लेकिन  इस  नई  धारा  से  यह  सतरा  पेश

 हो  सकता  है  कि  एक  झादमी  का  नाम  इलैक्ट्रल
 रोल  में  रजिस्टर्ड  है  श्रौर  है. : द  को  इस  नई  धारा
 के  मुताबिक  प्राइडेन्टिटी  कार्ड  दिया  गया  है,
 ले  किन  श्रगर  वह  कार्ड  खो  जाता  है,  तो  पोलिंग
 स्टेशन  पर  उस  को  कहा  जायेगा  कि  चूंकि
 तुम  श्रपना  पाइडे  न्टिटी  कार्ड  नही  दिल्ला  सकते,
 इसलिये  तुम  को  वोट  नही  डालने  दिया  पायेगा

 अ्र्यात्‌  भ्राइडेन्टिटी  कार्ड  खो  जा  से  उस  का
 बोट  देने  का  भ्रधिकार  हू  छिन  जायेगा  ।  में  यह
 निवेदन  करना  चाहता  हू  कि  इस  तरह  का

 प्रावीजिन  कास्टीट्यूशन  के  श्राटिकल  ३२६
 शर  १६५१  के  एक्ट  की  धारा  ६२  के  खिलाफ
 जाता  है।  सरकार  काई  इस  तरह  का  कानून
 नहों  बना  सकती  हैँ  जिस  से  बह  किसी  भ्रादमी

 को,  जो  कि  वोटर  के  रूप  में  रजिस्टर्ड  है,
 बोट  देने  से  रोक  सके  ।  वह  दूसरी  बार  फैट न

 दे  सके,  इस  का  उपाय  तो  सरकार  कर  सकती

 है,  लेकिन  इस  नये  बिल  में  यह  व्यवस्था
 की  जा  रही  है  कि  भाइडेन्टिटी  काई  खो  जाने
 पर  कोई  भादमी  एक  बार  भी  वोट  न  दे  पाये  ।

 हो  सकता  है  कि  बहुत  से  भ्रादमी,  जो  कि  पढ़े

 लिखे  नही  है,  इस  घारा  की  वजह  से  बोट,  देने
 के  प्रपने  श्रधिकार  का  इस्तेमाल  न  कर  सके  1

 में  निवेदन  करना  चाहता  हू  कि  वह  अर्थिकार
 झ्राप  ले  नहीं  सकते  है  7  इस  तरह  का  कालून
 बना  से  पहले  कानून  मंत्री  को  भ्रण्छी  तरह  से

 विचार  कर  लेना  चाहिये  |

 जहा  तक  इस  की  व्यवस्था  का  सवाल  है,

 बहुत  सी  दिक्‍्कतें  उठ  खड़ी  हो  सकती  है  |

 कहा  जाता  है  कि  १६६२  के  इलेक्शन  से  पहले
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 हम  इस  को  सिर्फ  शहरों में  लागू  करना  चाहते  हैं
 और  इस  के  लिये  एक  काम्मीह  सिव  ला  लाया
 जायेगा  ।  भ्रगर  यही  बात  है,  तो  में  कहना
 अआहता हूं  कि गलत तौर  पर  बोट  देने  भौर
 दोबारा  वोट  देने  की  कोई  ऐसी  बड़ी  समस्या
 बैदा  नहीं  हो  गई  है,  जिस  के  लिये  इस  तरह  की
 व्यवस्था  रखी  जाये,  जिस  के  परिणामस्वरूप

 बहुत  में  लोगों  के  दि  देने  के  श्रधिकार  से  वंचित

 हो  जाने  की  भ्राशका  हो  7  इस  सदन  में  बार
 बार  कहा  जाता  है  कि  इस  विषय  में  सब  की
 राय  ली  जानी  चाहिये  और  पहले  जो  चुनाव  हो
 चूके  हैँ,  उन  के  तजुर्बे  स ेलाभ  उठाया  जाना
 चाहिये  ।  इस  बात  को  दृष्टि  में  रब  कर  और

 कानूनी  दिक्कतों  के  कारण,  जिन  का  कि  में
 ने  प्रभी  जिक्र  किया  हैँ,  कानूत  मंत्री  कम  से
 कम  इस  घारा  को  इस  वक्‍त  पास  कराने  को
 कोशिश  न  करे  I
 7

 दूसरी  बात  में  यह  कहना  चाहता  हूं  कि

 इस  कानून  सें  हम  ने  नई  व्यवस्था  की  है  कि
 यालियामेंट  शौर  श्रसेम्बली  के  मेम्बरों  को
 अप  निर्वाचन-क्षेत्र  में  जहा  वे  रजिस्टर्ड  हे,

 जेट  का  अधिकार  इस्तेमाल  करने  से  इसलिये

 नही  का  जा  सकेगा  कि  में  वहा  नही  रहते  है  |
 में  यह  कहना  चाहता  हूं  कि  फौज  के  लोगों
 और  दूसरी  ऐसी  सविसेज  के  लोगों  के  लिये

 शसी  कोई  व्यवस्था  नही  की  गई  है  7  हो  सकता

 है  कि  ऐसा  कर  के  हम  लाखो  आदमियों  को

 डिसएन्फेन्नाइज  कर  दें  ।  में  चाहता  हु  कि
 च्स  धारा  को  पास  करने  से  पहले  अच्छी  तरह  से
 विचार  कर  लिया  जाये  ।

 श्र्न्त  में  म॑  ठेको  के  सम्बन्ध  में  निवेदन

 ,  करना  चाहता  हूं  . के  की  बात  जो  भ्राज  लाई
 जा  रहो  है,  म॑  समझता  ह्  ,के  वह  बहुत  ही

 अआतरनाक  बात  है  उम  से  पालियामेंट  की
 निष्पक्षता  नष्ट  हो  सकती  है  ।  उस  से  पार्टियों
 का  बैलेस--संतुलस  नष्ट  हो  सकता  है  t  उस
 से  जनतस्त्रता  को  खतरा  पैदा  हो  सकता है  |

 ताजुब  यह  है  कि  इस  से  पहले  गवर्नमेंट  का
 ईदमाग  दूसरी  तरफ  था,  लेकिन  इस  बीच  में
 यह  निष्य  किया  गया  कि  सरकार  भनाज
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 का  थोक  व्यापार  पने  हाथ  में  लेना  चाहती  है,
 इसलिय  भव  सम्बन्धित  धारा  में  परिवर्तन
 करने  का  निर्णय  किया  गया  है।  इस  के  साफ
 मानी  यह  हैं  कि  बहुत  से  लोग,  जो  कि
 सरकारी  पार्टी  से  सम्बन्धित  हे,  ध्रनाज  के
 थोक  व्यापार  में  ले  लिये  जा  थे  ।  राज्यों  में
 इस  तरह  की  बातें  चलती  हूँ  कि  ध्राज  इस
 चीफ  मिनिस्टर  को  खतरा  है  और  कल  दूसरे
 चबोफ  मिनिस्टर  को  खतरा  हे,  झगड़े  चल
 रहे  हूँ  ।  लोगों  पर  भ्रसर  डालने  के  लिये  हो
 यह  व्यवस्था  की  जा  रहो  है  |  यह  जनतन्त्र  के
 लिये  खतरा  होगा,  इसलिये  इस  धारा  को  पाम
 ने  किया  जाये  ।

 Shri  Kodiyan  (Quilon-Reserved-Sch.
 Castes)  rose—

 Mr,  Deputy-Speaker:  I  shall  give  the
 hon.  Member  an  opportunity  to  speak
 in  the  second  reading;  also  to  Shri
 S.  M.  Banerjee.

 Shri  A,  K.  Sen:  Mr.  Deputy-Speaker,
 Sir,  Shri  Khushwaqt  Rai  and  Shn
 Shree  Narayan  Das  both  felt  that  we
 should  have  waited  for  a  more  com-
 prehensive  Bill.  As  I  explained  to  the
 House  when  this  Bill  was  first  con-
 sidered,  we  do  not  undertake  a  com-
 prehensive  legislation  unless  the  Chief
 Election  Commissioner  feels  the  need
 for  it.  After  all,  our  Act  is  not  so
 defective  that  it  must  undergo  com-
 prehensive  changes  every  five  years.
 It  may  be  that  only  a  few  provisions
 have  to  undergo  amendments  or  it  may
 be  that  more  provisions  may  have  to
 undergo  amendments  later  on,

 As  I  explained  to  the  House  on  that
 occasion,  it  has  not  been  the  policy
 of  the  Government  to  initiate  legisla-
 tion  affecting  elections  of  their  own
 accord  unless  the  Election  Commis-
 sion  feels  the  necessity  of  certain
 changes  having  regard  to  its  experi-
 ence  in  conducting  elections  in  various
 parts  of  the  country.  The  urgency  for
 some  of  the  provisions  was  explained
 on  that  occasion  by  me  apart  from
 the  question  of  having  revenue  officers
 from  the  month  of  January.

 The  question  about  the  identity
 cards  was  also  very  important,  as  I
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 [Bhri  A.  K  Sen]
 explained,  because  if  certain  consti-
 tuencres  are  going  to  have  identity
 cards,  then  at  least  two  years  would
 be  necessary  first  of  all  to  settle  the
 Register  and  then  to  issue  identity
 cards  for  all  who  are  on  the  Register
 As  I  explained  to  the  House  on  that
 éccasion  a  trial  was  made  in  two  con-
 stituencies  थ.  the  Chief  Eleetgon
 @ommissionef  Photographers  were
 gent  from  house  td  house  to  °  take
 photographg  of  persons  who  were  on
 #he  roll  and  the  results  were  found
 vetry  encouraging  I  do  not  think  any
 hon  Member  has  expressed  any  view
 contrary  to  ours  regarding  the  deéjr-
 abihty  of  having  such  identity  cards
 to  ensure  that  no  umpersonation,  whe-
 ther  on  a  small  scale  or  on  a  big
 scale,  takes  place  anywhere,  where
 such  impersonations  have  become
 apparent  during  the  last  two  general
 elections

 What  the  hon  Members  have  ex-
 pressed,  +€.,  those  who  have  becn

 against  this  provision,  are  the  difficul-
 thes  which,  according  to  them,  lie  in
 the  way  of  implementing  it  I  remem~
 ber  that  when  the  first  general  election
 was  held  and  the  Constitution  accept-
 ed  adult  suffrage  as  the  basis  of  our
 Parhamentary  institutions  doubts  were
 expressed  not  only  in  this  country  but

 also  largely  outside  about  our  ability
 to  hojd  genera!  elections  covering  an
 electorate  of  nearly  90  million  of
 adult  voters  most  of  whom  were
 spread  out  m  the  villages  and  were

 «regarded  ag  illiterate  Vanous  diffi-
 culties  were  expressed  and,  I  think,

 qypany  papers  outside  this  country  had
 ,ekpressed  their  dark  forebodings
 about  the  experiment,  as  they  called
 f,  of  having  a  general  election  on
 western  lines  in  such  a  vast  country
 covering  such  a  vast  electorate  in
 areas  far  flung  and  not  served  by
 good  communications  and  with  people
 not  educated  in  Parliamentary  system
 T  think  we  are  all  very  proud  to  say
 today  that  the  last  two  general  elec-
 thons  have  completely  given  the  he
 to  these  dark  forebodings  and  have
 estabhshed  the  capacity  of  our  people
 nof  only  fo  support  democratic  insti-
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 tutions  buf?aled  te.discharge.their  own
 responsibilities  as  jz  voters.
 If  one  thmg  has  impressed  the  whole
 world,  it  as  our  system  of  free  elec-
 tions  end  our  e  prganisgtion  and
 the  success  whey  t

 a  sare
 an

 vouchsafing  for  the  co  a  thy
 electeral  law  and  the  healthy  umplie-
 mentation  of  the  law  and  in  हाइप
 ing  fair  and  proper  elections  on  the
 basis  of  adult  suffrage.  That  has
 been  possible  because  our  €onst{u- tion  has  given  a  completely  in  d-
 ent  status  to  the  Election  Comm ae.
 As  I  said  on.  the  last  occasida,  “if” is
 only  proper  that  we  pay  a

 ee to  the  recommendations  of  the  Elec-
 tion  Commission  in  regard  to  matters
 pertaining  to  election  ,  @When  the
 Election  Commission  recommends  cer-
 tain  measures  to  be  taken  we  should
 not  negative  those  recommendations
 without  due  and  proper  considegation.
 We  initiated  the  present  Bill  on  the
 recommendation  of  the  Chief  Eltc-
 tion  Commissioner  If  there  are
 difficulties  in  implementing  the  iden-
 tity  cards  provision,  let  them  be
 faced  by  the  Election  Commission  As
 I  said,  in  any  event  it  does  not
 prejudice  anyone  because  no  elector
 m  any  constituency  will  be  under  an
 obligation  to  produce  his  identity
 card  before  he  gets  the  ballot  paper
 unless  identity  cards  have  been  issued
 to  every  man  on  the  electoral  rolls.
 That  i3  quite  clear  I  really  fail  to
 appreciate  the  strength  of  the  criti-
 cism  levell«d  by  some,  what  happens
 if  it  is  not  distributed  If  it  is  not  dis-
 tributed,  the  conditions  are  not  ful-
 filled  The  obligation  arises  only  if
 in  the  constituency  the  electors  have

 been  distributed  identity  cards  If
 identity  cards  had  not  been  distmbu-
 ted,  the  obhgation  does  not  exist  °

 That  brings  me  at  once  to  the  cor?-
 titutional  point  raised  by  Shri  Braj
 Ray  Singh  I  frankly  fal  to  appreciate any  constitutional  point  m  the  matter.
 Article  326  of  the  Constitution  ohly prescribes  that  our  elections  ghonld be  on  the  basis  of  adult  suffrage  and
 every  person  above  the  age  of  ‘at
 will  be  entitled  to  be  on  the  electoral
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 roll.  Nothing  has  affected  that,  On  the
 contrary,  all  the  provisions  in  this
 Bill  also  are  meant  to  ensure  that  every
 person  in  a  particular  constituency
 is  put  in  the  electoral  roll—every  per-
 on  above  the  age  of  2i,  who  is  ordi-
 nerily  resident  in  the  area,  But,  every
 country  and  every  legislature  has  a
 wight  to  prescribe  rules  to  see  that
 the  person  who  is  on  the  register  is
 the  person  who  comes  and  casts  the
 vote.  That  is  the  primary  function
 of  any  electoral  organisation.  It  is
 one  thing  to  say  that  the  electoral
 roll  must  contain  every  person  above
 the  age  of  2l,  who  is  ordinarily  resi-
 dent  there.  Nobody  disputes  that.
 After  all,  the  provisions  are  meant  to
 ensure  that.  It  is  another  thing
 to  say  that  whoever  comes  and  says,

 I  am  X  or  I  am  Y  3s  entitled  to  cast
 his  vote  In  ‘order  that  such  a  thing
 may  not  happen,  every  Icgislature
 ang  every  electoral  organisation  has
 authority  to  prescribe  rules  to  see
 that  the  person,  who  is  on  the  register
 is  the  person  who  votes  That  33  why
 all  these  rules  about  indelible  marks.
 If  an  hon  Member  looks  at  other
 rules,  they  authorise  the  Presiding
 Officer  or  the  Polhng  Officer  to  put
 questions.  You  will  find  that  provi-
 sions  are  there  to  put  questions  of
 every  man  who  comes  and  says,  I  am
 A,  I  want  a  ballot  paper.  He  has  to
 answer  these  questions  properly  before
 he  entitles  himself  to  get  the  ballot
 paper,  because  it  35  the  duty  of  the
 Polling  Officer  to  see  that  the  ballot
 paper  meant  for  X  is  given  to  X  and
 to  no  one  else.  Therefore,  these  pro-
 ‘visions  are  meant  to  ensure  that  a
 person  who  is  entitled  to  vote  actually
 votes.  It  happens  in  many  cases,—I
 now  of  cases  myself  personally—
 people  have  gone  to  vote  and  they

 ehseve  found  that  somebody  else  has
 already  voted  for  them.  He  has  to
 return.

 Shri  ह  P.  Nayar  (Quilon):  Even
 in  your  own  family  you  may  have
 had  that  experience.

 Shri  A.  K.  Sen:  I  do  not  want  to
 deal  with  the  experiences  of  my
 family.
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 net  M.  Banerjee  (Kanpur):
 Even  dead  men  are  voting.

 Shri  A,  K.  Sen:  That  “ts  because
 they  are  on  the  register.  The  elec-
 toral  rolis  are  such.

 Mr.  Deputy-Speaker:  Perhaps  they
 believe  in  re-birth.

 Shri  A.  K.  Sen:  So,  these  rules  have
 nothing  to  do  with  the  Constitution.
 They  are  meant  to  ensure  the  funda-
 mental  requirements  of  the  Constitu-
 tion  that  the  man  on  the  electoral  roll
 is  the  man  who  votes.

 With  regard  to  clause  7,  I  must
 admit  that  I  have  not  been  very  happy
 personally  myself,  so  far  as  the  com-
 plete  omission  of  the  clause  is  con-
 cerned

 Shri  “aushir  Bharnucha:  I  am
 glad  to  heu:  that.

 Shri  A,  K.  Sen:  You  accused  us  for
 nothing  by  saying  that  though  an
 independent  Election  Commissioner
 who  happens  to  be  related  to  me,  laid
 down  certain  good  traditions,  I  have
 brought  a  Bull  deleting  that  section.
 I  have  not.  The  original  Bill
 does  not  omit  that  section  alto-
 gether.  It  only  amends  it  so  as
 to  enable  persons  who  possibly
 technically  enter  into  contracts  with
 the  Government,  like  any  odd  persons
 who  go  to  broadcast,  to  retain  their
 qualification  for  standing  as  Members
 of  Parliament.  That  was  the  original
 section.  But  I  must  say  eertain  fgets
 came  out  to  which  we  must  pay  oar
 attention  seriously,  and  they  are  more
 relevant  in  this  country  than  in
 England  where  that  law  does  not  exist
 any  more.  I  felt  the  strength  of  those
 points  when  they  were  first  expressed
 by  Pandit  Thakur  Das  Bhargava  here
 On  the  floor  of  the  House.  He  े,
 that  the  Government  would  be  year
 after  year  procuring  from  thousands
 and  thousands  of  villagers,  not  caly
 cultivators  but  people  who  are  not
 cultivators  but  who  own  land,  food
 grains,

 thousands  of  people  would  be  dis~
 qualified  if  the  law  stends  as  it  js,
 namely  that  a  subsisting  contract  dis-
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 {Shri  A.  K,  Sen)  Congress.  I  hope  even  our  worst
 qualifies  a  man  per  se,  unless  we
 think  of  some  exceptions.  Frankly
 speaking,  I  would  not  be  party  to  the
 making  of  a  law  which  disqualifies
 hundreds  and  thousands  of  our  people
 simply  because  the  Government  has
 chosen  to  buy  foodgrains  from  them.

 Secondly,  there  are  thousands  of
 workers,  semi  workers,  people  a  bove
 the  level  of  workers,  engaged
 on  a  contractual  basis,  in
 what  is  called  the  theka  system
 in  villages  for  development  works,
 small  irrigation  works  and  works  of
 that  nature.  I  think  an  amendment
 was  put  in  by  Shri  Mahanty  whom
 I  do  not  see  here  now,  saying  that  in
 Orissa  and  other  parts  it  has  really
 caused  great  hardship.  Here  we  are
 trying  to  develop  every  village  on  a
 community  basis,  and  dole  out  works
 connected  with  the  development  of
 the  village  to  various  people.  He
 rightly  pointed  out  that  these  develop-
 ment  works  should  be  excepted  from
 the  ambit  of  the  disqualification.
 There  728  a  good  deal  of  strength  in
 that.

 Then,  various  other  points  were
 raised  which  could  not  be  brushed
 aside  simply  like  this  on  the  broad
 accusation  that  we  are  envisaging  a
 conspiracy  by  which  we  can  turn  the
 whole  country  into  Government  con-
 tractors  and  thereby  have  election
 workers.  I  do  not  see  why  they  can-
 not  be  election  workers  even
 now,  they  need  not  be  can-
 didates.  We  are  not  frightfully
 anxious  to  have  a  few  odd  contrac-
 tors  here  and  there  as  election  work-
 ers,  and  I  strongly  refute  the  ins-
 inuation  hurled  at  Government  that
 there  is  sinister  design  behind  this
 Bill  or  behind  this  omission,  for  which
 we  are  not  responsible  because  it  is  the
 Select  Committee  that  did  it.  We
 really  tried  to  appreciate  and  not  to
 dictate  as  to  what  Government  felt.
 I  strongly  refute  any  suggestion  or
 imputation  to  the  effect  that  the  Gov-
 ernment  has  thrown  away  this  sec-
 tien  7  simply  because  it  wants  to  pack
 t&e  country  with  a  horde  of  contrac-
 tors  running  as  election  agents  for  the

 enemies  will  acknowledge  that  after
 all  in  the  last  nine  years  Government
 has  not  set  a  bad  pattern  for  a  demo-
 cratic  Government,  and  that  the  ins-
 titutions  which  have  thrived  are  com~
 parable  with  the  best  institutions  im
 every  democratic  country.  Lapses
 have  been  severly  dealt  with,  and  we
 do  not  lag  behind  other  countries  in
 our  standards  of  public  morality,  and
 in  our  attachment  to  democratic  ins-
 titutions.  I  hope  that  this  Govern-
 ment  will  not  alow  itself  to  be  made
 a  party  to  any  design  which  seeks  te
 subvert  the  very  foundations  of  our
 democratic  institutions.

 I  think  these  are  the  main  points
 and  the  rest,  I  think,  are  merely  con~
 sequential,  and  I  do  not  think  any
 serious  exception  can  be  taken  to  any
 of  the  other  provisions.

 Mr.  Deputy-Speaker:  The  ques-
 tion  is:

 “That  the  Bill  further  to  amend
 the  Representation  of  the  People
 Act,  1950,  and  the  ‘Repesentation
 of  the  People  Act,  95]  as  reported
 by  the  Select  Committee,  be  taken
 into  consideration.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  We  shall  now

 take  up  the  clauses.
 Clause  2—  (Amendment  of  Section  3)

 Shri  Bhakt  Darshan  (Garhwal):  I
 beg  to  move:

 Page  l,  line  12,—

 after  “House  of  the  People”
 insert—“i.e.  the  Lok  Sabha”.

 श्रीमान,  मेंने  जो  सशोषन  रखने  की  सूचना
 दी  हूँ,  मुझे  स्वय  का  है  कि  बह  इस  सदन  में
 धनिक  रूप  से  रखा  भी  जा  सकता  है  या  नही  v
 इस  सम्बन्ध  में  में  निवेदन  करना  चाहत  '

 हूं  कि  मुझे  यह  बताया  गया  है  कि  वें
 संविधान  का  जो  झप्रेजी  सस्करण  है  उस  में

 “हाउस  श्राफ  दि  पीपल”  दाब्दों  का  प्रयोग  किया
 गया  है,  लेकिन  हिन्दी  संस्करण  में  जो  मुन
 याद  किया  गया  है  उस  में  “लोक-समा”  दन्द
 का  प्रयोग  किया  गया  है  ;  लैकिन  मे  समझतषट
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 हैं  किस  विधान  को  भारा  ७६  में  जो  शब्दावली

 प्रयुक्त  की  गई  है  उस  में  लिखा  है  ie

 “संघ  के  लिये  एक  संसद्‌  होगी  जो  राष्ट्रपति
 भौर  दो  सदनों  से  मिल  कर  बनेगी  जिन  के  नाम
 कमरा:  राज्य-परिषद  और  लोक-समा  होगे  na

 ort  यह  'झनुवाद  श्रधिकृत  भ्रर्थात्‌
 झौषारिटेटिव  था  तो  “राज्य-परिषद्‌”  शब्द
 को  “राज्य-सभ।  ”  कैसे  बदल  दिया  गया  है  ?

 यदि  एण्जीक्यूटिव  गादर  के  द्वारा  बदला  गया
 तो  इस  का  मतलब  यह  है  कि  हिन्दी  का  जो

 अ्रनुवाद  है  वह  अधिकृत  नही  है  ।  मेरा  निवेदन

 है  कि  लोक-सभा  का  ताम  खूब  लोक  प्रिय  हो
 चूका  है।  प्रत  हमारे  माननीय  विधि  मंत्री

 इसे  गम्भीरतापुंक  सोचे  t  हिन्दी  तथा  न्य
 भाषाओं  के  भ्रनुवाद  जो  हुए  हैँ  उन  को  भी  देख
 लिया  जाये  में  समझता  हू  कि  हमारे  स्वर्गीय

 अघ्यक्ष,  , श्री  मावलकर  साहब  ने,  जिन्हों  ने

 बहुतु  जाज्वल्यमान  ढंग  से  और  आदर्श  के
 साथ  इस  स्थान  को  सुझोमित  किया  था,
 उन्हों  ने  लोक-सभा  लाम  रखने  का  कदम  उठाया
 था  शर  जो  हमारे  राज्य-सभा  के  चेश्ररमैन  है,
 चन्हों  ने  भी  इस  को  स्वीकार  किया  था  कि
 उन  के  सदन  का  नाम  “राज्य-सभ।”  में  परिवतित
 कर  दिया  जाय  ।  इस  पर  कानूनी  तौर  पर  विचार
 किया  जाना  चाहिये  ।  कही  यह  तो  नही  है
 कि  शासन-प्रबन्ध  की  सुविधा  को  दृष्टि  से
 आज  लोक-सभा  और  राज्य-सभा  जब्दो  का
 हम  लोग  यहा  प्रयोग  कर  रहे  है  ?  भ्रत  में

 चाहता  हु  कि  इस  पर  विचार  किया  जाय  और
 झाशा  करता  हु  कि  हमारे  विधि  मंत्री  महोदय
 इस  पर  अवद्य  ध्यान  देंगे
 Mr,  Deputy-Speaker:  The  amend-

 ment  is  before  the  House.
 “Shri  A.  K.  Sen:  I  had  explained

 goer
 here  or  in  the  Select  Commit-

 that  so  far  as  drafting  in  English
 is  concerned,  we  use  the  word  ‘House
 of  the  People’  which  is  used  in  the
 Constitution.  In  fact,  apart  from  this
 section,  there  are  various  other  sec-
 tions  in  the  Act  which  use  the  word
 ‘House  of  the  People’.  But  when  these
 statutes  are  again  translated  into
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 Hindi,  the  words  ‘Lok  Sabha’  are  used.
 After  all,  Lok  Sabha’  is  appropriate in  the  Hindi  context.  But  I  do  not
 think  it  will  be  possible  to  change  it
 here,  because  it  will  mean  changing
 all  over,  But,  naturally,  as  we  are
 translating  every  statute,  it  will  find
 its  place  in  the  Hindi  version.

 ft  भक्त  दर्शत  क्या  इस  का  मतलब
 यह  है  कि  समय  आने  पर  इस  पर  गम्मीरता
 से  विचार  किया  जायेगा  ?

 उपाध्यक्ष  महोरथयहो  कह  रह ेहूँ  वह  ।
 तो  श्राप  प्रैस  तो  नहीं  करते  ?

 थ्री  भक्त  दर्शन  :  जी  नहीं  ।

 उपाध्यक्ष  सहोदय  क्‍या  इस  सदन  की
 आजा  है  कि  माननीय  सदस्य  अपने  सझोधन

 x  =
 को  वापस  ले  ने  ?

 कई  माननीय  सदस्य  जीहा।
 The  amendment  was,  by  leave,  with-

 drawn,
 Mr,  Deputy-Speaker:  The  question

 is:
 “That  clause  2  stand  part  of  the

 Bill”,
 The  motton  was  adopted.

 Clause  2  was  added  to  the  Bull.
 Clauses  3  and  4  were  added  to  the  Bill.
 Clause  5~(Amendment  of  section  44)

 Dr.  Samantsinhar  (Bhubaneswar):  I
 beg  to  move:

 Page  2,  line  3,—
 for  ‘the  Ist  day  of  January’

 substitute  ‘the  22nd  day  of  March’.
 While  moving  the  Bill  for  considera-

 fion  originally,  the  hon  Law  Munis-~
 ter  had  said  that  since  the  financial
 year  was  closing  on  3lst  March,  the
 date  lst  March  would  not  be  suitable
 for  the  officers  who  would  be  busy
 with  revenue  collection  work,  and  that
 was  why  it  was  proposed  to  change
 the  date  to  Ist  January.  But  I  had
 suggested  that  it  should  be  22nd
 March.  The  reason  for  this  is  this.
 In  my  constituency  of  Bhubaneswar,
 revenue  collections  are  done  in  the
 months  of  January,  February  and
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 March.  So,  there  will  be  some  little
 dtHeulty  even  if  it  is  lst  January;  in
 gomeé  constituencies  of  Orissa,  the
 revenue  collections  are  made  during
 those  months.

 So,  my  amiendment  is  that  the  date
 should  be  the  first  day  of  the  year
 according  to  our  new  calendar.  The
 Saka  era  starts  from  22nd  March.  So,
 I  have  said  that  the  electoral  rolls
 should  be  changed  according  to  the
 new  calendar,  that  is,  instead  of  ist
 January,  it  should  be  22nd  March

 Mr,  Deputy-Speaker:  The  amend-
 ment  is  now  before  the  House.

 श्री  भक्त  दहांन  मे  यह  सशोबन  प्रस्तुत
 करता  हूं
 Page  2,  hne  3,—

 for  ‘January’  substitute  ‘Novem-

 इस  के  सम्बन्ध  में  मुझे  यह  नि  दन  करना

 है  कि  जैसा  कि  7  मूल  विधेयक  पर  बोलते  हए
 कहा  था  कि  पहाड़ों  के  प्रन्दर  ऐसी  जनसंख्या  है
 जो  जाड़ों  में  मैदानों  मे  उतर  आती  हैँ  ।  इस
 के  सम्बन्ध  में  प्रइन  उठ  सकता  है  ।  में  मानता  Z
 कि  घारा  ६(१)  (ए)  के  द्वारा  यह  सुविधा  )
 जा  रही  है  कि  यदि  कोई  व्यकित  अस्थायी  रूप
 से  बढ़ीं  चले  जाये  तो  उन  को  उन  के  अ्रविकारों
 से  बंचित  न  किया  जाय  ।  में  समझता  हू  कि
 शायद  हमारे  विधि  मंत्री  महोदय  का  यह  मतलब

 है  कि  यदि  कोई  भी  कुछ  दिनों  के  लिये  अपने
 स्थायी  निवास-स्थान  से  दूसरे  स्थानों  को
 किसी  रोजगार  की  तलाश  में  चले  जाते  हूँ
 तो  उन  को  इन  अ्रधिकारों  से  चित  न  किया
 जाएं  ।

 इस  सम्बन्ध  में  मुझे  जो  तिब्बत  के  सोमान्त
 निवासी  हैं  जो  कि  प्रस्थायो  रूप  से  नही  बल्कि
 स्थायी  रूप  से  स्थान  बदलते  झा  रहे  है  स्‍भौर
 क  महीते  श्रपने  घरों  में  रहते  है  भ्रौर  छ  महीने
 बाहर  रहते  हूँ,  उन  के  बारे  में  म ेकहना  चाहता
 हूं।  उन  की  कठिनाई  किस  तरह  से  दूर  होगी,
 इस  सम्बस्त  में  में  एक  सुशाव  देना  चाहता  हूं,

 90  DECEMBER  i958  the  People  चैफ़
 (Amendment)  But

 और  चाहता  हैं  कि  माननीय  मती  महोदय  उस
 पर  गम्भीरता  से  विचार  कर  के  जनवरी
 के  स्थान  पर  नवम्बर  रख  दें  ।  या  दे  यह  कर  दिया
 जाये  तो  उन  लोगों  के  लिये  ज्यादा  सुविधाजतस
 होगा  ।  उबर  से  मेरे  मित्र  श्री  सामन्तविहार
 मे  भी  जो  बात  रखी  है  उस  में  वह  भी  यही
 चाहते  हे  कि  यह  कामे  जनवरी  के  महीने  में
 न  रखा  जाय,  शौर  उन  का  विचार  है  कि  २२
 मार्च  उस  की  तिथि  रखी  जाये,  लेकिन  वह  मी

 मुझ  से  सहमत  हे  कि  झगर  एक  नवम्बर  की

 तिथि  रखी  जाय  तो  वह  सब  के  लिये  सुविधा-
 जनक  होगी  ।  भत:  भ्राशा  है  कि  माननीय
 विधि  मंगी  महोदय  विचार  करने  की  कपा
 करेगे  |

 Shri  A,  K.  Sen:  There  is  a  good  deal
 of  misunderstanding.  When  we  say
 ‘January’,  it  does  not  mean  that
 everywhere  we  start  in  Januaryr  It
 only  makes  3६  possible  to  start  work
 in  January;  where  at  is  not  possible
 to  start  work  in  January,  it  will  be
 in  March,  as  they  did  in  Orisse,  and
 m  November  in  some  of  the  hil!  States,
 Of  course,  previously  we  could  not  go
 before  March  That  was  the  difficulty.
 Now  we  can  start  from  January,  That
 @oes  not  mean  that  we  can  start  only
 in  January  in  places  where  the  snow
 is  6  ft  deep

 Mr.  Deputy-Speaker:  I  shall  now
 put  amendments  Nos.  5  and  26  to
 the  vote  of  the  House  The  question
 Is:

 Page  2,  line  3,—

 for  “the  Ist  day  of  January”
 substitute  “the  22nd  day  of
 March”.

 ‘

 The  motion  was  negatived.  ।  *

 Mr.  Deputy-Speaker:  The  question
 is:  °

 Page  2,  line  3,—

 for  “January”  substitute  “Nov-
 ember”.

 The  motion  was  negatived.
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 :  WR.  Depaty-Speaker:  The  question
 is:

 “That  clause  5  stand  part  of  the
 Bill”.

 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.

 Clauses  6  to  8  were  added  to  the  Bill.

 Clause  9—  Substitution  lof  new  sec~
 tin  for  section  ot  Correction  of
 entties

 in  ebetoral  tolls).  .
 8
 Shri  Shree  Narayan  Das:  I  want  to

 refer  ९6  ariendment  No.  10,
 Mr.  Deputy-BSpeaker:  He  has  spoken

 on  it  already.

 Shri  Shree  Narayan  Das:  My
 amendment  reads.

 Page  3,—

 «mafter  line  16,  add—

 “provided  further  “that  before
 taking  any  action  ufider  this’  séc-
 tion  the  Electoral  Registration
 Officer  shall  consult  the  statutory
 Joca)  authority,  aft  any,  functioning
 in  the  area  concéried”.

 There  3s  a  provision  that  the  Blec-
 toral  Registration  Officer  28  going  to
 be  empowered  to  remove  errors  or
 defects  or  remove  certain  names,
 names  of  such  voters  who  are  dead
 and  50  on_  I  know  that  at  present  the
 electoral  rolls  are  prepared  with  the
 help  of  panchayats,  wherever  they
 exist,  or  with  the  help  of  some  other
 local  authority.  Therefore,  in  matters
 concerning  deletion  or  amendments  to
 the  rolls,  these  authorities,  that  ‘is,  the

 epanchayats  or  other  local  authorities
 with  whose  help  the  electoral  roliy'éte
 Brepared,  should  be  consulted  by  the
 Electoral  Registration  Officer.  °

 Shri  A,  K.  Sen:  That  is  a  matter  for
 rules,  In  fact,  the  rules  are  geing-fo
 be  settled  after  consultation  with  the
 parties  concerned,  “s

 ह... ज  Deputy-Speaker;.}  this is  sis to  be  provided  for  under  thd  rciiét,
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 hon.  Member  has  no  canse  for  com-
 plaint.

 J  shall  now  put  clauses  9  and  0  to
 the  vote  of  the  House.

 The  question  is:

 “That  clauses  9  and  0  stand
 part  of  the  Bull”.

 The  motion  was  adopted,

 Clauses  9  and  0  were  added  to  the
 Bilt

 Clause  ll—  (Insertion  of  new  sec-
 trons  31  and  32  after  section  80.
 Making  of  false  declarations.
 Breach  of:  official  duty  in  connees’
 twn  witn  tne  preparation  ete.  of
 electoral  rolls)

 Shri  Khushwaat  Rai:  I  beg  to  move:
 Page  3,  lunes  86-  and’  37;—

 for  “five  Wyundred  rupees?  sub-
 Stetute  “five  thousand  rupees”.

 Shri  Bhakt  DarShan:  I  beg  to  move:
 Page  3,  line  29,—

 aftér  “fine”  insert—“which  may
 extend  to  five  hundred  rupees”.

 उपाध्यक्ष  महोदय,  मेरा  इस  सम्बन्ध

 में  यह  नितेदन  है  कि  दड््म  में  फ़ाइन
 के  सम्बन्ध  में  जो  भाषा  प्रयोग

 की  गई  है  उस  में  इस  जुरनि  की  कोई  सीमा

 निर्धारित  'नहीं  की  गई  है  और  इपलि
 लीखो  रुपये  का  जुर्धाता  हो  सकता  हैं  ।

 इसीलियें  में  ने  यह  २७  नवम्बर  का  सशोबन
 दिया  है  जिस  में  मेंने  चाहा  है  कि  उस  में

 Yoo  रुपये  तक  के  जुर्माने  की  सीमा  विर्धा।  रत

 कर  ते  जाय  |  श्त  में  चाहता  हू  कि  मत्री

 महोदय  मेरे  सुझाव  को  स्वीकार  करने  की

 कपी  करें  बर्योंकि  जुर्माने  की  सीमा,  निर्धारित
 ने  करना  मेरी  समझ  में  उचित  और  न्योव-

 पूर्ण  नहीं  होगा  ॥
 गण

 Mr.  Deputy-Speaker:  -The  -amend-
 ménts  are  before  the  House.

 Shri  M.  0,  Ja:  I  want हैं?  dppose
 this  amendment.
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 Mr.  Deputy-Speaker:  It  is  very  late
 in  the  day  to  oppose  the  amendments.
 Yes,  he  may  speak.

 Shri  M.  0,  Jain:  This  is  an  amend-
 ment  that  the  amount  of  fine  should
 extend  up  to  Rs,  500  and  another  of
 my  hon.  friend  here  which  says,  it  may
 extend  to  Rs.  5,000.  I  say  no  limit
 should  be  prescribed  and  it  should  be
 left  to  the  discretion  of  the  court  and
 it  will  depend  upon  the  nature  of
 offence.  So,  I  say  the  clause  should
 remain  as  it  is.

 Shri  A.  K.  Sen:  We  cannot  accept
 the  amendments,  Sir,  because  they
 will  come  in  conflict  with  other  pro-
 siskons.

 Mr.  Depaty-Speaker:  I  will  not  put
 these  amendments  to  the  vote,  amend-
 mends  Nos.  4  and  27.  The  question  is:

 Page  3,  lines  36  and  डा

 for  “five  hundred  rupees”  sub-
 stitute  “five  thousand  rupees”.

 The  motion  was  negatived.

 Mr.  Depaty-Speaker:  The  question
 is:

 Page  3,  line  29,—

 after  “fine”  insert—

 “which  may  extend  to  five
 hundred  rupees”.

 The  motion  was  negatived,

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  l  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clause  i!  was  added  to  the  Bill.

 Clauses  2  to  4  were  added  to  the
 Bil.
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 Olause  Be  (Amendment  of  section
 7  )

 Shri  Easwara  Iyer:.  Sir,  7  beg  to
 move;

 Page  4,—

 for  line  20,  substitute—

 ‘(a)  for  clause  (d),  the  follow-
 ing  clause  shell  be  substituted,
 namely:

 “(d)  if  there  subsists  a  contract
 entered  into  in  the  course  of  his
 trade  or  business  by  him  with  the
 appropriate  Government  for  the
 supply  of  goods  to  or  for  the  exe-
 cution  of  any  works  undertaken
 by  that  Government;”,’

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  I  beg  to  move:

 Page  4,—

 for  line  20,  substitute—

 ‘(a)  for  clause  (d),,the  follow-
 ing  clause  shall  be  substituted,
 namely:

 “(d)  if  there  subsists  a  contract
 entered  into  in  the  course  of  his
 trade  or  business  for  the  supply  of
 goods  to  or  for  the  execution  of
 any  works  undertaken  by  that
 Government;”.’

 Shri  Khushwagt  Rai:  I  beg  to
 move:

 Page  4,—

 for  line  20,  substitute—

 ‘(a)  for  clause  (d),  the  follow-
 ing  clause  shall  be  substituted,
 namely:—

 “(d)  if  there  subsists  a  contract
 entered  into  in  the  course  of  his
 normal  trade  or  business  by  him
 or  on  his  behalf  with  the  appro-~
 priate  Government  for  the  supply
 of  goods  to  or  for  the  execution
 of  any  works  undertaken  by  the
 Government;”,’
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 Shri  B.  Das  Gupta:  I  beg  to  move:

 Page  4,—
 for  line  20,  substitute—

 ‘(a)  for  clause  (d),  the  follow-
 ing  clause  shall  be  substituted,
 namely:

 “(d)  if  whether  by  himself  or
 by  any  person  or  body  of  persons
 in  trust  for  him  or  for  his  benefit
 or  on  his  account,  he  has  any  share
 or  interest  in  a  contract  for  the
 supply  of  goods  to,  or  for  the  exe-
 cution  of  any  works  undertaken
 by  the  appropriate  Government:”.’

 Shri  M.  C.  Jain:  I  beg  to  move:
 Page  4,—
 for  line  20,  substitute—

 ‘(a)  for  clause  (a),  the  follow-
 ing  clause  shall  be  substituted,
 namely:

 ae
 “(d)  if  there  subsists  a  contract

 entered  inte  in  the  course  of  his
 trade  or  business  by  him  with  the
 appropriate  Government  for  the
 execution  of  any  works  wunder-
 taken  by  that  Government;”.’

 Mr.  Deputy-Speaker,  Sir,  this
 amendment  relates  to  the  deletion  of
 clause  (d)  of  section  7.

 Shri  Shree  Narayan  Das:  Sir,  will
 my  amendments  be  taken  as  moved?

 Mr.  Deputy-Speaker:  He  did  not
 rise  then.  All  right;  let  it  be  moved,
 No.  12,  and  also  J.

 Shri  Shree  Narayan  Das:  Sir,  I  beg
 to  move:

 Page  ब
 for  line  20,  substitute—

 Gi)  ‘(e)for  clause  (d),  the  fol-
 lowing  clause  shall  be  substituted,
 namely:

 “(d)  if  there  subsists  a  contract
 in  course  of  his  trade  or  business
 whether  by  himself  or  by  any  per-
 aon  or  body  of  persons,  in  trust
 for  him  or  for  his  benefit  or  on
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 his  account  in  which  he  has  any
 share  or  interest  for  the  supply
 of  goods  to  or  for  the  execution
 of  any  works  undertaken  by  the
 appropriate  Government;”
 (ii)  Page  4,—
 omit  line  20,

 Shri  Easwara  Iyer:  Sir,  before  the
 amendment  is  discussed  I  would  like
 to  have  a  clarification  from  you.  Under
 the  Rules  of  Procedure—Rule  80—I
 find  this:

 “The  following  conditions  shall
 govern  the  admissibility  of
 amendments  to  clauses  or  sche-
 dules  of  a  Bill:—

 An  amendment  shall  be  within
 the  scope  of  the  Bill  and  relevant
 to  the  subject  matter  of  the  clause
 to  which  it  relates.”

 The  amending  Bill  came  out  with  a
 Particular  clause  for  the  amendment
 of  section  7(d).  An  amendment  may
 be  brought  for  the  deletion  of  that
 clause.  But,  what  the  Select  Com-
 mittee  has  done  is  to  delete  the  ori-
 ginal  section  7(d)  I  would  like  to
 have  your  ruling  as  to  whether  it  is
 Possible  under  Rule  80.

 Mr.  Deputy-Speaker:  I  will  look
 into  that.  The  amendments  are  before
 the  House.

 Shri  Jain  may  continue.

 Shri  M.  C.  Jain:  Suir,  enough  has
 been  said  on  this  clause  15,  The
 arguments  advanced  in  favour  of
 deletion  of  clause  (d)  of  section  7
 have  been  that  thousands  and  lakhs  of
 people  will  sell  their  foodgrams  under
 the  new  policy  of  the  Government  to
 the  Government  and  that  a  large  num-
 ber  of  development  works  ere  going
 on  throughout  the  country  so  that  so
 many  small  people  will  be  doing  those
 developmental  works  and  if  this  clause
 stands  as  it  is  they  will  be  debarred.

 Mr,  Deputy-Speaker,  Sir,  both  these
 Paints  are  correct.  But  both  these
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 {Shi  M  0  Ja.n]}
 categories  could  be  safeguarded  other-
 wise  than  by  deleting  the  whole  clause
 A  great  wrong  is  bemg  committed  by
 that  I  would  point  out  to  the  hon
 Law  Minister,  by  all  means  safeguard
 these  two  categories,  but  there  are
 other  categories  which  do  not  deserve
 any  safeguard  at  all.  For  instance,
 there  is  a  contractor  He  is  doing
 eertam  work  in  the  कोण  of  the
 State  or  the  Central  Government  In
 some  case,  he  ३5  black-hsted  due  to
 various  musconducts  by  the  Executive
 Engineer  or  some  other  higher  autho-
 rities  Should  he  be  allowed  to  become
 a  Member  of  Parlhament  or  State
 Legsetare?  If  we  keve  to  safoguerd
 certain  categories  of  people  do  we
 not  have  language  enough  which  could
 cover  those  categories  and  debar  con-
 tractors  of  bad  conduct,  etc  from
 becoming  Legislators?  I  think  this
 is  what  Shrimati  Renu  Chakravartty
 has  in  mind

 There  are  those  people  who  sell
 foodgrains  and  other  things  to  the
 Government  There  are  also  other
 growers  who  sell  them  to  the  Gov
 ernment  If  my  amendment  is  accept-
 ed  they  will  not  be  debarred.  Not
 only  that  In  the  original  Act  the
 persons  who  were  m  partnership  etc
 were  all  included  These  persons  will
 also  be  safeguarded  When  a  person
 himself  supphed  things  to  the  Govern-
 ment,  only  he  was  ६0  be  debarred  By
 omitting  the  whole  clause,  just  as
 Shri  Bharucha  has  said,  we  are  open-
 ing  the  flood-gates  of  corruption  My
 amendment  reads  like  this

 “(a)  af  there  subsists  a  contract
 entered  into  in  the  course  of  his
 trade  or  business  by  him  with  the
 appropriate  Government  for  the
 execution  of  any  works  under-
 taken  by  that  Government,”

 That  38  te  say,  only  those  people  will
 be  covered  who  execute  some  work.
 It  should  not  be  difficult  for  the  hon
 Mrlister  to  accept  this  amendrhent  It
 Means  thdt  the  foodgrams  dealers  or
 the  growers  will  be  safeguarded  anc
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 they  can  become  Members  of  Parlia-
 ment  or  the  State  Legislature  {I  do
 not  think  the  implications  involved  in
 deletmg  the  full  clause  are  being
 realised  Contractors  who  gre  in  cons~
 piracy  with  some  officers  and  who
 fleece  the  Government  *tréastiry  are
 being  allowed  Thé  floof=getés  Sre
 being  thrown  oper  for  them  to  becdine
 Members  of  Parhament  or  the  ‘State
 legislators  This  is  a  very  serious
 thing

 The  example  of  England  has  been
 quoted  In  England  there  3s  a  public
 works  department  and  there  are  con-
 tractors  But  their  standards  are
 different  To  import  that  practice  mto
 our  country  38  to  delude  ourselves,  to
 say  the  least  So,  I  plead  with  all  the
 emphasis  at  my  command  that,  this
 amendment  should  be  accepted  [ff  st
 is  accepted,  those  categories  will  “be
 safeguarded  anid  those  other  categories
 which  do  not  deservé  td  be  safeguard-
 ed  will  be  excluded

 aft  खशबश्त  राय  श्रीमन  अ्रपने  सभो-
 बन  के  द्वारा  रमते  शब्द  “नामेल”  बढाया  है  ।
 अगर  नामेल  ट्रेड  आर  बिज्ञनेस”  की  बात
 भ्रा  जाती  है  तो  सरकार  जिस  काइ्तकार
 से  गहना  खरीदेगी  वह  इस  धारा  के  श्रन्तगंत
 नहीं  झाएगा  क्योंकि  वह  उस  का  नामित

 ट्रेड”  नहीं  होगा  इसनियें  में  समझता  हू
 कि  मंत्र  जा  संझोधन  दिया  है  उत  को  मान-
 नीय  मंत्री  जी  को  स्वीकार  कर  लेना  चाहिये

 हिसार  के  माननीय  सदस्य  ने  कहा  था
 कि  भ्गर  यह  रहंगा  तो  जितने  पब्लिक
 कार्पोरेशन  भौर  नेशनल  इडस्ट्री  के  ठेके  लेने
 वाले  लोग  हे,  वें  सब  डिंस्क्वालिफाइड  हो०
 जायेंगे  t  में  उन  की  बहुत  इज्जत  करता  हू
 और  उन  के  ज्ञान  की  बहुत  इज्जन  करता  है,
 लेकिन  मे  दब  से  कहना  चाहता  हू  कि
 थाम्पसन  बर्संस  पीयज  के  केस  में  सह  हल
 दी  गई  थी  कि  अगर  गर्कागेंट  का  कट्ट
 है,  तो  सम्बन्धित  ब्यक्ति  डिस्क्यीलिफाइंड
 हो  जायगा,  लेकिन  झगर  कोई  भ्राटोनोमस
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 बाडी  या  कार्पोरेशन  हो,  तो  बह  डिस्क्‍्सालि-
 क्ाइड  नहीं  होगा  ।

 टेक्  के  बारे  में  मे  .इह,कहना  चाहता.
 है  कि  श्रभी  हसते  दिल्‍ली  म्यूनिसिपल  कार्पो-
 रेशन  बिल  पास  किया  है  और  उनमे  यह,
 व्यवस्था  की  है  कि  बा्पोरिशन  के  ठेकेदार,
 नेम्बरी  के  लिये  खडे  नहों  हो  सकते  हे  ।  में
 ने  म्यृनिसियेलिटीज़  के  भौर  भी  एक्टस
 देवे  है  ।  उन  सब  में  यह  व्यवस्था  है  कि
 कोई  भी  लोकल  बाडी  का  केदार  भेम्बरी  के

 लिये  खड़ा  नही  हो  सकता  है  ।

 “कैदारी  के  मामले  में  देखने  की  बात
 यह  है  कि  कर्राटग  एजेन्ट  कौन  है  ।  प्रगर
 नवनेमट  या  एग्जेक्टिव  अ्रथारिटी  बरप्टिग

 एजेन्ट  है,  ता  सम्जन्यित  व्यक्ति  पर  प्रतिबन्ध

 होना  आहिये,  क्योंकि,  जैसा  हमारे  श्र
 साथियों  ने  कहा  है,  हेमाक्रेसो  के  लिये  यह
 जरूरी  है  कि  ऐमेन्करप्ट  लोग  इस  सदन  म  न
 ग्राये  q

 ज्ब  हाउस  श्राफ  कामज  की  सिलेक्ट
 कमेटी  प्‌  इस  प्रकार  का  बिल  था  ता  वहा
 के  कर्क  ने  अपने  दिल  की  शका  को  2%
 प्रकार  प्रकट  किया  था+-

 “As  I  said  to  the  Chairman  I
 think  that  my  feeling  is  that  for  it
 to  go  out  from  this  Parliament
 that  we  were  relaxing  the  strict-
 ness  of  our  rules  about  disquali-
 fication  and  it  would  certamly  go
 out  ‘to  certain  parliaments  that
 We  were  relaxmg  our  rules  about
 corruption—would  be  morally  a
 rather  bad  thmg  to  do”
 -
 वहा  के  कलक  ने  भी  कहा  था  ि  यह  चे  ज॑
 बाहर  नहीं  जानी  बलहिये  ।  इसलिये  में
 कहना  चाहता  हू  कि  हमारा  जो  प्रजात॑त्र  है
 वह  एंक  बहुत  दोटा  सा  बच्या  है  be  इधलिये

 यह  खखूरी है. है  कि  हंस  इस  बारे  में  जावयसूक

 रह ।
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 Shri  Barman:  Sir,  I  would  hke  to
 say  &  few  words  about  Shri  Easwara
 lyee$ypbjection,  Tie-  Houde.  commit-
 ted  ‘the  ofiginal  amending BM  which
 was  htfere  the  House  for  making  fure
 é&  additions  and  alterations  and  also
 authorised  it  to  make  consequential
 Amendments  if  necessary  By  this
 elause  5  the  Bull  suggested  cer-
 tain  amendments  to  the  origmal  clause
 7(d)  of  the  95l  Act  An  amendment
 does  not  mean  only  changing  words
 here  and  there  By  that  commitment
 é6f  the  Bill  to  the  Committee  by  the
 House,  the  whole  of  section  7  was
 Before  them  for  making  additions  or
 alterat:  of  <wifatever  it  thought  fit
 It  was  Yybite  withth>its  competence
 Now,  this  is  the  recommendation  of
 the  Sefect  Committee  If  the  House
 agrees  with  the  Select  Committee,  I
 do  not  think  there  38  any  bar  on  that
 I  have  not  read  that  rule,  but  I  do  not
 think  there  33  any  bar  on  the  Select
 Committee  recommending  to  the
 House  the  deletion  of  the  clause  itself
 if  the  Select  Committee  finds  that  the
 intention  of  Government  cannot  be
 otherwise  fulfilled  By  the  omginal
 Bill  itself  this  sub-clause  was  before
 the  House  for  consideration,  because
 according  to  Government  it  required
 some  changes  If  those  changes  are
 suggested  in  the  form  of  deletion  of
 the  sub-clause  itself,  I  do  not  think
 there  is  any  rule  that  bars  st.

 Shri  Easwara  Iyer.  I  would  hke  ta
 say  one  word  mm  clarification  All
 that  the  amending  Bill  was  concerned
 with  was  sub-section  (d)  of  section
 7

 Mr.  Deputy-Speaker:  I  have  follow-
 ed  that

 Shri  Easwara  Iyer:  Therefore

 Mr  एप -जिकुल्न डसा"  The  point
 made  out  by  Shri  Easwara  Iyer  was.
 that  in  the  original  Bull  that  was  here
 and  which  was  referred  to  the  Select
 Committee  the  mtention  indicated  was
 that  sub-section  (d)  of  section  7  was  to
 be  amended  and  nothing  besides  that.
 Every  day  we  are  discussing  such
 subjects  here,  and  if  an  hon  Member
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 {Mr.  Deputy-Speaker.]
 brings  an  amendment  thet  some  other
 section  in  the  parent  Act  be  amended
 we  rule  it  out  on  the  ground  that  it
 is  not  within  the  scope  of  the  Bill  that
 is  before  us.  Therefore,  hig  conten-
 tion  ig  that  because  it  was  intended
 that  only  sub-section  (d)  be  amended
 and  there  was  an  amended  form  of
 sub-section  (d)  given,  the  Select  Com-
 mittee  has  gone  beyond  the  scope  of
 the  originel  Bil]  in  amending  other
 portions  of  the  same  section.  This  is
 what  Shri  Easwara  Iyer  has  pointed
 out.  I  find  that  it  is  correct  so  far  as
 that  goes.  But  so  far  as  the  delibera-
 tions  of  the  Select  Committee  are  con-
 cerned,  it  is  possible  that  this  question
 might  have  been  raised  there  and  the
 Chairman.  of  the  Committee  must  have
 given  his  decision  or  ruling  that  the
 Select  Committee  was  within  its  rights.

 Now,  if  the  House  thinks  that  this
 was  not  within  the  scope  of  the  Com-
 mittee,  then  the  only  remedy  is  that
 an  amendment  could  be  brought  here
 so  that  the  House  could  decide  that
 the  original  position  should  stand  For
 that  purpose,  Shri  Shree  Narayan  Das
 has  brought  in  an  amendment—
 amendment  No.  l!l—which  is  going  to
 be  moved  by  him.  We  shal]  see  how
 the  House  decides  it.  It  is  for  the
 House  to  decide  it;  if  it  feels  that  the
 Select  Committee  had  gone  beyond  the
 scope  of  the  Bull,  :t  could  restore  the
 original  position  that  was  in  the  Bill
 when  it  was  introduced  here.

 Shrimati  @enu  Chakravartty:  I  want
 to  say  that  in  my  experience  of  six
 to  seven  years,  there  had  been  many
 occasions  when  the  Chair  had  given  a
 ruling  that  a  particular  thing  is  not
 within  the  purview  of  anybody  in  this
 House,  or  in  the  Committee,  to  open
 up  and  change  anything  in  an  amend-
 ing  Bill  except  that  particular  clause
 or  sub-clause  in  which  the  amendment
 is  to  be  made  80,  from  that  point  of
 view,  I  am  not  able  to  understand  how
 a  ruling  given  in  a  Select  Committee
 ‘can  correct  a  position  which  cannot  be
 taken  up  on  merits?
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 other  section  of  the  parent  Act  is
 amended,  is  it  open  to  the  House  to
 say,  in  spite  of  the  fact  that  it  was  not
 relevant,  that  that  particular  amend-
 ment  as  emerged  from  the  Select
 Committee  is  correct?  Theat  is  the
 point  on  which  I  would  like  to  have
 your  clarification.

 Mr.  Deputy-Speaker:  I  have  made
 it  clear  that  we  have  been  proceeding
 on  this  assumption—rather  it  is  a
 decision  of  the  House—that  only  those
 clauses  can  be  touched  which  are  the
 subject-matter  of  the  amending  Bill,
 and  not  the  other  sections  of  the  ori-
 ginal  Act.  There  are  many  rulings  by
 the  Chair  on  that  point.  I  have  already
 said  that  at  that  time,  during,  the
 dehberations  of  the  Select  Committee,
 certainly  this  point  might  have  Méen
 raised.  The  Chairman  might  have
 given  a  ruling  that  tHe  Select  Com-
 mittee  was  within  its  mghts.  Probably
 it  might  have  been  the  case  that  he
 thought  that  it  was  a  consequential
 amendment.

 Now,  when  it  comes  before  the
 House,  it  is  for  the  House  to  decide.
 It  2s  not  a  question  for  me  to  decide,
 because  it  has  already  been  decided
 by  the  Select  Committee.  I  cannot
 separate  portions  and  say  that  these
 are  the  authorized  ones  and  the  others
 are  not.  Therefore,  the  only  course
 open  now  is  that  the  clause  would  be
 put  to  the  House.  If  the  House  feels
 that  the  Select  Committee  hed  gone
 outside  its  scope,  then  it  can  throw  it
 out  and  restore  the  original  position
 To  restore  the  original  position  is  the
 intention  of  Shri  Shree  Narayan  Das’s
 amendment.

 Shri  Easwara  ilyer:  Apart  from
 your  ruling,  Sir,  I  would  respectfully
 say  that  here  is  a  case  where  the
 Select  Committee  deliberated  over  it
 and  the  matter  has  been  raised  before
 the  Select  Committee  and  the
 Chairman  considered  the
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 admissibility  of  the  amendment,  and
 then  the  amendment  secking  to
 delete  clause  (d)  was  entered.  I
 ‘would  like  to  know  whether  the  rul-
 ing  of  the  Chairman  of  the  Select
 Committee  is  final  on  this  matter;  or

 whether  in  such  matters  we  are  bound
 by  the  Rules  of  Procedure  here  which
 have  been  adopted  in  this  House.

 Mr.  Deputy-Speaker:  Perhaps  I
 have  not  been  able  to  make  it  very
 clear.  My  submission  was  that  when
 a  decision  has  been  taken  by  the  Select
 Committee,  it  is  not  for  the  Speaker
 here  to  decide  that  the  Committee  had
 gone  outside  the  scope.  It  is  for  the
 House  to  decide.  That  is  what  7  have
 been  putting  before  the  House  Let
 the  House  decide.

 Shri  A.  K.  Sen;  May  I  say  a  few
 words  on  the  merits,  apart  from  the
 ruling  that  you  have  given  and  which,

 “Th  my  humble  submission,  is  the
 proper  one.  It  is  for  the  House  to
 decide  it,  88  you  said  Apart  from
 that,  I  do  not  see  how  my  hon.  friend
 Shr:  Easwara  Iyer  says  that  it  is  out-
 side  the  scope  of  the  Select  Committee
 The  Select  Committee  produced  a  sec-
 tion  7(d)  which  was  an  amendment  of
 the  original  section  7(d).  There  is
 one  method  of  amending  section  7(d)
 and  that  is  by  amending  the  whole
 section  altogether.  That  is  the  effect
 of  amending  section  7(d)  as  we  had
 introduced  in  the  Bull.  A  reading  of
 section  7(d)  will  show  that  the  effect
 of  the  amendment  is  that  it  omits  it
 because  there  is  no  section  7(d)  now.

 Shri  Easwara  Iyer:  The  hon.  Law
 Mhnister  is  questioning  your  ruling.

 .  Shri  A.  K.  Sen:  I  am  not  question-
 swing  it.  I  am  only  submitting....

 Mr.  Deputy-Speaker:  He  is  arguing
 that  even  omission  is  an  amendment
 of  that  clause  or  sub-clause,  That
 is  also  an  amendment.

 Shri  A.  K.  Sen:  I  am  only  submit-
 ting  that  placed  side  by  side  you  will
 find  that  it  has  been  amended.
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 Shrimati  Renu  Chakravartty:  I  just
 wanted  to  say  that  on  many  prior
 pccasions—and  on  this  very  amend-
 ment  a  point  has  been  raised  by  Shri
 Easwara  lyer....

 Mr,  Deputy-Speaker:  That  point
 should  be  deemed  to  have  been  closed.
 {  will  request  the  hon.  lady  Member
 to  proceed  with  her  amendment.

 Shrimati  Renu  Chakravartty:  If  you
 have  already  decided  on  that  point
 then  the  House  will  have  to  give  its
 opinion.

 Mr.  Deputy-Speaker:  Does  she  want
 to  speak  on  her  amendment  or  not?

 Shrimati  Renu  Chakravarity:  We
 are  now  discussing  whether  this  is  at
 all  allowable  or  admissible,

 Mr.  Deputy-Speaker:  She  might  say
 these  words  also  because  the  House
 has  to  decide  it.

 Shri  H.  N.  Mukerjee  (Calcutta—
 Central):  Is  70  not  necessary  that  there
 is  prior  authorisation  given  by  the
 House  to  the  Select  Commmittee  to  re-
 open  certain  provisions  in  the  original
 Act  if  necessary?  That  goes  to  the
 root  of  the  matter.  On  previous  ooca-
 sions,  particularly  in  reference  to  the
 Preventive  Detention  Act,  there  have
 been  certain  amending  Bills  ich
 came  up  before  us  and  we  had  to  put
 forward  that  it  is  necessary  for  us  to
 amend  certain  other  sections  of  the
 original  Bill,  but  it  was  always  said
 that  this  is  an  amending  Bill  and
 therefore  it  had  to  be  confined  to  cer-
 tain  particular  specified  sections.

 On  this  occasion  it  appears  to  have
 happened  that  the  Select  Committee
 took  it  upon  itself  to  amend  the  ori-
 ginal  provision  of  the  Bill  which  had
 nothing  to  do  with  the  amending  Bill
 placed  before  the  House.  The  Select
 Committee  had  only  something  to  do
 with  the  amending  provisions  pro-
 pounded  by  the  Government  and  had
 nothing  to  do  with  the  original  provi-
 gion.  I  think  some  sort  of  confusion
 has  taken  place.
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 Mr,  Deputy-Speaker:  There  is  no
 confusion  so  far  ag  I  can  think.  It  is
 clesr.  So  many  times  we  have  decid-
 ed  that  the  Select  Committee  shall  not
 go  out  ७१  the  scope  of  what  has  been
 referred  to  it.  Now,  the  hon.  Law
 Minister  has  stated  that  the  Select
 Committee  has  not  gone  beyond  its
 scope  because,  as  he  says,  even  the
 omission  of  a  clause  is  also  an  amend-
 ment  of  that  clause.

 I  have  said  that  even  if  we  presume
 or  take  i¢  for  granted  that  the  deci-
 sion  of  the  Select  Committee  was
 wrong,  that  it  was  unauthorised,  then
 the  Speaker  cannot  take  it  upon  him-
 self  to  reverse  the  decision  of  the
 Salert  Cammittas  Jt  ie  far  the  Howe
 to  reverse  it  if  any  such  irregularity
 has  happened  at  all.

 Shri  H.  N.  Mukerjee:  Can  the  House
 do  it  in  this  fashion  of  more  or  less
 giving  retrospective  accord  to  some-
 thing  which  was  done  without  real
 authorisation?

 Mr.  Deputy-Speaker:  This  is  what  I
 am  saying,  ie.,  that  in  this  House  an
 amendment  will  be  moved  to  it.  Now
 that  amendment  is  before  the  House
 and  the  House  can  accept  that  amend-
 ment.  The  result  then  would  be  that
 what  hon.  Members  think  was  un-
 authorised  would  be  set  right.

 Shri  H.  N.  Mukerjee:  Since  there  are
 eertain  mechanisms  of  action,  which
 have  so  far  been  built  upon  pre-
 cedents,  are  we  nat  going  to  demolish
 some  of  those  precedents?

 Pandit  Thakur  Das  Bhargava:  Sup-
 pose,  the  Select  Committee  was  not
 authorised—-whether  it  is  authorised
 or  not  is  a  different  matter;  according
 te  me  the  Select  Committee  was  auth-
 orised  to  delete  it—then  my  humble
 question  is  whether  this  House  is
 competent  to  delete  it  or  not.

 Shri  च्,  P.  Nayar:  Under  what  rule?

 Pandit  Thakur  Dag  Bhargava:  Un-
 der  any  other  rule.  Whenever  we
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 legislate  we  always  see  whether  it  is
 proper  to  continue,  delete  or  amend  ff,
 ३  quite  agree  with  the  han.  Lew
 Minister  that  debate  is  also  an  amend-
 ment.  Suppose  the  Select  Committee
 made  a  wrong  decision,  then  this.
 House  is  perfectly  competent  to  amend
 it  or  do  whatever  it  likes  with  it.

 Mr.  Deputy-Speaker:  This  ts  what  I
 said.

 Shri  Easwara  Iyer:  Sir,  my  hon.
 friend,  Shri  Kodiyan,  may  speak  on
 my  amendment.  I  have  moved  the
 amendment  formally.

 w@  firs,

 Shrimati  Renu  Chakravartty:  I
 have  moved  my  amendment.  The
 real  reason  why  I  want  to  press  this
 amendment  is  that  I  have  been  ver
 surprised  to  find  that  the  Select  Com-
 mittee  has  taken  away  a  very  import-
 ant  clause  not  only  from~the  original
 Act,  but  even  from  the  amending  Bull,
 whereby  people  who  had  any  direct
 interest  in  contracts  were  disqualified
 for  standing  for  Parliament.  Only  a
 few  days  ago,  we  heard  the  horrors
 with  which  certain  Members  spoke
 about  allowing  Members  of  Parlia-
 ment  to  become  members  of  the
 Boards  of  directors  of  public  corpora-
 tions  because  that  was  going  to  cor-
 rupt  Members  of  Parhament.  At  that
 time,  we  said  that  although  there  was
 a  corrupting  influence,  no  doubt,
 because  of  politital  and  other  reasons,
 we  wanted  that  people  with  public
 opinion  and  public  conscience  should
 also  be  associated  with  public  corpora-
 tions.  It  was  pressed  again  and  again
 ‘that  once  we  allow  them  to  come  into
 commercial  undertakings,  this  House,
 will  become  corrupt.  Now  we  are
 throwing  open  the  floodgate  and  we
 are  allowing  people  who  have  direct
 interest  in  contracts  and  those  who
 are  going  to  participate  in  commer-
 cial  dealings  in  which  the  Govern-
 ment  ig  a  party.  We  are  allowing
 these  very  people  to  come  into  the
 Parliament.
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 The  original  Act  was  very  clear  and I  would  like  this  House  to  accept  that
 eriginal  clause  which  said:

 “if,  whether  by  himself  or  by
 any  person  or  body  of  persony  in
 ‘trust  for  him  or  for  his  benefit  or
 om  his  account,  he  has  any  share
 or  interest  in  a  contract  for  the
 ‘Supply  of  goods  to,  or  for  the  exe-
 cution  of  any  works  or  the  per-
 formance  of  any  services
 undertaken  by,  the  appropriate
 Government;”

 That  person  will  be  disqualified.  I
 would  be  prepared  to  take  away  “the
 performance  of  any  services"  because
 that  in  itself  would  not  necessarily ‘be  a  contract  or  a  commercial  commit-
 ment  on  behalf  of  the  Member  of  this
 House,  to  anything  done  in  a  com-
 mercial  way  for  profit.  Instead  of
 doing  that  and  taking  away  that  small
 Provision  ‘performance  of  any  services
 undertaken’  which  might  prevent Members  of  Parliament  Participating in  many  good  works  and  services  of
 the  Government,  we  are  not  only  not
 accepting  it,  but  also  the  original
 amending  Bill  which  stood  thus

 “If  there  subsists  a  contract  en-
 tered  into  in  the  course  of  his
 trade  or  business  by  him  with  the
 appropriate  Government  for  the
 supply  of  goods  to  or  for  the
 execution  of  any  works  under
 taken  by  that  Government”

 This  was  what  was  in  the  Amending Bill.  The  Select  Committee  in  its
 wisdom  has  even  taken  away  this Even  this  has  been  taken  away.  jf ‘we  judge  this,  we  will  see  that  the Select  Committee  has  done  this  in
 order  to  allow  the  contractors  to  cap- ture  this  House.  It  is  a  shocking  state of  affairs  that  we  are  taking  away this  sub-clause  entirely.  We  are  omit- it  I  could  understand  if  there ‘was  deletion  of  a  small  clause  which
 ‘Would  have  a  much  broader  meaning than  actue)  contracts,  actual  making of  profits  in  commercial  dealings  with the  Government,  That  I  would understand.  Instead  of  doing  that,  we have  deleted  the  entire  clause  even
 303(Ai)  LS.D—6.
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 in  its  amended  form  as  it  was  thought
 fit  by  the  Government  to  bring  for-
 ward  in  the  amending  Bill.  I  think
 this  s  a  shocking  state  of  affairs,  that
 those  very  Members  of  this  House
 who  so  many  times  threw  up  their
 hands  in  horror  that  we  should  not
 Bo  even  to  public  corporations—even
 one  Member  of  the  House  should  not
 be  allowed;  they  should  be  disquali-
 fied—are  going  to  pass  the  amending
 Bill  throwing  open  the  doors  to  those
 who  wil,  have  direct  contracts  with
 the  Government  and  we  are  going  to
 allow  them  to  come  in  as  Members
 of  this  House  Therefore  I  strongly
 Oppose  this  omission,  and  I  hope  this
 House  will  reject  it

 Shri  Naushir  Bharucha:  We  must
 put  up  a  board  “All  contractors  wel-
 come”,

 Shri  Kodiyan  (Quilon—Reserved—
 Sch  Castes):  I  am  very  sorry  that  the
 Select  Committee  recommended  the
 deletion  of  section  7(d)  of  the  95l
 Act  As  has  been  already  pointed  out
 by  Shrimati  Renu  Chakravartty  nd
 also  other  hon.  Members,  it  is  a  very
 dangcrous  amendment  Though  it
 may  look  very  simple,  it  is  of  far-
 reaching  importance,  and  it  has  far-
 reaching  consequences,  because  in  my
 opinion  it  is  against  the  very  spirit  of
 our  Constitution,  it  is  against  the
 growth  of  democracy  in  our  country
 We  want  to  preserve  and  maintain
 the  independence  of  Members  of  Par-
 lament  and  the  State  legislatures,  80
 that  we  may  function  according  to  our
 Constitution  and  democracy  in  our
 country  may  prosper  I  am  sorry  that
 the  Select  Committee  has  taken  such
 a  very  dangerous  decision.  I  appeal
 to  the  hon  Minister  even  at  this  very
 late  stage  to  accept  amendment  No.  W
 moved  by  Shri  Easwara  Iyer.
 706  hrs.

 [Mr  Speaxer  in  the  Chair)
 Shri  Easwara  Iyer:  The  reason  given

 by  the  Select  Committee  for  the  dele-
 tion  of  the  original  sub-section  (6)
 itself  was  the  future  trend  that  may
 be  there  regarding  purchase  by  the
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 {Shri  Easwara  Iyer]
 Government  of  foodgrains  and  the
 likely  consequential  wholesale  dis-
 qualification  of  persons.  I  certainly
 cannot  see  how  that  can  be  a  ground
 for  the  deletion  of  this  sub-section.
 In  order  to  prevent  an  evil,  you  .ant
 to  perpetuate  another  evil.  We  agree
 in  principle  that  it  is  not  desirable  for
 Members  of  Parliament  to  have  deal-
 ings  with  Government  and  get  crumbs
 or  favours  from  Government,  but  we
 are  envisaging  a  condition  in  future
 where  the  Government  may  propose
 to  buy  foodgrains  so  that  every  sup-
 plier  of  foodgrains  may  be  hit  by  this
 disqualification,  and  therefore  in  order
 to  eschew  that  evil,  we  import  other
 evils  also.  If  I  may  be  pardoned  for
 using  a  common  proverb,  fearing  a
 mouse  you  are  setting  fire  to  the
 house.

 Here  is  a  clause  where  the  thin  end
 of  the  wedge  is  being  driven  to  allow
 Members  of  Parliament  to  curry  favour
 with  the  party  in  power  whereby  the
 independence  of  the  Members  of  Par-
 liament  is  to  be  warped  by  such  ten-
 dencies.  We  strongly  and  emphati-
 cally  oppose  the  deletion  of  this
 section.

 पंडित  ठाकुर  दास  भागंव  :  जनाब  प्वी  कर
 साहब,  मुझे  बड़ी  व्बुगी  है  कि  हमारे  कम्यूनिस्ट
 दोस्त  जो  डिस्कालिफिकेंशन  श्राफ  मेम्ब्स

 आफ  पालियामेंट  बिल  पर  बड़े  जोर  शोर

 से  कह  रहे  थे  कि  लोगों  को  ऐंवी  हालत  में

 रखा  जा  रहा  है  कि  मेम्बर  बना  कर  और

 सेक्रेटरी  बना  कर  पालियामेंट  के  ऐम्बरों  को

 सेइयूस  किया  जा  सकता  है  n  आज  उन  की

 स्राव  खुली  हें  ।  यह  लोग  स्पीठेत  दिया  करते

 थे  कि  गवनंपरेंट  ने  हाउस  की  प्योरिटी

 और  इडेपेंडेस  को  खत्म  कर  दिया  |  एक
 तरफ  यह  कहा  जा  रहा  है  कि  कंड्रेक्ट्स  के

 श्राने  से  हाउस  खराब  हो  जायेगा,  दूसरी
 तरफ  हाउस  ने  अ्रानरेबल  मिनिस्टर  साहब
 की  स्पीच  को  सुना  तो  उस  से  जाहिर  हुमा
 कि  लाखों  लोग  ऐसे  होंगे  जिन  के  हक  को
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 आप  छीन  रहे  हे  ।  श्राज  छोटे  छोटे  लोग  हें

 जिन  से  फूडग्रेन्‍्स  के  लिये  हमम्शी  सरकार

 कंट्रेक्ट  कर  रही  है  ।  श्रगर  वे  श्रल्फाज  रखे

 गये  जोकि  दूसरे  मेम्बर  साहबान  ने  अपने

 प्रमेंडमेंट  में  दिये  हें  तो  मुझे  डर  है  कि  लाखों

 लेबरसं  भी  इस  बिल  की  जद  में  श्र  जायेंगे  ।

 कंट्रेक्ट  का  लफ्ज  इतना  वाइड  है  जिस  में  सभी

 तरह  के  आदमी  शामिल  हो  जाते  हैं  ।  लेकिन

 ताहम  में  चश्म  पोशी  नहीं  कर  सकता  उस

 चीज  से  जो  कम्यूनिस्ट  पार्टी  वालों  ने  फरमाया

 है  और  उन  से  बढ़  कर  श्री  भरूचा,  श्री

 श्रीनारायण  दास  और  श्री  मूल  चंद  जैन  ने

 जो  चीज  कही  है  उस  को  में  फरामोश  नहीं
 कर  सकता  |  मुझे  वह  दिन  बहुत  बुरा  मालूम

 होता  है  जबकि  सी०  पी०  डब्ल्यू०  डी०  के

 कंट्रैक्स  और  दूसरे  लोग  जो  करोड़ों  लाखों

 रुपयों  की  हेसियत  रखते  हैं,  यहां  आये
 क्योंकि  वह  लोग  यहां  श्र  गये  तो  जरुर,
 हाउस  की  प्योरिटी  कायम  नहीं  रहेगी  2

 मुझ  इस  वलाज  से  बहुत  डर  लगता  है  ॥

 जो  तरमीम  सिलेक्ट  कमेटी  की  मोशन  है
 वह  मुश्किलात  से  भरा  हुभ्रा है  ।  जो  कुछ

 हमारे  चेश्नरमैन  साहब,  सेलेक्ट  कमेटी  नें

 फरमाया  में  उस  की  ताईद  करता  हूं  ।  दर-

 श्रसल  ऐसा  क्लाज  बनना  चाहिये  जिस  की  वजह
 से  वहू  दरवाजा  न  खुले  जिस  को  आप  पलड-

 गेट  कहते  है  | आज  हम  को  वह  दरवाजा

 नहीं  खुलने  देना  चाहिये  ।  लेकिन  जो  लोग

 गवनंमेंट  को  श्रपना  अनाज  देंगे  या  उन  की

 मजदूरी  करते  हे  वह  भी  हमारे  इत  श्रजीज

 हैं  जिस  की  इन्तहा  नहीं  है  ।  में  नहीं  चाहता  कि.

 उन  के  राइट्स  जाते  रहें  ।  मुझे  इस  का

 अफपोस  है  कि  इस  बिल  को  सेलेक्ट  कमेटी

 में  सिफे  दो  दिन  के  लिये  भेजा  गया  बरना *

 सेलेक्ट  कमेटी  इस  चीज  का  कोई  न  कोई  *

 साल्यूशन  जरूर  निकालती  j  में  ने  उन  से

 दर्ख्वास्त  की  कि  आप  सब  लोगों  को  इस  के

 अन्दर  अमेंडमेंट  करने  की  इजाजत  दे  द॑  ॥

 लेकिन  वह  ला  मिनिस्टर  साहब  ने  मंजूर

 नहीं  किया  ।
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 में  चाहता  कि  इस  बिल  के  बारे  में
 अपना  खुला  दिल  रख  कर,  ओपेन  माइंड  रख
 कर  आनरेबले  मिनिस्टर  कोई  ऐसी  चीज़  करें

 ताकि  जिनको  कि  वह  नहीं  आ  देना  चाहते
 उनका  रास्ता  बंद  हो  जाय  और  जिनके  लिये
 कि  हम  चाहते  हूँ  कि  रास्ता  बंद  न  हो,  उनके
 लि  रास्ता  खुला  रहे  |  अब  मुश्किल  यह  है
 कि  या  तो  आप  चूज़  कीजिये  जैसे  कि  वारेन

 हेस्टिग्ज़  के  ज़माने  में  टिक॒टिकी  लगाई  जाती

 थी  और  उसके  एक  तरफ़  लड़का  होता  था

 ते  दूसरी  तरफ़  लड़के  का  बाप  जो  चोट  बेत
 की  खाने  से  बचता  तो  दूसरे  पर  पड़ती  और
 जि  र  जाये  उधर  मुश्किल  होती  ।  मैं  श्दब
 से  त््ज  करना  चाहता  कि  आप  ठोक  से

 स  बारे  में  i  कर  फ़ंसला  करें  i  मेने  बेशक

 स  पर  एक  अमेंडमेंट  दिय/  था  कि  ७  (डी)
 को  ओमिट  क्  दिया  जाये  जिसके  कि  लिये
 मेरे  लयक  दोस्तों  को  डर  है  कि उसका  रहना
 कक  नहीं  है  ।  में  उनकी  स्पीचेज  को  सुन  कर
 उससे  बिल्कुल  मुततास्सिर  हूं

 ।  हम  पहले
 भी  उनको  यह  कर  के  लिये  कहा  था  ।

 अगर  आप  यह  नहीं  चाहते  कि  ऐसे  लोग  जो

 कि  सरकार  को  खुराक  वर्ग  रह  दें,  उनका  रास्ता

 बंद  हो  और  अगर  आप  यह  चाहते  हैं  कि  वह

 हाउस  में  आ  सकें  तो  मेरी  दब  से  गुजारिश
 है  कि  जैसा  उन्होंने  फ़रमाया  है  कि  वह  एक

 कम्प्रीहिंसिव  बिल  लायेंगे  और  में  चाहूंगा
 कि  उस  में  ठीक.  से  इसको  तरभीम  करें  और

 उस  वक्‍त  तक  हम  अपने  हाथ  सटे  कर  दें  ।

 इस  ७(डी)  को  ओमिट  करने  का  अमेंडमेंट

 देकर  हम  अपने  आप  को  ज़िम्मेदारियों  से

 फ़रामोश  नहीं  कर  सकते  ।  में  बहुत  ही  नाखूश

 हूंगा  अपने  दिल  में  अगर  मेरे  अमेंडमेंट  की

 ज्ञजह'  से  जो  मेंने  द  थी  उसका  यह  असर  हो
 कि  यह  लोग  सब  के  सब  झा  जांय  जिनको  हम
 फकना  चाहते  हैं  ।  इंडिपेंडेंस  आफ़  पालियामेंट

 पहली  चोज़  है  और  आखिरी  चीज़  है  जिसको

 कि  हमें  बरक़रार  रखना  है  ओर  अगर  यह
 क्रायम  नहीं  रहेगी  तो  एऐडमिनिस्ट्रेशन  सारा

 का  सारा  खराब  हो  जायेगा  |  हमारा  फर्ज

 यद  है  कि  ऐसी  तजवीज़  मा  कि  लाठी  भी
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 न  टूटे  ग्रंतर  सांप  भी  मर  जावे  ।

 Shri  A.  K.  Sen:  I  said  while  I  was
 replying  to  the  debate  on  the  motion
 for  consideration  of  the  Bill  as  report-
 ed  by  the  Select  Committee,  that  I
 was  not  personally  very  happy  about
 the  complete  deletion  of  section  7(d).
 At  the  same,  we  had  to  take  into  con-
 sideration  the  possibilities  which  were
 raised  by  various  Members,  namely,
 the  possibilities  of  disqualifying
 nundreds  of  thousands  of  people  who
 may  be  selling  a  few  maunds  of  food-
 grains  to  Government.

 We  are  prepared  to  accept  amend-
 ment  No.  28,  which,  I  think,  meets  the
 position  very  fairly,  so  that  contracts
 with  the  appropriate  Government
 would  be  disqualified,  whereas  a  con-
 tract  for  sale  of  goods  such  as  food-
 grains  and  so  on,  which  are  not  so  im-
 portant,  would  be  exempt.

 Mr.  Speaker:  I  shall  put  amendment
 No.  28  to  the  vote  of  the  House.  The
 amendment  reads  thus:

 Page  4,

 for  line  20,  substitute:

 ‘(a)  for  clause  (१),  the  follow-
 ing  clause  shall  be  substituted,
 namely  :—

 “(d)  if  there  subsists  a  contract
 entered  into  in  the  course  of  his
 trade  or  business  by  him  with  the
 appropriate  Government  for  the
 execution  of  any  works’  under-
 taken  by  that  Government;”.’.

 Shri  Naushir  Bharucha:  What  about
 supply  of  goods?  That  is  not  there.

 Shri  A.  K.  Sen:  Goods  should  be  ex-
 cluded.  That  was  our  original  Bill,
 but  the  present  amendment  excludes
 goods.

 Mr.  Speaker:  The  earlier  portion
 does  not  seem  to  fit  in  with  the  later
 portion.  ‘In  the  course  of  his  trade  or
 business  for  execution  of  works  under-
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 (Mr  Speaker)
 taken  by  that  Government’  This
 normally  appears  to  be  supply  of
 matenals  and  goods

 Shri  A,  हू,  Sen:  Even  a  contractor's
 business  is  ‘sn  the  course  of  business’.
 That  was  in  the  original  Bill  also

 Shrimatl  Rena  Chakravartty,  Does  it
 mean  that  anybody  who  goes  m  for
 supply  of  goods  to  Government  will
 be  exempted?

 Shri  H  N.  Makerjee:  Amendment
 No  7  was  given  prior  notice  of  The
 purport  of  it  28  the  same  Only  it
 goes  a  little  further  and  includes  sup-
 Ply  of  goods  also  That  should  be  ac-
 cepted  by  Government  :f  it  has  no
 particular  objection  to  an  amendment
 coming  from  the  Opposition

 Shri  A.  K.  Sen:  That  was  the  pro-
 vision  m  the  original  Bull

 Mr,  Speaker:  At  the  last  stage  of
 the  discussion,  I  cannot  allow  argu-
 ments  to  go  on  like  this  Either  Gov-
 ernment  accepted  it  or  does  not  accept
 it.  The  hon  Minister  has  accepted
 only  this  portion  deliberately  and
 advisedly  omitting  the  other  portion
 relating  to  supply  of  goods  I  am  not
 going  to  allow  any  more  argument

 Shri  Easwara  lIyer-  On  a  point  of
 clarification

 Mr  Speaker:  There  is  no  question  of
 clarification  now  I  will  put  it  to  the
 House  Let  the  House  decide  I  can
 put  both  amendments  to  the  vote  of
 the  House

 Shrimati  Renu  Chakravartty.  May  !
 make  one  submission?  We  are  all
 agreed  that  poor  peasants  supplying  4
 few  maunds  of  gram  to  Government
 should  not  be  disqualified  There  3६
 no  difference  of  opinion  on  that
 Could  we  not  have  a  specific  provisq
 making  that  particular  point  clear”  If
 we  delete  the  term  ‘supply  of  goods’,
 we  will  again  be  leaving  the  door  oper
 for  many  other  cases  of  corruption
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 Shri  A.  K.  Sen:  The  Select  Commit-
 tee  adjourned  its  deliberations  for  one
 day  and  invited  Shri  Easwara  Iyer  and
 others  to  give  a  suitable  amendment
 They  could  not  do  so  I  certamly  am
 not  going  to  be  party  to  a  decision
 which  will  disqualify  hundreds  of
 thousands  of  cultivators  (enterrup-
 trons)

 Shri  Khushwaqt  Rai:  May  I  make  a
 suggestion’  If  the  Minister  accepts  my
 amendment  with  a  proviso  to  the  effect
 that  ‘Provided  that  sale  of  any  goods
 im  pursuance  of  an  obligation  imposed
 in  that  behalf  by  or  under  any  enact-
 ment  shall  not  be  treated  as  a  con-
 tract’,  then  all  these  suppliers  of  food-
 grains  wil)  be  exempt

 Shri  Naushir  Bharucha:  Keep  the
 original  clause  as  it  was

 Mr.  Speaker,  Evidently,  what,  hon
 Members  want  to  know  35  this  If  it
 is  a  contract,  it  35  supply  If  2  “us
 a  finished  one,  it  is  sale  Contract  for
 sale  is  different  from  sale  If  it  re-
 lates  to  a  finished  thing,  there  is  no
 question  of  disqualification  Suppose
 there  i5  a  continuing  contract  for
 supply  of  goods  large  quantities  valu-
 ed  at  crores  of  rupees  Hon  Members
 evidently  want  to  know  what  differ-
 ence  there  is  between  executing  a
 small  work  under  the  public  works
 contract  and  agreeing  to  supply  for  a
 whole  year  lots  of  goods  worth  many
 crores  of  rupees  Therefore,  there
 seems  to  be  some  force  in  the  argu-
 ment  I  leave  it  to  the  hon  Munister
 to  accept  it  or  reject  it

 Shn  A  K.  Sen:  I  would  rather  ac-
 cept  the  origmal  provision

 Some  Hon.  Members:  Agreed
 Shri  Shree  Narayan  Das:  My  amepd-

 ment  No  ll,  which  I  have  already
 moved,  may  be  put  to  vote

 Mr  Speaker;  The  question  is:

 Page  4—

 omit  line  20

 The  motion  was  adopted,
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 Shri  Shree  Narayan  Das:  As  a  result
 ef  the  adoption  of  my  amendment,
 there  will  be  some  consequential
 amendments.  Certain  other  clauses
 will  have  to  be  deleted.

 Shri  A.  K.  Sen:  So  far  as  adoption
 ef  amendment  No.  is  concerned,  I
 would  rather  make  it  clear  that  it  is
 accepted  for  the  purpose  of  inserting
 the  original  provision  of  the  Bill.

 Shri  Ranga  (Tenali):  That  is  the
 idea.

 Shri  A.  K.  Sen:  That  is  the  idea.
 But  mere  deletion  will  mean  that
 there  will  be  nothing.  Instead  of  (a),
 it  will  be  origimal  clause  (d).

 Mr.  Speaker:  I  agree.  That  is  why
 I  suggested  that  the  clause  as  in  the
 eriginal  Bill  may  be  substituted  for
 this.  ७
 al  gaid  that  no  amendment  has  been
 moved.  I  find  that  Shri  Shree
 Narayan  Das  had  moved  his  amend-
 ment,  No  12,  to  substitute  a  clause
 for  the  present  clause.

 Shri  A.  K.  Sen:  As  I  explained
 originally,  one  of  the  main  reasons  for
 introducing  the  amendment  was.  the
 various  difficulties  that  had  been  faced
 by  courts  of  law  in  interpreting  the
 various  words,  share,  account  of  Mem-
 bers  etc.

 hri  Shree  Narayan  Das:  Sir,  I  have
 given  my  amendment  No.  2  in  which
 I  have  said....

 Mr.  Speaker:  The  Government  ३8
 not  accepting

 Shri  Easwara  Iyer:  There  is  my
 amendment  No.  47  which  35  the  same. e

 Shri  A.  K.  Sen;  Sir,  I  beg  to  move:
 Ld

 In  clause  5  of  the  Bill,  for  sub-
 clause  (a)  substitute  the  following
 sub-clause:—

 “(a)  for  clause  (d)  the  follow-
 ing  clause  shall  be  substituted,
 namely:—

 ‘(d)  if  there  subsists  a  contract
 entered  into  in  the  course  of  his
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 trade  or  business  by  him  with
 the  appropriate  Government  for
 the  supply  of  goods  to,  or  for
 the  execution  of  any  works
 undertaken  by,  that  Govern-
 ment;’”.

 Mr.  Speaker:  The  question  is:
 In  clause  75  of  the  Bill,  for  sub-

 clause  (a)  substitute  the  following
 syb-clause:—

 ‘(a)  for  clause  (d)  the  follow-
 ing  clause  shall  be  substituted,
 namely:—

 “(d)  af  there  subsists  a  con-
 tract  entered  into  in  the  course
 of  his  trade  or  business  by  him
 with  the  appropriate  Govern-
 ment  for  the  supply  of  goods
 to,  or  for  the  execution  of  any
 works  undertaken  by,  that
 Government.”  ’.

 The  motion  was  adopted,
 Mr.  Speaker:  I  will  put  the  other

 gmendments.  The  question  is:

 yage  4.—

 for  line  20,  subst:tute—

 *(a)  for  clause  (6),  the  follow-
 ing  clause  shall  be  substituted,
 namely

 “(d)  if  there  subsists  a  con-
 tract  entered  into  in  the  course
 of  his  trade  or  business  by  him
 with  the  appropriate  Govern-
 ment  for  the  supply  of  goods  to
 or  for  the  execution  of  any
 works  undertaken  by  that  Gov-
 ernment;”'

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  1s:

 fage  4—

 for  line  20,  substitute—

 ‘(a)  for  clause  (d),  the  follow-
 ing  clause  shall  be  subst:tuted,
 namely  :—

 “(d)  if  there  subsists  a  con-
 tract  entered  into  in  the  course

 ०  of  his  trade  or  business  for  the
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 taken  by  that  Government;”.’

 The  motion  was  negatived
 My,  Spli€ei:  The  question  is:

 Page  4—

 for  line  20,  substitute—

 ‘{a}  for  ९४७९  (d),  the  follow-
 ing  clause  shall  be  substituted,
 namely:

 “(d)  if  there  subsists  a  con-
 tract  entered  into  in  the  course
 of  his  normal  trade  or  business
 by  him  or  on  his  behalf  with
 the  appropriate  Government  for
 the  supply  of  goods  to  or  for  the
 execution  of  any  works  under-
 taken  by  the  Government,”.’

 The  motion  was  negatived.

 Mr.  Speaker:  The  question  is:

 Page  4,-—-

 for  line  20,  subststute—

 ‘(a)  for  clauke  (d),  the  follow-
 ing  clause  shall  be  substituted,
 namely:-~—

 “(d)  if  whether  by  himself
 or  by  any  person  or  body  of
 persons  in  trust  for  him  or  for
 his  benefit  or  on  his  account,  he
 has  any  share  or  interest  in  a
 contract  for  the  supply  of  goods
 to,  or  for  the  execution  of  any
 works  undertaken  by  the  appro-
 priate  Government;”.’

 The  motion  was  negatwed

 Mr.  Speaker:  The  question  is:

 Page  4,—
 for  line  20,  substitute—

 *(a)  for  clause  (d),  the  follow-
 ing  claliie  shall  be  stibstituted,
 nainely:

 “(d)  if  there  subsists  a  con-
 teact  entered  into,  in  the  course
 of:  his  trade  or

 hyaliess te
 ४  by  him

 with  the  appropriate  Goverh-
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 ment  for  the,  execytion  of  any
 works  undertaken  by  that  Gov-
 ernment;”,’

 The  motion  was  negatived.
 Mr.  Speaker:  The  quéstion  is:

 Page  4,—

 for  line  20,  substitute—

 ‘(aj  for  clause  (d),  the  follow-
 ang  clause  shall  be  substituted,
 namely:

 “(d)  if  there  subsists  a  con-
 tract  in  course  of  his  trade  or
 business  whether  by  himself  or
 by  any  person  or  body  of  per-
 sons,  in  trust  for  him  or  for  his
 benefit  of  on  hig  account  in
 which  he  has  any  share  or
 interest  for  the  supply  of  goods
 to  or  for  the  execution  of  any-
 works  undertaken  by  the  appro-
 priate  Governmem;”.’

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is°

 “That  clause  15,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  ४७०४  adopted.

 Clause  4,  as  amended,  was  added  to
 the  Bill.

 Clause  6  was  added  to  the  Bill.

 Mr.  Speaker:  We  shall  take  up
 clause  7

 Shri  ‘Shree  Nifayan  Das:  If  cleise
 i6  38  passed  as  at  ig,  it,  will  he  irrele-‘
 vant  because  it  refers  to  clause  §,  If
 we  pass  it  in  that  way  .(Interrup-
 tions).

 Shei
 Nenaniy  Bharyche:  We  may

 pads  ०8  to  other’  clatives;  in  thé  mean-
 tind’  let  then”  extiniing’  tif.

 AS  8  me  Tiers  is  अक्ष-
 at

 is  no
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 Clause  7.—  (Amendment  of  section
 9).

 Shri  A.  K.  Sen:  I  have  Govern-
 ment  amendment  No.  13.  It  is  really
 8  consequential  amendment  and  I  do
 not  think  there  will  be  any  objection.

 Amendment  made:

 Page  4,—

 for  clause  17,  substitute—

 TT,  Amendment  of  section  9.—
 In  section  9  of  the  95!—Act,—

 (a)  clause  (b)  of  sub-section
 (l)  shall  be  omitted;  and

 (b)  sub-section  (2)  shall  be
 omitted.”

 [Shri  A.  K.  Sen.]

 “Mr.  Speaker:  The  question  is:
 .

 “That  clause  17,  as मा  amended,
 stand  part  of  the  Bill.”

 The  mthotion  was  adopted.

 ‘(Clause  17,  as  amended,  was  added  to
 the  Bill.

 ‘Clauses  8  to  24  were  added  to  the
 Bill.

 ‘Clause  25—  (Substitution  of  new
 section  for  section  6l.)

 Shri  Easwara  Iyer:  Sir,  I  have  two
 camendments  to  clause  25,

 I  beg  to  move:

 Page  5,—

 omit  lines  24  to  31.

 Page  5,  lines  35  to  37,—

 omit  “or  does  not  produce  on
 demand  his  identity  card  before ™  the  presiding  officer  or  a  polling
 officer  of  the  polling  station”.

 Shrimati  Renu  Chakravartty:  I
 thave  also  two  amendments—Nos.  22
 and  23.

 Mr.  Speaker:  Amendment  No.  22
 is  the  same  as  8  and  amendment
 ‘No.  23  is  the  same  as  19.  I  will  treat
 "Nos.  8  and  9  as  moved.
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 Shrimati  Renu  Chakravartty:  May
 I  speak  for  a  minute?  Sir,  the  reason

 why  we  have  sought  for  omission  of
 sub-section  (b)  is  not  because  we  are
 not  aware  that  impersonation  takes

 place  during  elections  which  is  a  very
 great  evil  and  which  we  should  all
 attempt  to  eradicate  but  because  the
 method  by  which  this  is  being
 attempted  is  not  something  which  we
 feel  will  be  successful.  Rather,  on
 the  other  hand,  we  feel  that  it  will
 create  a  condition  which  is  very  diffi-
 cult  for  the  voters  themselves.

 The  point  as  has  already  been  stated
 is  that  if  it  is  so  notified,  the  entire
 electorate  will  have  to  carry  identity
 cards  with  or  without  photos.  This
 whole  question  of  photo-taking  itself
 is  very  difficult.  Take  for  instance  my
 constituency.  There  are  many  other
 constituencies  where  about  thirty  per
 cent.  of  the  voters  are  Muslims.  The
 Muslim  women  will  never  allow  to
 photograph  them  and  they  will  never
 come  to  the  polls.  Not  only  that.  Even
 among  our  Hindu  women,  even  in
 cities,  I  know  many  families  where
 the  men  will  not  allow  their  women
 to  be  photographed.  The  hon.  Law
 Minister  will  point  out  that  the  pro-
 vision  says:  ‘With  or  without
 photographs”.  Let  us  take  even
 the  identity  cards.  We  know  how  they
 lose  even  the  slip  of  paper  given  to
 them  so  that  they  can  go  and  vote—
 the  slip  containing  the  number,  etc.,
 given  to  the  various  voters.  They  lose
 them  if  you  give  them  the  day  before
 the  elections.  Now,  once  you  notify
 this,  you  are  going  to  give  those  cards
 at  least  six  months  or  a  year  before.
 I  can  tell  you  that  a  very  large  per-
 centage  of  the  electorate  will  lose
 these  cards.  They  will  not  be  able  to
 bring  them  to  the  polling  booths.
 Leave  the  rural  people.  Take  the
 large  number  of  people  who  live  in
 bastis.  Take  even  the  educated  peo-
 ple.  These  are  small  idéntity  cards.
 Even  Members  of  Parliament  will  lose
 their  identity  cards.  We  know  how
 many  times  they  lose  things  and  ge
 to  the  Notice  Office.

 This  is  a  very  dangerous  clause  and
 this  is  not  the  way  you  are  going  to

 “eradicate  the  false  voting.  If  yow
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 really  want  to  eradicate  false  vote,  I
 am  sure  all  political  parties  will  agree
 that  we  should  not  have  false  votes
 and  it  should  be  done  on  the  basis  of
 an  understanding  between  the  politi-
 cal  parties.  We  shall  have  to  have
 some  sort  of  an  understanding.  That
 is  the  way  to  do  it.  If  you  try  to  put
 in  this  clause.  it  will  brmg  about  a
 great  hardship  (Interruptions.)

 An  Hon.  Member:  What  about  your
 Party?

 Shrimatt  Renu  Chakravartty:  I
 think  the  Congress  Party  has  abso-
 lutely  perfected  that  machinery.
 Therefore,  we  need  not  raise  those
 points  now.  That  is  completely  extra-
 neous.  Those  who  argue  like  that
 vote  for  false  voting.  Let  us  think
 how  to  eliminate  it.  I  would  ask
 him  to  say  whether  ths  will  really
 not  be  a  hardship  upon  the  electorate

 Ch,  Ranbir  Singh  (Rohtak):  We
 will  be  happy.

 Shrimat!  Renu  Chakravartty:
 ~

 Sir,
 he  comes  from  Punjab  and  he  thinks
 that  his  electorate  is  so  advanced  that
 it  will  be  possible  to  carry  these  cards
 and  that  there  will  be  no  difficulty  in
 photographing  or  other  things  that  are
 required  by  the  statute!

 Not  only  that  Another  very  impor-
 tant  thing  has  to  be  considered  espe-
 cially  from  the  point  of  view  of  the
 poorer  sections  in  the  villages  and  in
 the  cities  We  have  seen  how  the
 power  of  money  is  exercised  during
 the  elections.  We  have  seen  how
 money  rules  during  the  elections  I
 can  say  that  there  will  be  many  many
 instances  when  power  of  money  will
 buy  up  these  identity  cards.  All  of
 us  know  the  way  ballot  papers  are
 bought.  There  will  be  many  instances
 when  people  with  money,  people  with
 power  in  the  villages  and  in  the  urban
 areas  will  be  able  to  get  hold  of  these
 cards  and  the  people  concerned  will
 be  disenfranchised.  Therefore,  Sir,
 this  should  not  be  allowed.  This
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 should  not  be  looked  at  from  the  party
 point  of  view.

 All  of  us,  with  our  experience  of
 two  general  elections  with  varying
 electorates  do  know  the  difficulties
 that  face  every  party.  It  may  be  that
 those  who  have  more  money  and  are
 more  powerful  will  think  that  they
 can  buy  the  votes,  but  that  is  not  a
 healthy  thing  and  I  am  sure  Members
 of  Parliament  would  not  like  to  pass
 any  clause  in  the  Bill  which  will  not
 really  clench  the  procedure  for  ९७९०
 trons.  The  idea  of  this  particular  sub-
 clause  35  to  clench  that  procedure.  I
 have  also  raised  many  other  points  in
 this  regard,  and  I  would  really  request
 the  hon  Minister  not  to  press  this
 sub-clause  (b).

 We  have  all  stated  that  we  have
 great  faith  in  the  Election  Commis-
 sion.  The  traditions  of  the  Electforf
 Commission  have  been  such  that  we
 have  reached  great  con€lusions  about
 the  way  in  which  we  are  going  to
 carry  out  our  elections  I  feel  that
 the  Election  Commission  with  the
 leadcrs  of  all  parties  should  sit  toge-
 ther  and  cvolve  a  much  more  proper
 way,  much  more  effective  way  of  eli-
 minating  false  voting  But,  for  (उ०्ठंड
 sake  do  not  include  here  a  statutory
 clause  which  will  bind  us  down  and
 will  actually  work  against  the  very
 purpose  for  which  we  have  introduc-
 ed  it

 Some  Hon.  Members  rose—

 Mr.  Speaker:  The  hon  Munister—
 there  is  no  time;  actually  we  have
 already  exceeded  the  time.

 e
 Shri  Khadilkar  (Ahmednagar):  Sir,

 this  s  a  very  important  matter,  did
 we  are  trying  to  apply  certain  mea-
 sures  in  a  mechanical  way  to  our
 Indian  conditions.  Look  at  the  things
 that  are  happening  today  in  the  coun-
 tryside  particularly  in  the  rural  areas.
 When  there  is  a  little  temptation,  2
 voter  is  asked  to  bring  from  the  booth
 the  blank  voting  paper  and  one  after
 another  a  chain  is  established  outside
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 and  voting  or  marking  is  done.  We
 have  seen  such  instances.  When  iden-
 tity  cards  are  distributed  somebody
 with  money  will  say  that  he  will  keep
 the  cards  with  him.  Only  if  he  is
 satisfied  that  the  voter  will  vote  for
 him  the  identity  card  will  be  issued
 at  the  time  of  elections  to  the  voter
 concerned.  This  is  a  practice  which
 we  see  in  the  country-side.

 What  I  would  humbly  appeal  on
 this  occasion  is,  when  we  are  amend-
 ing  a  major  Act  which  is  really  going
 to  help  to  eradicate  certain  bad  prac-
 tices  that  we  find  everywhere,  and  all
 of  us  are  interested  that  there  should
 not  be  impersonation,  as  my  hon.
 friend  suggested,  the  only  method  is
 that  all  the  parties  must  get  together
 and  educate  the  electorate.  If  you  try
 to  eradicate  corruption  or  impersona-
 tion  by  the  methods  provided  in  the
 bills  it  will  not  bring  the  desired

 -regults.

 Therefore,  what  I  would  humbly
 submit  is  that  this  question  of  distri-
 bution  of  identity  cards  is  going  to
 prove  a  source  of  corruption  and
 result  in  the  control  of  voters  in  the
 hands  of  a  few.  There  will  be  bids
 for  Rs.  5,  Rs.  0  and  so  on  for  the
 identity  cards.  We  will  find  that  in
 the  country-side,  and  sometimes  it  will
 act  as  a  hardship  on  those  who  genu-
 inely  want  to  vote  according  to  their
 conscience.  There  will  be  a  lot  of
 pressure  from  outside  and  their  votes
 will  be  really  in  the  hands  of  those
 who  can  control  them.  I  would  sug-
 gest  that  this  provision  should  be
 entirely  dropped.

 Shri  Dasappa  (Bangalore):  Sir,  I
 will  not  take  much  time  of  the  House.
 There  is  some  force  in  the  argument
 Qpat  there  should  not  be  any  insist-
 ence  on  photographs.  I  know,  Sir,
 many  Muslims,  in  particular,  take
 strong  exception  to  their  being  photo-
 graphed.  Even  men  take  objection.
 Therefore,  that  should  not  be  insisted
 upon  among  Muslims  and  other  people
 who  have  got  some  conscientious
 objection  to  it.  But  so  far  as  the  iden-
 tity  cards  are  concerned,  I  can  see  no
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 objection.  That  is  a  practice  which
 prevails  in  a  number  of  corporations.
 and  municipalities,  where  there  are
 Muslims  and  non-Muslims  and  indeed
 people  of  every  community.  Well
 before  hand,  the  persons  are  sent.
 round  and  the  identity  cards  are  issu-
 ed  to  the  voters  by  those  who  know
 the  area  and  who  know  what  to  do.
 That  is  one  of  the  best  ways  of  pre-
 venting  false  personation.

 Then  there  is  the  other  idea,  name-
 ly,  of  an  arrangement  between  poli-
 tical  parties  that  they  should  not
 resort  to  false  impersonation,  That
 is  a  splendid  ideal,  but  I  am  afraid
 it  is  not  so  easily  reached  in  the  elec-
 tions.

 Shri  A.  K.  Sen:  I  had  replied  to>
 the  criticisms  against  this  provisi
 many  times.  The  main  discussion  was
 really  taken  up  on  these  two  main
 problems—section  (7)(d)  and  the
 system  of  identity  cards.  Shrimati
 Renu  Chakravartty  has  really  in  her
 usual  way  criticised  this  provision
 because  she  is  consistent  in  one  thing,
 and  that  is,  that  the  electoral  machin-
 ery  or  the  Government  machinery
 should  never  be  credited  with  any
 sense.  She  has  talked  about  the  pos-
 sibility  of  the  voters  losing  their
 identity  cards.  I  suppose  that  is  a-
 consideration  which  must  be  very
 much  in  the  minds  of  the  Election
 Commission.  It  is  a  matter  of  the
 rule-making  powers,  of  devising
 means  by  which  the  mechanics  of
 identity  cards  may  be  actually  carried
 out.  What  I  can  envisage  is  that  there
 will  be  duplicate  identity  cards,—one
 with  the  Election  Office  and  the  other
 with  the  voter.  Even  if  the  voter
 loses  the  identity  card,  he  goes  and
 finds  the  duplicate  with  the  polling
 officer.  I  do  not  see  any  harm  in  that.
 The  identity  card  will  fix  him  and  it
 is  absolutely  essential  that  in  many
 urban  areas  we  have  some  system  of
 identity  cards.  We  give  the  powers  to
 the  Election  Commission,  the  powers
 regarding  the  mechanics  of  it.  I  am-
 sure  they  will  be  devised  by  the  Elec-
 tion  Commission  and  framed  in  the
 form  of  rules.  I  have  no  doubt  that
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 Commission  will  consult  श्श  हद  * बौर  आप  कहते  हैं  कि  जो  हुक्म ही

 हि  6
 t  parties  and  explain  xt  to  ae  पर  झंपीज  की  जो  सकती  है।  में

 ~ हैं  इससे  शप  इलेक्शन  पैटोशनर  का
 Mr,  Speaker:  The  question  is:

 wer  रहे  &  जोकि  बाजिन  नहीं  है  भौर  में
 Page  5  चाहता  हूं  इस  पर  गौर  कर  सिंया  जांबे  ।

 omit  ines  24  to  a

 The  motion  was  negatved.
 Mr.  Speaker:  The  questions  a
 Page  5,  lines  35  to  ड,

 owt  “or  does  not  produce  on
 demand  his  identity  card  before
 the  presiding  officer  or  a  polling
 officer  of  the  polling  station.”

 The  motion  was  negatved.
 Mr  Speaker:  The  questions  is

 “That  clause  25  stand  part  of
 the  Bill”

 The  motion  was  adopted
 Clause  25  was  added  to  the  Bill

 Clauses  26  and  27  were  added  to  the
 Bu

 Clause  28—  (Amendment  of  section  90)

 wt  खुदावक्त  राव.  भ्रष्यनष  महँदय
 में  श्रपनी  एमेंडनेट  नम्बर  २४  मूव  करता  हूं
 जो  इस  प्रकाश  है

 Page  6,  line  8,—

 after  “shall”  ansert  “not”

 अध्यक्ष  महोदय,  जनरल  डिसकदान  में
 मे ंने  यह  बताया  था कि

 (8)
 ३)  के  मातहँत

 इलेक्शन  कॉमन  को  वहीं
 te

 मिले  हुए
 है  जो  कि  सेक्शन  ८५  में  इलेक्शन  कमिंशन  को
 दिये  गये  ये।  इलेक्शन  कमिशंन  भंगर  कौई
 झादेवी  देता  है  तो  उसके  जिलाफ  कोई  अप्रोल

 नही  होती  है।  पक  एक  और  शेपील कर की कर  कौ
 माप  इजौजर्तू  दे  रहै  हैँ,  1  ह... अ  उसकों  ्

 अना  जा  रहे  है।  में  यह  | |  करता
 बहता

 है  वि  नहीं  शती  है।  पंत  दो  आर
 ह  करते  के,  इजाजत  दे।  ्  का रहे हूँ
 शप  बार  तो'  €० (३)  में  भौर  ढस्  बार

 Mr.  Speaker:  The  amendment
 before  the  House.

 Stet  A.  K.  Sen;  I  am  afraid  |  can-
 nét  accept  this  amendment,  because
 the  provision  has  been  included  real-
 ly  on  the  recommendations  of  the
 Election  Commissioner  and  I  suppose
 we  should  pay  due  regard  to  his  re-
 commendations

 Mr.  Speaker:  The  question  is:

 Page  6,  line  8,—

 after  “shafi”  wmsert  “not”

 The  motion  was  negafwed.
 Mr.  Speaker:  The  quéstion  35

 “That  clapse  26  stand  part  of
 the  Bill”

 The  motson  was  adopted

 Clause  28  was  added  to  the  Aull,

 Clauses  28A  and  28B  (New)

 Shri  A.  K.  Sen:  There  78  a  Govern-
 ment  amendment  Consequént  धरा,
 the  amendment  of  section  123,  the
 other  sections  have  to  be  put  on  par.

 Mr,  Speaker:  Fhe
 this  is  that  two  claude  2A
 are  added  Is  it  so?

 Shri  A,  K.  Sén:  Yes,  Sir.

 Amendment  made:

 Page  6,—

 after  ine  9,  neert—

 wéente  of
 and  2885
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 488  Amendment  of  section  06
 —In  section  00  of  the  95-Act,-

 (8)  in  sub-clause  (ay  of  clause
 (a)  of  sub-section  (l),  for  the
 words  “by  a  person  other  than
 that  candidate  or  His  election  agent
 or  a  person  acting  with  the  con-
 sent  of  such  candidate  or  election
 agent”  the  words  “by  an  agent
 other  than  his  election  agent”  shall
 be  substituted,  and

 (9)  in  sub-section  (2),  clause
 (b)  shal]  be  omitted’

 [Shri  A  K  Sen]
 Mir.  Speaker.  The  question  is

 “That  new  clauses  28A  and  28B
 stand  part  of  the  Bill”

 The  motion  was  adopted

 New  Clauses  28A  and  28B  were  added
 ०  to  the  B:ll
 Clause  29—  (Amendment  of  section

 .  6A)
 Shri  A,  K.  Sen.  Government  are

 prepared  to  accept  amendments  No  $
 and  6  of  Shri  Keshava

 Amendments  made

 Page  6,  line  3,—

 after  “Election
 ansert-——

 “and  the  Speaker  or  Chaur-
 man,  as  the  case  may  be,  of  the
 House  of  Parhament  or  of  the
 State  Legislature  concerned”

 Page  6,  line  9,—

 after  “Commussion”  insert—
 “and  the  Speaker  or  Chairman,

 as  the  casé  may  be,  of  the  House
 of  Parliament  or  of  the  State
 Lemelature  concerned”

 {Shri  Keshava)
 Mr,  Speaker:  The  question  है"

 “That  clause  29,  -  amended,
 stand  part  of  the  Bill”

 The  motion  wag  adopted  ,  ५
 Clause  2,  as  amended,  was  ८768  te

 the  mil.

 Commission”
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 Clause  36—  (Amendment  of
 section  37)

 Shri  Khushwaqt  Ral:  Sir,  I  beg  te
 move

 Page  6,—

 for  clause  30,  substitute—

 ‘30  Amendment  of  section  4१
 In  section  7  of  the  9$i-Act,—

 qQ)  the  words  “the  Secretary
 to”  shall  be  omutted;  and

 (a)  the  followmg  Explanatoan
 shall  be  added,  namely

 “Explanation  —It  shall  be  treat-
 ed  as  a  sufficient  complisnee  of
 the  provisions  of  section  777  xf  the
 petitioner  encloses  with  the  péti-
 tion  a  recexpt  showing  that  the
 deposit  has  been  made  m  a  Gov-
 ernment  Treasury  or  m_  the  Re-
 serve  Bank  of  India  and  Iw  avail-
 able  to  the  Electron  Commissron
 for  the  purposes  of  sectron  2:”°

 Shri  A  K  Sen:  I  am  afraid  I  caa-
 not  accept  it

 Mr.  Speaker:  The  question  iz

 Page  6,—

 for  clause  30,  subst:tute—

 ‘30  Amendment  of  2  3477
 In  section  7  of  the  1931-Act,—

 (i)  the  words  “the  Secretary
 to”  shall  be  omitted,  and

 (n)  the  following  Explanation
 shall  be  added,  namely-—

 “Explanation.—It  shafl  be  treat-
 ed  as  a  sufficient  compliance  of
 the  provisions  of  section  ug  ४  the
 petitioner  encloses  with  the  peti-
 tion  a  receipt  showing  that  the
 deposit  has  been  made  in  a

 a. ernment  treasury  or  in  the
 serve  Hank  of  India  and  {s  aivail-
 able  fo  the  Election  Commission
 for  the  purposes  of  section  33]  7  °

 The  motion  was  negatwed.
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 Mir.  Speaker:  The  question  is

 “That  clause  30  stand  part  of  the
 Bi”

 The  motwn  wag  adopted
 Clause  30  was  added  to  the  Bill

 Clauses  3  to  38  were  added  to  the
 Bull

 Clause  34—  (Amendment  of
 section  328)

 Shri  B.  Das  Gupta:  Sir,  I  beg  to
 move’

 Page  7,  lines  2  and  13—

 omit  “with  the  consent  of  a
 candidate  or  his  election  agent”

 Page  8,—

 for  lines  3  to  23,  substitute—

 “(b)  m  clause  (7),  for  sub-clause
 (f),  the  following  sub-clause  shall
 be  substituted,  namely  —”

 Pandit  Thakur  Das  Bhargava:  Sr,  J
 beg  to  move

 Page  8,—
 omit  hnes  22  to  30

 Page  8,  line  25,—
 omtt  “lambardars,  malguzars”

 Page  8,  line  29,—
 for  “but  who  do  not  discharge

 any  pohce  functions”  subst:tute—

 “whose  duty  is  to  help  the
 police”

 जा  कुछ  मुझे  भज  करना  था  वह  तो  मै  ने
 उसी  वक्‍त  भ्र्ज  कर  दिया  था  जब  कि  बिल  हाउस
 के  सामने  कसिड  रेशन  के  लिये  था  यहा  पर  में
 सिर्फ  यह  बतलाना  चाहता  हू  कि  में  ने  सेलेक्ट
 कमेटी  के  मोशन  के  भ्रवंसर  पर  भ्र्ज  किया  था
 कि  ऐसे  लोग  &  जो  कि  इस  बिल  से  दिलचस्पी
 रखते  है,  उन  को  भी  इजाजत  दी  जाय  कि  वह
 सेलेक्ट  कमेटी  के  सामने  जायें  शौर  वहा  पर
 भ्रपनी  बात  कह  सके  ।  लेकिन  इस  की  इजाजत
 नही  हुई  |  हमारे  झ्ानशेबल  मिनिस्टर  साहब  ने

 कहा  कि  जो  चीज़  हमारे  बिल  के  झन्दर  थी,
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 सेलेक्ट  कमेटी  उस  के  बाहर  नही  जा  सकता
 थी,  भौर  ऐसा  र्स  भी  है  लिक्षिन  जं,  एक  यह
 बलाज  रखा  गया  है  बह  भी  भोरिजिनलस  बिल
 में  नहीं  था।  वह  सेलेक्ट  कमेटी  के  सुपुर्द  नहीं
 किया  गया  शौर  इस  हाउस  में  रूलस  के  मुताबिक
 कोई  इस  तरह  का  बलाज  बिल  के  झन्दर  नहीं
 झा  सकता  ।  यह  बिल्कुल  कायदे  की  चीज़  है
 कि  इस  हाउस  के  भ्रन्दर  यह  हिस्सा  बिल  में
 फिट  नहीं  कर  सकता  ।  में  जे  करूगा  कि  जो
 बिल  अभी  पास  नहीं  किया  गया  लेजिस्लेचर
 के  झन्दर  उसको  बिना  पर  कहा  जा  रहा  है  कि  1

 इस  को  शामिल  कर  दिया  जाथ  1  जब  कभी
 बिल  पास  होगा  तो  हम  देखेग  कि  यह  चीज़
 कहा  तक  रखे  जाने  के  काबिल  है।  स  बिल  में
 जो  चीज  हम  रखने  जा  रहे  है  उस  के  लिऐ  हमारे
 सारे  कम्यूनिस्ट  दोस्त  यह  कह  रहे  थ  ि  हम
 प्योरिटी  कायम  कर  रहे  है  पालियामेर  कीता
 प्योन्टी  यहा  पर  ठेकेदारों  से  नहीं  बल्कि«
 वौकीदारो  और  भालगुजारो  लम्बरदा  ने शौर
 इस  तरह  के  दूसरे  झादमियो  से  रखी  जा  रही  है  |
 में  कहना  चाहता  ह  कि  बिल  आय  तो  मूनासिब
 वक्‍त  पर  चाय  |  इस  वक्‍त  यह  चीज  म्‌नासिब
 नही  है  क्योकि  इस  का  जिक्र  ओरिजिनल  बिल
 में  नही  या  t  सेलेक्ट  कसटी  में  भी  नहीं  था  ny

 सलिय  हाउस  को  अख्त्यार  नही  कि  इस  तरह
 की  गलत  चीजें  यहा  पर  रखे  में  अ्र्ज  करना

 चाहता  ह्‌  कि  यहा  पर  हम  लीगल  चीज  को
 खत्म  कर  के  श्रपना  काम  चलाना  चाहते  है  ।
 वरना  श्रगर  देखा  जाय  तो  यह  बिल  जो  है
 वह  डबल  इल्लीगेलिटी  का  है।  इस  के  अन्दर
 सा  की  सारी  चीज़ें  जो  है  कह  एम्बीगुइटी
 से  भरी  हुई  हैं।  ला  मि|नस्टर  साहब  को  चाहिये
 वह  इस  पर  गौर  करे,  वह  काफी  तजुर्बा  रखते  है
 उन  को  मालूम  होगा  कि  इस  में  बैलेन्स  नही
 रखा  गया  है।  बिल  का  यह  प्रोविजन  कई  माइने
 रखता  है  प्रौर  मुबहिम  है  जब  तक  यह  साफ

 नही  किया  जायेगा  कि  एलेक्शन  पिटीशन्स  की

 यह  ग्राउड  बनेगी,  तब  तक  भ्राखिर  हमारे
 कोर्टस  फैसला  क्‍या  करे  |  जब  तक  यह  साफ
 नही  होता  तब  तक  मेरि स  के  ऊपर  भी  यह
 बिल  पास  होने  के  काबिल  नही  है  ।
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 Mr.  Speaker:  The  amendments  are
 hefore  the  Hause

 Shri  A,  K.  Sen:  This  clause  s  quite
 connected  with  what  precedes,  be-
 cause  clause  34  really  deals  with  the
 question  of  corrupt  practices,  what
 practices  attach  to  the  election  agent
 and  what  corrupt  practices  are  attach-
 ed  to  the  candidate  In  that  context,
 it  has  become  necessary  As  nightly
 pointed  out  by  several  Members  of
 the  Select  Committee,  in  the  Removal
 of  Disqualification  Act,  we  have  ex-
 empted  lambardars  and  certain  other
 revenue  officers  who  do  not  discharge
 the  functions  of  police  officers  from
 the  ambit  of  disqualification  It  would
 be  highly  incongruous  to  provide  that
 they  have  the  right  to  stand  by  them-
 selves  and  say  that  if  they  assisted
 others,  that  would  amount  to  a  cor-
 rupt  practice  It  is  for  that  purpose
 that  this  amendment  was  moved  We
 thought  it  was  absolutely  correct  and
 i{  consonance  with  the  other  Act
 which  had  been  passed  by  the  Lok
 Sabha,  that  ‘we  should  not  allow  the
 assistance  of  these  pcople  causing  dis-
 qualification  for  the  candidate,  when
 they  themselves  are  capable  of  stand-
 ing  as  Members  of  Parliament  I  do
 not  see  how  it  75  not  connected

 Mr.  Speaker:  Is  actual  consent  neces-
 sarv?  Is  not  connivance  not  enough?
 That  is  the  difficulty

 The  question  is"

 Page  7,  lines  2  and  13,—

 omit  “with  the  consent  of
 candidate  or  his  election  agent’

 The  motion  was  negatived
 Mr.  Speaker:  The  question  ९

 Page  8,—

 for  lines  $  to  23,  substitute—

 “(b)  in  clause  (7),  for  sub-
 clause  (f),  the  following  sub-
 clause  shall  be  substituted,  name-
 ly  —_*

 The  motion  was  negatived.
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 Mr.  Speaker:  The  question  38९

 Page  8,—
 omit  lines  22  to  30.

 The  motion  was  negatiwed.
 Mr.  Speaker:  The  question  2s:

 Page  8,  line  25,—
 omit  “lambardars,  malguzars  ”

 The  motion  was  negatwed
 Mr  Speaker.  The  question  :s:

 Page  8,  line  29,—

 for  “but  who  do  not  discharge
 any  pohec  functions”  subshtute
 “whose  duty  is  to  help  the  police”.

 The  motion  was  negatiwed

 Mr  Speaker:  The  question  is-°

 “That  clause  34  stand  part  of
 the  Bull”

 The  motion  was  adopted

 Clause  34  was  added  to  the  Bull.

 Clauses  35,  36  and  37  were  added  te
 to  the  Bull

 Mr.  Speaker:  The  question  is

 “That  clause  l,  the  Enacting
 Formula  and  the  Long  Title  stand
 part  of  the  Bill”

 The  motion  was  adopted

 Clause  L  Enacting  Formula  and  the
 Long  Title  were  added  to  the  Bull.

 Shri  A.  K  Sen:  I  beg  to  move

 “That  the  Bill,  as  amended,  be
 passed”

 Mr  Speaker:  The  question  78९

 “That  the  Bull,  as  amended,  be
 passed”

 The  motion  was  adopted.
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 Measures  (Delhi  Repeal)  Biil

 7.48  hrs.

 ORISSA  WEIGHTS  AND  MEASURES
 (DELHI  REPEAL)  BILL

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):

 I  beg  to  move.

 “That  the  Bill  to  provide  for
 the  repeal  of  the  Orissa  Weights
 and  Measures  Act,  1943,  in  its
 application  to  the  Union  Terri-
 tory  of  Delhi,  be  taken  into  con-
 sideration.”

 This  is  a  very  simple  three-clause
 Bill  to  which  no  amendments  have
 been  tabled.

 Mr.  Speaker:  The  time  allotted  is
 30  minutes.

 Shri  Ranga  (Tenali):  There  are
 no  amendments,  Sir.

 Mr.  Speaker:  It  won't  take  much
 time.

 Shri  Satish  Chandra:  At  present,
 the  Orissa  Weights  and  Measures  Act
 has  been  extended  to  Delhi.  Accord-
 ing  to  this  Act,  the  old  standards  of
 weights  and  measures  are  being  en-
 forced  in  this  union  territory.  From
 ist  October,  1958,  metric  system  of
 weights  and  measures  has  also  been
 introduced  in  Delhi.  For  that  purpose,
 the  Act  passed  by  Rajasthan  in  958
 has  been  extended  to  this  Union  Terri-
 tory.  We  have  been  advised  that
 while  we  can  introduce  the  Rajasthan
 Act  in  Delhi  by  notification,  under  the
 Delhi  Laws  Act,  an  Act  once  intro-
 duced  in  Delhi  cannot  be  repealed
 without  the  consent  of  Parliament.
 Therefore,  this  measure  has  been
 brought  before  Parliament.  During
 the  transition  period  both  the  systems
 are  continuing.  So,  the  Bill  provides
 for  a  gradual  repeal  of  the  Orissa  Act.
 As  and  when  the  provisions  of  the
 Rajasthan  Act  are  enforced  in  Delhi,
 to  that  extent  the  provisions  of  the

 Andhra
 Orissa  Act  will  get  repealed  automa-
 tically.

 I  move.

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  provide  for
 the  repeal  of  the  Orissa  Weights
 and  Measures  Act,  1943,  in  its
 application  te  the  Union  Territory
 of  Delhi,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.

 Mr,  Speaker:  The  question  is:

 “That  clauses  I,  2,  3,  the  Enact-
 ing  Formula  and  the  Long  Title
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  ,  2,  3,  the  Enacting  Formula
 and  the  Long  Title  were  added  to  the

 Bill.  ७

 Shri  Satish  Chandra:  I  move:

 “That  the  Bill  be  passed.”

 Mr,  Speaker:  The  question  is:.

 “That  the  Bill  be  passed.”

 The  motion  was  adopted..

 17.52  hrs.

 PROCUREMENT  OF  RICE  IN
 ANDHRA*

 Mr.  Speaker:  The  House  will  now
 take  up  the  discussion  on  points  aris-
 ing  out  of  the  answer  given  on  the
 l2th  December,  958  to  Starred  Ques-
 tion  No.  90l  regarding  procurement
 of  rice  in  Andhra.

 Shri  Vasudevan  Nair  (Thiruvella) =»
 I  am  very  grateful  to  you  for  giving
 me  an  occasion  to  raise  this  discus-
 sion  in  spite  of  the  fact  that  there  was
 very  heavy  pressure  of  work  before
 you.

 *Half-an-Hour  Discussion.
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 This  discussion  fg  about  the  pro-
 eurement  of  Andhra  rice,  but  that  is
 @  qrobiém  that  intimitely  affects  our
 Mate  ‘of  Kerala.

 Qn  December  12,  in  answer  to  Star-
 red  Question  No.  904  the  hon.  Minis-
 tet  of  Food  and  Agriculture  was  plees-
 e&  to  state  that  the  Central  Govern-
 Ment  was  not  entering  the  Andhra
 market  because  the  Central  Govern-
 ment  wanted  to  give  the  Kerala  Gov-
 emmment  a  chance  to  buy  from  the
 Andhra  market,  but  in  answer  to  cer-
 teii  supplementaries  he  gave  certain
 contradictory  answers.  That  is  the
 main  reason  why  I  wanted  to  raise
 this  discussion.

 The  question  was  posed  before  the
 hon.  Minister  whether  the  Kerala
 Goverhment  approached  the  Central
 Government  for  the  rice  that  the
 Central  Government  was  procuring
 from.  Andhra  at  controlled  prices
 Under  the  provisions  of  the  Essential
 Corhmodhties  Act,  the  Central  Govern-
 ment  is  procuring  rice  from  Andhra,
 and  after  the  tormation  of  the  South-
 ern  Zone  the  Central  Government  has
 procured  nearly  2,60,000  tons  of  rice
 from  the  four  surplus  districts  of
 Andhra  Pradesh  When  the  question
 was  raised  whether  the  demand  came
 from  Kerala  that  they  should  be  given
 first  priority  from  this  procured  rice,
 I  am  sorry  the  hon.  Minister  did  not
 give  any  answer  to  it.

 You  are  quite  aware  that  our  big-
 gest  problem  is  that  of  food.  We  are
 unfortunately  50  per  cent.  deficit.  We
 are  having  the  biggest  problem  among
 all  the  States  in  India  as  far  as  food
 deficit  is  concerned.  Before  the  for-
 mation  of  the  southem  rice  zone  we
 used  to  get  nearly  26  to  26  thousand
 ¢ons  of  rice  from  the  Central  Govern-
 ment  at.a  subsidised  price,  but  after
 tH@  formation  of  the  southern  rice
 zone,  the  Central  Government  told  the
 Kerala  Government:  “You  have  now
 to  depend  entirely  on  the  Andhra  mar-
 ket.  Woy  can  go  there  and  buy  as  you
 please.  We  are  mot  in  a  position  to
 supply  you  rice  any  more.”  At  the
 e@ame  time  we  were  surprised  to  find
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 that  the  Central  Government  was-
 there  in  the  murket,  and  they  procur-
 ed  nearly  200,000:  tons  of  zice.  That
 itself  revulted  in  a  rise  in  price  as  far
 a8  Abdhra  Pradesh  was  concarnvll
 Besides,  the  hon.  Minister  himself
 stated  in  this  House  that  large-scale
 s@iuggling  was  going  on  from  the
 southern  zone  especially  to  Bombay.
 As  a  result  of  ail  these  facters,
 although  the  southern  rice  zone  was
 formed  in  order  to  stabilise  the  price
 of  rice  m  all  the  four  States,  the  fact.
 is  that  not  only  in  Kerala,  but  even
 in  Andhra  Pradesh  itself  which  is  a
 surplus  State  in  rice,  even  in  the  four
 surplus  districts  of  Guntur,  Krishna,
 East  Godavari  and  West  Godavari  in
 Andhra,  there  38  a  spiralling  of  prices.
 According  to  the  information  avail-
 able  from  the  Treasury  Benches,  the
 price  af  rice  per  maund  in  Vijayawada
 now  is  Rs.  20  or  Rs  2i  or  Ra.  22.  The
 Kerala  Government  have  been  asked’
 to  go  to  the  market.  The  Kerala  Govern-
 ment  have  been  asked  to  depend  on
 the  whims  and  fancies  of  the  Andhra
 Pradesh  market.  The  activities  of  the
 millers  in  Andhra  Pradesh  are  well-
 known,  and  it  is  very  difficult  for  the
 Kerala  Government  to  procure  rice
 from  the  open  market

 As  a  matter  of  fact,  the  Kerala
 Government  wanted  nearly  70,000  tons
 of  rice  and  they  called  for  tenders,  but
 it  35  strange  that  nobody  was  prepared’
 40  accept  the  tenders.  So,  the  Kerala
 Government  approached  the  Central
 Government,  and  appealed  to  the
 Central  Government  that  from  the  rice
 that  was  procured  from  the  Andhra
 Pradesh  §tate—the  southern  zone  was
 manly  formed  for  the  benefit  of  the
 deficit  Gtate  of  Kerala-—the  Kerala
 State  should  be  given  20,000  tons  of
 rice  per  month  If  we  get  20,000  tous
 af  rice  per  month,  we  can  run  our  fair
 price  shops.  Somebody  may  argue
 that  it  ig  not  possible  to  keep  on  these
 fair  price  shops.  We  have  nearly  six
 qpousand  fair  price  shops  in  the
 Kerala  State.  There  is  plenty  of  rice
 everywhere,  there  is  no  scarcity  of
 rice  in  the  southern  zone,  but  the  iff-
 culty  is  that  the  prices  are  rising.  In
 our  State,  per  bag  of  rice,  that  is,  two-
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 [Shr  Vasudevan  Nair)
 maunds  of  rice,  people  have  to  pay
 something  hike  Rs.  40,  n  some  places,
 the  price  is  Re.  42  and  Ra,  44,  and
 everywhere,  the  prices  are  ising.
 “These  prices  stood  nearly  at  Rs  38  per
 dag,  which  comes  to  Re.  39  per
 maund  In  order  to  keep  down  the
 price  m  the  open  market,  these  far
 price  shops  are  to  be  run,  and  we  have
 to  give  something  through  the  fair
 price  shops  Otherwise,  the  prices
 will  be  going  up  And  where  are  we
 to  get  the  mce  for  these  fair  price
 shops?  That»  the  mam  question
 And  our  request  before  the  Central
 Government  was,  is,  and  will  be  this
 The  Central  Government  cannot  say
 that  they  have  nothing  to  do  with  it,
 that  they  have  no  responsibility,  and
 that  we  have  to  go  to  the  open  market,
 we  have  to  depend  on  the  trends  in
 the  market,  we  have  to  depend  on  the
 whims  and  fancies  of  the  market  We
 plead  with  the  Central  Government
 that  they  should  give  priority  to  the
 Kerala  Government  when  they  pio-
 cure  rice  from  Andhra  Pradesh

 It  is  now  the  harvesting  season  But
 even  before  that,  during  the  last  so
 manv  months,  they  have  _  procured
 -2,60,000  tons  You,  Sir,  will  be  inter-
 ested  to  know  that  out  of  2,60  000  tons
 of  rice  procured  from  this  zone,  the
 Kerala  Government  were  allotted  only
 68,000  tons,  and  out  of  these  68  000
 tons  24,000  tons  weie  given  on  a
 replacement  basis,  that  is,  as  loan

 As  a  matter  of  fact,  for  the  last
 three  months,  there  s_  practically
 nothing  in  our  fair  price  shops  When
 it  was  found  that  the  Central  Govern-
 ment  were  not  prepared  to  help  the
 Kerala  Government  by  giving  mee  to
 them  from  the  rice  that  they  procured
 from  the  Andhra  Pradesh  at  controlled
 rates  the  Kerala  Government  then
 approached  the  Central  Government
 and  told  them  they  should  at  least  be
 allowed  to  go  to  the  open  market  to
 purchase  Sir,  you  will  be  interested
 ‘to  know  that  even  that  was  not  allow-
 ed  That  is,  70  these  surplus  districts,
 in  these  four  districts,  in  the  name  of
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 legality  —because  there  is  the  law
 we  cannot  go  and  purchase;  we  can
 go  outside  these  four  districts  and
 purchase,  we  have  to  go  to  Nellore
 and  Rayalaseema  and  purchase  rice.
 That  was  the  answer  given  by  the
 Central  Government,  unfortunately,
 to  the  Kerala  Government

 We  request  the  Central  Government
 to  reconsider  this  question  and  give
 priority  to  the  Kerala  Government
 when  they  procure  rice  from  Andhra
 Pradesh  The  price  can  be  fixed  in
 advance  There  33  quarrel  about  price
 between  the  Andhra  Pradesh  Govern-
 ment  and  the  Central  Government  We
 know  that  Again,  there  is  quarrel
 between  the  millers  and  the  Central
 Government  We  know  that  As  a
 matter  of  fact,  there  was  a  strike  by
 millers  last  month  But  then,  the
 Central  Government  can  fix  the  price,
 and  at  whatever  price  they  purcbase,
 they  should  give  20,000  tons  of  rice
 at  least  per  month  to  tke  Kerala  Gov-
 ernment  That  is  our  prayer

 There  is  no  question  of  expenditure
 from  the  pocket  of  the  Central  Gov-
 ernment  That  does  not  arise  at  all
 because  the  conditions  and  the  terms
 put  forward  by  the  Kerala  Govern-
 ment  are  that  they  will  meet  all  the
 expenses  on  transport,  they  will  give
 the  entire  price,  so,not  anaya  paisa
 need  be  spentbv  the  Central  Govern-
 ment  So  there  is  no  question  of  subsid-
 ising  The  Kerala  Government  are  pre-
 pared  to  spend  nearly  a  crore  of  rupees
 for  subsidising  rice  During  this  budget
 year  the  Kerala  Government  have
 set  apart  a  crore  of  rupees  for  selling
 the  rice  at  subsidised  rates  througa
 the  fair  price  shops  But  the  pro-
 blem  is  where  is  the  rice  to  get  from?

 48  hrs.

 I  give  force  to  my  argument  by
 citing  the  mstances  of  supply  of  rice
 and  wheat  and  other  foodgrams  te
 other  States  in  this  country  by  the
 Central  Government.  There  may  be
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 an  argument  that  in  other  States  there
 ig  no  Zone;  so  the  Centra]  Govern-
 ment  will  have  to  feed  them.  There
 may  be  some  vahdity  in  that  argu-
 ment,  I  was  able  to  find  out  that  from
 January  to  July  ‘1968,  the  State  of
 Bihar  was  given  4,80,000  tons  of  rice
 fram  the  Central  Government  at  sub-
 sidised  rates.  The  State  of  West  Ben-
 ga)  was  given  §,16,000,  tons  of  rice  by
 the  Central  Government.  You  are
 aware  that  if  we  are  50  per  cent  deficit
 in  food,  West  Bengal  has  only  !5—20
 per  cent,  deficit.  We  are  very  glad
 that  the  Centre  is  giving  rice  to  West
 Bengal  at  subsidised  rates.  We  will
 appeal  to  them  to  give  more  to  West
 Bengal.  But  when  all  these  States  are
 helped  by  the  Central  Government,
 why  is  the  Kerala  Government  not
 gven  practically  anything  for  the  last
 so  many  months?  UP,  is  given  60,000
 tons  of  wheat  per  month.  They  gave
 to  Bombay  from  January  to  Novem-
 ber  ‘1958,  2,891,000  tons.  In  November
 958,e  West  Bengal  was  again.  given
 41,000  tons  of  rice  and  6i,000  tons  of
 wheat.  All  the’States  in  India  which
 are  facing  difficulties  as  far  as  food  is
 eoncerned  are  helped  liberally,  I
 should  say,  by  the  Central  Govern-
 ment  except  Kerala.  My  question  is:
 why  cannot  that  hand  of  friendship  be
 extended  to  Kerala?

 The  Central  Government  are  spend-
 ing  a  lot  of  money  by  way  of  subsidy
 We  do  not  demand  any  subsidy,  The
 Kerala  Government  is  prepared  to
 spend  nearly  a  crore  of  rupees  for
 subsidising  rice,  but  it  has  to  get  rice
 at  controlled  rates,  st  the  rates  fixed
 by  the  Government  of  India.

 ¥f  the  Kerala  Government  is  just
 left  at  the  mercy  of  the  market,  what
 is  going  to  happen?  I  will  furnish  you
 with  some  figures.  It  has  been  calcu-
 lated  that  for  our  fair  price  shops  we
 ghouls  have  25,000  tons  of  rice  per
 month  on  an  average.  In  that  case,
 if  we  have  to  depend  on  the  market,
 the  price  is  somewhere  at  Rs.  40  per
 beg  or  Rs.  20  per  maund.  Now  ther:
 is  some  arrangement  between  the
 Kerala  Government  and  the  Andhre
 Pradesh  Government  fer  the  time
 308.  (Ai)  LSD--7
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 being,  and  they  supply  rice  at  Ra,  4
 per  bag  from  Andhra.

 Mr.  Speaker:  What  us  the  price  at
 with  the  Centre  purchases?

 Shri  Vasudevan  Nair:  Rs.
 maund

 Mr.  Speaker:  Kerala  is  asked  to  pay
 R,  407

 \6  per

 Shri  Vasudevan  Nair:  We  are  forced
 to  pay  at  that  rate  because  the  Cen-
 tral  Government  refuses  to  buy  at  the
 controlied  rice  They  bought  2,60,000
 ह 21,  from  Andhra,  but  they  gave  only
 43,000,  tons  out  of  that  quantity  to
 Kerala  So  we  are  forced  to  depend
 upon  the  open  market.  The  result  is
 that  the  enure  resources  of  the  State
 of  Kerala  are  fleeced.  If  we  have  to
 import  grain  at  Rs.  40  per  bag,  it  wil!
 cost  Rs.  480  lakhs  per  year.  If  a  Gov-,
 ernment  which  has  only  a  revenue  of
 Rs  30  crores—Rs.  32  crores  has  ta
 spend  Rs,  480  lakhs  per  vear  for
 importing  rice  at  such  a  high  cost,  yor
 can  imagine  what  wil)  happen  to  that
 State.  But  if  the  Central  Government
 is  prepared  to  supply  this  rice  at  con-
 trolied  rate,  that  is,  Rs.  6  per  maund,
 that  wil)  be  of  help  to  us.  Let  it  be
 Rs  १7  per  maund;  we  have  no  abjec-
 tion,  whatever  be  the  price.  I  have
 no  quarrel  with  Shri  Ranga.  They  can
 settle  the  dispute  among  themselves.
 Whatever  be  the  price  fixed  by  the
 Central  Government,  at  that  price  if
 we  are  supplied  rice,  we  will  heave  te.
 spend  only  something  like  Rs.
 lakhs.  So  the  difference  is  to  the  tune
 of  Rs  250  lakhs  or  Rs  280  takhs.

 In  his  recent  statement  at  a  Press
 conference,  our  Chief  Minister  cafcu-
 lated  this  difference  and  announced
 that  it  would  be  a  great  burden  फा
 the  Kerala  Government.  It  is  only
 fair  that  the  Central  Government
 comes  to  the  help  of  the  Kerala  Gavy-
 ernment  in  this  great  difficulty.

 I  do  not  want  to  go  into  other  ques
 tions  just  now.  Unfortunately,  this
 question  of  food  is  made  a  subject  of
 political  battle  in  our  country  today.
 That  is  a  very  sorry  state  of  affairs.
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 Mr.  Speaker:  Hon.  Members  are  for-
 getting  the  scope  of  the  half-an-hour
 é.scussion  arising  out  of  questions.  I
 have  allowed  the  hon.  Member  a  long
 fame  already  But  a  genert:  discus-
 sion  about  policy  and  political  affairs
 as  absolutely  irrelevant.

 Procurement  of

 Shri  Vasudevan  Nair:  )  am  _  not
 going  into  such  questions.  23  am  only
 interested  in  getting  food  for  the  State
 of  Keraia  which  33  m  great  ¢ifficuity
 I  would  urge  upon  the  Central  Gov-
 ernment—this  is  the  time  of  bharvest-
 ta  continue  purcheses  or  procurement
 whatever  it  may  be,  and  give  the  first
 priority  to  the  Kerala  State  when  they
 decide  to  send  out  this  rice  procured
 from  the  Andhra  State.

 if  there  38  an  arrangement  betweer
 the  Central  Government  and  the  State
 Government,  many  other  problems
 will  be  solved.  If  the  arrar.gement  75
 between  the  Andhra  Goverment  and
 the  mills  and  the  Kerala  Government,
 the  question  of  transport,  th:  questior
 of  godowns  etc,  are  there  If  it  3s
 with  the  Central  Government,  then
 they  can  store  the  rice  even  in  the
 godowns  they  have  got  at  Cochin  and
 from  there  stocks  can  be  regularly
 sent  to  Kerala.  It’  would  be  a  much
 better  arrangement  and  it  would  be
 very  good  for  the  entire  pecpie  of  th
 State  I  say  the  Central  Government
 should  come  forward  boldly  und  show
 that  they  are  anxious  to  help  the  peo-
 ple  who  are  in  great  difficulties;  and
 the  impression  that  is3  prevalent—the
 unfortunate  impression—should  be
 removed  by  the  Central  Government
 by  its  own  action  That  it  by  prayer.

 Shri  Easwara  Iyer  =  (Trivandrum):
 Sir,  I  would  hike  to  put  one  or  iwo
 questions.  In  view  of  the  fact

 Mr  Speaker:  Hon  Members  do  not
 follow  the  Rules  of  Procedure  I  do
 not  know  why  this  book  is  there.
 Every  hon.  Member  who  wants  to  put

 a  question  must  have  given  notice.

 Shri  Easwara  ॥...  My  name  is
 there,  Sir.
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 Shri  T.  B.  Vittal  Rae:  Are  we  te
 give  separate  notices,  Sir?

 Shri  Easwara  lyer:  In  view  of  the
 fect  that  the  Central  Government  has
 fixed  a  procurement  price  for  the  4
 districts  of  East  Godavari,  West
 Godavari,  Guntur  and  Krishna  and
 allowed  procurement  of  rice  so  far  as
 the  Kerala  State  is  concerned  and
 only  the  ceiling  price  is  fixed,  since
 the  Kerala  Government  has  no  effec-
 tive  machinery  to  enforce  procure
 ment  2n  another  State,  what  is  it  that
 prevents  the  Central  Government  from
 making  the  procurement  and  giving
 it  on  payment  to  the  Kerala  State’

 Mr.  Speaker:  Shri  Ranga

 hri  Maniyangadan
 Sir,  I  had  given  notice.

 (Kottayam)-

 The  Kerala  Government  would  not
 purchase  rmce  from  Andhra.

 Mr.  Speaker:  I  have  already  called
 Shn  Ranga.

 “

 Shri  Ranga:  Mr.  Speaker,  Sir,  in
 view  of  the  fact  that  it  should  be
 possible  for  the  Kerala  State  Govern-
 ment  as  well  as  the  Andhra  Siate
 Government  to  dea:  with  each  other
 and  that  in  Andhra  there  are  plenty
 of  facilities  for  storing  whatever  food-
 grains  the  Kerala  Government  wants
 to  purchase  from  the  mi]l-owners  and
 also  from  =  co-operative  marketing
 societies,  I  do  not  know  why  the
 Umon  Government  should  have
 thought  of  themselves  going  into  tha
 market.  The  misunderstanding  among
 the  peasants  there  ts  that  our  Gov-
 ernment  is  somehow  very  much  fond
 of  the  Kerala  Government  for  obvious
 reasons  and  in  that  way  they  are
 subordinating  the  interests  of  the
 agriculturists  of  Andhra  in  orde:’  ६७९
 better  the  interests  of  consumers,
 whether  they  are  in  Kerala  or  any-
 where  else."  I  would  like  to  know
 whether  the  Government  of  India
 would  be  willing  to  come  to  an  agree-
 ment  with  the  Government  of  Andhra
 in  regard  to  the  payment  of,  iff  है. अ
 remunerative  price,  at  least  a  décent
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 enough  price  so  that  the  peasants
 would  be  satisfied—I  mean  the  smaller
 people  as  well  as  middle-class  peo-
 pie—and  at  the  same  time  the  Kerala
 consumers  would  not  have  the  op
 portunity—the  Kerala  Government
 also—of  continuing  their  unjust  alle-
 gation  that  Andhra  peasants  and
 mill-owners  and  the  Andhra  Gov-
 ernment  are  anxious  to  profit  at  the
 cost  of  the  consumers.  May  I  know
 whether  the  Government  of  India
 would  consider  these  points  favour-
 ably  in  the  interest  of  both  the  pro-
 ducers  as  well  as  the  consumers  and
 not  pursue  the  policy  that  they  have
 been  pursuing  in  keeping  down  the
 interests  of  the  producers  alone  ह १५ ल
 order  é&>  satesty  the  golvtical  fesconct-
 ion  of  the  consumers,  wherever  they
 may  be,  mm  Kerala  or  elsewhere”

 ‘@hri  Maniyangadan:  It  was  stated
 by  the  Food  Minister  of  Kerala  that
 they  could  not  purchase  rice  from
 Andhra  bec&use  the  Centra]  Govern-
 ment  would  not  allow  them  I  want  to
 know  whether  there  was  any  ben
 imposed  on  the  Kerala  Government
 by  the  Central  Government  to  pur-
 chase  rice  from  four  districts  of
 Andhra  State  Also,  the  Chief  Min-
 ister  recently  at  a  Press  Conference
 stated  that  the  Southern  Zone  was
 fmposed  upon  the  Kerala  State.  I
 want  to  know  whether  it  is  a  fact  I
 read  it  in  the  newspaper  (Interrupt-
 tons.)

 Shri  Vasudevan  Nair:  The  state-
 ment  is  here;  it  is  wrong.

 Shri  Rami  Reddy  (Cuddapah):  In
 view  of  the  fact  that  the  procurement
 feice  fixed  for  Andhra  rice  is  not
 eommensurate  with  the  cost  of  pro-
 duction.  because  all  other  essential
 commodities  are  being  sold  at  a  very
 high  price  and  also  because  this  rise
 in  the  price  of  essential  commodities
 has  not  been  taken  into  account  at
 the  time  of  fixing  the  procurement
 Price,  may  I  know  if  the  Central
 Government  which  has  to  procure
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 through  its  own  agency  and  sypply
 hice  to  the  Kerala  Government  would
 give  an  enhanced  price  over  and
 above  the  procurement  price?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A  M.  Thomas):
 Mr,  Speaker,  I  welcome  this  oppor-
 tunity  to  clarify  certam  matters
 which  are  more  or  less  assuming  a
 Rontroversial  nature  This  morning
 we  heard  in  the  radio  the  charge  of
 discrimination  against  the  Kerala
 Government  levelled  against  the
 Centre  by  no  less  a  person  than  the
 Chief  Minister  of  the  Kerala  State.
 There  have  been  other  leaders  of  the
 barty  in  power  in  the  State  levelling
 tee  seine  charge.  Responsible  per-
 Sons  have  been  making  statements  in
 the  Press  and  on  the  plat‘orm  to  the
 6ffect  that  the  Centre  is  behaving  in
 &  manner  prejudicial  to  the  interest
 67  the  Kerala  State

 What  are  the  real  facts?  My  hon
 friend  has  stated  that  there  has  been
 Some  mistake  m  the  answer  given  to
 the  effect  that  the  Central  Govern-
 ™ment  was  not  entering  the  Andhra
 ™arkets  What  was  stated  in  the
 &nswer  which  is  the  subject-matter  of
 this  discussion  is:

 “Fresh  requisition  orders  sre
 not  being  issued  at  present.  Re-
 quisitioning  3s  resorted  to  only
 when  substantial  stocks  of  rice
 are  available  with  the  mullers  or
 the  stockists  but  are  not  offered
 to  the  Government.”

 That  is  the  position  of  the  Central
 Government  At  any  rate  the  policy
 6f  the  Centra}  Government  is  only  to
 brocure  the  net  surplus  of  rice  that
 Will  be  available  in  Andhra  after
 &llowing  free  movement  of  rice  to  the
 baucity  areas  and  also  satisfying  the
 heeds  of  Kerala.  The  Central  Gov-
 érnment  intends  to  procure  if  there
 is  any  balance  left  from  the  regions
 in  Andhra.

 My  hon  friend  has  stated  that  al-
 though  it  has  been  stated  that  the



 6757...  Procurement  of

 {Shri  A  M.  ‘Themas]
 Central  Government  is  not  entering
 the  Andhra  market,  more  than  two
 lakhs  tons  of  rice  have  been  procur-
 ed  from  the  four  delta  districts.  It
 ig  true  that  2,57,000  tons  of  rice  have
 been  procured  from  Andhra.
 77,000  tons  in  957  and  180,000  tons  in
 1958.  But,  Sir,  you  will  notice  that
 although  this  quantity  has  been  pro-
 cured,  during  the  very  same  period,
 -1,96,000  tons  have  been  made  avail-
 able  to,  not  only  the  Kerala  Govern-
 ment  but  the  States  of  Madras  and
 Mysore  as  well—small  quantities  to
 the  States  of  Madras  and  Mysore,
 and  the  major  portion  has  gone  ६०
 Kerala.

 Shri  Vasudevan  Nair:  What  is  the
 separate  figure  for  Kerala?

 Shr  A.  M,  Thomas:  I  have  got  6e-
 parate  figures  also.

 Shri  Ranga:  More  than  50  per
 cent.

 Shri  A  M.  Thomas:  In  958  itself  the
 Kerala  State  has  been  given  68000
 tons  out  of  Central  stocks.  so  that
 what  is  moved  from  Andhra  outside
 the  zone  is  a  negligible  quantity

 bri  Vasudevan  Nair:  There  is
 24,000  tons  replacement  also.

 Shri  A.  M  Thomas:  Whatever  it
 be—you  have  not  replaced—we  have
 made  this  quantity  available  to  the
 Kerala  Government

 Mr,  Speaker:  The  whole  thing  has
 been  eaten;  replacement  will  come
 up  later  on

 Shri  A.  M.  Thomas:  Sir,  the  formut-
 ion  of  the  southern  one  has  not  been
 given  the  proper  significance  in  the
 arguments  that  have  been  advanced
 by  my  hon.  friend  This  southern
 zone  consisting  of  the  States  of  Andhra
 Pradesh,  Mysore,  Madras  and  Kerala
 has  been  formed  mainly  with  the
 idea  of  helping  the  deficit  State  of
 Kerala.  it  was  done  inspite  of  the

 €
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 opposition  from  the  Andhra  Govern-
 ment  and  inspite  of  the  unwilling-
 ness  of  the  State  of  Madras  to  have
 such  a  zone.  Mysore  was  more  or
 less  amenable,  but  as  far  as  Madras
 was  concerned  their  case  was  that
 Kerala  should  be  cordoned  of.  Any-
 how,  Madras  was  not  sympathetic  to
 the  idea  of  the  formation  of  a  southern
 zone,  but  we  persuaded  them  to  accept
 this  arrangement,  and  it  was  done
 mainly  with  the  idea  of  helping  the
 State  of  Kerala.

 After  the  formation  of  the  southern
 zone,  you  will  agree,  Sir,  that  some
 time  is  necessary  for  things  to  stabi-
 lise,  It  was  in  the  month  of  July  that
 this  southern  zone  was  formed.  Even
 after  that,  although  it  was  estimated
 that  at  this  stage  the  southern  zone
 will  be  not  only  self-sufficient  ,  but
 there  will  be  a  little  surplus  we  have
 been  giving  to  the  State  of  Kerala
 large  quantities.  As  I  said,  the
 southern  zone  was  formed  in  July.
 In  the  month  of  July  itself  we  gave
 Kerala  State  26,000  tons  In  August,
 we  gave  another  26,000  tons.

 Mr,  Speaker:  What  is  the  total
 quantity  that  they  require?

 Shri  A.  M  Thomas:  The  total
 quantity  required,  according  to  my
 hon  frend  for  running  fair  price
 shops  is  25,000  tons.

 Mr.  Speaker:  Per  month?

 Shri  A  M.  Thomas:  Yes.

 Mr  Speaker:  What  is  the  total
 quantity  supplied  by  the  Central
 Government?

 Shri  A.  M.  Thomas;  Now,  Sir,  we
 are  not  giving  any  further  supplies
 because,  according  to  us,  the  zone  is
 self-sufficient  and  since  there  is  move-
 ment  on  private  account  to  Kerala
 S‘ate.  if,  as  a  matter  of  fact,  the
 Kerala  Government  wants  to  run
 these  fair  price  shops  it  must  pur-
 chase  rice  on  its’  own  responsibility and  make  distribution.
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 One  fact  which  we  have  to  bear
 in  mind  in  thie  connection  75  that
 we  have  to  take  the  price  level  in  the
 various  States  in  the  southern  zone
 In  spite  of  the  fact  that  Kerala  is  de-
 ficit  the  price  level  in  Andhra,  in
 Mysore,  in  Madras  and  in  Kerala  is
 more  or  less  the  same

 Mr,  Speaker:  What  is  the  price  in
 Andhra?

 Shri  A  M  Thomas:  The  price  in
 Andhra  now  ranges  from  Rs.  77  to
 Rs  21  or  Rs  22  per  maund

 Mr  Speaker:  What  about  Madras?

 Shri  A.  M,  Thomas:  In  Madras  it
 goes  to  even  Rs  23  in  certain  parts

 Mr  Speaker:  It  was  Rs  40  in
 Kerala

 The  Deputy  Minister  of  Agricul-
 tare  (Shri  M  झ,  Krishnappa):

 «was  per  bag  of  two  maunds
 That

 Mr,  Speak:r:  Therefore,  the  people
 in  Kerala  do  not  pay  more  than  ‘the
 people  in  Andhra

 Shri  A.  M.  Thomas:  The  people
 m  Kerala  do  not  pay  more

 “Shri  Vasudevan  Nair:  Thats  a
 petty  argument  of  the  Ministry  The
 point  18),  what  was  the  price  and
 what  73  the  rise.  What  is  the  rise  in
 price?  That  3s  the  point,  because,  al-
 ways  in  Kerala,  traditionally,  the
 price  is  very  low  there  (Interrup-
 tions).

 Shri  A.  M  Thomas:  I  am  replying
 to  the  points.  There  is  no  use  of
 arguing  like  that

 Mr  Speaker:  Let  me  put  one  ques-
 tign.  DBoes  Kerala  want  to  have  nce
 cheaper  in  its  own  place  than  even  in
 Andhra?

 Shri  Vasudevan  Nair:  Than  in
 Bengal

 Mr.  Speaker:  I  am  afraid  the  hon.
 Members  are  forgetting  one  thing
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 There  are  20  districts  in  Andhra,  while
 only  four  distmcts  are  surplus,  and
 the  other  districts  are  as  badly  famine-
 stricken  as  the  districts  in  other  States
 perhaps  What  is  the  price  in  those
 districts  and  what  is  the  price  35
 Kerala?

 Shri  Rangs:  It  is  lower  in  Kerala

 Shri  A,  M.  Thomas:  The  position  45
 this.  I  may  also  mention  that  in
 certain  months  the  price  level  in
 Kerala  was  even  lower  than  the  price
 level  in  Madras  I  have  got  the  latest
 price  bulletin

 Mr  Speaker:  What  is  the  price  m
 Chittoor?

 Shri  A.  M  Thomas:  What  my  friend
 wants  is,  you  should  not  have  any
 regard  to  the  claims  of  such  areas  as
 Chittoor  or  to  the  claims  of  Madras,
 but  just  give  attention  only  to  the
 situation  in  Kerala.  That  :s  the
 position  of  my  friend  After  the
 formation  of  the  zone,  in  February,
 ‘1958,  when  things  stabihzed  them-
 selves,  when  the  price  came  down  to  a
 reasonable  level  we  reviewed  the  posi-
 tion  During  the  months  of  January
 to  June,  958  the  wholesale  price  of
 riee  in  Kerala  rose  between  Rs.  १7  and
 Rs  39  per  maund,  as  compared  to
 Rs  9  to  Rs  24  in  West  Bengal,  Rs.  20-
 25  per  maund  in  Bihar  and  Rs.  20-26
 in  Bombay  That  is  for  coarse  rice;
 it  34  not  for  medium  rice.

 Shri  Vasudevan  Nair:  What  is  the
 meaning  of  this  argument?

 Mr  Speaker:  The  argument  is  that
 the  Central  Government  :s  interested
 in  seeing  that  every  part  of  India
 gets  its  due  share  and  is  not  starved.

 Sbri  Nagi  Reddy:  Even  though  a
 lot  of  rice  is  given  to  Bengal,  because
 of  maldistribution  their  price  8  ris-
 ing,  and  because  of  proper  distribut-
 ion  in  Kerala  the  price  is  reducing.

 Mr.  Speaker:  Therefore,  the  Kerala
 Government  must  take  charge  of  the
 Bengal  Government  also!
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 Shri  च,  है  Nayar:  Wait  till  next
 time.

 Ghri  A.  M.  Thomas:  The  position  of
 the  Centre  vis  a  vis  the  other  States
 is  this.  After  the  last  crop  in  the
 south  wes  harvested,  the  price  of  rice
 got  stabilized  and  we  informed  the
 various  Governments  that  hereafter
 we  would  not  be  in  a  position  to  make
 supplies  from  the  Central  stocks,  but
 even  then  in  spite  of  that,  the  Kerala
 Government  was  being  supplied  rice,
 when  we  refused  supples  to  Madras
 and  Mysore  The  quantity  that  has
 been  supplied  to  the  Kerala  Govern-
 ment,  as  stated  by  me,  is  67:8  thousand
 tons  of  rice  in  the  current  year,  where-
 as,  during  this  period  in  question,
 neither  the  Madras  Government,  in
 spite  of  their  request,  nor  the  Mysore
 Government  were  supplied  any  rice.
 In  spite  of  the  request  made  from
 places  in  Andhra  like  Chittoor,  we
 were  not  able  to  supply  any  rice

 Shri  Braj  Raj  Singh  (Firozabad):
 We  have  already  exceeded  the  time

 Mr  Speaker:  I  allowed  the  hon.
 Members  to  raise  a  discussion  The
 Minister  must  explain

 Shri  A  है. द  Thomas:  From  Feb:  uary
 the  Kerala  Government  wanted  to
 maintain  fair  price  shops,  and  we  told
 them,  “If  you  want  to  maintain  fai
 price  shops.  if  would  be  your  own
 responsibility  to  have  to  procure
 stocks  to  mamtain  the  fair  price
 shops"  We  have  also  been  helping the  Kerala  Government  to  procure
 rice  We  issued  instructions  to  our
 procurement  officers  in  Andhra  to
 render  all  possible  assistance  to  the
 Kerala  Government  to  make  _  pur-
 chases  in  Andhra  and  not  to  requi-
 sition  any  of  the  stocks  purchased  by the  Kerala  Government  from  anv  nce
 tmull  in  Andhra.

 Then  we  also  rendered  assistance
 m  arranging  wagon  supply  for  des-
 watch  of  rice  from  Andhra  to  Kerala
 We  have  also  to  take  into  account  the movement  on  private  trade  account
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 from  the  Andhra  region  and  also  from
 the  Madras  region  to  the  State  of
 Kerala.  You  will  notice  that  by  rail-
 way  alone  the  quantity  moved  for  one
 year  from  the  districts  of  Tanjore
 and  Tiruchirapalli  in  Madras  and  from
 the  Vijayawada  Division  in  Andhra
 Pradesh  to  Kerala  amounted  to  rrore
 than  three  lakh  tons.  I  am  not  tak-
 ing  into  consideration  the  other  neavy
 movements  made  by  lorries.  The
 Madras  Government  was  complaining
 about  it.

 Mr.  Speaker:  The  hon.  Minister's
 contention  seems  to  be  that  there  is
 sufficient  food  available  for  Kerala.
 The  only  question  is  that  they  want  it
 at  a  lower  price

 Shri  A.  M.  Thomas:  For  that  they
 will  have  to  subsidise  it.

 Mr.  Speaker:  They  want  the  Certral
 Government  to  subsidise  it.  *

 Shri  A  M  Thomas:  We  have  told
 the  Kerala  Government  ¢hat  a3  far
 85  We  are  concerned  we  are  not  insist-
 ing  that  they  must  bear  the  same
 burden  «;  the  previous  Gove:  nments
 were  bearing.  The  previous  Govern-
 ments  were  giving  subsidy  to  the  ex-
 tent  of  Re  l4  crores  per  year  We
 have  told  them,  “You  bear  the  bur-
 den  to  the  extent  of  a  crore  of  rupees
 and  if  vou  go  above  a  crore  of  rupees,
 we  will  also  share  in  it”

 Shri  Ranga:  50  per  cent

 Shri  A  M.  Thomas:  Can  there  be  a
 more  reasonable  offer  to  the  Kerala
 Government  than  this?  Even  now.
 my  hon  fmend  i  caying.  we  have  to
 pay  Rs  3  or  Rs  4  more  Tf  they
 have  to  pay  and  subsidise  more  than
 a  crore  of  rupees,  the  Central  Gov-
 ernment  will  also  share  in  it  द

 Shri  Easwara  Iyer:  Can  we  pur-
 chase  now  from  the  East  Godavari,
 West  Godavari  and  Guntur  districts
 at  the  qpen  market  price?

 Shri  A.  M.  Thomas:  With  regard  to
 this,  we  have  deliberately  announced



 <763  Procurement  of

 this  contro!  price  for  theee  districts  to
 maintain  prices  at  a  reasonable  level
 im  the  southern  zone

 Shri  Nagi  Reddy:  But  it  is  76
 available  at  controlled  rates  It  ३35
 never  available  except  for  Central
 Government

 Shri  Thirumala  Rao  (Kakinada)
 How  much  out  of  this  Rs  |  crore  sub
 ady  have  the  Kerala  Government
 saved?  They  want  to  save  on  it  and
 throw  the  burden  on  the  genera)  tax-
 payer

 Shri  A  M  Thomas  I  have  read  in
 the  papers  wiiat  the  Food  Minister  has
 said  m  the  Assembly  that  he  was  not
 quite  definite  about  the  figure  but  m
 another  context  it  seems  to  have  been
 stated  that  ह:2  40  lakhs  they  have  had
 t©  spend es

 Mr  Speaker’  What  is  the  price  al
 which  =  thev  sell  at  the  far  =  price
 shops?  -

 Shri  A  M  Thomas  At  Rs  6  per
 maund  I  do  not  know  at  what  price
 they  are  selling  now

 Mr  Speaker  Thev  are  selling  at
 Rs  16  in  Kerala?

 Shri  A  M  Thomas  Rs  16a  the
 price  that  has  been  fixed  by  us  60  sel!
 the  stocks  that  we  make  availaol-  to
 the  State  Government  With  icgard
 to  the  other  thing  they  can  stipulate
 their  own  price

 Shri  Vasudevan  Nair  That  is
 Rs  36

 Shri  झ  P  Nayar  Cential  Go  ern
 Tpent  #tocks  at  Rs  36  and  local  stocks
 at  Rs  20

 Shri  A.M  Thomas  We  have  fixed
 these  control  prices  for  these  Delta
 yegions  mainly  because  we  wanted  to
 stabilise  pmces  in  the  south  and  to
 meet  the  situation  arising  from  the
 mullers  hoarding  and  not  releasing
 their  stocks  in  the  open  market
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 Shri  Ranga:  Why  do  you  again  use
 the  wrong  word  ‘hoarding’?  Wher
 vou  take  it  away,  it  means  robbing

 Shri  A  M  Thomas:  Shri  Ranga’s
 complaint  8  different  That  »w  not
 the  subject  matter  of  the  half-.n-hour
 discussion  here

 Mv  hon  friend’s  complaint  58  that
 the  Kerala  Government  is  in  a  help-
 Tess  position  The  Kerala  Govern-
 ment  has  entered  into  some  ariange-
 ment  with  the  Andhra  millers  through
 the  good  offices  of  the  Andhra  Pradesh
 Government  for  supplv  of  nce  to  the
 Kerala  State  They  could  have  en-
 tered  into  this  arrangement  long  be-
 fore  They  could  algo  have  called  for
 tenders  for  supply  of  rice  within  the
 State  or  they  could  have  also  pro-
 cured  from  another  region  rather  than
 from  these  Delta  regions

 Shri  Vasudevan  Nair  What  is  your
 objection?  What  5  the  objection  of
 the  Central  Government  to  give  rice
 at  controlled  rates?

 Andhra’s  objec- Mr  Speaker  It  3s
 ‘We  have  heard tion  (Interruption)

 sufficiently

 Shri  A  M  Thomas:  In  short  what
 mv  hon  friend  wants  38  that  =  the
 Keraia  Government  should  be  given
 favourable  treatment

 Shri  Vasudevan  Nair’  No  no

 Shn  A  M  Thomas.  which  we
 are  not  in  a  position  to  give  to  other
 States  within  the  zone

 7  submit

 Mr  Speaker  What  about  Madra,
 and  Mvsore”  Have  they  to  procure  in
 Andhra  o:  are  they  supped?

 Shri  A  M  Thomas:  They  are  not
 Supplied

 Mr  Speaker.  Are  thev  suppled  any
 tee  by  the  Centre  or  are  they  also
 Gbhged  to  procure  some  quantity  wm
 the  open  market  or  elsewhere  in  the
 ह... (ज  zone?
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 Shri  A.  M  Thomas:  If  they  want.
 they  have  to  procure;  we  are  not
 supplying  them  anything

 Mr  Speaker:  Nothing  is  supplied
 to  them?

 Shri  A  M.  Thomas:  No

 Mr.  Speaker:  As  is  supplied  to
 Kerala?

 Shri  A.  M.  Thomas:  No  (Interrup-
 tion)

 Mr  Speaker.  Let  him  conclude

 Shri  A.  M  Thomas:  This  is  the  lean
 season  and  naturally  the  prces  are
 high  With  the  arrival  of  the  new
 crop,  the  situation  may  improve
 Wnen  the  prices  are  a  little  high,  what
 the  Kerala  Government  and  my
 friends  of  the  Communist  party  want
 is,  to  jyust  absolve  themselve  of  a'l
 responsibility  and  put  the  b’ame  on
 the  Centre  When  the  price  level
 stabilised  itself  and  there  was  more
 or  less  a  comfortable  position  from
 February  to  July  and  when  we  were
 experiencing  a  situation  one  of  the
 most  difficult  m  recent  years  in  the
 States  in  the  North  what  the  Kerala
 Government  as  well  as  the  Communist
 party  were  saving  was  as  disclosed  by
 their  resolution  in  Amritsar,  _point-
 ing  out  how  the  Kerala  Govern
 ment  has  handled  the  food  problem
 the  Centre  has  made  a  muddle  of  it-
 self  and  it  has  hopelessly  failed,
 whereas  the  Kerala  Government  has
 succeeded  Let  them  take  credit,  I!
 have  absolutely  no  objection,  for  the
 formation  of  the  Southern  zone  and
 for  making  things  easier  for  the  free
 flow  of  rice  to  Kerala  Let  them
 take  credit,  I  have  no  objection  When
 they  are  expenencing  some  difficulty
 in  the  matter  of  prices  and  other
 things,  then  they  put  the  blame  on
 the  Centre  and  they  want  to  absolve
 themselves  of  the  responsibihty  That
 is  the  position

 T  have  not  got  the  time  The  pro
 eeedings  at  Amritsar  are  there  It  was
 m  last  April  or  May  (interruption)
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 Mr  Speaker:  Order,  order  They

 have  by  their  own  statement  said  that
 they  are  absolutely  well  off

 Shri  Nag!  Reddy:  What  we  said  was,
 because  of  proper  distribution  _—  the
 prices  m  Kerala  were  better  than
 m  any  other  State

 Shri  M.  V  Krishnappa:  Even  with-
 out  the  Communists,  things  are  much
 better  in  Madras  and  Mysore

 Shri  Nagi  Reddy:  Take  credit

 Shri  A  M.  Thomas.  It  was  on  the
 5th  April  957  that  the  Communist
 party  came  to  power  in  Kerala
 Taking  stock  of  the  situation  after
 one  year  they  were  of  opinion  that
 things  were  all  right  What  they  said
 was  like  this

 “Even  in  normal  years,  there  is
 searcity  during  the  lean  months  of
 June  and  July  This  year  it  was
 much  worse  because  of  the  price
 rose  all  over  the  country  But,
 the  Government  by  timely  effec-
 tive  steps  had  been  to  a  great  ex-
 tent  able  to  save  the  situation

 Then  thev  sav  —they  also  take
 credit—

 “Extension  of  fair  price  shops,
 introduction  of  family  identity
 cards  etc,  had  kept  the  price
 during  the  lean  months  ths  year
 at  levels  more  or  less  the  same  or
 even  lower  than  in  previous  years
 and  this  while  prices  had  shot  up
 in  the  other  States  to  unpreceden
 ted  heights”

 Shri  Nagi  Reddy.  Whych  other
 States  did  not  do?  a  “ec

 Shri  A.  M  Thomas:  This  wa.  the
 claim  Is  it  the  case  that  after  one
 year,  the  Central  Government  is  dis-
 criminating  against  Kerala?

 Shri  Vasudevan  Nair:  We  are  pre-
 pared  to  give  the  credit  to  Shn  A.
 M  Thomas  Please  give  us  nce



 ment  is  discriminating  against  Kerala
 T  leave  it  to  the  House  to  judge  whe-
 ther  there  is  any  substance  in  the
 arguments  advanced  by  my  friends

 2  jo  not  think  it  is  necessary  to  take
 House.  My  hon.

 friends’  points  sre  absolutely  devoid
 of  any  merit.  Whatever  was  possible
 for  the  Centre  to  do,  it  nas  done  It
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 has  never  shirked  its  duty  or  res-
 ponsibility.

 Mr.  Speaker:  The  Food  Minister
 comes  from  Kerala.  He  won't  let  it
 down.

 Shri  Nagi  Reddy:  We  expect  so.

 Mr.  Speaker:  The  House  will  stand
 adjourned  sine  die.

 835  hrs.

 The  Lok  Sabha  then  adjourned.
 sine  die
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 RESUME  OF  THE  SIXTH  SESSION

 OF  SECOND  LOK  SABHA

 q.  ३७७  OF  THE  7.  GOVERNMENT RE-
 Seasion  «wth  November  SOLUTIONS:-- to  aoth  Decem-.

 der,  1958  (i,  Moved  Ni
 (#)  Adopted.  .  Nil

 2.  NUMBER  OF  SITT-
 INGS  .  नि  26  8,  PRIVATB  MEM-

 «  BERS’  RESOLU-

 oo  OME
 TIONS  :—  .

 HOUR:  «268  «Ors,  .  53  @  Received  698
 minutes.  (i)  Adopted  -  Ni

 फा)  Included  in  the
 4  NUMBER  OF  DI-  List  of  Business  39

 VISIONS
 8

 Gv)  Withdrawn  2
 GOVERNMENT  (vo,  Negatived  »  ¥
 BILLS  :—

 4)  Pending  at  the  2
 MOTION arsed commencement  of

 the  Session  9  @  Moved  3
 (is)  Introduced  .7  (i)  Adopted.  a  |

 (if)  Laid  on  the  Table  70.  PRIVATE  MRM-
 88  4

 by  Rajya  2
 BERS’  MOTIONS  :—
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 .
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 ‘¢Amendy  ent)
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 Bill,  7958  (tit)  Moved  5¢
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 Commi  city  (Amend-  MODIFICATIONS
 ment)  Bill,  TO  STATUTORY
 7958  RULES  :—
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 Committee  trol  Bill,  958  during  the  Sixth
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 TIONS  “OF  "UR: Returned  by  Rajya (x)

 abha  with  cen  47  avaue ments  I  4
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 8  june
 MO-
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 (मं)  Consent  withheld
 by  Speaker
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 (#)  Unstarred  =  (In-
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 verted  as  Unstar-
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 7243

 {  Dazty  Drazer  )

 37.  REPORTS  OF  PAR-
 AMENTARY
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 Two  (Sixth  and
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 One  (Fourth)
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